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CORRIGENDA.

In the Legislative Asgsembly
Debates, Simla Session, 1935,—

- (1) Vol. V, No. 1, dated the 2nd
September, 1935, page 60, in the
second line of Mr. P. R. Rau’s
answer to unstarred question No. 15,
for “8-0" Bogie” read 68'-0"
Bogie .

(2) Vol. V, No. 2, dated the 3rd
September, 1935, —

(i) page 250, last line, and
page 251, line 1, for *‘ use-
ful to this country, can be
tabooed by the Board of
Censors ' read ** useful to
this country, from an edu-
cational point of view, can
be tabooed by the Board of
Censors .

(%) page 267, line 18, for
* country *’ read “ cause .

(3) Vol. V, No. 3, dated the
4th September, 1935, page 297, in
the supplementary questions, for
“Mr. A" H. Ghuznavi” read ** Sir
Abdul Halim Ghuznavi

(4) Vol.-V, No 4, dated the 5th
September, 1935, —

(1) page 452, line 12, for

* statement >’ read *‘ states-

(73) page 475, line 7, for
_“taings ! read ** things 7.

(5) Vol. V, No. 6, dated the 9th
September, 1935, page 673, line
22 from the bottom, for ** titte
read “ tittle .

(6) Vol. V, No. 10, dated the 13th
September, 1935,—
() page 969, in the subject-
heading to starred question
No. 347, for * Ceylone ”
read ** Ceylon .
(¢d) page 977, line 10, for
“ pats ”* read  parts .

(7) Vol. VI, No. 3, dated the 19th
September, 1935 —

(i) page 1313, in the subject-
heading to the Resolution,
for *° Bathquake * read
** Barthquake 7.

(#i) page 1346, line 16 from the
bottom, for ““ I beg to
leave " read ““ 1 beg leave ”,

(#17) page 1364, last line, for
“have "’ read ““ gave 7.

(8) Vol. VI, No. 4, dated the 20th
Septem ber, 1935, puge 15562, line 11,
Sor ** Indian ” read ** India .

(9) Vol. VI, No. 6, dated the 24th
September, 1935,—

(7) page 1699, in the subject-
heading to starred question
No. 635, for * againist ”
read *“ against 7.

(77) page 1712, in the subject-
heading to starred question
No. 650, for © Supervisor
of Labour ** read * Super-
visor of Railway Labour ™.

(i) page 1740, line 22, for
“ pround ** read * proud

(¢v) page 1746, line 17 from the
bottom, for “ movemet .
read ©* movement .

(v) page 1747, line 5 from the
bottom, for * hear *’ read

bear .

(10) Vol. VI, No. 7, dated the
25th. September, 1935, page 1782,
line 15 from the bottom, for * rules
read ““ rates 7.

(11) Vol. VI, No. 8, dated the
26th September, 1935,—

(7) page 1905, insert the
following head-line helow
the head-line *“SHORT
NOTICE QUESTION
AND  ANSWER » —
“ DISTRESS OF QUETTA
MERCHANTS ™.

() page 1924, line 17, for
“vulcano ' read ** vol-
cano .

(¢2i) page 1965, line 24, for
“* fuad *’ read * fraud ”,
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Abyssinian_dispute, Ttalo— Motion for ad.;qumment re—
5‘! ‘I(a]o»Abyssmmn Dispute™. . Bumbmr% of women and (;]hlldrau in
S 2 the Trans-Frontier ~ villages by
ACCOMMODA’I‘ION 25 = %}ég g{ndi'm &;mym(t\w ~ Force).
5 Question 1 392, 396
Absence — for assessees Deapatch of troops from British
SSrider D Incomagtax ﬁ‘mes in. ©Bibar s ]ndm to  Addis Abbahn (Abys
and Orissa. 856. 264, °270.

— allowed to a deck passenger in
E ~Constal™ Passeng

1 >
ot~ Steamers. Quetta  Earthquake.

=t
1322, 1336-39.
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ACT(S)— LT ACT(S)—contd.
Bombay" Port’ Trllst— " Salt {Additional lmport Duty)—
Questmn _re: refusal of sanction by Question re. amount collected under
¢ General for the in- the — in_Bengal:

ugdhchon of a Bill to amend the

ADDIS ABBABA—

Gamm = Motion for adjowrnment ve  despatch
Question re 3C§L‘“ ‘?ki'i b{ahﬁm of troops fnvg)éisxhshgﬂél;}lu to —
Ex tive  Officer o e ore {Abyssinia g
(‘:ﬁ::nment under Section 25 of et >
the — 220. ‘
Child Marriage Restraint— ADJOU R\“h\“\)—
Onestian. r& =5 Motion for — 7é—
él\c':):;fla\;)pﬁcatiun of the. — to Allocation : of eertain. resources
- ments in Central India. betweenthe Central and Provin-
= 3 cial Gavernments, .1194-97, 1221,
1310-13.
Disallowed *Hy' the Honourahle
the President. 3.
A ies of the Assembl

ber in Simla. 4347 :
tment of an - European . busi-
n as the President of the
e factories using power hm an - Tarifi -Board.:; 796.
but not coming under the —. Not moyed. 796

1706-07.
Foreigners'—

Question re subjects ~ of ° Indian
States against whom proceedings
have been taken by Local Gov-
ernmerits ulvder the —. 117.

Bonibing of -women and childrén in
the trans-frontier villages by the
Indian Army (Air Force). 348,
377
\dopted 398,

Despatch of troops ‘from * Britisk
India to Addis Abbaba (Abys-

siniaj. 236-37, 263-71

ithdrawn. 271
patch of froops o - Abyssinia-

343, 5

Questlon re amendment of the —. Discussed pr
409-10, Deshmctmn
India; n

ndment of séction’ 61 of ‘the Piring by the I]H]Xtdl) at  Lahore

—.°122-25, 209: over the Shahidgunj
Applications ‘made under section i Y
30 of the —. 119, g t Disallowed'’ by H.
Tmposition f penalties ang r sec- General 343,
tion 28 of  the tack,
Counc FEe
Question re amendment of the ' . i 7% “repressive. laws in Benga} 98a
+1696:07.. t Interests of Indians LOHCEH]ed i
Indian Pre« (Emergancy Powels)h Zanzibar, 433-34, 3
Question 7e action taken <against { Postponed. 434. tis
newspapers, under .the .—,  1931. * Not moved. 639 ¥
16-42; ; “Lack:of di: Ime in=eertain * sol-
Punjab Sahukara— i diers at Jubhulpore 252- 564
Question 7¢ application. . of. the. — i o Disallowed. - 236. i
to the Delhi: Province. 285-86. Prohibition of Mr,

Question 7e — massed by Provincial =l Saksena from entéring ‘in

Legxslntures tor relieve the. burden i district of Tippera.

0{ Agmcultu\al Indebtedness ‘Disallowed by ithe: (zo‘vem
1 25.
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ADJOURNMENT (S)—contd.
Motion for — re—

Prohibition of ‘the Convener of the
Congress Assembly Party Com-
mittee 7e detenus to enter into
certain places in ‘Bengal. 127-28,
157.

Disallowed by  the  Governor

General. 157,

Refusal of grant of protection to
the Glass Industry. 343-47.

Ruled out of order. = 347.

Refusal of permission to Mahatma
Gandhi and Babu Rajendra Pra-
sad to enter into the earthquake
area of Quetta. 125, 127,

(Not moved). 125, 127.

Rioting of British soldiers station-
ed at Jubbulpore. 125-27.

(Ruled out). 127.

ADMINISTRATION—
Question re arrangements for the
future — of Sind. 1273.

ADMINTISTRATIVE GRADE(S)—
Question 7¢ promotions to — on the
East Indian Railway. 1864, 1899-
1900.

ADMINISTRATIVE
POINTMENT(S)—
See ““Appointment(s)’’.

ADMISSION (S)—
Question re refusal of — to  Indian
stuc]]ent-s in England to a swimming
pool.

ADVISORY BOARD(S)—
Election of Members to the Central
— of Education. = 796.

STAFF @ AP-

AERTAL— N
Question re power in the — of the
Delhi Broadcasting Station. 1093.
AERODROME(S)—

Question re—

Location of the — at Chittagong.
1380.

Position of Muslims in the — at
Mi; on, k and  Chit-
tagong. 1380.

AEROPLANE(S)—
estion 7¢ — formerly in the use of
His Excellency the Viceroy. 772-

4.
Manufacture of — in India. 408-
08,

New type of — for operation in
India. 844-45 o

Passage of German — over India.

. AGREEMENT(S)—"

AFGHANISTAN— |
Question re prohibition of certain im-
ports from Persia and — into cer-

tain parts of India. 535-36.
Agarwal Steam Navigation Company—
See “Company (ies)*.

AGENT(S)—
Question 7é—
Change of the nature of an allow-
ance: by the — of a State Rail-
way. 1901. l
Duties of the Deputy — (General),
East Indian Railway. 43.
Transfer of control of the Railway
School ‘of Transportation, Chan- |
dausi, to the —, FEast Indian ;j
Railway. 82, f
AGRA—
Question re—
Control over the — canal. 37. ‘
Inconvenience to  passengers. . at
ja-ki-Nandi railway station ‘g,

i
|

Increase in the proportion of Muslim
candidates on the waiting list of |
inferior cadre in the —  Post
Office.  637.

Preponderance of Muslim  Extva-
Departmental Sub-Postmasters in
—

Use of the Army Landing Grounds
at — and Ahmedabad by Hi
Highness the Maharaja of Kas ﬁai

mir and Prince Midwani. 771/

AGRA CANTONMENT—
Question re want of a bl‘idgﬁvill the

y 4 S
tion on the  Agra-Jognar  road. |
1026-27, 1638. *

AGRA FORT—
Question re non-existence of labels on |
coolies indicating luggage fare at ’
the — Railway Station. 1026.

AGRA-JOGNAR ROAD—

Question re want of a bridge at the
railway crossing near the Agra |
Cantonment Station on  the — t
1026-27, 1638.

— between the Reserve Bank c
and the Tmperial Bank of India.
129-32.

— between the Secretary of State for |
India in Council and the Reserve
Bank of India. 132-35. {

Question re—

— with the Kathiawar States about
Customs. -62.

Negotiations for Trade — with the
Irish Free State, Canada and |
Italy. 785. i
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AGREEMENT (8)—contd.
Question 76—
Negotiations with the Shamozai tribe
on the North-West Frontier for
a friendly —. g
Report on the working of the scheme
of preferences resulting from = the
" Ottawa Trade — (laid on the table).
1807.

AGRICULTURAL INDEBTEDNESS—

Question re Acts passed by ' Provin-

cial Tegislatures to — relieve ' the
hurden of —. ~960-

AGRICULTURAL PRODUCE—
Question ¢ marketing of — in foreign
countrie 95T

AGRICULTURATL RESEARCH, ' IM-
'P}'HT AL COUNCIL OF—
See ‘‘Imperial Councll of Agncultnral
Research’’.

AGRICULTURAL \V;\GE(S%—
Nee*“Wage(s)'’.
AHMAD NAWAZ KHAN, MAJOR

AWAB—

Motion for adjowrnment re—

Bombing of women and children in
the Trans-Frontier villages by
the Indian Army (Air  Force).

7.

 Des teh of troops from = British
pa. - to Addis Abbaba (Abys-
smm) 264.

AHMEDABAD—
Question re use of bhe Army Landing
Grounds a& — by His
- Highness aja of Kashmir
‘and Prince Midwani. 771

AIR FORCE—
Motion for adjournment re hombing
of women and children in the trans-
frontier villages by the Indian Army
(—). 348, 3TT.
AIR BATD(S)—

Question re protection of Indians from

ATRCRAFT—

Question 7e technically qualified men
employed in — and aviation in
India. 103,

AJMER—

Question 7e equipment of the — Rail-
way Workshops  with additional
iplant and machinery for the manu-
facture of locomotives. 976.

AJMER—contd.

Questi: 7e 1 ives manufactured
in the Ajmer Railway Workshops.
976-77.

AJMER-MERWARA—
Question: re produce of the land of
the Istimrari area of Sathana, —.
108.

AKYAB—
Question 7e position of Muslims in the
Aerodromes at Mingaladon, -— and

Chittagong. 1380.

ALIGARH MUSLIM 'UNIVERSITY
(AMENDMENT) BILL—
See “Bill(s)”.

ALINGAR—
Question re article in the  djmrifa
azar Patrila. abont the Faqir of
534-35.

ALTPORE—
Question re—

Non-confirmation of certain  clerks
in the offices of the Telegraph
Storeyard, —, Caleutta. 540,

Temporary clerks in the office of the
Controller of Telegraph Stores, —
1166-67-

ALLAHABAD—
Question re—
Allegations against the
_ Superintendent, —. 224,
Removal of the Office of the In-
dian R‘\llwa.ys Conference Associ-
ation to —.  181-82.
Want of direct train
between Muttra and —.

Divisional

connection
22.

ALLAHABAD DIVISION—
Question re hearing of appeals Ly the
Divisional Superintendent of —
East Indian Railway. 548.

ALLEGATION(S)—
Question re—

— against British soldiers stationed
at Jubbulpore. 795-96.

— against certain people in the re-
ports published in certain news-
papers about Quetta after the
earthquake.  1888-89.

— against one Ballavdas Issardas,
vending contractor for  Railway
Stations from Howrah o Bandel.

187-89.
— against some railway officials at
Tundla. 92, 3

— against the contractors of coolies
on the East Indian Railway. 63.

B2
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ALLEGATION (S)—contd.
Question re—
— against the Divisional Superin-
tendent,  Allahabad.
— against the President “of  the
Lahore Cantonment Board. ' 220,
—-of looting, etc., . against  the
soldiers at Quett't after the earth-

quake. 1085-8
Enquiry into the — of diserimina-
tions  between  Indians . and

Europeans in the matter of rescue
and- salvage operations in Quetta.
1632.

ALL-INDIA MEDICAL ' COUNCIL—
Question 7e election to the —. 1173-
4.
ALL-INDIA SERVICES—
Question re transfers back to India of

Indians serving in — and cadres
in’ Burma. 1181-82.
ALLOCATION—

Motion for adjournment re — of
certain resources between the Cen-
tral and  Provinecial.  Governments.
1310-13.

ALLOTMENT—
Question 7e—
=—=sof Govemment quarters in Simla.
1801

Basis of — of Government Quar-
ters in Simla. 1619.

Different limit of pay for -- of
orthodox and unorthodox - quar-
ters in Simla. 1621-22.

Different principles for — of Gov-
ernment quarters in New Delhi
and Simla. 1619,

Differential treatment in the — of

- Government Quarters in  New

- Delhi and Simla. 1617-18. .

Rules for — of Government quar-
ters in Simla. 1620.

ALLOWANCE(S)—
Question re—

— given to Military Sub-Assistant
Surgeons on transfer. 1598-89.

— paid to the tribal Sardars of
Baluchistan. 298-303.

Baggage free — for third class pas-
sengers from Ceylon to  India.
1163-64.

Change of the nature of an — by

nh Ii;lég Agent of a State  Railway.
35S

C]ass of employees on State-manag-
ed Railways who are paid Presi-
dency - ‘88182

Consolidated ‘— of “the ticket check-
ing staff on ‘the East Indian Rail-
way. 121-230

ALLOWAN CE(S)—contd.
Question re—
Free conveyance by rail: between
Summer Hill and Simla and —

of Army = Headquarters  staff.
1859-61,

House-rent. — drawn by  persons
sharing Government quarters in
Simla. 1618.

House-rent — of travelling ticket
examiners. on: the -East,  Indian
Railway. 91

Luggage — given to third  class

passengers. 952-53.

Mileage — of train despatch clexks,
etc., on the old Oudh and Rohil-
kund Railway, 81,

Mileage or running — paid to the
staff on State Railways. 1902
Mileage: — paid to the old travel-
ling ticket inspectors on the East

Indian Railway. b
Monthly

ticket inspectors on the  East

¥
4

‘v

— paid to the tl'a\'olliﬁg\!

Indian Railway. 173 -

Non-grant of house — to certain re- |
lieving clerks on the East Indian
Railway. 6.

Personal — given to the officers of
the office of the Indian R:ulways
Conference Associatio

AMALGAMATION— &
Question re — of the Kast Tndian®

and Eastern Bengal Railways. 1291-
92:

AMBALA— riEas————

Question re—
Amount given to the Sadar = Bazar

Municipal - Committee “‘from  the
Cash Balance in the Cantonment
Fund, —.7 209,

Contmcc for selling sweets and other
eatables at the — Railway Sta-
“tion.  1782.

AMBASSADOR(S)—
Question 7e statement of the Japanese:
— in Bombay about . the Indo-
Japanese, Pact.  1686..

AMENDMENT(S)—

Question re—

—. of section. 61 of the indiv: In-
come-tax -Act. 2;

— of the Government of India Bill
in the House of Commons regard-
ing the Princes and the Fedeta.»
tion. 689.

— of the Indian Compsmeﬂ Act.
409-10.

= of the' Indian Medical Cxunmf
Act 69697

¥
i
|
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AMENDMENT OF = STANUING
ORDERS—

See ““Standing Orders’.

AMERICA—

Question re propaganda against India
through films: like ‘Bengali’  ‘and
“India_speaks’ in Europe ana —.
1027-29.

AMHERST STREET—
Question e st ervisors and clerks i
ffice, Calentta. = 201-

qumon re .grant of gengras! -+~ to
political :prisoners bafore . the: intro-
:lnmon of new constitation. 1407

AMRITA BAZAR PATRIKA—
Question re—
Article entitled “The (vl Service
Bomb” in the'—. 603 09.
Article in® the — about ‘the Faqir

of Alingar. 534-35.
AMTATTUR—
Question 7e closing of level crossings
on the Madras and  Southern
= Madhmtta Ra)lway between Arkanam
and —. ;

TR

ANDAMANS—
Question 76—

ANDHRA— .
Question 7e refusal to grani conces-
sion tickets to the studenls of the
Peasants * Institute; —.  866.

ANEY; MR. M. S—

(‘nmmd,l Law Amendment Bill—
Motion“ to consider: 901-06, 916,
922.

Demand' for: supplementary grant in
respeat of— ' - 1
“Fxponditure on the developnient of

Broadcasting from the = fund”.
1831, 1835-36:
‘hq)en;dxtule on the ' development
of Oivil Aviation met from the
fund”. 1816.

Flection of — to the Select “Com-
mittee on the amendment of Stand-
ing Orders. 1112, <

Indian ~ Criminal Taw Amendment
(Repeal) Bill—

Motion to.. consider. 1121, . 1137,
1737.

Motion for adjournment. re allocation
of certain resources between the

Central. and Provincial  Goyern-
ments. 1195-86.
Nomination of — to the Panel of

Chairmani: 128.

Question re—
Increase m the quanmv and = value
of qmmne sold.
Sale of quinine. 8’7181
Queshon (Supplementary) re—
" Census of the unemployed persons

in Bntlsh India. 775,

rlc at Quetta after
the. eerthquake T12-13.
lution ze  Quetta  Earthquake.

Affairs in . the Qallulnr Jail, —,
under the present S dent.
1501-95.

Appointment of a Board of non-offi-
cial visitors to the —. 9608-11.
Books for prisoners in the Cellular

Jail, 1589-90.

Cnmpmmts by prisoners in
“Cellular Jail, — against ‘the
‘ment of Dr. Todd. 1569-80.

Hardships of prisoners in ‘the Cel-
lular Jail, —. 1410-'2.

Newspapers  subscribed . for.  the
prisoners in the Celinlar ~ Jail,

Provision of facilities for: out-door
gggieﬁ in the Cellular Jail, . —.

Scale of diet given to certain pri-
'soners “in - the Cellular Jail, —.

Supply of morning tea to pnsonau
in the Cellular Jail, 1885.

he

1359-64.

ANGLO-INDIAN(S)—
Question re—
Box Khalasies for European and —
Drivers on State Railways. 225.

Indians, — and FEuropeans serving
in Port Trusts in India. 490.
Indians, Buropeans and — in the
various Port Trusts. 1890-94.
ANIMATL(S)—

Question re establishment of an In-
stitute for'— and human nutrition
Research.  1685-86.

ANWAR-UL-AZIM, MR MUHAM-

MAD—

Question 7e—
Ignoring of the claims of old
travelling ticket examiners on

the North Western Railway. 77.
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ANWAR-UL-AZIM,
MAD—contd.
Question re—

Location of the Aerodrome at Chit-
tagong. 1380.

Non-maintenance of the strength of
the old travelling ticket exam-
iners on the North Western Rail-

way. T7. B
Position of Muslims in the Aero-
dromes at Mingaladon, = Akyab
and Chittagong. 1380.
Promotion of old travelling ticket
examiners on the North Western
Railway. T77-78.

APPEAL(S)—
Question re—

— decided by the Assistant Com-
missioner of Income-tax in Sind.
291-92.

Dealing of — against discharge on
the East Indian Railway.

~ Hearing of — by the  Divisional
Superintendent  of  Allahabad
Division, East Indian Railway.

Re'pon called for by the Commis-
sioner of Income- tax, Bihar and
Orissa, in — cases. 855-56.

Right of — to the High = = Conrt
against the decisions of the Com
missioners of Income-tax,

APPLICATION(S)—
Questlon e~
— tion of
401 02
— invited for posts of h'my Offi-
cers from England. = 516-17.
_— made under section 30 of the
Indian Income-tax Act. 119,

APPLICATION FORM(S)—

Question re amount earned by State
Railways by sale of —. 1775.

.,‘..

APP()L'\'TMENT(S)—
Question re—
Additional — and retrenched em-
%oyees on State Railways. 625

Administrative staffi — held by In-
dians in the Indian Medical Ser-
- vice: . 1174-76.

1= of Employment Officers on State
Railways. 1637-38.

— of Indians as Chairmen of Port
Trusts in, India. - 1694-96.

— of the relatives of retired em-
ployees in the Government  of
India Presses. 1608-09.

Non- — of an Indian as President
of the Tariff Board. 980,

MR. MUHAM-

APPRENTICE(S)—
Question re—
Appointment of — on the East
Indian Baxlway 165-66.

= way
mspecton on the Eastern Bengal
Railway.

Appoinbmants of suecessful ex- —
of ‘the East = Indian-  Railway
Workshop, Lillooah, in  other
‘Workshops.  163-64.

Appointments of the time-expired
— of Lillooah Workshops under
the Chief Mechanical Engineer,
East Indian Railway. 103.

Appointments of the time-expired
— of the Jamalpur  Technical
School to posts under the Chief
Mechanical Engineer and  Chief
Electrical “ Engineer, East Indian
Railway. ~103-05!

Confirmation of certain mechanical
ex- — under the Chief Mechanical

Engineer, East Indian. Railway.

Technical
Railway.

Ex- — of Jamaipm‘v
School, East  Indian
111,

Rates of pay and other privileges
of certain — of State Ra.llwaya
g3.

Successful Mecha.mca.l ex-
“Lillocah  Workshops,
“dian Rallwav 110.

APPROPRIATION FROM
CIATION FUND—
Demand for BExcess Grant, 19427~

ARAINS—
Question re enlisting’ of —"in"""" the
Army. 1805

ARCHZOLOGICAL CIRCLE(S)—:
Question re—
Distribution of funds to the various
1 ¥

DEPRE-

ARCHAEOLOGICAL DEPART-
MENT-=
Question re—
Confirmation of a' foreigh expeért.in
the —. T770-71.
Rep tion of Buddhi in the

—. 1 1705.

ARCHAOLOGICAL FIND(S)—
Question re taking out of India some

important —. 1304-05.
ARCHAOLOGICAL SUPERINTEN-
DENT(S)—
Question re — in charge of monu-
ments. 13

SRRUPRERT P

%
!

1
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ARCHZEOLOGICAL SURVEY—
Question 7e—
Officers in —. 527-28.
Officers' in the'— with qualifications
in architecture and  Axchwology.
1187,

ARCHZEOLOGY—

Question re—

* Officers in ‘the Archzological Sur-
vey with qualifications in archi-
tecture and archaology. 1187
Technical  qualifications of  the
Superintendent of —,  Southern
Circle, Madras. 769-70

ARCHITECTURE—

Question re officers in the Archeeo-
logical Survey with qualifications in
— and archzology. 1187.

ARKANAM—
Question 7e—

Closing of level crossings .on = the
Madras and Southern Mahratta
Railway between — and : Amtat-
tor. . 231

ARMY (IES)—

Motion for adjournment re bombing
of women and children in the ‘trans-
frontier villages by the Indian —
(Air E"ome) 358 3’779 I

Question re— - T
— lent for producing the film

‘‘Soldiers, Three’, - 1896.
Disposal of the dlscarded articles
of the 286.: a9

B

Enlisting of Arains in the —. 1905.
Tndian — cadets and reframing of
the list of martial classes. 21.
Indians and Britishers with King’s
Commission in the Indian —: 221
Manufacture of Guns-—an  Indian
Ordnance Factories for the use

of the Indian 1687-88.
Mechanisation of British and Indian
284-85,

Non-admission of Arya Samajists in
47.

the —
Recruitment of Sikh Khatris in the
Indian —. 97..

Sub-divisional officers and Assist-
ant Garrison Engineers in  the
electrical and mechanical engineer-
ing branch in the —. 1035-36.

Terms offered for the transfer of
British Service Officers to the In-
dian —. 793,

Transfers from the British Services
to the Indian —. = 617.

ARMY (AMENDMENT) BILL—
See *‘Indian —'' under “Bill(s)"".

ARMY CONTRACTOR(S)—
See ‘‘Contractor(s)”.

ARMY HEADQUARTERS—
Question 7¢—

Free conveyance by rail between
Summer Hill and Simla  and
allowances of — staff. 1859-61.

Moye of the offices of the — to
Delhi during winter. 278-80.

ARMY LANDING GROUND(S}—
Nee “Landing Ground(s)'.

ARMY OFFICER(S)—
Question 76—
Applications invited = for posts = 'of
— from England.  516-17.

ARMY VETERINARY CORPS—

See “Veterinary Corps™.

ARREST(S)—

Question 7¢ — and conviction of four

persons daily,  found  travelling
without tickets, at  Jubbulpore.
115-16,

ARTICLE(S)—
Question re—

— entitled “The  Civil = Service
Bomb” in  the Amrita Bazar
Patrika.  608:-09.

— in the Amrita Basar Patrika
g?out the Faqir of Alingar. 534-

— in the Sind Observer - entitled
“‘Power Aleohol’”. ' 1293-95.

Disposal of the discarded — of the
army. 285.

Newspaper — on the Quetta. Earth-
quake relief and  the Silver
Jubilee Fund against  which
action was taken. 1907-24.

Purchase of — required by the
Military Department. 153-60.
Purchase of — required by the

Railway Board. 160.

Purchase of c — by the
Director” of Contracts tlmsugh the
Indian Stores Department. 288

ARYA MARRIAGE = VALIDATION
BILL— &
See “Bill(s)”.
ARYA SAMAJIST(S)—
Question 7e¢ non-admission of — in the
Army.
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ASAF-ALIL MR. M.—

Criminal’ Law ‘Amendmeng Bill—
Motion to consider. 645, 654, 655,

672-85, 812 814, 816 819, 821,

832, 833 889, 890,

Demand for supplemantnry graat in
respect of—

“Expenditure on the ‘development
of Civil Aviation met from the
fund™. 1811 181214, 1816,
18175 18186 1t

“Miscellaneous™, 185657

Indian ~ Criminal  Law  Amendment
(Repeal) Bill—

Motion to consider. 1140,

Indian" Moto, Vehicles (Amendment)
Bill—

Motions to consider and to rifer
to Select Committee. 1198-202;
1207.

Motion for  adjournment  re bombing
of women and childrén in the Trans-
Frontier villages by the Indian &rmy
(Air- Force]. 391. -:

Question re—

Aeroplane iurmelh in the use of

His Excellency the Viceroy. 772-
74.

“ Application’ of the Punjab Sahukais
Act to the Delhi Province. 285-86.
British ‘troops in India. 280-84.
Census of the unemployed persons

in British Indi.& T74-75.
Cul

ition

by i
of land for the Pusa Institute in
Delhi. 854-55.
Decrease in the Indian expmts tc
certain countries. 852-53.
Delhi Civil Station ' Notified Area
Committee. 278,
1‘1.101..3 of

Disposal of the discarded
i3 army.
Indmns and Bnhshers with ngs

285.
Commxsslon in the Indian Army.

Lea.se of land between Delhi and
Shahdara to Mr. Waugh. 853-54.

‘Mechanisation of British and Tudian
army. 284-85.

Move of the offices of the Army
Hea.dqua.rtets to - Delhi dm'mg
winter. 278-80.

Non-application of the Child Mar-
riage Restraint ~ Act to_Canton-

. _ments in Central India. 1399-1400

" Relieving of congestion in Old Delhi.

g55.

Sale of ricity by the New Deihi
Municipal Commiftee to the Delhi

Electnc Supply Company. 266-87.

Secretary of State’s conception of
political  offenders of the Civil
Disobedience  class and  homb-
throwers. 852

ASAF ALI, MR. M.—contd.
Question 7e—

Use of the Army Landing Grounds
at Agra and Ahmedabad hy His
Highness the Maharaja of Eash-
mir and Prince Midwani: 771

Question (supplementary) re—

Externed or exiled = persons nof;
allowed to return to India: 935.

Placing ‘the Safety Inspector direct-
ly under the Government of Tndia.

1713.

Refusal of nd!msslon to l’nrh.m
students in England fo a  swim-
ming pool. 1402.

ASANSOL— »

Question re degradation of pe

who fail to pass’ the Refresher

Courses’ of the Chandausi and —
railway  schools. 76,

ASSAM_
Questmu Te—
* Appointment of Assamese in certuin
appointments in the Comptrotier's

Office, —: 619-20.
Construction of roads in « Assam.
964-65.

Establishment of a High«@ountifor
633. e

Mail sorb‘ers’ in Bast Bengal e"n’q.,‘__lg

—. . 635-36.

ASSAM BENGAL RAILWAY—
See “leway(s)‘ e

ASSAM FLOOD ENQUTRY COM-
ch ‘(‘omnnttee[s)”

ASSAMESE—
Question re—

Appointment. of — in cert.mn ap-
pointments in the Comptroiler's
Office, Assam. 618-20.

Rssena.tmn of a certain percentage
in Government service for the —.
1623-24.

ASSAMESE SOLDIER(S)—
See ‘‘Soldier(s)”,

ASSEMBLY—

Motion for adjournment, re prohibition
of the convener of the Congress —
Party Committee re detenus tc cnter
into certain places in Bengal  127-

28, 157. ¥
See also ‘‘Legislative —.
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ASSEMBLY CHAMBER -

See “Legislative —'.
_ASSESSED RENT_
See {‘Rent’”.

-ASSESSEE(S)—
Question re—

Absence of  waiting accommodation
for — in Income-tax. Offices  in
Bihar and Orissa. 856.

Production - of ‘books. .and re
by  income-tax — in Sind and

ation of minimum and maximum
imit for the ~ payment of
income-tax. - 25:26.

sters

ASSESSMENT(S)—
Question 7e—

— of incomeés of smslr mcometax
‘payers in Sind.

Income-tax —— re- opened in Sind.
201.

Regulation  of Income-tax —'in
Bihar 'and Orissa '856.

ZASSET(S)—
Question 7e .allocation of — and Tiabi-
Tities between the New Orissa Pro
and_ the . Government , of

st 2L
ASSISTANT
INCOME-TAX—
~Question re—

Appeals - decided by the ——— in
Sind. 291-92

ISSIONER(S) OF

ASSISTANT ~ DIRECTOR(S) ~ OF
POSTS AND TELEGRAPHS
Se¢ “Director(s) ‘of Posts and Tele-

graphs™.
Alzgsmrglv'r EXECUTIVE

ENGI-

ASSISTANT
NEER(S)—

See “‘Engineer(s)?.

GARRISON ENGI-

ASSISTANT MANAGER(S)—
See ““Manager(s)’.

ASSISTANT ‘RIVER- SURVEYORS—
See “River Surveyors’.

ASSISTANT RUNNING SHED
FOREMEN— -

See “Running Shed Foremen .

ASSISTANT STATION MASTER(S)—
See *‘Station Master(c)'”.

ASSISTANT SUPERINTEND-

See  “‘Superintendent(s)’’

ASSIST‘\I\T SURGEOI\(S)
Question re— ¥

Allowances gwen to '\{mtax'v Sub-
~— on . transfer.  1528-99;
Discrimination against ' Indian Mili-
9.

tary  Sub- = 159

Posting of — to Hospitals .on the
East_ Indian Railway.

Provision of an — in the railway

hospital at Tundla: 9293
Racml discrimination in the recruit-

. ment of — in the Im'h.au Medx(al

Department. 1176-77. .

ASSOCIATION(S)—

Question: re—
Action - taken; on.the  resclutions
adoptéd ar the Conference of the
East Indian  Railway, Emplayees’

543.

Application of Fundamental Riles
to the Indian Rail Cenfer-
ence — staff.

Assam Valley Plantex's —.  966-67.

Grang of Ccertain. facilities to the
Indian - Railways Conference —
P Sstaff - 106.
Girievances of the staff of the Indian
Réailway-s onference — Delhi.
5 &5 AL

“abou e extension of repressive
legislation. 605.

Non- -grant of transfer concessions to
the staff of the In.dmn Railways
Conference —. 195.

Non-observance of certam hnhdavs

__in the office of the Inchan Rail-
ways Conference —, Delhi. 181

Non-observance of ~ Fundamental
Rules in the Office of the Indian
Railway Conference —, Delhi. 181

Non-revision of the~ pay of the
Indian Ra\lwavs Conference —
staff. 195-96.

Pay of the staff in the office of the
Indian Rallways Conference —-.
193-94.

Personal  allowance givern ~to “the
officers of the office of the Indian
Railways Conference —. 194,

Removal of the Office of the indian
Railways Conference — to Allah-
abad. 181-82.

Salaries of the Indian Railways
Conference, — Staff. 196-97.
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ASSOCTATION (8)—contd.
Question re—
Staff of the office of t,hv Indian
Rallw\ays Conference , Delhi.

Staﬁ “of the offices of the Dircctor
of  Wagons Interchange and
Indian Railways Conference —
transferred to Delhi. 179-80.

Transfer of offices of the Dircctor
of Wagons Interchange and the
Indiag  Railways Conference —
to Delhi. 192-93.

Transfer of the office of the Indian

Railways = Conference — to Delhi.
194-95,
ATTENDANCE—

Question ‘7¢ — of members at the
meetings of the Tahore Caaton-
ment Board. 221.

ATTITUDE—
Question re ulleged hostile — of the

East Indian Railway Administration
towards Trade Unions. 290-01

AUDIT DEPARTMENT
Question 7e—

Promotion and seniority of the
travelling  ticket inspectors of
the Aocount and — teansfaried to
the Traffic Department of the
East Indian Railway.

Promotion and seniority of travel-
ling ticket examiners and travel-
ling ticket inspectors of the
Accounts and — transferred to
the Operating Department of the
North Western and  East Indian
leways

AUTOMOBILE FACTOBY(IES)—'
See ‘“Factory(ies)”.

AUTOMOBILE INDUSTRY—_
See “Industry(ies)”.

AVIATION -
Question re—
Office of the Civil — in India. 1187.
Technically qualified men employed
in aircraft and — in India. 103.

AYYANGAR. MR. M. ANANTHA-
SAYANAM—
Cinemate b (Amend ) Bill—
Motions to consider and to refer to
Select Committes. 250:52;
Démand for Excess Grant in respect
of ‘“Iransfer to the Fund for Re-
construction of  Barthquake Da-
mage”. 1940,

AYY.

NGAR, MR. M. 'ANANTHA-
AM—contd.

Demand for supplementary grant in
respect of—

“Expenditure on the development
of Broadcasting met from the
fund”. 1831-35, 1839.

“Expenditure on the development
of Civil Aviation met from the
fund”. 1817, 1818.

Indian Coffee Cess Bill—

Motions to consider, to circulate and:

to refer to Select  Committee.
1666-71.

Indian” Criminal Law
(Repeal) Bill--
Motion to consider. 1737.

Indian Motor Vehicles (Amendment)
Bill—

Amendment

Motions to consider and to, refer
to. Select Committee. 1202-05.
Provincial  Insolvency

il

Motion to consider. 1067-68.
Question re—

Amount raised in India by subs-
criptions for the Silver Jubiles
Celebrations. 296-97.

Applications invited = for posts of
Army  Officers from ”F;x,‘l‘g}gpd.

Appomtmenf. of a Special  Tariff

Board. 1192 1193, 1194.

Birth control prop:\ga.ndu in India.
1868.

Bringing in of trains near the plat-
forms at certain stations: on ‘the
Madras and ‘Southern — Mahratta
Railway. 293-94.

Collection of Tncome-tax from midhis
and funds in Madras. 1306.

‘Combine: for working the g«)ld mines
in the Nilgi

Compilation of sf.a.txstlcs for agrx-
cultural and industrial = wages.
519-20.

Connection of Chittoor with a trunk
telephone line.

Construction of a railway line bet-
ween Tirupati and Madras. 703.

Centemplated creation of a post of
Assistant * Director of Posts and
Telegraphs and  retrenchment in
the Posts and Telegraphs Depart-
ment. 35-36.

Demolition of a Hindu temple by
the Rangoon Development Trust.
1869-71.

Grant of concession rates of postage
on printed marriage invitation
cards. 35,

Tnstitution of the system of job
analysis in the Posts and Tele—
gn\phs Department. 298,

(Amendment)




:
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AYYANGAR, ‘MR. M.
AY A

ANANTHA-
AM—-contd.
Question re—

Non-reduction of the excise duty on
sal manufactured from sea-water.
294-95.

Platforms at certain stations on the
Madras and o Southern Mahratta
Railway. 292-93.

Prevention of the export of  silver
and a rise in’its price. 705-06.
Programme for, wuval uplift  in

Madras. 1867-68.

Pra}ub)t\on in Italy of the import of
goods from India and of Indian
msnrance companies from carrying
on husiness. 1868-69.

Promotion of long staple and middle
staple cotton in India. 295-96.
Promotions: to administrative grades
on the East. Indian Railway. 1864.
Proposal to construet a  funicular
railway from Tirupati to Tiru-
malai Hills in the Madras Presi-

dency. 703

Proposed ' diversion by the Madras
Government of the grant = from
the Petrol Fund towards rural re-
construction. 1865,

Protection = of Indians  from air
vaids. 703-04.

Protection of Indians in Abyssinia.
1044.

r.:‘fw&%bmmeudanons of the  Hilton-

Qurrency Clemssxon

il in thp price nf slhex and
increase in  the  balance .of trade
in favour of India. 36-37.

Refusal of pevmission to certain
persons torer Quetta for afford-

sing - relief to the earthquake

suffevers. 704-05.

Revision of the exchange ratio. . 520

Sale of silver:by the Government of
India. 1043-44.

Selection ‘of “‘Dufferin’’ Cadets from

M: 517<18

lfwdr:h and Sont’hem Mahratta
Railway. . 702-03;

Utilisation. of the -Petrol Fund for
éh( development of roads. 1866-

Question: (supplementary) re—
Abolition of; the India Store Depart-
ment, London.
Casualties during the ecarthquake at
Quetta and value of the property
lost. 715,
Confirmation of @ foreign expert in
;l_;i Archeological — Depaxtment.

(quntues with bauned or vestricted
imports from India. 528, 529.

AYYANGAR ' ({MR. M., ANANTHA-

SAYANAM—concld.
Question (Suppy.) re—

Decrease in the Indian exports to
certain éountries. 853;

Discovery of paintings at certain
temples at Conjeevaram and Tan-
jore. T68.

Distribution .of the grant for rural
uplift. 09

Excavation work at Quetta after the-
earthquake. 712. '

Excise duty on steel. 792

Hardships of prisonérs in the Cellu-
lar Jail, Andamans. 1412.

Ttalo-Abyssinian = dispute, 206, 207.

Ou_z\nm'\t,lon of sugar mdustry 613.

Position of Indians in Fiji.. 526.

Positions of Indians in  Zanzibar
with regord to the clove ordi-

. nances. 594,

Power in the aerial of the Delhi
Broadcasting Stetion. 1693.

Preparations in India  for a war.

Propaganda against India  through
films like ‘Bengsli’ and ‘India
speaks’ in Europe and America.
1029,

Protection of Indians in Abyssinia.
1047,

Publicationg distributed free to the
Members of the Central Legisla-
ture. 1714.

. Pu hase of articles required by the
prv Department. 159,

ullding
Refusa] of p
Lal Saksens, to visit the Cellular
Jail at Port Blair.
Refusal to grang concession  tickets
to the students of the Peasants
Institute, Andhra. 866.
Registration of properties of Indians
in_ Abyssinia, 1413, 2
Report on the Co- operatlve Move-
‘ment,_in, India submitted by Mr.
L. Darling. 491
tion of imports into India.

es|

16.

Rise in the price of silver. 615.

Sale of silver. 1037 1043.

Salyage of property at Quetta after
the earthguake.

State Prisoners in the Damoh Sub-
Jail in the Central  Provinces.

Temporary clerks in the office of the
Controller .of . Telegraph , Stores,
Alipore. 1167.

Trade  negotiation between the
United -Kingdom and Ifaly and
India. 605.

Unemployment problem. 851-52.

Repealing and Amending Bill—

Motion to consider. 1208.
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AYYAR, DIWAN BAHADUR R. V.
EKRISHNA—" .
Oath of office. 1.

AZHAR ALI, MR. MUHAMMAD—

Criminal Law Amendment Bill—
Motion to consider. 893, 894.

Election of — to, the Imperial Counci]
of Agricultural  Research and its
Governing Body. 548-49.

Indian Motor Vehicles (Amendment)
Bill—

Motions to consider and to refer
to Select Committee. 1207-08.
Question re—

Assessed rent of ‘B’ and “C” type
unorthodox  quarters in  New
~Delhi.  1622.

“B” and  “C” class quarters in
Kaithu, Simla. 1620-21.

Basis of allotment of (Government
quarters in,_Simla. 1619,

Certain benefifs  for mistries and
mechanics of the Posts and Tele-
graphs Department. &85

~ Dealing of appeals aguinst discharge
- _on the Bast Tndian Railway. 42.

Delay in the announcement of the
appointments to the Listed posts
of the United Provinces Judicial
Service by the  Public Service
Commission. 1398-99.

Different cadres of the establishment
of the East Indian Railway. 82.

~ Different limit of pay for allotment
of orthodox and ~ unorthodox
quarters in Simla. 1621-22.

Different principles for allotment cf
Glovernment  quarters in  New
Delhi_and Simla. 1619,

',Dxﬁerantta] treatment in the allot-

2 ent, of Government qnartexs in

e New Delhi and Simla. 1617-18.

Duties of the Deputy Agent (Gene-
ral), East Tndian Railway. 43.

‘Enquiry into the conduct of an
TImperial Service Officer. 978.

Examinations in establishment
duties passed by the Superinten-
dents and Assistant Superinten-
dents, Staff, on the East Indian

: way.
Facilities and comforts for Govern-
ment, servants living oufside the

mumclpal limits in Simla, “1611-

_GO\I ent quarters in Simla oceu-
pied by the staff of the Public
Works Branch. 1618,

_ House-rent allowance drawn by
persons sharing Government
quarters in Simla, 1618,

Lien on a lower type of quarter of
9{1(:(; Government of  Tndia staff.

AZHAtR ALI, MR. MUHAMMAD—
—CON
Question re—

Method for the redress of grievances
of the railway staff.

Mileage allowance of train despatch
clerks, etc., on the old Oudh and
Rohilkund Railway. 8L,

Mileage allowance paid to the old
travelling ticket inspectors on the
East Indian' Railway. « 92.

Notification ‘of the rules regulating
the discharge and dismissal of
Stade ' Wailway ' non-gazetted ' ser-
vants to the East Indien Railway ’
employees. 42-43, i

~ Number of excess officers and sub- t
ordinates on State Railways. 423-

24,
Permission to (rovernmeng employees
with = college:going " children to

retain their quarters in New Dethi &
on payment of rent on a-10 per y
‘ cent, rént . basis. ' 1622-23. Al

Posts of Transportation  Inspectors |
sanctioned by the East  Indian
Railway. 44.

Promotions to the  posts in head-
quarters offices of the Transporta-
tion and Commereial Depa ments.

233--34.

Refusal by the le Ofﬁrm Delhi;
to accept money from thie regisii.
dents of Naiw Karol “Bagh. §
1616-17. :

Rent charged from Members of th ]
Indian Legislature for % i
Summer Hill, Simla. 1619- 2(]

Residential accommodation for Gov- &
ernment servants in New Delhi E
and Simla. 1610-11.

Rules for allotment of Government

__quarters in Simla. t

* Seniority list of ta-a.vellmg ticket

examiners and ticket collectors on
the East Indian Railway. 108.

Service  conditions of *  the FEast =
Indian Railway employees. 45. 5

Shortage of Government quarters in E
Simla. 1613-14.

Transfer of control of the lewa.y
School of Transportation, (“hnn-}k
dansi, to the Agent, EHast Indian
lew-w 82.

Water meter rent realised from Gov-
ernment servants in New Delhi
and ‘Simla. 1614-16.

Question (supplementary) re— i
Reduction in the number of classes *

on Tndian Railways. 1160.

Taking out of India some important
Archzological finds. 5.

Resolution re manufacture of loco-
motive requirements in State Rail-
way Workshops. 354-55
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re  Hapur . Remount Depot
at — in the Meerut Division. 232.

BADRUL HASAN, MAULVI—
QOath of Office. 80!

BAGDIGI— .
Question 7¢ explosion in — Colliery
in Dhanbad. 1894-95.
BAGGAGE—

Question re free allowance for - third
class passengers from. Ceylon to
India. 1163-64.

BAGHDAD—

Question 7e terms of the . Oudh
Bequest administered by  His
Majesty’s Consulate at —, 64-67.

BAJORIA, BABU BAIJNATH—
Consideration of the Report of the

Tribunal on Financial  Settlement

between India and Burma after

separation. 1943-47.

Demand for supplementary grant in
respect of—

“Expenditure on the development of
Broadcasting met  from the
fund®. 1838.

“Expenditure on the development
of Civil Aviation met from the
und’ S

scellaneous™.  1854-55
Indian Coffee Cess Bill—
Motions to consider, to circulate
and to refer to Select Committee.
1672, ;

in. “B”  type

s in Simla. 1859,

Allotment of Government quarters
in Simla.  1801-03,

Allotment of Summer FHill fuarters
in. Simla. .. 1861-62. = :

B,“Sislf’f rent for Members’ quarters.

- Bringing t;

from certain railways to the
Kalka Simla Railway. 1863-64.

Classification of paper. 1798,

Exhibition of objectionable cinema
films. 1799

Tree convevance by rail. hetweern
Summer Hill and _Simla and
allowances of Army Headquarters

staff.. '1859.61.
Hindus and the railway services.
1799-1800. .
Houge” rent' charged “‘fiom = the

officers and' sfaff of the 'Govern-
ment of India in Delhi. 1862-63.

BAJORIA, BABU BALJNATH—contd.
Question 7e—

Maximum assessed rent for Gov-

ernment quarters in Simla, 1800.

Money invested in. the building of

quarters in Simla and Delhi and

interest paid on such  debts.
1800.

Nomination of members to the-
Industrial ~ Research Bureau.
1797-98.

Rent collected from the officers

and staff of the Government of
India in Delhi and cost of main-
tenance, etc., of yuarters. 1863.

Representatives  to the Industries
Conference. 1798,

Tenders for the construction of the
Howrah Bridge. 1798-99.

Question (Supplementary) 7e—

Abolition of the India Store Depart-
ment, London. 40, 41.

Definitions to be followeq by the
Board of Film Censors in India.
1794. 5

Nomination of Indians to the
Board ‘of Film Censors in India.
1794,

BAJPAI, SIR GIRJA SHANKAR—
Aligarh Muslim University (Amend--
ment) Bill—

Motion to consider, 254.
Consideration of clause 2. 256, 259-
61,

Motion to pass. 261,271
Motion re—

Election of a member to: sit on the
Imperial Council of Agricultural
Research ang its Governing Body
142

Election. of one Muslim member to
sit on the Standing Committee on
Pilgrimage to the Hedjaz. 137.
Election of fwo members for the
Central ~ Advisory Board  of
Education. 137, 128, 140, 141-42.

“ Oath of Office. 1379,

Resolution e positien of * Tndian
nationals settled in Zanzibar. 1921--
25, 1235, 1239, 1240.

BALANCE OF TRADE—

Question 7e India’s —. 786:33.”
See also-“Trade, Balance of”’.

BALASORE— =
Questi 7¢ impositi of . p 1
under section28 .of| the' Income-tax
Actovin - Cuttacki Puri, and —
Cireles. 1207 == :

163,
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BALLAST STONES—
Question re contracts for the supply
of — to the Burma Railways.

115.

BALLAVDAS ISSARDAS
Question re allegations against one
—, vending contractor for Railway
Stations from Howrah to Bandel.
187-89.

BALLOT(S)—
Question re introduction  of the -
system of voting. 1400.

BALUCHI REGIMENT(S)—
See *‘Regiment(s)”.

BALUCHI SOLDIER(S)—
See. “Soldier(s)’"’,

BALUCHISTAN—
Question re—.
Allowances paid * to the = tribal
Sardars of —. 298-303.
Constitutional aspect  of = certain
territories in —. 298.
Constitutional  character of the
Shahi and other Jirgas in -—.

304-05.
Earthquake relief measures in —

Losses in tribal areas in — dile to
_earthquake. 515-16.

Position of the Political Agency in
the territories of Yob an
Khatrano in —. 304.

Prohibition of relief parties’ in
Quetta ang — after the earth-
quake. 775,

"BALUCHISTAN CIVIL SERVICE—

Question re employees of the police

force and — killed in the earth-
quake. 1270-71.

BAN—
Question re¢ lifting of — from the
Khudai Khidmatgar and  other
- Congress  organizations  in _the
North-West. -~ Frontier ~ Province.
1627-28.

BAND(S)—
Question 7¢ — at the Connaught
Place, New Delhi. 1101-02.

BANDEL—

‘Question 7¢ allegations against one
Ballavdas Issardas, vending (con-
tractor for Railway Stations from
Howrah to —. 187-89.

BANERJEA, Dr P

Consideration of the Report of the l
Tribunal on Financial = Settlement
between  Todia and Burma after f
separation. 1954:57, 1960. !

Demand . for supplementary grant in |
respect  of—

scellaneous’

1849-50, 1934- i
99, 2 S
Indian Criminal Law  Amendment '

(Repenlj Bill—
Motion to consider. 1137, 1140.
Motion for adjournment re allocation
of certain resources between the
Central ~ and Frovincial Goven-

ments. 1313,

Question  re—

Acceleration  of the suburban
services on the East Indian and
Eastern Bengal Railways. 1032.

Amount collected under the = Salt
(Additional Tmport Duty) Act in

£ 1031. =
Annual cost of employment ol tro:
in Beugal to suppress the terror

moveruent |
Appointment’ of the relatives of ve-
tired employees in the Govern-

L
ment of India Presses. 1608-09.
Compositors, binders  and distri-
bators discharged from the Gov-
ernment of India. Press.@alentta. |
1607-08.
Construction of the — Dacca-Avicha
Railway. 1162, 1163, -
Fixation of  the initial pay of staff §
in the East Indian Rail ress
1605-06.

‘Grievances of the employees of the

Fast Indian and Eastern Bengal §
Railway Press. 1603 !

Tndent for two mono machines"for
the East Indian Railway Press at
Calcutta. 1604. v

Tndians emploved in, and Tndia's
contribution towards, the League
of Nations. 1029-30.

Nature of duties discharged hy the
readers anq copyholders. _in the ¢
(lovernment of TIndia Fresses. F
1606-07. :

Officers and servants of the Trustees )f'
of the Indian Museum, Calcutta.

. 1182, 1183.

Provaganda against_India _through
films like ‘Bengali’ and ‘India
speaks’ in Furope and America.
1027-29.

Selection of delegates to the session
g{ the Teague of Nations, 1030-

B

Temporary clerks in the oiﬁce-o{ the
_ Controller —of Telegraph Stores,
Alipore. 1166, - - i
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BANERJEA, DR. P. N.—contd.
Question re—

Terms of reference of the Income-
tax enquiry committtee. 1031-
1032:

Question (Supplementary) re— 3

Exhibition of the films * “India

Speaks™ and  ‘‘Bengali’’. '1401.

Return of Mr. ‘Subhash ' Chandra
Bose ‘to India.’ 1408.
BANIA—
Juestion re — shops in the Markst
Bazar, Kasauli. 974-75.
BANK(S)—
Agreement hetween the Reserve — of
Tndia and the Imperial — of Tndia.
129-32.

Agreement between the Secretary of
State for India in Council and the
Reserve — of TIndia. 132-35.

Question re Snvmg:;‘—- Accounts and
Government securities held in cns-
tody of the Accountant - General,
Posts and Telegraphs. 198,

BARDALOI, . SRIJUT N, C.—
Demand for supplementary grant in
respect of—

“Miscellaneous!”.  1850-51.

dndian  Criminal Law  Amendment
(Repeal) Bill—
RYGTATO o) consider. 1150-56,
720-26

ideration of Clause 2. 1756.
Question re—

Abglition of the India Store Depart-
ment in London.

Appointment. of an Indian as tie
Chairman of the Bombay Port
Trust. 967-68.

Appointment of Assamese in certain
appointments  in  the  Comp-
troller’s Office, Assam. 61920

BARDALOI, SRIJUT ‘N C.—contd.
Question 7¢—
Indian Tea Licensing Committee.
78,
Indians in Cochin China, Java,
Ceylon and Singapore, 968,
Mail sorters in Hast Bengal and
Assam.  635-36.
Production of quining and cinchona.
636.

Purchase of iron and steel materials
by Tndian Railways. = 970.

Reservation of a certain percentage
in  Government 'service for the
Assamese. 162324,

Re-transfer  of Sylhet * to Bengal.

Questmn (Supplementary) 7¢  report
of the Assam Flood ‘Enquiry Com-
mittee.

Resolution 7e reduction of import duty
on carbon blocks. 999,

BARODA, GAEKWAR OF—
Question 7¢ negotiations with the —
in respect of Kathiawar ports. 1623,
BARRAGE CANATL(S)—
Question 7¢ — in Sind.

1272-73.

B.\RWAL—\ V]LLAGES—-
question of  granting
of — to the Limbdi

Staf 60.
BATH ROOM(S)

Questwn re water basin arrangement
in some of the — of second class
compartments on the Madras and
Southern Mahratta Railway. 1305

06.
BEAT(S)—
Oue\tmn e enhancement of the — of
the keymen on the East Indian Rail-
way. 171.72.

Assam \'ﬂlev Planters’ A

966-

Claims for promotions and p:efer-
meits of

6. = 3
Construction of roads in Assam.
964-65.
Digabilities of Indians in Zanzibar.
969.

Effect of the Ottawa Agreement on
India and the Dominions. 970.
Enquiry into the financial relations
between India and Burma_. 968.
Enquiry into the system of levying
income-tax. 971,

Establishment of a High Court for
Assam, 633,

Establishment of a  University at
Gauhati. £

BENEFIT FUND(S)—
See ““Fund(s)’.

Motion for Adjournment re—
Government Circular prohibiting the
Congress Assembly  Party Com-
mittee to enquire intc and report,
upon the administration of the re-
pressive Laws in —:. 985,
Prohibition of the convener of the
Congress Assembly Party Com-
mittee 7¢ detenus to enter into:
cortain places in —. 127-28, 157.
Question 7e—
Amount collected under the Salt
(Addxiggna] Tmport Dutv) Acb in




18 INDEX 10 LEGISLATIVE ASSEMBLY DEBATES.

BENGAL—contd.
Question: rée—

Annual cost of employnient of troops
in — to suppress the . terrorist
movement. 210

Appointment of a Committee by the
Congress Party in the Assembly
to enguire iBto and report upon the
Adlmmstmhon of Repressive Laws

lracls irom- . the
tituency  for . election to the —
Legislative Council. . 1704.
Income-tax  Officers in —. 7
Reorganisation of the supenur staff
of the Income tax Department: in
70-71.

Re(ransfer of Sylhetito —. 971
“BENGALI"—
Question 76— 5
Exhibition of the films  “India
Speaks” and —. 1400-01. B
‘Fropaganda against India thro“gh

films like — and ‘India speaks’ in

Europe and “America. 1027-29.
BENGAL AND 'ASSAM POSTAL
CIRCLE—

Question 7e recruitment of the quah-
fied sons and dependants “of ~ the
postal employees in the —. 1034.

BENGAL AND NORTH W]\TER\
RAILWAY—
See “Railway(s)”.

BENGAL NAGPUR RAILWAY—-

BEQUEST(8)—

Question re—
Terms of Fateh Ullah  Khan's
Zindiyah—. 68-69.

Terms of Oudh — administered by
Majesty’s
d. 3

His Consulate at

recewed by —.
Malakand

ré wound

Qllaékiun
in. the

Political Agent

Hindn "\durlage Vali Bxll
- Motion for Teave to mtroduce 1968.

BHAGAVAN DAS, DR.—contd.
Indian  Criminal Law Amendment
(Repeal)  Bill—

Motion. to consider. 1118.

Motion for adjournment re hombing
of women and children in the Trans-
Frontier villages by the ' Indian
Army (Air Force). 382.

Resolution re manufacture of logomo-
tive requirements in State Railway
Workshops.  372.

BHAT, ‘MR. M::D.—
Oath of Office. 1.

BHUFUI SING, MR.—

Question re non-confirmation of certain
clerks in the offices of the Tele-
graph Storeyard, Alipore, Calcuttt
540:41,

BIHAR AND ORISSA— e

Que_st'uu ==
T« Absence: of  waiting accommodation
for assessees in Income-tax Offices-

in —. 856.
Grievances of the Income-tax staff in
856-58:

Posting of certain  Income-tax
Officials at a particular station for
a long time in —. 868

Regulation of Income-tax
mn —. 856 =

Report called for by the Commus-
sioner of Income-tax, — in appeak

855-56.

assessmen

cases.

BIKRAMPUR—

Question ¢ detachment  of British
Troops . stationed in

certain —
villages in Dacca. ;

TLL(S = .
Aligax)'h'_ Muslim  University (Amend-
ment)j—

Motion to consider. 254-55.
Consideration of clauses. 255-61.
Motion * to pass. 261-63, 271-72.
Fassed. 272

Arya Marriage Validation—
Introduced. 1968. 3
Cantonmentn ‘(Aniendment)—
Presentation of the Report of the:

Select  Committee. 1

Mctmn to circulate, as repmtad by
i ‘the Select Committee. 1809-11,
{ - “Circglated. '1811.
~Central I’m\xm.es Courts, , (Supple-
mentary)— §
Introduced 642. =

i Motion -to consider.

1063-64..
Passed. 1064s= =77 &

T A

&

|
{
i
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BILL(S)—contd.

E Child Marviage Restraint  (Amend-
B.

ment)—(Mr: Das)—
Introduced. 1868.
Cinematograph (Amendment)—

Motions to consider and to refer fo
Select Committee. 237-53.
Referred to Select Committes. 253.
Codz of Civil Procedure: (Amend-
ment}— S
Motion to refer to Select Com-

- mittee. 272-76, 987-86.
i Referred - to  Select Committee.
£ 996.
Code of Civil Procedure - (Second
‘ Amendment)—

Fresentation of the report of the
Select Committee. 1197.
x Code of Criminal Procedure (Amend-
ment)—(Sardar Sant Singh)—
Presentation of the report of the
} Select Committee. 348.
Criminal Law Amendment—
Motion for leave to introduce. 143-
47
Introduced. 147.
Motion to consider.  434-78. 549-88,
: 642-85, T717-60, 797-840, 883-950.
] Negatived. 950.
Message from H. E. the Governor
General recommending the passage
SR of the —. 1059.
i Point of order raised by Mr. S.
Satyamurti as to whet-her there

: has  not been a breach of
: privilege of the House
r inasmuch  as the contents
: of a Bill (1e, the —) where

communicated tc a section of the

= Press before the motion for leave

} to introduce it was made in the
House. 144-47.

Point  of order raised by Sir
Cowasji Jehangir as to whether
: the motion re the — discussed and
} ‘decided upon previously in the
F - same Session and the motion 7¢
: the Tndian Criminal Law Amend-
3 ment (Repeal) Bill do not raise
substantially an identical question.

1124-25, 1132-36.

Criminal Law Amendment — (as re-
commended)—
Motion for leave to introduce.
1059-62.

Negatived. 1062.
Factories (Amendment)—
Introduced. 157.
Considered and passed. 1210-11.
FD"?%? by the Council of State.

“BLLL(S)—contd.
.Government of India—
Question 7e amendments of (he —
in the Housze of Commons regard-
ing” the Princes and the Federa-
tion. 689,
Governor (General’s assent to —-
123.
Hindu Marriage Validity—
Introduced. 68.
Hindu Women's Right to Property—
Tntroduced. 1967,
Indian Army (Amendment}—
Introduced.. 148.
Considered and passed.
Indian Coffee Cess—
Introduced. 1197.
Mbotions to consider,

1065-67.

to circulate

and to refer to Select Committee.
1638-74.

Motion to consider, adopted. 1674.
Jonsideration of—
Clause 3.
Clz

1674-76.
1676-77.
1677-78.

Passed. 1678.
Tndian  Criminal Taw
(Repe: (Mr. D

.\Igtiou to consider.

Amendment:

Hlﬁ 56, 1720-

Adopted. 1755,
Consideration of clause 2. 1756-
66.

Discussion - adjourned. 1766.

Foint of order as to whether there
can. be a discussion on the
principle of the — upon a cco-
sideration of a clause after the
principle and the real ohject of
the — has already been discussel
threadbare upon the motion
for consideration and when uo
amendment has been moved ot
even given notice of. (Ruling
to be given afterwards). 1760-
66.

Point of order raised hy Sir
Cowasji Jehangir as to whether
the motion 7e the Criminal Law
Amendment Bill discussed and
decided upon previously in the
same Session and the motion re
the — Bill do not raise sub-
stantially an identical question.
1124-25, 1132.36.

Question re publicity given to
the part-delivered speech of the
Law é\'fember on Mr. B. Dass
— 50.

Tndian Mines (Amendment)—
Governor General's Assent. 128,
Tndian Motor Vehicles (Amendment)—

Introduced. 149. hE

Motion to consider. 1069-75.
Motions to consider and fa refer fo-
Select Committee. 1798-1208.

Referred to Select Committee. 1208.
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BILL(S)—contd.

Indian Naturalization (Amendment)—
Governor General’s Assens, 128
Indian Tariff (Amendment)—
Governor General's Assent. 128.
Indian Tea Cess (Amendment)—
Governor General’s Assent. 128.
Jubbulpore and Chhattisgarh Divisions
(Divorce Proceedings Validation)—
Introduced. 1062.
Motions to consider and to refer
to Select Committee, 1678-83.
Consideration of clauses. 1807-08.
Passed. 1808.
Madras City Hindu Temples—
Message from the Councll of State

re reference of the — to Joint
Committee.  1806.

Moslem Personal Law  (Shariat)
Application—

Introduced. 1969.
Payment of Wages—
Fresentation of the Report of the
Select Committee. 143.
Motion to consider. 1000-10.
Apphmhon of Standing Order, 46
requiring two clear days’ mnotice
for an amendment to a Bill sus-
pended by Mr. President in con-
nection with an amendment of
Mr. James on the —.
Statement re post-ponement of the
— ~1075:76;
Provineial Tnsolvency (Amendment)—
Tntroduced. 147.48.

Moticn to consider.  1067-69.
Pas: 069.
“Provincial ~ Small Cause  Courts

(Amendment)—

Tntroduced.  148.

Mbotion to consider.

Fassed. ~1065. =

‘Queshon re—

— in connection with the Federal
Railway Authority and setting up
of Provincial Public Service Com-
missions.  780-81

— e exemption oi a portion of the
lands owied by peasants from the
properties: liable to be attached
an the payment of debts.  959-

106465,

Refusal of ‘sanction by the Governor
General for- the introduction of a

.~ to amend the Bombay Port
Trust Act. 425-27.

Removal ‘of Civic Disabilities—
Introduced; — 1967.

Renealing and Amendmv——

Tntroduced. 148-49.;

Considered -and  passed, +1208-10.

Puf’gs;(;l by« the Council of State.

BILL(S)—contd,
Salt Additional Import Duty (Extend-

ing)—
Governor General’s Assent. 128.
BINDER(8)— <
Question 7¢ compositors, — and dis-

tributors discharged from the Gov-
ernment of India Press, Calcutta.
1607-08.

BIRTH (S)—
Question re alteration in the date of

— of literate staff on the North
Western Railway. 71-72.
BIRTH CONTROL—
in India.

Question re — propaganda
1868.

BLACKETT, SIR BASIL—
Expressions of regret on the deaths of
—, Sir Deva Frasad Sarvadhikary,
Lala Fakir Chand and Haji Ahdulla
Haji Qasim. 2.

BLACKWELL, MR. J. H—
Oath of office. 1.
BOARD(8)—

Question 7e appointment of a — of
non-official visitors to the Andaman:
609-11,

BOARD OF FILM CENSORS—
Question 7e—
~ Definitions to be followed by the —
in India. 1793-94 3
Nomination of Indians to the — in
India. 1794

BOTLER(S)—
Question re—
Manufacture of Locomotive — and
Locomotives in India. 1702-04.
Mannfacture of locomotive — in rail-
way workshops. 624, 1637.

BOMBAY—
Question re—
Appointment, of an Indian as the
Chairman of the — Port Trast.

967-68.
Cancellation of  the passport of Mr.
Masant of —. 86062, 1384-85.

1402, 1407, 1697.

Certain  information in respect of
the —, « Caleotta and Madras
General Post Offices, 229,

Establishment ~ of a
automobile factory in —.

Financial adinstment between Sind
and —. 1271-72.

CGerman
600.

|
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BOMBAY—contd.
Question re—

Income-tax cases in Sind called for
review by the Commissioner of
Income-tax, —. 202,

Mints at Calcutta and —. 406-07.

Staff employed in —, Calcutta and
Madras General Post Offices. 230.
Statement  of the Japanese
Ambassador in  — about the

Indo-Japanese Pact. 1686.

Transfer of cases from one income-
tax officer to another in the -—
Fresidency, 26.

BOMBAY, BARODA, AND CENTRAL
INDTA RAILWAY—
See ‘‘Railway(s)”.

BOMBAY—LANCASHIRE PACT—

Question re—. 1872,

BOMBAY PORT TRUST ACT—
See ““Act(s)”’.

BOMBING—

Motion  for adjournment re — of
women and  children in the trans-
frontier villages by the Indian Army
(Air Force). 348, 377-98.

Question 7e Sir George -Schuster’s
opinion about the — of Indians.
¥044-45.

BOMB-THROWER(S)—

Question re Secretary of SmLes con-
ception of political offenders of the
Civil = Disobedience class and —.
852,

BOOK(S)— -
" Question re—

— for prisoners in the Cellular Jail.
Andamans. 1583-90,
Production of — and registers by
income--tax- assessees in Sind and

charged at the
of -Messrs, - A. H.
Whu(x]m and Company.  1306-08.

BOOKING CLERK(S)—
See “‘Clerk(s)”.

BOOKING OFFICE—
Question r¢ opening of — at Muzaffar-
pore.
BOSE; MR SUBHASH CHANDRA—
(‘uestmn 7e Teturn of — to India.
1408.

BOWER, MR. E, H. M—
Oath of Office. 1.
Question  (Supplementary) re racial
discrimination in the East Indian
Railway Hospital at Tundla_ 984.

BOX KHALASY(IBS)—
See ““‘Khalasy(ies)”.

BOYLE, MR. J. D.—
Indian Motor Vehicles (Amendment)
Bill—
Motions to consider and to refer
to Select Committee. 1205-06.
Oath of office. 657,

BRIDGE(S)—

Question re—

Absence of over- — and raised plat-
forms on the Burdwan-Howrah
section of the East Indian Rail-
way. 204-05.

Reconstruction of certain — between
Madhubanj and Jayanagar on the
Bengal and North Western Rail-
way. 118-19.

Want of a — at the railway cross-
ing near the Agra Cantonment
Station on the Agra-Jognar Road.

102627, 1638

Willingdon — of the Calcutta
Chord Railway. 203

BRITISH ARMY—
See “Army™.

BRITISH CAPTAIN—
See “Captain-".

BRITISH COIZ)CERN(S)
S

BRITISH INDIA—

Motion for adjournment re despatch
of troops from — to addis ababada
(Abyssinia).  236-57, 265-71.

Question 76—

Census of the unemployed persons
in —. T74-75.

Smuggling of “sugar: into — {from
Kathiawar States,  1274-76,

BRITISH INDIA STEAM NAVIGA-
TION COMPAN

See “Company (ies).
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BRITISH MALAYA— ’ =
Question re preference for Indian rice

in — and Ceylon and for . Indian
paddy in  the United Kingdom.
1157-58.

BRITISH OFFICER(S)—
See “Officer(s)’".

BRITISH SERVICE(S)—
See “Service(s)”.

BRITISH SERVICE OFFICER(S)—
See ““Officer(s)””.

BRITISH SHIP(S)—
See ““Ship(s)”. >

BRITISH SOLDIER(S)—
See ““Soldier(s)"".

BRITISH TROOPS—
- See “Troops(s)’”,

BRITISHER(S)—
Question re Indians and — with

ing's Commissior. it the Tndian
Army. 221,

BROADCASTING—

— should be made available for
political Propaganda under reason-
able  condition (discussed “under
Demands for supplementary
grants). 182340,
emand for supplementary grant in
respect of “Expenditure on the
development of — met from the
fund”. 1823.40, =

BROADCASTING EXPERT—
Quegjm’)n» 7e_appointment of a — in
England for Tndia, 1091.02,

BROADCASTING SERVICE—
Question re Indian —. 109293,

BROADCASTING STATION—
Question re power in the perial of the
Delhi —. 1093,

BROADCASTING TECHNIQUE_
Question 7¢ education of Indians in
—. 1093,
BROKEN RICE—
See “Rice”.

BUDDHIST(8)—

Question 7e—

Discovery of — images at Nega-
patam. . 768,

BUDDHIST(S)—contd.
Question re—
Hindu, — and Muhammaday Monu-
ments in the Southern Circle,
Madras. 764-67.

Representation of — in  Archaeolo-
gical Department. 1705,
Representation of — in Government

Services. 1704-05.

i

BUDGET—

Question 7e — of the New Deihi
Municipal Committes,  1105-06.

BUDGET GENERAL—

Question 7e Governor General’'s re-
commendations with regard to the
supplementary demands under the —
and Railway Budget. 416-17.

BUDGET RAILWAY—
Question re—
 Deficit in the —. 428-30.
Governor General’s recommendations
with regard to the supplementary
demands under the General Budget
and —, 416-17.

BUILDING(S)—

Question 7e — of historical importance
occupied by the Military ‘authorities,
1509.

BURDWAN-HOWRAH SECTION—
Question re— -

Absence of ladies waiting rooms or
stations on the — of the East
Indian Railway. 277.

Absence of overbridges and raised
platforms on the — of the East
Indian Railway. 204-05,

BURMA—

Consideration of the Report of the
Tribunal on  Financial Settlement
between Tndia and — after separa-
tion. 1548-86, 1942-67.

Question re—

Burmans employed as Officers im
certain’ Denartmenis and Services
in —  78-80.

Enquiry into the ‘financial relations
between Tndia and —. 968

Position of the Tndian emnloyees of
the Fostal Department, in — after
the separation. 1402-03,

Shippine comnanies enpaged in tha
coastal trade of India and —.
1907. \

Transfers back to Tndia of Tndisns .
serving in All-Tndia Services and
cadres in —. 1181.892,
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BURMA OIL COMPANY—
Question 7¢ monopoly - of supplying
petroleum products in the Madras
Presidency held by the —. 521-22.

BURMA RAILWAYS-—
See “Railway(s)”.

BURMA RICE—
See “‘Rice”.

BURMA TRIBUNAL—
Question re report of the — on the
Financial Adjustment. 1777.

BURMA-YUNNAN FRONTIER—
Question r¢ Commission of Enquiry to
seftle the — 18,

BURMAN(S)—
Question 7¢ — employed as Officers in
certain Dupaxtmenhs and Services in
Barma. 7880,

BU P\I AN TRADE AGREEMENT—

See “Trade Agreement(s)”
BUS(ES)—
Question re motor — run by the Rail-
way.
BUSINESS—

Question 7¢ growth and development
of mdngenous insurance —.  1167-69.
See also ‘Sbntement of Buxmess"

BUSINEGS COMMUNITY-—

*Question 7e position of Indian — in
Kenya. 1085.
BUSINESSMAN (EN)—
Motion for adjournment re appoint-
ment of an  European — as the

President of the Indian  Tariff
Board. 796,

See “‘Secretariat(s)”

CADET(8)—
Question re—
of the Indian Military College,
Dehra Dun. 1887-88;
Indiari Army and reframing
of the lisy of martial classes. 21.
Selection -of  “Dufferin’’ from
the Royal Tndian Marine; ' 517-18,

‘CADRE(S)—
Question 7e—
Different of the establishment
of the Bast Indian Railway. 82.

CADRB(8)—contd.
Question re—

Transfers back to India of Indians
serving in All-India Services and
in Burma. 1181-82.

CALCUTTA—
Question re—

Appointmeny of non-Indians as Pro-
bationary Assistant River Sur-
veyors in the —— Port Trust,
488-89.

Appointment of one Mr. Hogan as
a Yard Master in the Traffic

Department of the —— Port
Trust. 480-88.

Certain information in respect of
the  Bombay, —— and Madras

General Post Offices. 229,

‘Communal composition of the indus-
trial Employees of the Goyern-
ment of India Press 1383.
Compositors,  binders and distri-
butors  discharged = from  the
Government of India Press,
1607-08.

Grievances of the Compositors in
the Government of India Press,

. 1382.

Grievances of the industrial em-
ployees of the Covernment of

India Press, 1380-82.
Tnadequacy of selection g:ade Posts
in the —— General Post Office.

Indent for two mono . machines for
the Fast Tndian Railway Press at
—. . 1604,

Mints at —— and Bombay. 406-07.

Non-confirmatisn~ of certain clerks
in the offices of the Telearaph
Storeyard ipore, 540.

vants of the Trustees

Officers an
of the Tndian Museum, —.
1182-83.
.. Racruitment of Indians in the —
_Port Trust. .

Recruitment of probationers in the
Traflic  Department of the —
Port Trust. 431-33, 479-80.

Staff employed in Bombay, ——
and Madras General Post Offices.

0.

230.
Supervisors, and _clerks _in  the
Ambherst Street, Post Office, —.
20

1-02.
Works Committee in the Govern-
ment of India Press, —. 1382-
83.

CALCUTTA CHORD RAILWAY—
See ““Railway(s)”.
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CANADA— CAPITAIL COST. T
Question re— Question re—
Negotiations for a trade agree- Return on the total —— of New
ment with —. 415-16. Delhi.

Negotiations for Trade Agreements
with the Irish Free State, —

and Ttaly. 785.
CANAL(S)—
Question re—
Barrage —— in Sind. 11272-73.
Control over the Agra —. 3T
CANUELLATION—

—— of certain gallery passes by
Mr. President. 1414,

CANDIDATE(S)—

Question 7e—
for Legislative Assembly elec-
tion who lost their = securities.

544-47.

Selection of —— for the Indian

Research Fund. 1180-81.
CANTONMENTS(S)—

Question 7e—

Action taken by the Executive
Officer of the Tahore —— under
Section 25 of the - Cantonments

Act. 5

Non-application - of the Child
Marriage Restraint Act fo
in Central India. 1399-1400.

CANTONMENT BOARD(S)—
Qnestion re—

Acting  Military  Officers as Presi-
dents of the Lahore —. 5

Allegations against the President of
the Tahore . 220.

Appointment  of  Chairman  of

. variot committees of
Taho 221, -

Attendance of members at the
meetings of the TLahora —.
221,

Presiding over the meetinos of the
Tahore by Vice-President.

“Resignation of the nominated mem-

___hers of the Lahore —. .

Rerolutions  passed or rejected in
o1

the Lahore —.

CANTONMENT FUND—
See “Fund(s)”.

CANTONMENTS ACT—

See ““Act(s)”.
CANTONMENTS
BILL—

See “Bill(s)”.

(AMENDMENT)

Roturn on the total — of Sukkur
Barrage. 414,

CAPTAIN—
Question re distinction' in the pay-
ment of railway fare by an Indian
Major and a British —.

CARBON BLOCK(S)—
Resolution re reduction of import
duty on 997-1000.

CARD(S)—
Question 7e grant of concession rates
of postage on printed marriage
invitation ——, 35,

CARDWELL SYSTEM—
Question 7e modification in the —.

CARRTAGE(S)—
Question 7e—
Improvement in third class —— on
railways in India. 863-64.
Lavatories in the third class
on the Bengal and North Western
and the Bombay, Baroda and
Central India Railways. 81,
Placing  of complaint books in
guards’ —— and at Junction
Stations. 864-65.
Saloons and Inspection —— on each
Railway. 5
Seats in the third class — on the
South Indian Railway. 115,

CARRIAGE UNDERFRAME(S)—
See *““Underframe(s)’”.

CASH CERTIFICATE(S)—
Question re lapsing of postal —.
34-35.

CASUALTY (IES)—
Question re—
—— during the earthquake at
Quetta and value of the property

lost. 714-15.
—— in the Quetta Earthquake.
514, :
—— in the suburbs of Quetta.
515. ;
CAUVERY WATERS—
Question 7e dispute between the-

Mysore Government and the Gov-
ernment of Madras re 1083.

._*‘
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CELLULAR JAIL(S)—
Question re refusal of permission to
Mr. Mohan ILal Saksena to visit
the —— at Port Blair. 689-702.

See also ‘‘Jail(s)”.

OENSOR CENTRE(S)—
Question re —— for censoring the
letters of State Prisoners and
Detenus. 1395-96.

CENSUS—
Question re—
-—— of the unemployed persons in
British India. 774-75.
—— of third class passengers on
the Madras and Southern
Mahratta Railway. 868-69.

CENTRAL ADVISORY BOARD OF
EDUCATION—

Election of Members to the
796

Motion 7¢ election of two members
for the —. 137-42.

CENTRAL FINANCE(S)—
See “Finance(s)”.

CENTRAL GOVERNMENT—

Motion for adjournment re allocation
of certain resources between the
—— and Provincial. ——. 1194-97,
1221, 1310-13.

CENTRAL INDIA—
Question re—

Communal  composition of inferior
establishment of the = Central
Public  'Works Department, in-
cluding and Rajputana, at
the end of 1934. 113.

Non-application “of the  Child
Marriage Restraint Act to Can-
tonments in —— 1388-1400.

CENTRAL LEGISLAYI‘URE——
Question re—
Direct representation on Indians on

the Fiji .
Publications distributed free to the
Members of the —. 1713-14.

See also ‘‘Legislature(s)”.

CENTRAL PROVINCES—
Question re—

State Prisoners in the —— Jails.
1391-32.

State Prisoners in the Damoh Sub-
Jail in the ——. 1383-95.

CENTRAL PROVINCES COURTS
(SUPPLEMENTARY) BILI—
See “Bill(s)”,

CENTRAL PUBLIC WORKS DE-
PARTMENT—
See “Puhlln Works Department’.

CENTRAL PUBLICATION

BRANCH—

Question re number of Muslims and
non-Muslims . employed as Assistant
Manager and heads of branches in
the Government of India Presses
and in the —. 108.

CENTRAL SERVICE(S)—

Question re recruitment of depressed
classes in the 277-78.
CENTRALLY ADMINISTERED
AREA (S)—

Question re Police force in the
Criminal Tnvestigation Department
in the —. -07.

CERTIFICATE(S)—

Question 7e grant of —— to guards
by the District Medical Officer of
the ~Moradabad =~ Division, ~ East
Indian Railway. 1634-35.

CEYLON—

Question 7e— -

Daggage free allowance for third
class  passengers from —— to
India. 1163-64.

Export and import trade between
India and —. 972.73.

Imposition of  duties on personal
offects carried by passengers from

to India. 116972,

Increase in the import duties on
paddy and fcod stuffs imported
from India into —. 18-19.

Indians in Cochin Chira, Java,
—— and Singapore.

Legitimate  rights of Tndians in

973.

Preference for Indian rice in
British Malaya and —— and for
Tndian paddy in the United
Kingdom. 1157-568.

CHATRMAN (EN)—
Nomination of the Panel of —-

Quﬂxtmn re—

Appointment of an Indian as the
—— of the Bombay Port Trust.
967-68.

Appointment of —— of yarions
Sub-Committees of the Tahore
Cantonment Board. 221,
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CHATRMAN/(EN)—contd.

Question re— ) }

Appointment of Indians as of
‘Port Trusts in India. 1694-96.

Indianisation of the posts of —

of the Port Trusts in Tndia.

841-42,

CHANDAUST—
uestion re— ¢

QDegrndation of persons who fail to
pass  the Refresher Courses of
the. —— und ~ Asansol railway

‘schools. 76
Examination held at for the
selection of candidates for Assist-
ant Station Masters’ Course. 543.
Transfer of control of the Railway
School of Transportation, —— to
the Agent, East Indian Railway.

CHAPMAN-MORI'IMER, Me. T.—
Code of Civil Procedure (Amend-
ment) Bill. (Amendment of Section
51).

Motion to vefer to Select Committee.

Griminal Law’ Amendment Bill—
Motion to congider. 2;
Oath of office. 1.

CHARGE(S)—
Question r¢ revision of the maximum
and minimum -— on the Indian
Railways. 405-06.

CHATTERJEE, M. A, C.—
Question re appointment of an Tndian

in place of the late —— a Member
of the Inform: Section of the
Teague of mns  Secretariat.
523-24. £

CHATTOPADHYAYA, Mr. AMA-
RENDRA NATH—
Indian Criminal Law . Amendment

(Repeal) Bill—

Motion to consider. 1743-50.

Consideration of clause 2. 1760.

Question re— - P il i

Absence of ladies waiting rooms on
stations on the Burdwan-Howrah
Section of the East Indian Rail-
way. ‘

Absence of averbridges and raised
platforms on the Burdwan-Howrah
Section of the: East Indian Rail-
way. 204-05.

Allegations against one Ballavdas
Issardas, vending contractor for
Railway Stations from Howrah
to Bandel. 187-89.

CHATTOPADHYAYA, MR: ' AMA-

RENDRA NATH-—contd.
Quest_ion re— )

Amount sanctioned to conducy the
case of Mr. Doran, late staff
Superintendent of the =~ Dinapur
Division. 169-71.

Application ~of Fundamental Rules
to' the Indian Railways Confer-
ence’ Association staff. 197,

Appointment of apprentices on the
Hast Indian Railway. 165-66.
Appoint R Tal vae
apprentices of the Fast Indian
Railway Workshop, Lillooah, in
other Workshops. 163-64.

Appointments  of the time-expired
apprentices of Lillooah Workshops
under the Chief =~ Mechanical
Engineer, HBast Indian Railway.

Appointments of the time-expired
_apprentices of  the Jamalpur
Technical School to posts under
the Chief Mechanical Engineer
and Chief Electrical Engineer,
Tast Tndian Railway. 103-05.

‘Case of Mr, K. C. Das, an assist-
ant  station master at Naihati,
Eastern Bengal Railway, 93-94.

Certain particulars regarding East
Indian Railway employees. 8l.

Communal composition of the Tndus
trial Emplovees of the Government
of Tndia Press, Calenita. 1383

Contribution by the East . Indian
Railway Permanent Staff to the
Provident Fund. 46.

Demotion of electrical linesmen and
wiremen on the East Indian Rail-
way. - 166-68.

. Detachment = of  British  Troops,
stationed in certain  Rikrampur
villazes in Dacca.  175-79.

Different grades -of = pav. for the
sunervisine staff! in  the  East
Tndian Railway Workshons. 164.

Differential {reatment in ve-emnloy-
ing the discharsed Ticket - Check-
inz  Stafi on fthe Eastern Bengal
Railway, 174-75. ?

FEnhancement- - of the heat of the
keymen-on the East Indian Rail-
way. 171.72, Sy

Fxnort duty.on raw iute. 202.03.

E\]rfov; Departmental Postal Officials.

Facilities given fo the New Vending
Contractors at Railway Stations
on the East' Indian Railway. 192,

Filling up of the posts of Sub-Divi-
sional  Officers on the Kastern
Bengal Railway. 182-83, 1907.
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CHATTOPADHYAYA, MR, ' AMA-

CHATTOPADHYAYA, ' MR. AMA-
RENDRA NATH—contd. .

RENDRA NATH-—contd.

.

Question re— >

Grant of certain facilities to ‘the

Indian Railways Conference Asso-
ciation staff, 196,

‘Grievances of the Compositors in
the Government of India Press,
Calcutta. 1382

Grievances  of the
ployees  of the Governmeny of
India Press, Calcutta. 1380-82.

WGirievances of the staff of the Indian
Railways Conference Association,
Delhi. 195,

House vent allowance of travelling
ticket examiners on the FEast
Indian Railw: 91
Inadequacy of

industrial em-

lection grade posts

in the Calcutta = General Post
Office.  199.
Monthly  allowance paid  to the

ravelling ticket inspectors on the
g Vo

ast Tndian Railw
illing up of vacancies in the
i 1g  Department of the
Bengal Railway. 183,

rant of trausfer concessions
to the stafi of the Indian Rail-
vs Conference Association. .195.
Non-ohservance of certain holidays
in the office of the Tndian Rail-
WAVS Conference Association,

Delhi. 181

1a]

b of  Fund;
Rules in the Office of the Indian
Railway Conference Association,
181.
ision . of
an Railways
clation- staff. 3
Openine  of the Calentta Chord
Railway for vegular train traffic.
203-04:
Pay of certain’ Railway. Staff. 172
Pay of tha staff in the office of the
Tndian Raiwavs Conference Asso-
ciation. 19308 o2
Personal allowance given io the
officors. of the office of the Indian
Railwavs Conference Association.

the pay of the
Conference Assc-
5-91

Promation of fynists fo the clerical
¢adva on the East Indian Railway.
a46.47 .

Purchaca of scales by .the Railways.
17374, e

Racial diservimination in the matter
of promotions in_the Mechanical
Denarvtment.  of the East Indian
Railway. 1276-87.

Recruitment of temporary Assistant
Executive Engineers  on the
Eastern Bengal Railway. 182.

Question re—

Removal of the Office of the Indian
Railways ‘Conference Association
to Allahabad. 181-82.

Retrenched and retained personnel
in the Railway Rates Advisory
Committee. 1042-43.

Salaries of the Indian Railways
Conference ~ Association  Staff.
196-97.

Savings Bank Accounts and Goyern-
ment securities held in custody of

the Accountant General, Posts
and Telagraphs. 198. 3
Selection grade posts in certain
Postal Circles. 199-201.

Setting up of Committees to wateh
the fluctuations in the prices of
articles of food and purity of
them on Railway Stations. 191.

Staff of the office of the Indian
Railways Oonference Association,
Delhi. 194,

Staff of the offices of the Director
of Wagons Interchange and Indian
Railways Conference Association
transferred to Delhi. 179-80.

Sub-letting of vending contracts on
the Fast Indian Railway. 19081

Supervisors and clerks in the
Ahmerst  Street Post  Office,
Caleutta. 201-02. :

Transfer of the office of the Indian
Railways Conference Association
to Delhi. 194.95.

Transfer of offices of the Director
of Wacons . Interchange and the
Indian Railwavs Conference Asso-
ciation fo Delhi.. 192.93,

YVending contracts in _the Fash
Tndian Railws 183-87.

Willinedon Bridge of the Claleutta
Chord Railway. 203, 1309.

Works Committee in the Govern-
ment of India Press, Calontta.

i .1 e

CHRTTTAR. Mr. T.'S. AVINASHL

TINGAM—
Code of Civil
ment. Bill).

51—
Motion to  refer to Sele!:y
mittes. 27576, inialE
Criminal Taw Amendment Bill—
Mation to consider. 557. ¥
Temand for supplementary grant in
vespect © of “‘Miscellaneous™. 1847,
1936,

Procedure (Amend-
(Amendment of section

~_Com-

936.
Tndian Coffee Cess Bill— ,,
Motions  to consider, to circnlate
and to vefer to Selecf Committee.
1643, 1665, 1673, 1674.
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CHETTIAR, MR. T. S. AVINASHI-
LINGAM—contd.

Motion for adjournment re vefusal of
permission to Mahatma Gandhi and
Babu Rajendra Prasad to enter into
the earthquake area of Quetta. 125,

Question re—

Applications from Mahatma Gaundh
and Babu Rajendra Prasad for
permission to enter the earthquake
area in Quetta. 1040.

Baggage free allowance for third

. class passengers from Ceylon to

India. 1163

Benefit of poor relief to the Indians
in Natal. 42728,

Commission of Enquiry to settle the
Burma-Yunnan Frontier. 19,

Coorgdition of Indians in Fiji. 1602-

Cqm‘ﬁrles with banned or restricted
imports from India. 12-15.
- Deficit ~ in _the Railway Budget.
S 42830, £

_Deprecie;tion allowed  under the
Income-tax rules. 430-31.
Deq'%.luation of Tndian currency.

Direct representation of Indians on
the Fiji Central Legislature. 427,

Effect of the rise in the price of
silver on the rupee. 1030,

Formgn and Tndian Insurance Com-
p':’a;);es doing husiness in India.

Tmports from . Tndia bansed by
Roumania, 1112 5

Increase 2 <he Brilish  imports
H 22425

paddy aad fcod s nn;n;d
Manufactore of petrol from ceal in

3 “of
Tndia. 160001
Molasses produced in India. 1501-

Money sent out of India and moneys
spent in England by the Govern-
~ment of India. 17.

Necotiations with the Gaekwar of

— Baroda in respect of Kathiawar

- -_ports. 1623 P S
- Negotiations with the princes in
revard o the coming Federation.

Police force in. the Criminal Tnvesti-
gation  Denartment in the Cen-
trally Administered Areas. 106-07.

Refnsal of sanction by the Governor
General for the introduction of a
Bill to amend the Bombay Port
Trust Act. 42527

Restriction of imports into India.
15-17.

CHETTIAR, MR. T. 8. AVINASHI-
LINGAM—contd.
Question re—

Restrictions on the import of Indian. -

goods into Italy. 10-11.

Rice, broken-rice and paddy import-
ed into India from Siam and Indo-
China. 1164, 1165. =

Suggestion regarding imposition of a
prohibitive  import = duty on
Zanzibar cloves. 1165-66.

Tenders for wagons for 1935-36.
1040-42.

Question (Supplementary) re— =

Allegations of looting, etc., against
the soldiers at Quetta after the-
earthquake. 1087.

A i to duct the
case of Mr. Doran, late Staff

Superintendent.  of the Dinapur

Divi iDn. .

mment of goods for Indian
import through Empire shipping.
981.

_ Demand for Indianisation of Indian
Port Trusts. 1084,

Detachment, of British troops station-
ed in certain Bikrampus villages
in Dacca. -78.

Distribution of the grant for rural
uplift. 1400,

Expansion in the Royal Indian
Marine and facilities for the train-
ing of Indians. 404. .

E £

e between
AT n. 97273,
Externed or exiled persons not
allowed to refurn io India. 982.
Hardship cansed o pilgrims aitend-

K= 1

Tmypesition of duties on personal
effects tarried by passengers from
€Ceylon to Indis. 1171

Indianisation of the TIndian Army
Veterinary Corps.

Introduction of reforms in the pro-
vinces. 1162.

Locomotives manufactured in the
Aimer Railway Workshops. 977.

Necotiations for a trade agreement
with Trish Free State. 415.

Neootiations for the Indo-Burman
Trade Agreement. 420,

Overhauling of the Tncome-tax
system of India. 162. 163. _

Personnel and other details of the
Delimitation Commission. 688.

Provincial Loans, 1052.

Racial discrimination in the East
Indian Railway Hospital at
Tundla. 984, 985.

Re-building of Quetta. 1085.
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CHETTIAR, MR. T. S. AVINASHI-

LéNGAM—(—Sconcl]d.' )
uestion (Supplementary) re—
Ref Pof the tion of the

industry to the

Indian textile
Tariff Board.
Refusal of permission to Mr. Mohan

Lal Saksena to visit the Cellnlar
Jail at Port Blair. 764,
State Prisoners in bad health. 1308.
State Prisoners in the Central Pro-

vinces Jails. 1392
Resolution 7e position ~of TIndian
nationals settled in Zanzibar. 1226-

CHETTY, M= SAMI VENKATA-
CHELAM—
Criminal Law Amendment Bill—
Motion for leave to introduce. 147.
Motion for adjournment re des-
patch of troops from  British
<=+ ~India  to  Addis  Abbaba
(Abyssinia). 268-69,
Question (Supplementary) re—
Amount sanctioned to conduci the
case of Mr. Doran. late Staff
Superintendent of the Dinapur
70.

tries with banned or restricted

from India.

the fixation of import duty

on broken Tice. 538,

Rate-war between: the British Indian
2 Steam  Navigation: Company and

trl)e igarwal Steam Navigation

O’

Mokan
. Cellular
salt works in cerfain
he Madraz Presidency

Resolation. 72
tive Tequirements in State Raﬂwav

Waorkshops. 34852, 353, 361 363,
37275,
CHHATAR—

Question 7¢ proposed railway line from
Sylhet to —. 631-32.

CHHATTISGARH—
See “Jubbulpore and —— Division
_(Divorce Proceedings  Validation!

“Bill” under “‘Bill (s)”.

CHIEF ELECTRICAL ENGINEER—
See “Engineer(s)”.

CHIEF MECHANICAL ENGINEER—
-Sec “Engineer(s)"".

CHILD(REN)—

Motion for adjournment re hombing
of women and —— in the trans-
frontier villages bv (:ha Indian Army
(Air Force). 348, 37798,

Question re—

Average salary, emoluments and
expenses on the education of the

of  British and Indianm
soldiers. 1889-80.
—— secured aiter the earthquake at
Quetta.

Facilities fnr ‘the education of the
of the Indian and European
staff  of the Tndian Railways.
1386-87.

Permission to Goyernment employees

their quarters in New Delhi on.
payment of rent on a 10 per cent.
vent basis. 162223,

CHILD  MARRTAGE ~ RESTRAINT
Aot

See “Aect(s)”

CHILD. MARRIAGE  RESTRAINT
(AMENDMENT) BILL—
Seer “Bill(s)*.

4
CHILDREN (PLEDGING OF

LABOUR) ACT—
See “*Act(s)™.

of smoke. in the
pe quariers of the Govern-
f Todia Préss, New Delhi

CHITTAGONG—
Questicy re—
Location of the Aerodrome at ——.
1380. -

Position of Muslims in the Asro-
dromes at Mingaladon, Akyab and
1380.

CHITTAGONG HILL TRAI‘TB—’—'
Question 72
the General Constituency for election

engal Legislative Council-

CHITTOOR—
Question 7¢ conneclion of —— with &
‘trunk telephone line. 35
i
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CHOTA. NAGPUR—
Question re post and Telegraph Offices
_in the —— Division. 231.

CHUNDER, Mr. N.
Oath of office, 159,

C—

CHINCHONA—
Question e production of quinine and
636.

CINEMA FILM(S)—
See “Film(s)".

CINEMATOGRAPH (AMENDMENT)

BILL—

See “Bill(s)”.

CTRCULAR(S)—

—— regarding  'Governor reneral’s
Address to the Members of the
Indian Legislature. 986.

Motion for adjournment re
Government —  prohibiting

the Congress Assembly Party Com-
mittee to enquire into and report

upon the administration of the

repressive laws in Bengal. 5.
Question re applicability of Finance

Department — No. F.-78-XI-Ex.-I-

31, to the staff of State-managed
Rallways 111-12.

CIVIL ADMINISTRATION—
Question re transfer of the — and
Military — of Gilgit to the Gov-
ernment of India. 962-63, 1632-33.

CIVIL AVIATION—
Démand for supplementary grant in

vespect of “‘Expenditure on the
de\elopmcut of — met from the
fund”. 1811

in India.

Questum e office of the —
1187.

CIVIL AVIATION,
Question 7e — in India.

OFFICE OF THE—
1086.

CIVIC DISABILITIES—
e ‘‘Removal of —’ nnder “Bill(s)”’.

CIVIL DISOBEDIENCE-—
Question 7¢ Secrebarf of State’s con-
ception of political offenders of the
— class and bomb-throwers. 852.

CLVIL DISOBEDIENCE MOVEMENT—

Question 7e¢ prisoners convicted in

connection with the — not yet
released. 1407.

‘CIVIL POPULATION—
Question 7¢ losses  to — in Quetta.

CIVIL PROCEDURE—

of — (Second Amendment)
Bill . Presentation  of
report of the Select Committee. 1197

CIVIl: PROCEDURE (AMENDMENT
BILL (AMENDMENT OF SECTIO

51)—
See “Code of =" under “Bill(s)’.

“CIVIL_ SERVICE BOMB’—
Question re Article entitled — in the
Amrita, Bazay  Patrika. 608-00.

CIVIL STATION—
Question 7e Delhi
Committee. 278.

CIVIL SURGEON—
Question 7¢ fées demanded by the —
glgt\wggDelln during hospital hours.

— Notified Area

CIVIL WORKS NOT
REVENUE—
Demand for Excess Grant.

CLAIM(S)—
Question re—
for promotions and preferments
of Assamese soldiers. 5-66.
— over the waters of the
bhadra, rviver. 960.

CHARGED TO
1941,

Tunga-

CLASS(ES)—
Question 7e reduction in the number of
— on Indian Railways. 1159-60,

CLASSIFICATION—
Question 7e—
— of paper. 1798,
Committee for the
xoods.  607-08.
Revision and ~— of goods transported
on Railways. 1691-92,

— of Railway

CLERICAL CADRE(S)—
Question 7e promotion of typists to
the — on the East Indian’Railway.
46-47.

CLERK (8)—
Question re—
Difference in the scales of pay" of

the goods — and booking —.
621-22.

Fixamination = for recruitment of
typists and routine grade — in
the CGlovernment of India Offices.
1775-76.

Mileage -allowance .of train despatch
—, ete., on the old Oudh  and
Rohilkund Railway.

Non-confirmation of certain — in
the offices of the @ Telegraph
Storeyard, Alipore,  Calcutta.
540-41.
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CLERK(S)—contd. COASTATL PASSENGER; ) -
Question re— ER(S)— e Sl

Non-grant of house allowance to

certain relieving — on the East
Indian Railway.  106.
Promotion of a — of the routine

division to the second division in
the Departments of the Govern-
ment of India. 114,

Responsibility of a supervising post-
master for the work done by his
subordinat 1781

Supervisors
Street Post

d — i %he Amherst
Office, Calcutta. 201-

'I'mnl;umry — in the office of the
Controller of = Telegraph Stores,
Alipore.. 1166-67.

“CLIVE STREET GOSSIP’— .
Question re paragraph in  the Indian
Finance entitled —. 1289-1300

CLOVE(S)
Question re—

Imposition of a prohibitive import
duty on Zanzil

Prohibitive duty on — imports and
protection against indefinite mora-
toriums demanded by Tndians in
Zanzibar.

Suggestion 7¢ imposition of a pro-
hibition duty on Zanzibar —.

420-21, 1165-66.

COLOVE ORDINANCE(S)—
See “Ordinance(s)™.

CLOVE TRADE-- /
Question re plight of Indians in regard
to the — in Zanzibar. 410-11.

GLOW, MR. A. G.— :
Demand for supplementary grant in
respect of—
“‘Expenditure on the development of
B&oadcasting met: from the fund”.
1

See “Steamer(g)",

COASTING TRADE—
Question re—
R{(L)tle War in the — of India. 400-

Sl)ippi{]g companies engaged in the
— of Tndia and Burma. A

COCHIN—
Question ze visit of the Honourable
6]50 Commerce Member to —, 1403-

COCHIN CHINA_—
Question 7¢ Indians  in —, Java,.
Ceylon and Singapore. 969,

COCOANUT INDUSTRY—
Question re—
Protection to the — in India. 699.
Report and recommendations of the
— commitiee. 972,

CODE OF CIVIL, PROCEDURE (Au

ENDMENT) BILL  (AMENDME

OF SECTION 51)— L B
See “Bill{s)”

CODE OF CIVIL PROCEDURE
(SECOND AMENDMENT) BILL—
See “Bill(s)".

CODE OF CRIMINAL PROCEDURE:
(AMENDMENT) BILT,— S
See “Bill(s)*"

COFFEE—
See “Indian — cess  Bill”
“Bill(s)"". CH
COFFEE POOL(S)—
Question 7e formation of — in Kenya

with a view to drive out the Indian:
settlers.

COIN(S)—

under-

‘‘Expenditure on the devel t of
Civil Aviation met from the fund.”
»// 11882111-2152, 1813, 1815-16, 1817-18,

Resolution 7¢ ratification of the Draft
Convention of the International
Labour Conference concerning
employment of women during night.
153)»55‘

COACHING STOCK—

Question re scrap value on condemned.

locomotives, — and wagon stock on
each railway. 49.

COAL—
Question 7e¢ manufacture of petrol
from — in India. 1600-01.

on s
Circulation  of terfeit  — i
India. = 38-40. b =
COLLIERY (TES)—
Question 7e explosion in Bagdigi —
in Dhanbad. 1894-95. .

COMFORT(S) iib ol
Question re es and — for Gov-
ernment servants living outside the
municipal limits in Simla. 1611-13.
COMMERCE—
Q:}g:gion Te—
uction of pay of gadnms in
— in the Bosts and Telegraphs
Department.  638-39.
Treaty of — and Navigation between
Great Brifain and Zanzibar. 846.
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“COMMERCE MEMBER, THE HON-
OURABLE THE— 3
Question 7e visit of — to Cochin.
- 1403-04.

-COMMERCIAL DEPARTMENT—
Question 7e promotion to the posts in
headquarters offices of the Trans-
portation and —. 233-24.

<COMMERCIAL GROUP—
Question 7e vacancies in the -—
the North Western Railway. 10203

“COMMERCIAL INSPECTOR(S)—
See ‘“‘Inspector(s)”.

COMMERCIAL STAFF—
See “‘Stafi(s)”.

“COMMISSION (S)—
Question re—
— of Enquiry to settle the Burma-
Yunnan Frontier. 19.
Indians and Britishers with ngs
— in the Indian Army. 221.
COMMISSIONER(S) OF INCOME-
TAX —
Question re—
Income-tax cases in Sind called for
wvmw by the Bombay.

Report called for by the —, Bihar
:md Orissa, in appeal cases. 855-

nght of appeal to the High Court
against the decisions of the —.
45.

“COMMITTEE (S)— =2
Apggintmenz of the — on Petitions
1

Delimitation — Cleneral policy
(Discussed under Dem'mds fm sup-
plementary grants). 1841
Election of a member to the Standmg
Finance —. 9.
Motion for Adjournment re—
_Government Circular prohibiting the
Congress Assembly Party —  to

* ‘enquire ‘into and reﬁort upon the
administration of repressive
Jaws in Bengal.

Prohibition of the convener of the .

Congress Assembly Party — re
detenus to enter into certain places
in Bengal. 127-28,
Motion re—
Eleetion of 4" member for Standing
Advisory — for the Indian Posts
and - Telegraphs Department,  642.

“Election of a member to the Stand-
ing Finance —. =

~COMMUNAL COMPOSITION—

COMMITTEE(8)—contd.

Question re—

Appointment of a — by the Con-
gress Party in the Assembly to
enqune mto and report. upon the

of R Laws

in Bengal. 848-49. 2
Appointment. of Chairmen of various

Sub- — of the Lahore Canton-
ment, Boanl 221.

Appoint Of D limitati — ]
617-19.

— for the classification of Railway
Goods.  607-08.

Constitution and V'Ulklﬂ[., of staff —
on State Railways.

Indian Tea Licensing —. 78.

\Iembex;g of the Income-tax Enquiry

0.
Per: 'mmr‘l of the Indian Lac Re-
S 4.

of the Drugs
Enquiry —. 973-74.
Recommendations of the State Rail-
way Workshops —. 58-60.

Report and recommendations of the
cocoanut industry —. 972,
Report of the Assam Flood Enquny
89

Repr ation of the staff in the
Electrical Denartment of the East
élzuélinn Railway in the Welfare —.

Retrenched  and retained  personmel™
in the Railway Rates Advisory
—. 1042-43.

Setting up of — to watch the
fluctuations  in. the  prices of
articles of food and purity of
them on . Railway stations. 191.

Supply of the Legislative Assembly
Debates to Railway Advisory —.
1191.

Terms of veference of the Income-
tax enquiry — 1031-32:

Works — in the Government of
India Press, Caleutta. 1382-83,

Question re—

— of inferior establishment of the
Central Public Works Depart-
ment - ineluding Central India’ and
{{a]numm ab the end of 1934.
13.

— of non-gazetfed staff recruited in
the Government of India  Offices.
211-19.

— of technical and non-technical
men empolyed in the Central
Public. Works Department. 100.

— of the Indian staff in the office of
%}‘BGZ High Commissioner for India.

— of the Industrial Employees of
the Government of India Press,
Calcutta, 1383,

ES——
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COMMUNAL COMPOSITION—contd.
Question re—
— of the staff of the Reserve Bank
of India. 1597.

COMMUNISM—
Question re Government's  policy
towards —. 954-57.
COMMUTATION (S)—
Questim 7e interest allowed in caleu-
lating — value of pensions. 625.

‘COMPANIES ACT—
See ‘‘Indian —" wnder “Act(s)”.

COMPANIES' AND INDIAN STATES
SHARES OF SURPLUS PROFITS
AND NET EARNINGS—

Demand for Excess Grant. 1941-42.
COMPANY (TES)—
Question 7e—
Fidelity securities of Insurance —.

Rate-war between the British India
cam. Navigation — and the

Agarwal Steam - Navigation —.
594.96, 616-17.
Rebate allowed by the leading

shipping — for passage to Enrope
for railway servants. 622-23

COMPANY LAW—
Question 7e report on the Indian —.
1265-96.

COMPANY-MANAGED RAILWAY (8)—
See ‘‘Railway(s)

{COMPARTMENT(S)—
Question 7e—

Iueouvenience Laused to Indian
I of ¥
soldiers travellmg in ordl;lary
second class —. 693-94.

Water basin arrangement in some of
the bath rooms of second class

on the Madras and  Southern

Mahratta Railway,  1305-06.

CONPLAINT (8)—

Question re—
—_ u.gmmu the
“Rahmani’”.  777.
by prisoners in the Cellular Jail,
Andnmnns, against the treatment
of Dr. Todd. 1588-89.

officers on S. 8.

‘COMPLAINT BOOK(S)—

Question re placing of — in guards’
csanxéxé;es and - at Junction Stations.

COMPOSITOR(S)—
uestion re—
— binders and  distributors dis-
charged from the Government of
India Press, Calcutta. 1607-08.
Grievances of the — in the Govern-
mgg; of India Press, Calcutta.

COMPOUND(S)— «
Question 7e offers for mnkm
constructing wells i{y

pumps on railway ]utfurms or
within railway —. f

COMPTROLLER(S)—
Question 7e appointment of Assamese
in_certain appointments in the —'s
Office, Assum. 619-20,

COMPULSORY RETIREMENT —
See “Retivement”’,

CONCERN(S)—
Question 7é alleged  discrimination
against Indian products by British
— in India. 161-62.
CONCESSION (8)—

Question re non-Grant of transfer —
to the staff of the Indian leways
Conference Association.

CONCESSION . TICKETS—
See “Ticket (s}’

CONDITION (5)--
Question re alleged  — applied on
certain Indians in Abyssinia. 1414,

CONDUCT—
Question _7¢ enquiry into the — of an
Tmperial Service Officer. 860,
CONFERENCE(S)—
Question re—
Action  taken on the resolutions

adopted at the — of the
Indian Railway -~ Employees’ Asso-

ciation,
Representgsuves to the Industries
17
Resolutions passed at the Indian
Deck Passengers — held at Viza-
gapatan. 779-80,

CONGESTION—
Quc.stlon 78

eving 0ld
" . 855. =
CONGRESS ASSEMBLY  PARTY

COMMITTEE—

Motion for Adjournment 7¢  Govern-
ment Circular = prohibiting = the —
to enguire into - and report upon
the administration of the repressive
laws in Ben; 985.

gal.
See also ‘Commxtbee(s)"
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CONGRESS ORGANISATION(S)—
See  “Organisation(s)”.

CONGRESS PARTY—

Question re appointment of a Com-
mittee by the — in the Assembly
to enquire into and report upon
the administration of Repressive
Laws in Bengal. 848-49.

CONGRESSMAN(MEN)—
Question re prevention of
visiting Quetta. 845.

CONJEEVARAM—
Question re discovery of paintings at
certain temples at — and Tanjore.
T67-68.

CONNAUGHT PLACE—
n.7e Jand  at

Qu
Dethi. 1101-02.

CONSIGNMENT(S)—

Question re — of

import  through
980-982.

CONSOLIDATED ALLOWANCE—
See “Allowance(s)™.

CONSTITUENCY—
Question re exclusion of the Chitta-
gong Hill Tracts from the General

—_ for clection to the Bengal Legis-

from

the . —, New

Indian
shipping.

ods for
mpire

lative Council. 1704.
CONSTITUTION—
Question re—
* Enquiry into  the  Financial
Resources of the Provinces on
the eve of the new —. 1690-81.

Expenditure on the inauguration of
the New — and the Delimitation
Committee. 1791-82.

Grant of general ammesty to poli-
tical prisoners before the intro-
duction of new —. 1407

CONSTITUTIONAL ASPECT—
Question 7e — of certain territories in

Baluchistan. 298,
CONSTITUTIONAL CHARACTER—
Question re — of the Shahi and

other Jirgas in Baluchistan. 304-05.
CONSTRUCTION(S)—
Question re contract for the — of the
New Howrah Bridge. 1631-32.

CONSULATE(S)—
Question 7 terms of the Oudh Bequest
administered by His Majesty’'s —
at Baghdad. 64-67.

CONTINUOUS WORKERS(S)—
See “Worker(s)"'.

CONTRACT (S)—
Question 7e —

giving — to the con-

s at  stations of the East
Indian Railway. 1772,

— for selling sweets and  other
eatables ut the Ambala Railway

wion. - 1782.

— for the construction of the New
Howrah Bridge. 1631-32.

— for the supply of ballast stones
to,_the Burma_ Railways. 115,

— dfor the supply of coolies
the East Indian Railway. 63.

German  Government's offer with
regard to the — for the Howrah
Bridge. 1803-04.

Sub-letting of vending — on the
East Indian Railway. 190-91.
Vending — on the East Indian

Railway. 183-87.

CONTRACTOR(S)—
Question re—
Allegations against
Issardas, vendin,
Stations from

on:

one Ballavdas
— for Railwa;
owrah to Bandel.

187-89.
Allegations  against the — of
caolies on the Hast Indian Rail-
way. 63.

Authority giving contracts to the
— at stations of the Hast Indian
Railway. o -

— at ailway
Dinapore and
220,

stations in the

__in the Central Public' Works:
Department. 1108-08.
Facilities given to the New Vending

— at Railway _ Stations on the

East Indian Railway. 192.

High Qrices of articles charged by
zg Army — at Rawalpindi. 1808-

CONTRIBUTION(S)—
Question 76—

Compulsory —  from = the
Western Railway employees
Indian Tnstitutes. 1088.

__ made to the League of Nations.

North:
to

1777-18.

Indians employed in, and India’s
—  towards, the League of
Nations. 1029-30.

Reduction in _India's — to the

League of Nations. 311-15.
CONTROL, SYSTEM OF—

Question 7e application of a — over
imports by the Japanese Trade
council. -~ 631-92.
CONTROLLER(S)—

Question re— >
“B’* grade — promoted to relieving
guardship on the East Indian
Railway. 1633-34.

Howzah Di\—is}‘nﬁ:—;
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CONTROLLER (8)—contd.
Question re—
Filling up of the posts of = trans-
portation: inspectors and train —
on the East Indian Railway. 89.
Promotion of certain — on the East
Indian Railway to velieving Cruard-
ships. 1634
CONTROLLER  OF TELEGRAPH
STORES—
Question 7e temporary clerks in ‘the
office of the —, “Alipore. 1166-67.

CONVENTION(S)—
Resolution re ratification of the Draft
4+ — of the International Labour Con-
{ference concerning employment  of
women during night. 149-57.

CONVEYANCE, FREE—
Question re — by rail between Sum-
mer Hill and glmla and allowances
?1 Army Headquarters staff. 1859

CONVICTION (S)—
Question 7e—
Arrest and — of four persons daily,
found oravelling witﬁ)\ont tickets,
at, Jubbulpore, 115-16.

Removal of dlsquﬂli{ica‘tiou for
elections arising out of — by
Criminal Courts. 1629-30.

COOLY (IES)—

Question re— -
Allegations against the contractors
of — on the East Indian Railway.

3.
Contracts for the supply of — on
the East Indian Railway. 63.
Licensed — on  railway -~ stations.
Non-existence of labels on — indi-

cating luggage fare at the Agra
Fort g.Rail\\my station. 1026,

CO-OPERATIVE MOVEMENT—
Question re report on the — in India
:ubmibted by Mr. M. L, Darling.

COPYHOLDER(S)—
Question re nature of duties discharged
by the readers and — in the Gov-

ernment of India Presses. 1606-07.
CORRESPONDENCE WORK—
Question re time test for — in first
class Head Post Offices. 228.
COTTON—

Question 7e—
Promotion of long staple and mid-
dle staplsa — in India. 295-96.
Rcl-iismpomion of excise daty on —.

COUNOIL(S)—
Question re staff area — formed on
the North Western Railway. T71.

COUNCIL OF AGRICULTURAL
RESEARCH—
See “Imperial —'',

COUNCIL OF STATE—
Speech delivered to the — and the
Legislative Assembly by His Excel-
Jency the Viceroy. 1013-25.

COUNTERFEIT COIN(S)—
See “Coin(s)™.
COURT(S)—
Question re—

Establishment ‘of a High — for
Assarm, 633,

Removal of disqualification for elec-
tions arising out of conviction by
16 i

Criminal —.
See ““Central Provinces —  (Supple-
mentary)” under “Bill(s)”.
Ser  *“Provincial Small = Cause —

(Amendment)”” ander “Bill(s)”.

CRAIK, THE HONOURABLE SIR
HENRY — 7
Cinematograph (Amendment) Bill-—

Motions to consider and to refer to
Select Committee.  237-39, 241,
242, 244, 252-53.

Code of Civil Procedure (Amendment)
Bill (Amendment of section 51)—
Motion to refer to Select Committee.

72, 273,

Criminal Law Amendment Bill—
Motion for leave to introduce. 143,
Motion to consider. ~ 434-49, 450,

451, 453, 454, - 457, 462, 463,

550, 551, 552, 553, 670, 571, 572,

574, 577, 583, 673, 674, 675, 679,
682, 683, 684, 741, 757, 797, 798,
799, 936, 942-49.

Criminal Law Amendment ~ Bill (As
recommended )—

Motion for leave # introduce. 1059,

Indian Criminal Law  Amendment
~&Repenl) Bill— e
Motion to consider. 1119, 1123,

1128, 1726-27, 1728, 172932, 1733,
1734, 1736:37.

Indian Motor Vehicles (Amendment)
Bill—

Motion for leave to introduce. 149.

Motions to consider and to refer
Select Committee.  1069-70, 1199,
1200, 1201.
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CRAIK, THE HONOURABLE SIR
HENRY—cantd.
Metion for Adjournment 7e—
Government Circular rohibiting the
Congress - Assembly Party Com-
mittee to enquire-into and report
upon the administration of  the
repressive laws in Bengal. 985.

Lack of discipline in certain sol-
diers at Jubbulpore. 233,

Point of order as to whether there can
be a discussion on the principle, of a
Bill upon a consideration of a clause
after the principle and the real object
of the Bill has = alveady been dis-
cussed threadbare upon —the motion
for consideration and when no
amendment has been moved or even
given mnotice of. 1763.

Point of order raised by Mr. 8. Satya-
murti as to whether there has not
been a breach of = privilege’ of the
House, inasmuch as the contents of
a Bill (3. the  Criminal Law
Amendment Bill) were communicated
to a section of the Press before the
motion for leave to introduce it
was made in thc House. 146-47.

Resolufion ' re  Quef Earthquake.
1315, 1324, 1334, 1347 b5, 1362, 1373,
1374 1376.

CRECH(ES)—

uestion 7¢ provision of — in factonies.
& P
1706

CREW INSPECTOR(S)~—
See “Inspector(s)”’.

CREW SYSTEM— x
Question re duties and vesponsibilities

CULTIVATION—

Question re grants made to provinces
for the improvement in the condi-
tions ‘of . the — and marketing of

~ spgar-cane. 1266-68

o l;LTIV ATOR(S)—

tion of I.md for the Pusa Inshtute in
Delhi. | 854-55.

CURRENCY—
leezsgtiou re. devaluation of Indian —.

CURRENCY COMMISSION—
Question 7¢ recommendations
Hilton-Young - —. + 518-19.

CURRENCY NOTE(S)—
Question 7e—
Tssue of one:rupee —. = 1792-93;
Raules for the refund of missing or
lost :—.  1784:85.

CUSTOM(S)—
Question 7e—
Agreement  with the
States  about —. 961-
— questions relating to the Kathia-
war and Maritime States. 963.

CUSTOMS HOUSE(S)-—— nijik
Question se—
Periodical tl.-msfex of the Supervis-.
ing Officials in the Madias;—. 620.
Publication of daily lists of exports
and: imports by —. - 52051

the

Kathiawar
62.

G lASTO\IS OFFIGERS—

of the — in the Howrah and Luck-
now Divisious, Bast Indian Railway.

CGRIMINAL, COUBT(S)— =
See “Court(s)”’.

CRIMINAL - INVESTIGATION  DE-
PARTMENT—
Question 7e police force in the. — in

the Centrally Administered =~ Areas.
106-07.

GRIMINAL LAW AMENDMENT
BILL— K
See. “Bill(s)?.
CRIMINAL LAW AMENDMENT

“{REPEAL) BILL— 3
See “Indian — under “Bill(s)™.
CROP(S)—
Question 76—
Damage to — hy the recent frost.
0 :

Special ;'ailwqy rates for special —.
1158-59. e

Hndshlp c'\uhed to pilgrims attend-
ing the Kanduri festival, Nagore,
by the —, b.mmmangalam
Chowki. /71088,

Collaction of — by  the Govern-
ment of India in Kathiawar and
other States. 1273-74.

Difference “in = ‘the — @ and excise
revenue, 1883
CUTTACK—

Question 7e |mpo=mrm of penalties
under section #-of the Income-fax

Actin —, Puari and Balasore Cir-
cles. 120.
213k
DACCA—

Question 7¢ detachment of Britid&
Troops stationed in certain Bikram-
pur: villages: in;—. - 176-79,

DAC bz\ ARICHA RAILW A’x__.
See “Railway(s)”.
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DADU—
Question re con%mctlon of ‘a x(ulv.\/ay
line between Johi in the — district

and other places in Sind. 89.

DALAL, DR. R.
Criminal Lai Amm\dmcnl Bill—
Motion to consider. 722-25,

DANGEROUS OCCUPATION(S)—
Question 7e¢ regunlation of “work in
hazardous or — and trades. 1769-
70.

DAILY LIST(S)—

Quesﬁun re . publication of — of
.exports and imports by Customs
Houses. 529-31.

DAIRY PRODUCT(S)—
Question 7e protective dulv Qn import
of i—.- (1159

D:\)T.\GE(S\ﬁ
Qnuestion 7e — by earthquake and ve-
huilding of Quetta. 793-95,

DAMOH—
Question re: State Prisoners in the —
Sub-Jail in the Central Provinces.

1393-95.

DARLING; MR: M. Li—
Question re veport, cn the co-operative
movement in India submitted by —.
491-92.

DAS, MR. B.—

Child Marriage Restraint (Amend-
ment) Bill—
,Mbhﬁcgl for leave to introduce.

Code._of- Civil _Procedure (Amend-
mong) Bill (Amendment of section
51)—
Motion {o refer to Select Com-
mittee, 275,
Covsideration of  the Ri
Public Accor ‘omn .
Consideration of the Repmt of the
Tribunal on Financial  Settlement
between. India and  Burma after
separation. - 1562,  1568-72, 1958,
1963.
Criminal Law Amendment Bill—
Motion to consider.” 460, 470; 717-
‘889,

Demand for supplementsry grant in
respect of—
~“Expenditure on the development of
Bmadcasﬁng met - from- the
fund®. 1831.
“Migcellaneous”. 1936,

DAS, MR. B.—contd.

Indian Criminal-  Law ~Amendment
(Repeal)  Bill—
Motion to consider. 1115, - 1147,
1753-54.
Consideration of clause 2.:71758.
Motion for adjournment re refusal 6f
grant of protection to the (Hass In-
dustry. 346-47.

‘Motion 7e election of two membeu for

the Central Advxsorv Board of Edu-
cabion.” 137-
Question re—

Publicity given - to ‘the part-deli-
vered spocch of the Law Member
on —’s Indign  Criminal Law
Amendment (Repeal) Bill. ~ 850.

Report of the Burma Tribunal on
the Financial Adjustment. 1777,

Research conducted undey the L'\c
Cess: Committec. 1308-09. -

Question (supplemenhr}] TO—

Abolition ‘of the India Store: De-
partment, London. 41.

Allocation of assets amd. liabilities
between the New Orissa Province
and the Governmeni of Madras.

(ncu]:\hon of counterfeit eoins in
India. 7

Conversion of Tndia Sterling Pnper
and Rupee Paper.

Electric- meter reng chargad ‘n New
- Delhi. 1110-11. i1
Grievances of Indians domluled in

South Africa. 782: 5

Higher offices held by Indians in
the Govermment of Tndia, Seere-
tariat. 604.

Money: sent out of India and meheys
spent in England by the Govern-
ment. of India. 17.

Question (supplementary) ze—

Officers and servants of the Trustees
of the Indian Museum. Calcutta.

3. =

Performance of marriages by the
people of Sind in. t.he Khairpur
State to evade prosecuti nder
the Child Marriage Restrain u\ct

7.
Position of = Indians in ribar.
309.
Promotion of long staple and middle
staple cottun in- Indl;;
TReduction in the prica of silver and
increase in the balance of trade in
favour of India. 36.
" Report of the Tarifi Board on pro-
tection to the glass industry:.
Report on the amendm of tke
Insurance Act. iR <53

Return’ on the total ecapital voEt £f
New Delhi. 414,

D2
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DAS, MR. B.—concld.
Question (Supplementary) re—
Return on the total capital cost cf
Sukkur Barrage. 414.
Safeguarding of the
Indians in Kenya.
Resolution 7e—
Position of Indian nationals settled
in Zanzibar., 12
Ratification of the Draft Convention
of the International Labour Con-
ference concerning employment cf
women during night. 15153, 154.
Reduction of import duty on carbon
blocks. 0.

DAS, MR. BASANTA KUMAR—

Question re—

Appomlmem, of non-Indians as pro-
ary Assistant River Sur-
veyors in the Calcutta Port Trust.

interests of

Appointment of one Mr. Hogan as
a Yard Master in the Traffic De-
partment of the  Calcutta Port
Trust. 480-88.

Covered and raised platforms for
important stations on the Assam
Bengal Railway. 632.

Effects of the import of Burma rice
in India. 632-33.

Indianisation of services
Trusts in India. 480-91.

Indians, Anglo-Indians and Euro-
peans serving in Port Trusts in
India. 490.

Proposed railway line from Sylhet

* to Chhatak. 631-32.

Provision of additional openings in
the embankment from Fenchuganj
to Sylhet Bazar. 632.

Recruitment of  Indians in  the
Calcutta Porg Trust. 488.

Recruitment of probationers in' the

in Port

Traffic = Department of the
Calcutta Port Trust. 431-33,
479-80.

Report of the Assam Flood Enguiry
Committee. 89.

Report on the co-operative move-
ment ip India submitted by Mr.
M. L. Darling. 491-92.

Schemes for Rural Development
received from the Provincial Gov-
ernments. 492-514,

DAS. MR. K. C.—
Question re case of — an  assistant
station master at Naihati, East-
ern Bengal Railway. 93.94.

DAS, PANDIT NILAKANTHA
Criminal Taw Amendment Bill—
Motion to consider. 557,

DAS, PANDIT NILAKANTHA—
contd.
Demand for supplementary grang in

respect of—

“Expenditure on the development
of Civil Aviation met from the
fund”’. il

‘“Miscellaneous’. 1851,

Indian Cofiee Cess Bill—

Motion to consider, to circulate and
to refer to Select Committee.
1642, 1643 1644-56, 1657-58, 1659,
1660,

Consideration of clause 8. 1677.

Motion for adjournment re despatch

of troops from British 1India fo
Addis Abbaba (Abyssinia). 237-66,
271.

Question 7e—

Alleged conditions applied on cer-
tain Tndians in Abyssinia. 1414.

Limit of exchange applied to Indian
subjects in Abyssiniar 1413.

Plight of Indian subjects in Abys-
sinia. 1412-13.

Positions nnder Government (includ-
ing Railways) requiring outstand-
ing  tfechnical qualifications to
serve as heads. 109-10.

Registration of properties of Indians
in Abyssinia. 1413-14.

Retury of Indian wage earners from
Abyssinia. 1414,

Technically thﬁed men emplovnd

in aircraft and aviation in India.

Question (supplementory) re—
Abolition of the Tndia Store Depart-
ment, TLondon. 5
Excise duty on steel. 792
Resolution re manufacture of loco-
motive requirements in State Rail-
way Workshops. 368, 369, 370

DATTA, MR. AKHIL CHANDRA—
Cinematograph (Amendment) Bill—
Motions to consider and to vefer to
Select Committee. 238.

Criminal Law Amendment Bill—
Motion to consider. 725-45. 915.
Expressions of regret on the deaths
of Sir Basil Blackett, Sir Deva
Prasad Sayvadhikary. Tala Takir

Chand and ~ Haji Abdulla Haji
Qasim. 7,
Indian  Criminal - Law  Amendment

(Repeal) Bill—
Motion to consider. 1117
Consideration of clanse 2. 1758.
Question 7e—
Cancellation of the passport of Mr.
Masani of Bombay. 1402,
Constitution of a Standing
mittee on rice. 1157.

Com-




INDEX TO LEGISLATIVE

ASSEMBLY DEBATES. 39

DATTA, MR. AKHIL CHANDRA—
contd.
Question 7e—
Contributions made to the League
of Nations. 1777-78.
Defamatory passages about Indians
in a publication entitled ‘‘Sou-

venir  Programme of Malayan

Celebrations™. 1401-02.
Exhibition of the films = “India

Speaks™ and “Bengali’’. 1400-01.

Growth and development of indi-
genous insurance business. 1167.

High prices of articles charged by
an Army Contractor at Rawal-
pindi. 1898-99.

Income-tax paid by Tea Companies
in British Indis, owning tea gar-
dens in the Tripura State. 1780-

India's membership of the League
of Nations. 1778-79.

Introduction of reforms in the pro-
vinces. 1161.

Preference for Indian rice in British
Mbslaya and Ceylon and  for

Indian paddy. in the United
Kingdom. 1157.

Protective duty on import of dairy
products. 1159,

Recruitment of staff for the Reserve
Bank of India. 1628-29.

Reduction in the number of classes
on Indian Railways. 1159.

Refusal of admission to  Tndian
students in England to a swim-
ming pool. 1402,

Removal  of  disqualification  for
elections arising out of conyiction
by Criminal Counrts. 1629-30.

Report, of the Indian Delegation to

. the League of Nations. 1160-61.
esignatioy by certain countries of
their membership of the League
of Nations. 1779-80.

Safety of Indians in Al

Sale of silver 1036-37.

Scheme for the development of the
internal markets. 111712

Special railway’'  rates for specisl
crops. 1158,

Testing of the information supplied
by Police informers. 1899.

DEAD LETTER OFFICE—

Question’ re—

Contemplated
Madras —.
Retrenchment in  the
DEATH(S)—

Expressions of regret on the — of Sir
Bagil Blackett, Sir Deva Prasad
Sarvadhikory, Tala ~ Fakir Chand
and Haji  Abdulla Haji  Qasim.
28. .

ssinia. 60,

retrenchment in the
209.

Madras —.

DEBT(S)—

Question re—

Bill re exemption of a portion of
the lands owned by peasants from
the properties liable to e attached
for the payment of —. 950.60,

Money inyested in the building f
quarters in Simla and Delhi and

interest paid on such —, 1800.
DECK PASSENGER(S)
Ste “Passenger(s)’’.
DECK PASSENGERS JONFER-
K e S CONFER-
Sce “Clonference(s)’”.

DEFAMATORY PASSAGE(S)_
Question re — about Indians in a pub-
lication entitled ~ “Sonvenir Pro-
gramme of Malayan Celebrations”.
615-16, 1401-02.

DEFICIT—
Question 7 — in the Railway Budget.
428-30.
DEFINITION(S)—

Question 7¢ — to be followed by the
Board of Film Censors in India.
1793-94.

DEGRADATION —

Question re — of persons who fail to
pass the Refresher Courses of the
Chandausi  and Asansol railway
schools.  76.

DEHRA DUN—
Question re—
Cadets of the Indian Military Col-
lege, —. 1887-88.
Permits for motor transport between
— railway station and Mussoorie.
9;

DELAY—

Question 7¢ — in the announcement
of the appointments to the Listed
posts of the United Provinces Judi-
cial Service by the Public Service
Commission,  1398-99.

DELEGATE(S)—
Question 7e selection of — to the
session of the TLeague of Nations.

1030-31.
DELEGATION— = i
Question 7¢ cost of India’'s — to the
International ~Labour Conference

and the League of Nations. 399.
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DELHI—
Question 70~
Cultivators affected by acquisition
of land for the Pusa Imstitute in
—. 854-55.
—Civil Station Notified Area Com-
mittee. 278

Grievances of the stoff of the Indian
Railways Conference Association,
= anih?

House rent charged from the officers
and staff of the Govcmmcm of
India in —. 1862:6

Lease of land hemeen — and Shah-
dara to Mr. Waugh. 853-54.

Money invested in the building of
quarters in Simlp, - and = "and
interest paid on such debts. 1800,

Move of the offices of the Army
Headguarters: —to | — during
winter. 278-80:

Non-observance ot certain holidays
in the office of the Indian Rail
wayy Conference Association, —.
181,

Non-observance = of  Fundamental
Rules in the Office of the Indian
Railways Conference Association,

Payment of the rent of land by
lease-holders in — 1111,

Refusal by the Nazul Officer, —,
to accept money from - the resi-

s dents of Naiwala, Karol Bagh.
1616-17.

Relieving of congestion in Old —.
855, 3

Rent collected from the officers and
staff of the Government of India
in — and cost of maintenance,
etc., of guarters. 1863

Sale of electricity by  the New
Delhi Municipal Committee to the
—  Electric  Supply Company.
286-87.

Staff of the office of the Indian
Railways Conference Association,
—; 194,

. Btaff of the offices of the Director
of  Wagons - Interchange  and
Indizn Railways Conference Asso-
“ciation  transferred to —. 179-80.

Transfer of Offices of the Director
of Wagons Interchange and the
Indian Railways Conference Asso-

- ciation to ——. 192

Transfer of the office of the Indian
Railways ("or:fereuce Association
to —. 194-85.

DELHI BROADCASTING STATION

Question re power in the aerisl of
the —.._ 1093, S

DELHI PROVINCE_—

Question e application of the Punjab
Sahukara Act to the —, 285.86.

DELHI UNIVERSITY-

Question 7e facilities for — siudents
for admission to an = Engineering
College. 1787,

DELIMITATION COMMITTEE

Question 7¢—

Expenditure on the inauguration of

the New Constitution and the —.
1791-92

Pel'sunne] and other details of the

See also under “‘Committes(s)”.
])L\[ \\1‘18) FOR EXCESS
GRANT(S)—GENERAL  BUDGET—
Civil Works: not charged to: Revemue.
1941. f

Expenditure on Retrenched Peorsonnel
charged to Capital. 1941

Expenditure on Retrenched Personnel
charged to Revenue. 1940,

Geological Survey. 1930,

Tndian Stores Department. 1939. P

Tnterest on Miscellaneous Obligations.
1939.

Miscellaneous. 1938-40.
Transfer to the Fund for Réconstruc-

tion of Earthquake Damage. 1940.
DEMAND(S) FOR EXCESS
GRANT(S)—RAILWAY - BUDGET—

Appropriation from Depreciation

Fund. 1942 "

Companies” and Tndian States’ shares
of surplus Profits and net Harn-

ings, 1941-42.
Working  Expenses—Administration.
1941.
DEMAND(S) - FOR SUPPLEMEN-

TARY GRANT(S)—

Expenditure on the
RBroadcasting met
1823-40.

development  of
from the fund.

Expenditure on the development of
Civil Aviation met from the fund.

1811~25_
Miscellanicous. 1841-57, 1924-38.
Question re Governor . General's re-

... commendations with vegard to the
— undey the Cleneral and leway
_ Budgets. 416-17.
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DEMAND(S) - FOR = SUPPLEMEN-
TARY GRANT(S)—MOTIONS FOR
REDUCTION—GENERAL BUD-
GET—
Expenditure on the development of
Broadeasting mét from the fund—
Broadcasting should be made avail-

able for political  propaganda
under reasonable condition.
1823-40.
Miscellaneous—
Delimitation Committee—CGeneral
policy. 1841.57.
Spe finanvial

inquiry—General

policy. 1857, 1924-38
DEMAND NOTICE(S)—

ssue of — of income-tax,

DEMAND(S). TOKEN—
Significance of ‘a —— explained by Mr.
President. 1830, 1831,

DEMOTION(S)—
Question 7re—

— and supersess
sions of the
way. 541-42.

— of certain -drivers on the East
Indian Railway. 76.

— of electrical linesmen and wire-
men on the Hast Indian Railway.
166-68.

DEPOSIT(S)—
Question 7e inferest 'xl]owezl on pro-
vident fund — of railway servants.

624,

s in certain divi-
East Indian Rail-

|
DEPRECIATION—
Questicn 70 — allowed under the
Tncome-tax rules. 430-3

DEPRECIATION FUND—
Demand for Excess Grant in vespect
of ““Appropriation from —. 1942.

DEPRECTATION FUND RULES—
See “Rule(s)”.

DEPRESSED CLASS(ES)— ;
Question 7e¢ vecruitment of — in the
Central services. 277-78.

DEPUTATION (S)—

Question 7¢ — in London of My, E. C.
Mieville, Private Secretary.to His
Excellency the Viceroy, to examine
the working of the Cabinet Secre-
tariat: 10568-59.

DEPUTY AGENT (GENERAL)—=
See “Agent(s)”

n 7e fixation of the time for

DESAT, MR. BHULABHAT J.—

COriminal Taw Amendment  Bill—

ofion to consider. 813,926-42.
Criminal Taw  Amendment Bil] (As

recommended)—
Motion for leave

1060-61.

Expressions of regret on the deaths
of Bir Bssil  Blackett, Sir  Deva

to introduce.

Prasad  Sarvadhikary, TLala Fakir
Chand and  Haji Abdulla  Haji
Qasim. 3,
Indian Criminal = Tas. Amendment
(Repeal) Bill_
Motion to * consider. 1117, 1118,

1750-53.

Motion for adjournment re—

Bombing of women and children in
the Trans-Frontier villages by the
Indian Army (All’ Force).  301-95.

Lack of discipline in certain soldiers
at Jubbulpore. 235,

Point of order raised by Sir Cowasji
Jehangir as to whether the motion
re the Criminal Loy Amendment
Bill discussed and decided upon pre-
viously in ‘the same Session and the
motion 7e the Indian :Criminal Law
Amendment (Repeal) ~ Bill do not
rvaise substantially ap identical ques-
tion. 1134-35.

Resolution re Quetta
1339-47, 1357.

Earthquake.

DESAI, MR. 8. P.—
Oath of office. 2.

DESHMUKH, DR. G, V.—
Cmemntograph (Amendment) Bill—
Motions to consider and to refer fo
Select Committee. 240.

Criminal Law Amendment Bill =~
Motion to consider., 577-88; 642-48,
832,

831, 832. :
Election of — to the Select- Committee
on the Amendment of Standing
Orders 1112,

Hindu Women's  Right to Property

Bill—
Motion for leave to introduce.
1967

Indian  Criminal TLaw Amendment

(Repeal) Bill—
Consideration ‘of clause 2. 1762.
Motion for leave to amend Standing
Oxdezs 1011
Q

Vst

ance of marx‘mges by the penple of

Sind - in: the Khairpur = State to

evade prosecutions under the Child

Marriage Restraint’ Act. 26-28
Resolution e manufacture  of loco-

motive requirements in State Rail-

way Workshops. 353.
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DESOUZA, DR. 1. X.— 8
Appeintment of — to the Committee
on Petitions. 128 3
Cinematograph (Amendment) Bill—
Motions to consider and to refer to
Select Committee, 245-47.
Indian Coffee Cess Bill—
Motions to consider, to circulate and
to refer to Select Committee.
1648, 1649, 1661-65.

DETENU(S8)— e
Motion for adjournment re prohibition
of the convener of the Congress
Assembly Party Committee 7¢ —
to enter into certain places in
Bengal. 127-28, 157
Question 7e censor centres for censor-
ing the letters of State Prisoners
and —. 1395:86.

DEVALUATION— J
Question re — of Indian currency.

DEVELOPMENT—
Question 7e scheme for the — of the
internal moxkets. 1111-12.

DEVELOPMENT TRUST—
Question re demolition of a Hindn
temple by the Rangoon —. 1869-71.

DHANBAD—
Question 7e explosion _in Bagdigi
Colliery in —. 1894-95.
DHARMAVARAM—
Question 7e train  service - betiween

Gudur and Katpadi and — on. the

Madras  and Southern  Mahratta
Railway. - 702-03
DIET—

Question 7 scale of — given to certain
prisoners  in the Cellular  Jail,
Andsmans. 1587

DIFFERENTIAL TREATMENT—
Question. re — in the allotment of
Government quarters in New Delhi
and Simla. 1617-18.

DINAPORE -
Question re—

Amount  sanctioned to conduct the
case of Mr. Doran, late Staff
Superintendent, of the — Division.
169-71.

Contractors at Railway stations ‘n
the — and Howrah Division. )

East Indisn Railway Union at —.

Rest' available to the ticket check-
éxgg staff at Gaya, Patna and —.

DIRECT REPRESENTATION
See “‘Representation(s)”.

DIRECTOR OF CONTRACTS—
Question re—
Inclusion of certain details in the
journal issued by the —. 288-89.
Purchase of certain articles by the
— through the Indian Stores De-
partment. 288.

DIRECTOR OF POSTS AND TELE-
GRAPHS—
Question re contemplated ion «f
a post of Assistant — and retrench-
ment in the Posts and Telegraphs
Department. 35-36,

DIRECTOR OF WAGONS INTER-
CHANGE—
Question re—
Staff of the offices of the — and

Indian Railways Conference Asso-
gigiion transferred to Delhi. 179-

Transfer of offices of the — and the
Indian Railways Conference Asso-
ciation to Delhi. 192-93.

DISABILITY(TES)—
Question 76—
— of Indian residents in Singapore.
408, z

__ of Indians in Zanzibar. 969

DISABILITY PENSION(S)—
See “Pension(s)’’.

DISABILITY WAR PEN‘STO&"(S)—
See “Pension(s)”. 1027.

DISBURSEMENT(S)—

Question ze amount credited to Rail-
way Revenues under fines, forfeiture
of Provident Fund. efe., and income
and — of the Stoff Benéfit Fund »f
each Railway. 626-30.

DISCARDED ARTICLE(S)—
See - “Article(s)™:

DISCHARGE(S)—
Question re—

Dealing of appeals against — on the
Fast Indian Railway. 42.

Notification of the rules regulating
the — and dismissal of State Rail-
way non-gazetted servants' to the
E’za'it Indian ' Railway employees.
42-43.

DISCIPLINE—
Motion for adjournment ‘r2 lack of —-
in certain soldiers at Jubbulpore.
232-36.
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DISCIPLINARY GROUND(S)—
Question 7e persons discharged on —
on Railways. 631,

DISCRIMINATION—
Question re—
Alleged — against Indian products
by British  concerns in  India.
161-62.

— against Indian  Military Sub-
Assistant Surgeons. 1599.

— against Indians by the Kenya
Government. 689-90.

Enquiry into the allegations of -~
between Indiang and Europeans
in the mafter of rescue and salv-
age operations in Quetta. 1632.

Racial — in the recruitment of
Assistant Surgeons in the Indian
Medical Department. 1176-77.

DISMISSAL(S)—
Question 7e¢ notification of the rules
regulating the discharge and — of

State Railway non-gozetted servants
to the East Indiap = Railway em-
ployees. 42-43,

DISPUTE(S)—
Question 7¢ — between the Mysore
Government and the Government of
Madras re Cauvery waters. 1083.

DISQUALIFICATION—
Question re removal of — for elections
arising out of conviction by Crimi-

nal Courts. 1629-30.

DISTRIBUTOR(S)—
Questmn re compositors, binders and
— dischaxged from the Government
of India Press, Calcutta. 1607-08.

DISTRICT MEDICAL OFFICER—
See “Medical Officer(s)"”.

DIVISION(S)—
Criminal Law Amendment Bill—
— on the motion to consider. 949-
50.
Criminal Taw Amendment Bill (As
recommended)—
— on the motion for leave to
introduce. 1061-62.

DIVISION (8)—contd.
Resolution(s)—
— on the — 7¢ manufacture of loco-
motive requirements in State Rail-
way Workshops. 376-77.
Resolution re Quetta. Earthquake—
— on the motion that the question
may be put. 1356,
— on the Resolution 7¢ Quetta
Earthquake. 1377-78.

DIVISIONAL CIRCLE(S)—
Question 7e rvecruitment from within
—_ on State Railways. 287-88.

DIVISIONAL SUPERINTENDENT—
Question 7e hearing of appeals by the
— of Allahabad  Diyision, East
Indian Railway.
See also under “Snpennlcndent(s)

DIVORCE—
See “Jubbulpore and  Chhattisgarh
Divisions (— Proceedings

Valida-
tion) Bill"" under ‘Bill(s)".

DOMINTION(S)—

Question re effect of the Ottawa
Acreement on Tndia and the —.
970.

DORAN MR.—

re unt tioned to con-
~ duct, the case of — late Staff Super-
intendent of the Dinapur Division.

169-71.

DRAFT CONVENTION(S)—
See “‘Convention(s)™. -

DRIVER(S)—

Question re—
Box Khalasics for European and
Anglo-Indian — on State Rail-

ways. 225,

Demotion of certain — on the East
Indian Railway  _ 76.

— in the Jhansi Division of the
Great Tndian Peninsula Railway.
1300-02.

Representation from certain — of
the = Moradabad Division, East
Indian Railway.

DR DGS EN QUIRY GOMMI TTEE—
of

Indian Criminal Taw A dment
(Repeal) Bill—
— on_the motion to  onsider.

1755.
Motion(s) for Adjour
— on the —— 7e hombing of women
and children in the Trans-Frontier
villages by the Indizn Army (Air
Force). 397-98.

the
i 973 74.
“DUFFERIN" CADET(S)—
See “Cadet(s)"”.

DUFI'ARY TYPE QUARTER(S)—
See “‘Quarter(s)”.
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DUMRA—
Question re construction of new rail-
way  stations at Luhathaha and —.
1626.

DURAND LINE—
Question 7¢ trouble on the — on the
North-West Frontier. 605.

DUTY (IES)—
Question 76—

— angd 1esponsxb1hhes of the crew
system. - in  the Howrah and
Lucknow Divisions, East Indian
Railway:

— of the Deputy Agent (General),
East Indian Railway 43

Examinations in establishment —
passed by the Superintendents
and  Assistant  Superintendents,
Staff, on the Hast Indian Rail-
way. . 43,

Question re—

Excise — on ‘steel. 791-92.

Expork — on raw jute. 20203,

Higher import — on foreign paddy
in  the Umted Kingdom. 1053-55.

]mposxtwn of — on personal effects
carried by passengers from Ceylon
to India. 1169-72.

Inerease in the import — on paddy
and food stuffs imported  from
India” into Ceylon. 1819,

Khandsari sugar works in  the
Rohllkund Division subjecteq to
excise —. 94.69.

Nature of — discharged by the
readers and copyholders in ' the

Government  of India = Presses.
1606-07. :
Prohibitive — on clove  imports

and protection against indefinite
moratoriums demanded by Indians
in Zanzibar. 980.

Protective — on import of dairy
- products. 1159,

~Result of the imposxtion of an im-
port — on broken rice and pro-
hibition “of imports of rice from
Siam, Indo-China, ete. 792-93.

Suggastmn 7e imposition of a pro-
hibition — on Zanzibar cloves.
420-21, 1165-66.

Resolution 7e reduction  of import

duty on earbon blocks. 997-1000.

DUTY, HOURS OF—
Question: re: — of ticket collectors on
the Jubbulpore Railway Station.
1787- 88

BARNING(S)—
Question 7e—Railway. 1297-99,

EARTHQUAKE(S)—

Demand for Excess Grant in respect
of “Transfer to the Fund for Re-
construction of — Damage™. 1940.

Motion for adjournment re refusal of
permission to Mahatma Gandhi and
Babu Rajendra Prasad to enter in-
to the — area of Quetta, 125, 127.

Question 7e—

Allegations against certain  people
in_the reports published in cer-
tain  newspapers about  Quetta
after the —. = 1888-89.

Allegations of looting, etc., against
the soldiers at Quetta after the

earthqual 1085-87.
Alleged disappearance of  certain
persons after the — at Quetta.

713-14.
Applications from Mahatma Gandhi
and Babu Rajendra Prasad for
ission to enter the — area in

(ulsudltl\‘\ duun;: the — at Quetta
and value of the property  lost.
714-15. iazapts

Casualties in the Quetta —. 514,

Certain facilities p)o\'lded in Quetta
after the —. 516.

Children secured after .the — at
Quetta. 714,

Damage by — and rebuilding at
Quetta. 793-95. s

— at Quetta in 1931. 707-08.

— relief measures in  Baluchistan.

776.

Employees of the police force and
Baluchistan  Civil _Seryice killed
in the —. 1270-71.

Excavation work at = Quetta after
the —. 1-13.

Loss sustained by the peasants in
the Quetta —. 958,

Losses caused to Government in the

Quetta —.
Tosses in tribal areas in Baluchistan
ue to —. 515-16.

Newspaper articles on the Quetta
— relief and the Silver Jubilee
Fund against which action = was
taken. 1907-24.

Official watch over news and editor-
ial comments in newspapers relat-
ing to the Quefta — disaster.
10%5 32

Possibility of giving warnings to
the public abont impending —.
611.
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BARTHQUAKE(S)—contd.

Question re—

Presses and newspapers punished in
connection with articles on  the
Silver ‘Jubilee  Fund  or - the
Quetta — Relief. 978-79.

Prohibition of relief  parties in
Quetta and Baluchistan after: the

Recent — at Quetta. 708-10.

Refusal of permission to - certain
ersons to enter Quetta for afford-

ing relief to the — sufferers, 704-
05, 707.

Refusal of permission to  public
organisations to proceed to Quetta
for — Relief work. 611-12.

Refusal *of = permission’  ‘to ' visit
Quetta for — Relief Work. 788-
91

Regulation issued in ‘respéct of the
Quetta — disaster. -58.

Relief to the families of the public
servants killed in the . — at Quetta
963-64.

Salvage of plopelt\ at Quetta after
the - —, 5-16.

Resolution re Quo(t.\ —.  1313-78:

EAST AFRICA—
Question z¢ report of Mr. K. P. 8.
Menon on the effect of the Market-

ing Ordinances on. Indian Settlers
m— 8l
EAST BENGAL-—
in — and

Question ¢ mail sorters’
Assam.  635-36.

EAST INDIAN RATLWAY—
See “‘Railway(s)”.

EAST .- INDIAN - RAILWAY . EM-
PLOYEES' ASSOCIATION—
See ““Association(s)”

EAST INDIAN RAILWAY PRESS—
See “Press(es)”’.

EASTERN BENGAL RAIWAY—
See “Railway(s)".

EASTERN

PRESS—
See “Press(es)”.

BENGAL RAILWAY

EATABLE(S)—
Question 7¢ contract for selling sweets.
and other — at the Ambala Railway

Station. 1782.

EBRAHIM HAROON JAFFER, MR.
AHMED—
Question 7¢—
Terms of Fateh Ullah
Zindiyah Bequest. 68-69.
Terms of the Oudh Bequest admin-
istered by His Majesty’s Consul-
ate at Baghdad. 64-67.

Khan's

EDITORIAL COMMENTS—
Question re official watch over mnews

and — in newspapers rvelating to
the Quetta earthquake  disaster.
1045-46.
EDUCATION—
Motion re election of two members

for the Central Advisory Board of
—. 137442

"Question re—
Average salary, emoluments and ex-

penses on the — of ‘the children
of British and Indian soldiers.
1889-90.

Facilities for the — of the children
of the Indian and European staf

of the Indian Railways. 1386-87.
EDUCATION.  CENTRAL . ADVI-
SORY BOARD OF— g
See “Central Advisory Board  of
Education”’.
ELECTION (S)—

— of a Member to the Imperial Coun-
il of Agricultural Research and its
Governing Body. 548-49.

— of a Member to the Standing Ad-
visory Committee for the ndian
Posts and Telegraphs Department.

— of a Member to the Standing Com-
mittee for Roads. 4

— of a Member to the Standmg Com-
%ﬂzee on Pilgrimage to the Hedjaz

— of a member to t.he 2
Finance Committee.

— of Members to the Centrnl Advi-
sory Board of Education. 796.

— of members to the Select Committee
on amendments to Standing Orders.
1012,

— of Members to the Select ~ Com-
mittee on the amendment of Stand-
ing Orders. 1112,

Motion re—

— of a member for Standing Ad-
visory Committee for the Tudian
Zquosts and Telegraphs Department.

2,

Smhdmg

— of ‘a member to serve on the
Standing Committee for = Roads.
136.
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ELECTION(S)-—-contd.
Motion re—
— of a member to sit on the Im-
perial Council  of  Agricnltural
Rezsearch and its Governing Body.

— of a member to the Standing
Finance Committee.

— of one Muslim member to sit on
the Standing Committee on Pil-
grimage to the Hedjaz. 137,

— of two members for the Central
Advisory Board of  Education.

Question re—
Alleged impersonation and  mal-

practices employed in — to the
legislatures and local bodies.
05-96.

Candidates for Legislative Assembly
— who lost their securities. 544-

— to the All-Tndia Medical Council.
1173-74.

Removal of disqualification for —
arising out of  conviction by
Criminal Courts.  1628-30.

ELECTRIC" FAN(S)—
nestion re—
Provision of — in Third
Class Carriages.  1708.
See also “Fan(s)”.

ELECTRIC METER RENT—
Question 7e — charged in New Delhi.
1109-11.

ELECTRIC SUPPLY COMPANY—
Question 72 sale of electricity by the
New_Delhi. Municipal Committee to
the. Delhi —. 286-87.

ELECTRICAL, DEPARTMENT—
Question 7e—

Procedure followed in filling up of
vacaneies in the — of the East
Indian Railway. 638, 1310.

Representation of the staff in the
— of the East Indian Railway in
the Welfare Committee. 638.

ELECTRICAL ENGINEER(S)—
See “Engineer(s)’’.

ELECTRI(‘AL
NCH—
See “Engineering Branch(es)".

ENGINEERING

E'LECTRICAL LINESMAN(EN)—
See *‘Linesman(en)’’.

ELECTRICAL WIREMAN(EN)——
See ““Wireman(en)™.

ELECTRICTAN (S)—

Question 7¢ — on the North Western
Railway. 91.

ELECTRICITY—

Question re sale of — by the New
Delhi  Municipal Committee to the
Delhi Electric  Supply  Company.
286-87.

EMBANKMENT (8)—
Question 7e provision of  additional
openings in the — from Fenchuganj
to Sylhet Bazar. 632.

EMOLUMENT(S)—

Question e average salary, —  and
expenses on the education of  the
children of British and  Indian
soldiers.  1889-80.

EMPIRE SHIPPING—
Question re consignment of goods for
Indian Import through —. 980-82.

EMPLOYEE(S)—
Question 7e—
Additional appointments and  re-
trenched — on State = Railways.

625-26.

Appointment of the relatives of re=

tired — in the Government of India
Press 1608-09.

Certain particulars regarding ' Bast
Indian Railway —. 81.

Class of — on State-managed Rail-

ways who are paid
Allowance.  881-82.

Classification of the — of the read-
ing branch of the Government  of
India Press, New Delhi. 1038.

Communal composition of the In-
dustrial — of the Government of
India Press, Calcutta. 1383.

Construction of more quarters for
— of the Government of India
Press, New Delhi. 1037.

— of the Indian Tea Cess  Com-
mittee. 1243-66.

Exemption of Muslim — of ° the
Government of India Press, New
Delhi from working overtime ‘on
Fridays. 1039.
arievances of the — of the Hast
Indian and Eastern Bengal Rail-
way Press. 1603-04.

Grievances of the industrial — of
the Government of India Press,
Calcutta. 1380-82.

Increase in pensions of lower-paid
postal —. 1697-98. ;

Indians and — in the Women Medi-
cal Service. 1177-79.

Presidency
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EMPLOYEE(S)—contd.

Question re—

Notification of the rules regulating
the discharge and dismissal  of
State Railway non-gazetted ser-
vants to the East Indian Railway
= 2-43.

Payment of interest on  security
amount deducted from the pay
of the Railway —. 1387

Permission to Government — with
college-going children to  retain
their quarters in New Delhi on
payment of rent on a 10 per cent.
rent basis. 1622-23,

* Position of the Indian — of the
Postal Department in  Burma
after the separation. 1402-03.

Recruitment of the qualified sons
and dependants of the postal —
in the Bengal and Assam Postal
Circle. 1034.

Rules governing the allotment  of
quarters to the — of the Govern-
ment of India Press, New Delhi.
1038.

Service conditions of the East In-
dian Railway X

EMPLOYMENT—
Question re — of persons belonging to
the untouchable classes in ‘the De-

partments under the Government of
India. 1767.

EMPLOYMENT OFFICER(S)—
Question re appointment of — on

State Railways. 637-38, 1637-38.

EMPLOYMENT REGULATION(S),
HOURS OF—

See “Regulation(s)”.

ENGINEER(S)—

Question re— 2
Appointments of the time-expired
apprentices of  Lillooah Work-
shops under the Chief Mechanical

—, East Indian Railway. 103.
Appointments of the time-expired
apprentices  of « the ~ Jamalpur
Technical School to posts = under
the Chief Mechanical —  and
Chief Electrical —, East Indian

Railway,  103-05. :
Confirmation of certain mechanical
ex-apprentices’ under the  Chief
Mechanical —, East Indian Rail-

way. 111 g
Recruitment of temporary  Assist-
ant Executive — on the Eastern

Bengal Railway. = 182.

ENGINBER(S)—contd.
Question re—contd.
sional officers and Assistant
Garrison — in the electrical and
mechanical engineering branch in
the Army. 1035-36.
Superintending — of the  Central
(l)’sublic Works Department. = 1104-

ENGINEERING BRANCH(ES)—

Questi_on re sub-divisional officers and
stant Garrison Engineers in the
electrical and mechanical — in the

Army. 1035-36.

ENGINEERING COLLEGE—
Qucstipn re facilities for Delhi Uni-
versx%sgmdents for admission to an

ENGINEERING DEPARTMENT—

Question -re—

Non-filling up of vacancies in the
— of the Eastern Bengal Rail-
way. - 183.

Recruitment  of Muslims in the —
of State Railways. 860,

Vacancies in the — of th Great
Indian Peninsula Railway.  634-
35, 1637.
ENGLAND—

Question 7e—

Applications invited for posts of
Army Officers from —. 516-17.
Appointment of a broadcasting ex-
pert in — for India. 1091-92.
Appointment of Indians as teachers

in'—. 52223,
Gold exported from TIndia since —
went off the Gold Standard. 596-
Money sent out of India and moneys
spent in — by the Government of

India. 2 .
Refusal of admission to  Indian
students in — to swimming

a
pool. 1402, 1596, 1785.

ENQUIRY(TES)—
Question re— i AR IS
Commission of — to  settde the
Burma-Yunnan Frontier. 19.
— into the conduct of an Imperial
Service Officer. 860.

EQUIPMENT— > 7
Question 7¢ — of the Ajmer Railway
‘Workshops with additional  plant
and machinery for the manufacture
of locomotives. 976.
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ESTABLISHMENT(S)—
Question re—
Communal composition of inferior
— of the Central Public Works

Department ___including ~ Central
India and Rajputana, at the end
of 1934.. 113.

Different cadres of the — of  the

Fast Indian Railway. 82.

ESTABLISHMENT DUTY(IES)—
See “Duty(ies) .

EUROPE—
Question re—
Preparations in India for a war in
—. 532

Propaganda against TIndia through
films like ‘Bengali® and  ‘India
speaks’ in — and ‘Americal 1027-
29,

Rehate allowed by  the leading
shipping companies for passage to
— for railway servants. -23.

EUROPEAN(S)— S -
Motion for adjournment re appoint-
ment of an — businessman as the

President of -the - Indian’  Tariff
Boaxd. ' 796.
-Question re—

Box Khalasies for — and . Anglo-
Indian Drivers on State Railways.
225.

Differences between — and Indian

Members of the Indian Medical
Service in the matter of payment
of railway farves, 786.

Enquivy into the allegations of dis-
criminations between Indians. and
— in the matter of rescue and
salvage operations in Quetta. 1632

Indians, Anglo-Indigns and — serv-
ing Port Trusts in India. 490,
1890-94.

EUROPEAN ASSOCTATION (S)—

See 37 ation(s)™.

EUROPEAN SOLDIERS-=
See ‘‘Soldier(s)™.

EUROPEAN STAFE(S)—
Sec *‘Staff(s)”.

EXAMINATION(S)—

Question re— -
Delay in the declaration of vesults of
Registered  Accountants’ = Deégree

—. 1804-06:
— for- recruitment of typists: and
routine grade clerks in the Gov-
ernment of India Offices. - 1775-76.

EX./\MINATION(S)—MHlf[.
(Question re—contd.

— held at Chandausi for the selec-
tion. of candidates for istant
Station Masters’ Course. = 543.

— in Leave Rules held by the East
Indian Railway authovities. 1897-

98.

— in establishment duties passed
by the Superintendents and — As-
sistant Superintendents, Staff, = on
the East Indian Railway.

ZX-APPRENTICE(S)—
See “Apprentice(s)”.

EXCAVATION(S)—
Question. 7e results of — at N
junakonda_in_the Guntur Dis
768-69.

EXCAVATION WORK—
Question re — at Quetta after  the
carthquake. 711-13.

EXCESS OFFICER(S)—
See “Officer(s)”.

EXCESS SUBORDINATE(S)—
See *“‘Subordinate(s)".

EXCHANGE(S)—o 1o av s =
Question. 7e limit of — applied to In-
dian subjects. in Abyssmia. 1413,

EXCHANGE RATIO—
uestion re_revision of the —.. 520

EXCHANGE RESTRICTION(S)—
Question re — affecting India. 1792

EXCISE DUTY—
Question 7e—
Non-reduction of the — on =salt
manufactured  from  sea-water.
-95,

Re-imposition of — on' cotton. 1871
2.

EXCISE DUTY—
See also {‘Duty(ies)’’.

EXCISE. REVENUE—
Question re difference in the  customs
and —. 1883. g

EXECUTIVE ENGINEER(S)—
See. “Engineer(s)’”.

EXECUTIVE OFFICER(S)—
Question re action taken by the — of
the Lahore Cantonment under Sec-
tion 25 of the Cantonments Act. 220
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EXEMPTION({S)—

Question re Bill re — of a portion of
the Jands owned by peasants from
properties liable to be attached for
the Payment: of Debts. 1 959-60.

EXILED PERSON(S)—
Question »¢ externed or — not allow-
ed to return to India. 982-83.

EXPENDITURE—
Question re—
— on the inauguration of the New
Constitution and the delimitation
Committes. & 1781-92.

Income and — of' State’ Railways.
1883-87.
Income and — of -the New Delhi

Municipal Committee. 1102-03.

Income derived from small income-
tax and — incurved in its collec-
tion in Sind.

EXPENDITURE ON RETRENCHED
PERSONNEL  CHARGED TO
CAPITAL—

Demand for Excess Grant. 1941,

EXPENDITURE ON RETRENCHED
PERSONNEL CHARGED TO
REVENUE—

Demand  for Excess Grant, 1940,

EXPENDITURE ON THE DEVE-
LOPMENT OF BROADCASTING
MET FROM THE FUND—
Demand  for  suplémentary  grant

1823-40.

EXPENDITURE ON THE DEVE-
LOPMENT OF CIVIL AVIATION
MET FROM THE FUND—

‘Demand  for supplementary = grant.
1811-23.
EXPERT({S)—

Question re confirmation of a foreign

— in the Archaological Depart-
ment.  770-71. 3
EXPLOSION(8)—
Question 7¢ — in Bagdigi ('olhery in
Dhanhad,  1894-95.
EXPORT(S)—
Question 7e—
Decrease in the Indian. — fo cer-

tain countvies. 85253,
— and imports of certain commod-

ities.

Fall in — and rise in  imports.
1688-99,

Indiagn — and 1mpmt§ and India’s

trade position.  601-02

EXPORT(S)—contd.
Question re—contd,
Prevention of the — of silver and
a rise in its price, 705-06.
Publication of daily lists of — and

imports by  Customs = Houses.
529-31.

Regulation of the burter of import-
ed goodsi against. — in Italy.
1699-1700.

Value of imports from, and — to,

the United Kingdom. 160-61.

EXPORT DUTY—
See: “Duty(ies)’’.

EXPORT TRADE—
Question 72 — and  import  trade
between India and Ceylon. 972-73.

EXPRESS TRAIN(S)—
See. {Tran(s)”.

EXTERNED PERSON(S)—
Quéstion 7¢ — or exiled — not allowed
to veturn to India. 982-83.

EXTERNMENT—
Question 7¢ — of M. Gokuldas, son of
Padarath. Das, by the Government
of Fiji. 1782.83

F,
FACILITY (IES)—

Juestion re—

Certain — provided in Quetta after
the earthquake. 516. -

— and comforts for Government
servants living outside the muni-
cipal limits in Simla. 1611-13,

— asked for from CGovernment by
““4 Auntomobile Factory in India.

(}rnné of certain — to the ‘In‘iiian
- Railways Conference  Association
staft, {060 FraaEs z

FACTORY (IES)—
Question 76—
Establishment  of a German aubo,
mobile — in Bombay. 600.
Facilities aske;

- Goy:
omobile — in

—_ employir;g fifty persons or
more hut not using power. 1707
08.

power bn[‘. not coming

under the — Aet.” If

— working  under - the 'moﬁopoly
system  of manufacturing salt in

" the Madras Presidency. = 525.
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FACTORY (IES)—contd.
Question re—contd.

Manufacture of Guns in Indian
Ordnance — for the use of the
Indian Army. * 1687-88.

Profit asléd loss account of a sugar

Provision of creches in —, 1706,
Factories (Amendment) Bill—
See “Bill(s)”

FAKIR CHAND, LALA—

Expressions of regret on the deaths of
Sir Basil Blackett; Sir Deva Prasad
Sarvadhikary, — and Haji Abdulla
Haji Qasim. 2-8.

Question re—

Acting Military Officers as  Presi-
dents of the Lahore Cantonment
Board. 221.

Action taken by the Executive
Officer of the Lahore Cantonment
under Section 25 of the Canton-
ments Act. ;

Allegations against the President
of the Lahore Cantonment Board.

220.

Appointment of Chairman of vari-
ous Sub-Committees of the Lahore
Cantonment Board. 221.

Attendance of members at the
meetings of the Lahore Canton-
ment Board. 221

Presiding over the meetings of the
Lahore Cantonment Board by
Vice-President. 221

Resignation of the nominated mem-
bers of the Lahore Cantonment
Board. 221,

Resolutions passed or rejected in
the Lahore Cantonment Board.
221,

FAMILY (IES)—
Question 7e relief to the — of the
public servants killed in tha Earth-
quake ab Quetta. 963 64.

FAMILY PENSION FUND—
Question 7e Indian Military Service
—. 421-23.

FAQIR OF ALINGAR—
Question re article in the Amrita
Bazar Patrika about the —. 534-35.

FARB(S)—
Question re—

Differences  between European and

. Indian Members of the Indian
Medical Service in the matter of
payment of railway —.  786.

Non-existence of labels on_coolies
indicating luggage — at the Agra
Fort Railway station. 1026.

FATEH ULLAH KHAN—
Question 7e terms  of —'s Zindiyah
Bequest.  68-69.

FAZL-T-HAQ ~~ PIRACHA, KHAN
SAHIB SHAIKH—
Election of —— to the Standing

Committee on Pilgrimage = to  the
Hedjaz. 434.

Question re consideration of the
claims of guards of the Rawalpindi
Division who failed in the night
vision test. 73-75.

FEDERAL RATLWAY AUTHORITY—
See | “Railway - Authority’’.

FEDERATION—
Question re—

Amendments of the Government of
India  Bill -~ in the - House of
Commons regarding the  princes

689.

and the —,
Negotiations with the princes in re-
gard to the coming —. 20-21.
FEE(S)—

Question re — demanded by the Civil
Surgeon, New Delhi, during hospk
tal hours. 697-99,

FERTHAM COMMISSION REPORT—
See “Report(s)’.

FENCHUGANJ—
Question® r¢ provision of additional
openings in the embankment from
— to Sylhet Bazar. 632.

FENCING—
Question 7e absence of — on certain
sections of the Bengal and North
Western Railway, 1190.

FIDELITY SECURITY(IES)—
See- *‘Security(ies)".

F1JI—
Question 7e—

Abolition of the existing franchne
enjoyed. by Indiauns in —,

Condition of Indians in —. 1602 05.

Dissutisfaction among Indians in —
due to the proposed change in the
system of representation in Muni-
cipalities and the Legislative
Council. 847-48.

Position of Indians in —, 526.

System of nominations to the muni-
cipalities in —. 1062.

FLJI CENTRAL LEGISLATURE—
Question 7¢ direct representation on
Indians on the —. 1.
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GOVERNMENT OF—

on re externment of My, Gokul-
as, _son of Padatath Das, by the
—. 1782:83.

F141,

FILM(S)—
Question 7re—
Army lent; for . producing
fSoldiers Three' . 1896
bxhnbltxor of nbjacmnahle cinema
1799.

the —

,b.x)ubmon of the -+ “India
Speaks’ and ‘‘Bengali”. 1400-01.

Propaganda ai,,amst. Indm through
— like  ‘Bengali’ and ‘India
speaks’ in Europe .ond: @America.
1027 29;

FILM  CENSOR(S)—
Question 7¢—

Definitions to. be: followed by the
Board of — in India. 1793-94.
Nomination of Indians to  the

Board of — in India. 1794,

FINANCE(S)—
Question r¢ enquiry into Central and
Provincial —. 1715-18.

FINANCE COMMIPTEE—
See “Committee(s)” and also
ing Finance Committee™.

“*Stand-

FINANCE DEPARTMENT—
Question re—
Applicability

of — Circular No. F.-

I-31, to the staffi of
State-managed Railways. 11112

Creation of an additional pos( of
Secretary in the —. 417-1

Indian and European Ofﬁrer= ‘work-
ing in the —. 1692-93.

FINANCIAL ADJUSTMENT(S)—
Question 7e—
—vgetwean Sind and Bombay, = 1271-

— for_the creation” of " the  new
Provmces of Orissa md Sind

Heport of the Burma Tribunal on
the —.' 1777,

bFINANCIAL INQUIRY—
See “Inquiry(ies)’.

FINANCIAL 'RELATION{S)—
Question  7¢ enquiry into the — bet-
ween India 'm(l Burma. 968.

FINANCI ’\L RESOU R(,L(B)—
See “Resom'ce(l)” g

FINANCIAL SETTLEMENT—
Consideration. of the veport of  the

Tribunal, on. — between India and
Buvma after the separation.  1548-
86, 1942-67.

FINE(S)—

Question 7¢ amount credited to Rail-
way Revenues under: = forfeiture
of Provident Fund, ete., and  in-

comi¢ -and ° disbursements of the
Staff Benefit Fund of each Railway-
626-30

FIRING—

Motion for adjournment.7¢ — by the
military ut Lahore over the Shahid-

gunj dispute. 343.
FLOOD(S)—
Queatmn re Indian vietims of South
African—. 11299,
FOOD—
Question re—
Fixation of prices of a s of
for sale at rvailway stations. 1772-
75.
Inferior quality of — seuved in the
Vizagapatam Indian Refreshment
Room.  865-66.

Setting up of Committees to wateh
the fluctuations in the prices of
articles of and purity of them
on Railway Stations. - 1910

- Unwliolesome — supplied to passen-
~-gevs-on . the. Bengaliand North
Western Railway. - 1188-80.

FOOD-STUFF(S)—
Question 7é— 3
~— gold by vendors on- the Bast
Indian Railway. 2
Tucrease -in the 1mpmt duties on
paddy’ and — imported  from
India into Ceylon. 18-18.

FOB.EIQN Q@UNTRIEB—— 3
< Question 7e— -
I-dmn des"Gom!monm in —

AL 0?880 -
Indian Tw,da Oomm:sslonsrﬂ m —
- 1789:01.

Marketmg of 'sgncu!t-uml pmduce-
957.

N =

FOREIGN EXPEM(B' -
See “‘Expert(s)”.

FOREIGN. 7 m‘sURANéE_ :

See “ﬁfm

FOREIGNERS' ACT
* See “Act(s)”:’
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FORFEITURE(S)— FUZLUL HUQ, MR. A. K.—contd,
Question 7¢ amount credited to Rail- Question re—
way - Revenues under fines,” — of Communal composition of inferior

Provident  Fund, etc., ‘and income
and disbursements of the Staff
Benefit Fund of each Railway. 626-
30.

"FRANCHISE—
Question 7e abolition of the existing
— enjoyed by Tndians in Fiji.

FREE ALLOWANCE—
See ‘“‘Allowance(s)””.

FREIGHT(S)—
Question 7¢ — charged ~on certain
classes of goods. 623.

FRIDAY(S)—

Question 7¢ exemption of Muslim em-
ployees of the Government of India
Press, New Delhi from working
overtime on —, 1039,

FROST—
Question 7¢ damage to ecrops by the
recent —.  870-71.

FUEL INSPECTOR(S)—
See “Inspector(s)”. ;

FUND(S)—
Statement (laid on the table) showing
the objects on which the Petrol Tax
Eﬁw&s expended during  1934-35.

Question re—

Amount credited to Railway Reve-
mnues under fines, forfeiture of
Provident Fund, ete., and income
and  disbursements of the Stafi
?;neﬁt — of each Railway. 626-

Amount given to the Sadar Bazar
Municipal Committee from  the
Cash Balance in the Cantonment
—, Ambala. 209.

‘Collection of Income-tax from nidhis

© _and — in Madras. 1306.

Distribution of — to the various

“Archmological  Circles. - 1302-04

FUNDAMENTAL RULES—
See ‘‘Rule(s)”.

¥UZLUL HUQ, MR. A. K.—
Criminal Law Amendment Bill—
Motion to consider. 745-50, 811,
829, -

Indian Criminal Taw Amendment
(Repeal) Bill—

Motion to congider. 1138, 1140,
1148.

establishment of the Central Pub-
lic Works Department including
Central India and Rajputana, at
the end of 1934. 113,

o 5 T

and non-technical men employed in
the  Central Public Works De-
partment.  100.

Fidelity securities of Tnsurance
Companies. 224,

Recovery of house-rent from Ticket
Collectors on the East Indian
Railway. 548,

Seniority lists of ticket  collectors
and travelling ticket examiners in |
the Moradabad and Lucknow

Divisions. 3

Tests imposed on the’ ticket check-
ing staff on the East Indian Rail-
way at the time of promotion.
106

Questio;l (Supplementary) 7e Muslims
appointed as Sugar Inspectors.

G.

GADGIL, MR. N. Vi— 5
Cantonments (Amendment) Bill—

Motion to circulate as reported Ly

the Select Committee. 1810-11.
Cinematograph (Amendment) Bill—

Motions to consider and to refer to
Select Committee. 9.

Code of Civil Procedure (Amend-
ment) Bill—

(Amendment of Section 51)—
Motion to_ refer to Select Com-
mittee. 993-94.

Demand. for supplementary grant in
respect of—

““Miscellaneous’. . 1846.

Indian Criminal TLaw Amendment

(Repeal) Bill—

Motion to consider. 1137.

Question re— s

Ceding of jurisdiction over certain
villages 1n Viramgaon. to the
Patdi Durbar. 61. +

Departments of public  services
directly under the administration
of the Government of India. 108. |

N

of granting jurisdict of
Barwala  villages to the Limbdi
State. 60. i
Re-employment of the Great Indian |

Peninsula Railway strikers. 9L |

GAJAPATIRAJ, MAHARAJ KUMAR |
VIJAYA ANANDA—
Criminal Law Amendment Bill—
Motion to consider. 750-53.
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GALLERY PASS(ES)—
Sece ‘Pass(es)”.

GAME(S)—
Question re—

Fa ies for playing — outside the
jail “compounds allowed' to ‘State
Prisoners.  1392-83.

Provision of facilities for out-door
— in the Celluler Jail, Anda-
mans. 1591,

GANDHI, MAHATMA—

Question 7e applications from — and
Babu  Rajendra Prasad . for permi-
ssion: to enter the sarthquake avea

in Quetta. 1040,

Motion for adjournment re refusal of
permission to — and Babu Rajen-
dra Prasad to enter into  the
v:é;thquake avea of Quetta.; 125,
127,

GARRISON E\ILxIV]‘FR(S)——

See “Engineer{s)’

GAUBA, MR. K. L—

Consideration of the report of the
Tribunal on  financial . settlement
between India and Burma after the
separation. 1562, 1563-68, 1962,
1963

‘Griminal Taw Amendment Bill—
Mgstison to consider. 449, 549-53,

GENERAL  POST - OFFI'UL(S)——
See “Post Office(s)”.

GEOLOGICALSURV
Demand for Excess Gr:

(:FR.M \\(S)——
7 - establish of a
— automobile factory ' in «Bombay.

ant.: <1839.

GERMAN AEROPLANES—

See ‘‘Aeroplane(s)’.

GERMAN GOVERNME

Question 7e —'s offer ‘with/vegard to

the . contract .‘for: the Howrah
Bridge.. 1803-04.

GERMANY—
Question re vestrictions of Indian im-
p()éts into Roumania, Italy dnd —.
93.

GHIASUDDIN, MR. M.—
Cinematograph  (Amendment. Bill)—
Aotions ta consider and to vefer to
Select Committe 247,
Criminal . Laws Amendment Bill—
Motion it consider. .
Question 7¢ buildings. of historical im-
portance m'cnpied by the Military
authorities. 1308,

(;Hbl Alf R«HIK NATRANG, S&ED—

Motion for ad

of — to the Committee

of women :md clnldreu in the
Trans-Frontier wvillages by  the
Indian Avmy  (Air Force). = 383-84,
386.

Question re staff area councils formed
on the North Western Railway.
“ra e

GAUHATI—
Question e esf.nbhshmem of a Uni-
versity at —. . 633-
GAYA—

Question 7e vest available to the
ticket checking staff at —, Patna
and Dinapore. 88.

‘GAZETTED STAFF—
See “‘Staff(s)”’.

GENERAL AMNESTY—
See ‘'Amnesty”’.

‘GENERAL BUDGET—
See ‘‘Budget General”’:

‘GENERAL CONSTITUENCY—
See ‘‘Constituency’.

‘on_Petitions., 128,

Consideration  of the Report of the
Tribunal on_Financial = Settlement
between India and Burma after
separation. 1947, %

Question 10—

Alleged compulsion for overtime
work in the Government of India
Press, New Delhi.

Classification of the employees of
the rveading byanch of the Gov-
ernment of India Press, New
Delhic (1038. 14 -

Classification of the 1
Reading  Branch of the Gove
ment of India Presses. 1596.

Communal composition of the staff
of the Reserve Bank of India.
1597lso &

Compulsory retirement of persons
wiﬁ) have completed 25 years of
their permanent service. 1597.

Constr nchon of more quarters for

the. of the G
of India theeee Delhi. 1037,
of Muslim

of
the Government of Im{la Press,
New Delhi from  working over-
time on Fridays. 1038.

E 2
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GHULAM BHIK NAIRANG, SYED—
contd.
Question re—

Numbers of ~ Muslims ~and ' non-
Muslims employed as | Assistant
Manager and heads of branches
in  the Government of India
Presses and in'the Central Publi-
cation Branch. 108.

Recruitment of Muslims in the En-
gineering Department of State
Railways.  860.

Rules governing the allotment of
quarters to the employees of the
Government of India Press, New
Delhi. = 1038.

Want of smoke-chimneys in the
Duftry type quarters of the Gov-
ernment of India Press, New
Delhi. 1038.

Resolution re
13

Quetta  Harthquake.

GHUTKU—
Question re grievances of the passen-
gers at —— Station on the Bengal
Nagpur Railway.

GHUZNAVI, SIR ABDUL HALIM—

Criminal Law Amendment Bill—
Motion to consider.

Expressions of regret on the —deaths
of Sir Basil Blackett, Sir Deva
Prasad Sarvadhikary, Lala Fakir
Chand and ~Haji = Abdulla Haji
Qasim. 5-6.

Indian Criminal Law Amendment
(Repeal) Bill—
“ Motion to consider. 1136-50.

Question (Supplementary) re amount
raised in India by subscriptions for
the Silver .Jubilee Celebrations.

Resolution re ‘matufacture = of loco-
miotive requivements in State Rail-
way Worlkshops. 352-54, 355, 363.

GIDNEY. LIEUT.-COLONEL SIR
HENRY—

Question re—

Tneome-tax Officers in Bengal. 70.

" Option to_elect new leaye rules to
the staff on the North Western
Railway, 88. e
Rates of pay and other privileges
‘of certain = apprentices of State

*. Railways.. 93f s

R i &

< of @ sup staff

of the Income-tax Department in
Bengal. 70-71.

Seniority of subordinates officiating

in the transportation  inspector’s

grade on the ‘East. Indian Rail-

way.

T T

GILGIT—
Question re transfer of the civil and
military administration of — to the

‘%ovm-nment of India. 962:63, 1632-

GIRI, MR.. V. V.—

Payment of Wages Bill—

Motion to consider. 1009.

Question re—

Additional appointments and re-
trenched employees on State Raii-
ways. 625:26. . .

Amount credited to Railway Reve-
nues  wvnder fines, forfeiture of
Provident Fund, etc, and income
and  disbursements of the Staff
Benefit Fund of each Railway.
626-30.

Appointment of Employment
Officers on State Railways:™" 637~
38, 1637-38.

Appointment of inexperienced crew
inspectors on the Hastern Bengal

Railway.  106.
Capacity of ‘the Tata Railway
orkshops to manufacture

carriage and wagon underframes.
50

Constitution and  working of staff
c%mmittees on State Railways.
63.

Constitution of & Joint
Machinery on Railways.

Cost of repair and ' maintenance
incurred on rolling stock on' rail-
ways. 623-24. .

Depreciation fund rules of  State
Railways.

Distinction in the payment of rail-
way fare by an  Indian Major
and a British Captain. 305.

Equipment of railway workshops
or manufacturing carriage  and
wagon underframes.  50-51.

Equipment of the ~Ajmer Railway
q\l\’orkshops with additional plant
and machinery for the manufacture
of locomotives. 976.

Freight charged on certain  classes
of goods. 3.

Heavy repair and cost of repair in
workshops per: - unit- of rolling
stock. 51-57.

Interest allowed in calculating
commutation value of pensions.
625 - b

Standing

Interest allowed on provident fund
deposits of railway servants. 624

Leave rosarve for each category of
employmerit on - State Railways.
540-41.

Loconotives ‘manufactured in the
#mer Railway “Workshops.  976-
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GIRI, MR, V. V.—=contd.

Question
Locomot
47.49.
Manufacture of: locomotive - boilers
workshops. 624, 1637.
Vlgkér buseés run hy the Railways.

ntd.
on Class I - Railways.

Output capacity of the Tatanagar

Railway . Workshops . and = other
hops for manufacture of
riage and wagon under-frames.

Persons discharged on. disciplinary
grounds, on Railways.. 631

Prozedure followed in filling up of
vacancies in the Electrical Depart-
ment of the East Tndian Railway.
638,

Promwotion of Indian guards on the
Great Indian Peninsula: Railway.
84-85.

Rebate allowed by the leading
shipping companies for passage to
Europe for  railway = servants.

Recommendations of the State Rail-
way Workshops Committee.
58-60.

Reduction of pay of graduates in
Commerce in the Posts and Tele-
graphs Department.  638-39.

Re-employment  of Great Indian
Pemnsula. Rm]vimy strikers.  208.

d staff
F=vcon: §ta.te Railways. 63-64.

Renewal of Wagons on Tudian Rail-
ways. 977-78.

Report on the question of the manu-
facture of locomotives in railway
workshops in- India.

Representation of the st-aﬁ in: the
Electrical Department of the East
Indian Railway in the Welfare
Committee. 638.

“Saloons and  Inspection . Carriages
on each Railway. 977

Scrap valne on  condemned loco-

motives, ~coaching = and  wagon

stock on each leway. 49, -
Selection grade app ts in the
Post Offices and the Railway
Mail Service. - 223.

Selection grade posts a'uolished _or
converted into ti t

GOLD STAND ARD—

GIRI, MR. V, V.—concld.

Question re—concld.

Wagon requirements of Indian rail-
ways. 49-50.

‘Wagons 're-conditioned  on . Indian
railways. 51 ¥

Question (Supplementary) re—

Alleged hostile attitude of the East
Indian - Railway = Administration
towards Trade Unions. 291

Amount sanctioned to conduct the
case of Mr. Doran; late staff

Superintendent of the Dinapnr
Division.

Application of Fundamental ~ Rules
to the Indiar.’ Railways Confer-
ence Associgtion staff.

Appointments - of successful 'ez-
apprentices of the . Bast Indian
Railway Workshop, Lillooah; in
other Workshops. 164,

Pay of the stafi in the office of the
Indian Railways Conference
Association. 194,

Resolution re manufacture of loco-
motive requivements in State Rail-

way Workshops. - 355-58.

GLASS INDUSTRY—
Motion for adjournment re vefusal of
g;ant of protection to the —. 343-
4
Question re report of the Tariff Board
on pmtectmn to the —. See also
under *‘Tndustry(ies)”.  1288-89.

GOKULDAS, MR.—
Question re externment of —, son ot
Padarath Das, by the Government

of Fiji. 1782:83.

GOLD—
Question re—
Countries restricting the free flow
of —. 1410.
— exported from India since -
land went qﬂ' the — Standar
59698 1

GOLD ’\HN’E(S)—
Question re combine for wor‘hn.g the
— in the Nilgiris. © 706-07.

ments in the Post Ofﬁnes and the
Railway Mail Service. 222-23.

Stafi to implement the Hours of
HEmplogment  Regulations -on the
Madras and Southern Mahratta
and the Bombay, Baroda and
Central India Railway. 63L

Pransfer of the management of the
Company-managed - Railways.
631. .

i G
since England wen! =
9B, 1408,

GOODS—
Question re— <
C for the classificati of
Railway —. 607-08. °
Consighment of — for Indian  im-
gort throngh Empire  shipping.
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GOODS—contd.

Question re—caontd.

Freight charged on certain classes
of —. 623,
Regulatioin. of “the barter ~of im-

ported — against
Italy. ~1689-1700.
Revision and ' Classification
transported on Railways.

~exports  in

b=
1691-92.

GOODS CLERK(S)—
See “‘Clerk(s)"”.

GOVERNING BODY-—

Election of a Member to the Tmperial
Council of © 'Agricuttural  Research
and its —. - 548-49.

Motion re election of a member to sit
on the Tmperial ‘Council of Agricul-

tural Research and its —. 142,
GOVERN S)=—
Question
Facilities asked for from — by an
Auntomobile Factory ~in  India.
784.

—'s policy ~ with  regard to: the
Tribes on the North-West Fron-
tier. 1688-

‘Losses caused to — in the Quetta
Earthquake. 514,

Newspapers punished for adversely

commenting on —’s policy in
Quetta. 1405-06.
Positions under — (including Rail-

ways) requiring outstanding tech-
nical qualifications to serve as
heads.  108-10:

GOVERNMENT CIRCULAR—
See “Cirenlar(s)”.

GOVERNMENT QUARTER(S)—
~ See “Quarter(s)”.

GOVERNMENT SECURITY(IES)—
See “Becurity(ies)”.

GOVERNMENT SERVANT(S)—
Question re—

Facilities and comforts for — living
outside the municipal limits in
Simla. 1611-13.

Increase in the rate of pension paid

o ;iheAir‘x{eﬁo’r — z

Jats

for
ﬂ New Delhi and Simla. 1610-

‘Water meter rent rvealised from —
ixa New Delhi and Simla. 1614-
16.

GO\' ERN ME.I\ T SERVICE—
of
also under

Buddhists m —. See
“Service”, 1704-05.

GOVERNMENT OF INDIA—

Question 7e—

Collection of Customs revenue hy
the — in Kathiawar and other
States, = 1273-74.

Communal - composition ~ of nou-
gazetted staff recruited in the —
Offices. 211-19.

Cost  incurred by the — in the
transport of British troops and
officers. ~ 402-03.

Departments of puablic services
dirvectly under the administration
of the —

Employment of pmsone helonging
to the untouchable classes in the
Departments under the —. 1767.

Examination for recruitment  of
typists and routine grade clerks
in the — Offices. 1775-76.

Holidays in  the — Secretariat.
1624-26.

House 7vent charged from the
officers and staff of the — in
Delhi.  1862-63.

Lien on a lower of type of quarter
of the — staff. 1623,

Money sent  out of TIndia and
moneys spent in England by the
== 1T,

Private houses rented for certain
offices of the — in Simla. 1095.
Promotion of a clerk of the routine
division to' the second division i4n

the Departments of the —. 11
Question of placing the Safety
In:pmtm: divectly under the —.
1712-13.

Question of placing the Supervisor
of Railway stour directly under
the —. 171

Rent collected from the officers and
staff of ‘the — in Delhi and cost
of maintenance, etc., of quarters.

1863.
Sale of silver by the —. 1043-44.
Transfer of the ecivil and military
admxmstmtmn of Gilgit to  the
—. 96263, 1632-33.

Statement (laid on ‘the table) 7e cases:

in which the lowest tenders have
not been accepted by the High

Jommnigsioner for India in purchas-
ing stores fov the —. 640-41.

GOVERNMENT OF INDIA ACT—
See ““Act(s)”.

GOVERNMENT OF INDIA BILL—
o “Bill(s)”.

GOVERNMENT = OF
PRESS(ES)—

See “Press(es)’”.

INDIA
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GOVERNMENT OF INDIA SECRE-
TARIAT—
Question re Indianisation of ‘the —.
See also under “‘Secretariat’. 694-
95.

GOVERNMENT OF MADRAS—
See ‘“Madras, Government of”.
GOVERNOR ~GENERAL, H. E.

THE—

Circular regarding —’s Address to
the Members of the Indian Legis-
lature. 986.

—’g Assent to Bills — 128.

Message from — di the
passage of the Criminal Law
Amendment Bill. 1059,

Question 7e—

—'s recommendations with regard
to the supplementary demands
under the General and Railway
Budgets. 416-17.

Refusal of sanction by the — for
the . introduction of a Bill to
amend the Bombay Port Trust
Act. .- 425-27.

GOVIND DAS, SETH—
Ci t h (A iment) Bill—
Motions to consider and to refer to

Belect Committee.

Mu‘ﬁon.for adj(::ilrnment re—

pp an Burop busi-
nessman_as the President of the
Indian Tariff Board. 796.

Lack of discipline in certain. sol-
diers at Jubbulpore. 236.

Rioting of British soldiers stationed
at. Jubbulpore., 125-126.

. Question 7e—

‘Action takeu against = newspapers
under the Indian Press (Emer-
gency Powers) Act, 1831 316-42.

Arrest and conviction of four per-
sons  daily, found _ travelling
without tickets, - at Jubbul

GOVIND. DAS, SETH-—contd.
- Question re—contd.

Hours  of . duty: of ticket collectors
on  the Jubbulpore « Railway
Station.  1787-88.

Indian s Trade Commissioners = in
foreign countries. 1789-91.

Issue of one rupee notes. 1792-93.

Licensed coolies on railway. stations..

Loco. Inspectors on the  Great
s1;'x71‘diam eninsula Railway.  1796-

Nomination of Indians to  the
Board of Film Censors in India.
1794,

Non-issue of week-end intermediate
and third class tickets on the
Great Tndian Peninsula Railway.

State Prisoners in bad health.

1397-98.
State Prisoners in different pro-
vinces. < 1388-91

State Prisoners in the Central Pro-
vinces Jails.  1391-92.

State Prisoners in the Damoh Sub-
Jail in ‘the Central Provinces.
1393-95.

Station Masters ‘on the Great
Indian Peninsula Railway. 1786.

Transportation, Commercial and
Traffic Inspectors on the Great
&rsxdi:m Peninsula Railway. 1785-

Question (Supplementary) re—

Appointment of Delimitation
Committees. 618.

Countries with banned or restricted
imports from India. g

Deficit in the Railway Budget.
228-30.

Detachment  of  British  troops
stationed - in . certain Bikrampur
villages in Dacca. 178

Position of Indians in Zanzibar.

Reduction in India’s contribution to

115-16.

Censor Centrez for -censoring the
letters of State Prisoners and
Detenus.  1395-96.

Definitions to be followed by the
Board of Film Censors in India.

1793-94. :
Exchange  restrictions  affecting
India. 1792.

Expenditure on the inauguration of
the New Constitution and the
Delimitation Committee. 1791-92.

Tacilities for playing es outside
the jail compounds allowed to
State Prisoners. 139-203. :

Fual Inspectors on the Great Indian
Peninsula Railway. 1796.

the League of Nations.

Salaries of ~the Indian Baifnyu
Conference  Association - Staff.
197.

GRADUATE(S)—

Question 7e reduction of pay of — in
Commerce in the and Tele-
graphs Department. 638-30.

GRAHAM, SIR LANCELOT—

Election of — to the Select Com-
mittee on the amendment of Stand-
ing Orders. 1112,
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GRAHAM, SIR LANCELOT—contd.
) hal d. 'Ohhabti i DIV

p an -

sions - (Divorce ~ Proceedings Vali-

dation) Bill=

Consideration of clause 2. 1807.
Congsideration of the Title' and the
Preamble. 1808.

GRANT(S)—
Question re—
Distribution of the — for rural up-
Tift.  1408-09
— made to provinces for ‘the im-
. _provement in the conditions of
““"the cultivation and marketing of
sugar-cane, 1266-68, .
Scheme for the ntilisation of the —
~for rural development in the Pun-
Sab. 108051,

GREAT BRITAIN—
Question re—
Cousumption of ~Indian linseed in
= 606-07. .
Fall in the export of oil
cakes from: India to.—- 5
. Treaty between the .Sultan of
Zanzibar and —. 228, :
FPreaty of commerce and navigation
hetween — and. Zanzibar.. . 846.

and oil
1385:86.

HREAT ' INDIAN -~ PENINSULA
RAILWAY—

See “Railway(s)”.

GREAT, WAR—
See ““War”.

GRIBV ANCE(S)—
Question re—
— of Indians domiciled in South
Africa. .781-83. i
= of 'the compositors in ‘the Gov-
ernmefit of India Press; Calcutta.

— of the employees of the East
« Tadian and Hastern Bengal Rail-
way Press. 1603-04.

= of the Incometax stafi in Bihar

+ “and Orissa. = 856-58.

— of the industrial employees of
the Government of India Press,

GRIEVANCE(S)—contd.
Question re—contd.
—of travelling, ticket examiners on
the - Eagt. Indian. Railway. 11718,
231, 882.
Method for the redress of — of the
railway, staff. . 92.

GRIFFITHS; MR- P.oJ == holf

Oriminal Law Amendment Biil—
Motion to consider.
Indian _ Criminal  Law

(Kepeal) Bill—
Motion to consider.
Consideration of :clause 2.

oo 176061,

~Oath of office; 2,

Point of order as to whether there
can be a discussion on the principle
of a Bill upon a consideration of a
cliase after the prinéiple and real
object of the Bill has already been
discussed  threadbare ~ upon  the
motion for consideration and when
“no amendment Has been moved or
aven given notice of. 1761

GRIGG, THE
JAMES—

Agtreement’ between  the Reserve: Bank
of Tndia and the Imperial Bank of
India (laid on“the table). 129-32.

Agreement between the Secretary ot
State for Tidin in Council and the
Reserve Bank of India (laid on the
table).  132-35:

Considération of ‘the: Report of the
Public Accounts Committee. 1969.

Consideration of the report of = the
Tribunal  on financial settlement
between India and Burma after the

1581,
- 1585, 1945, 1949, 1965-66.
Demand for Bxcess Grant in respect
2t —
“Apprupriaﬁon from  Depreciation
Fund”. 1942.
Civil ‘Works not charged to Reve-
nue.
“Companies’ and Indian  States’
shares of surplus Profit and net
Earnings™. 1941,

Amendment

1723-25.
1756-59,

HONOURABLE = SIR

Calcutta. 1380-82. 2 Expenditure on  Retrenched Per-
— of the passengers at  Ghuatka sonnel charged to Capital. ~ 1941,
Station on_ the Bengal Nagpur Expenditure  on Retrenched Per-
Railway. 634, sonnel charged to Revenue, 1940

— of the pilgrims to the Hedjaz. Geological Survey. 1939,

776-71. Indian Stores Department. 1839,

— of the staff of the Indian Rail- Interest on  Miscellaneous  Obliga-
ways  Conference ~ Association, tions. 1939
Delhi. 195, Miscellaneous. 1939,

— of the staff ‘on the Bombuay, Transfer to the Fund for Recon-
Baroda and Central India Rail- struetion  of < Earthquake Damage.
way. 620-21. . 1940.

- T m——
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‘GRIGG, THE HONOURABLE SIR GUN(8)—
JAMES—contd oF Question re manufacture of — in In-
w&:‘t""ﬂ Expenses—Administra- dian  Ordnance TFactories for = the

Demund for supplementary ‘grant - in
respect. of—

“‘Expenditure on :the  development
of ; Broadcasting, met  from - the
fund’. 1823, 1826, 1832.

“‘Expenditure on the - development
of Civil Aviation met from _the
fund”. 1811, 1819.

“Miscellaneous’’. . .1840-41, 1857,
1929, 1935-38.

‘Motion for adjournment ,re allocation
of  certain  résources befween the

Qentral _and  Provincial = Covern-
ments. 1195,
Motion re election’ of two = members

for the Cenfral Advisory Bodrd of
Education, 138.
Presentation of the report of = the
Public Accounts Committee.  1415.
1647.

Resolution © r¢  manufactire of loco
motive requirements in State  Rail-
way Workshops. 349. 360-63, 373-
74

GUARD(8)—
Question re—
* \Consideration ‘of the eclaims —of —
of  the Rawalpindi Division who
failed in the night - vision test.

‘Grant of certificates to — hy the
District  Medical -~ Officer ‘of the
Moradabad Division, East Indiau
Railway. 1634-35.

Interview for promotion of ‘B
grade guards on the East Indian
Railway. S

Placing of complaint books

T carrtages and at
Stations.  864-65.

Promotion  of  Indian — on the
Great Indian Peninsula Railway.
82-85.

in’ ="'
Junetion

GUARDSHIP— £
Question. 7p—

“B" grade Controllers promoted to
relieving. — on the East Indian
Railway. 1633-34.

Promotion of certain Controllers on
the East Indian Railway to reliev-
mg —. 1634,

Statement laid on the Table re promo-
tion to the velieving — on the Bast

Indian Railway. 1

GUDUR—

Question 7e train service between —
~and Katpadi and Dharmavaram on
the Madvas and Southern Malivatta
Railway, 702-03. © "

use of the Indian Army. 1687-88.

GUNTUR—

Question 7e. vesults of excavations at
Nagarjunakonda in the — District.
768-69. E ;

GUPTA, MR. GHANSHIAM

SINGH—

Election: 6f — io  the Select Com-

mittee on the amendment of Stand-
ing Ovders. 1112,
Question 7¢ non-admission of Arya
Samajists in the Army. 47
Resolution r¢  Quetta  Earthquake.
1366. £ 2 ¥

H
HANDLOOM ~ WEAVING INDUS-
TRY—
Quéstion re grang for the developmént
of " the 0 the Madras Presi-
dency. 958-59.

HANDS, 'Mgr. Ax§—
Oath of office. 1)

HAPUR—
Question re Remount Depot at
Babugarh in the Meerut Division.

HAZARDOUS OCCUPATION(S)—
Question 7¢ regulation of work in ——
or dangerous occupations and trades.
1769-70.

HEAD POST OFFICE(S)—
See “Post Office(s)”.

HEADQUARTER(S) OFFICE(S)—
Question re promotions to the posts
in —— of the Tmng)_,ort% hq%a and

CGommereial Departments.

HEALTH— 7 3
Question 7o State Prisoners in had
1

HEDJAZ—
Election o
Committee

Nfemberta tﬁe/.SLwding
on Pilgrimage to the

Motion  7e “election of one Muslim
member to sit on the Standing Com-
mittee on Pilgrimage to the —
137.

Quiddtion e’ giisvatices of the pil
“to the ——=- 7764
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HIDAYATULLAH, SIR GHULAM
HUSSAIN—

Criminal Law Amendment Bill—
Motion to consider. 657-62, 574, 577,
586, 646, 647, 83T.
Question re—
Alleged monopoly of non-Sindhis in
the Karachi General Post Office.
305 3

Oondition of potato growers in Sind.
3 -

Construction of a  railway line
hetween Johi in the Dadu district
and other places in Sind.

Water supply of the city of Karachi.
1600.

Resolution 76  Quetta  Earthquake.

331-

HIDES CESS COMMITTEE—
Question re recommendations of the

HIGH COMMISSIONER FOR
INDIA—
Question 7r¢ 1 position of

¢he Indian staff in the office of the

82,

Statement (laid on the table) re cases
in which the lowest tenders haye
not. been accepted by the in
purchasing stores for the Govern-
ment of India. 640--41

HIGH COURT(S)-—

Question re right of appeal fto the
— against the decisions of the
Commissioners of Incometax. 45

See also “Court(s)”.

HILTON-YOUNG CURRENCY COM-
MISSION—
Questi e 1 dati of the

——. 51819,

HINDU(S)—
Question re—
Demolition of a temple by the
~ Rangoon  Development  Trust.
1869-7L. :
—— and the railway seryices. 1789
1800

— Buddhist and  Muhammadan
monuments in the Southern Circle,

* Madras. 764-6T.

VALIDITY

HINDU  MARRTAGE

Bl
Sec “Bill(s)”.

HINDU REFRESHMENT ROOM(S)—
See “Refreshment Room(s)””,

HINDU WOMEN’S RIGHT TO PRO-
PERTY BILL—

See “Bill(s)”.
HINDUSTAN—

Question r¢ movement for separatior

of certain Indian border tferritories
from other parts of ——.  1608-10.

HIS MAJESTY'S CONSULATE(S)——

See “Consulate(s)”.

HISTORICAL IMPORTANCE—
Question 7¢ buildings of occupied
hy the Military authovities. 1309.

HOCKENHULL, Mz. F. W—
Question (Supplementary) re construc
tion of roads in Assam.

HOGAN, Mr.—

Question 7. appointment of one
as a Yard Master in the Traffic
Department of the Caleutta Port
Trust. 2

HOLIDAY (S)—
Question 7e—
—— in the Government of India
Secretariat. 1624-26.
Non-ohservance of certain —— in
the office of the Indian Railways
Conference  Association, = Delhi.
181

HOM@EOPATHY—
Question re recognition of
State medical science. 1873

as &

HOSMANI, Mz. 8, K.—

Question r¢ employment of a watch-
man on the Shedrah Lakin Road
Level Crossing of the Madras and
Southern Mahratta Railway. 84.

_HOSPITAL(S)—

Question 7e—
Posting of Assistant  Surgeons to
—— on the East Indian Railway

Provision of an assistant surgeoqa in
the railway —— at Tundla. 92-93.
Racial discrimination in the East

Indian  Railway —— at. Tundla.
684-85.
Treatment, of Indian staff in the
Fast' Indian Railway —— at

Tundla. 86.

HOSPITAL HOUR(S)—

Question 7e fees d ded - by the

Civil Surgeon, New Delhi, during
—. 697-99.

i 5

- o
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HOURS OF EMPLOYMENT & RE-
GULATION(S)—
See “Regulation(s)”:

l
| HOUSE(S)—

Question
Private —— rented  for  certain
offices -of the  Government of

India “in Simla. 1095,

Private —— rented for the Office
of the Imperial ‘Council of Agri-
cultural . Research and ; the
Reforms -Office in Simia. 1186-
87.

HOUSE ALLOWANCE—
See *“Allowance(s)"’.

HOUSE OF COMMONS—

Question 7¢ amendments of the
Government. of Tndia Bill in the

regarding the princes and the

Pederation.

HOUSE RENT—

Question re—
charged fromi the officers and
staff of the Government of India
in Delhi. 1862-63,

Recovery  of —— from . ‘Ticket
Collectors on the < East JIndian
Railway. 548. .

HOUSE RENT ALLOWANCE—

See “‘Allowance(s)".

HOWRAH—

- Question 7e—

Allegations against one Ballavdas
Issardas, vending contractor for
Railway Stations = from to
Bandel. 187-89.

Contractors at Railway Stations in
SZIB Dinapore and ivisions.

Duties and responsibilities ' of the
crew ~system ~ in  the an
Lucknow Divisions, East Tndian
Railway.~ 120

HOWRAH BRIDGE—
Question re—
Contract for the construction of
the New ——. 1631-32.
German  Government's offer with
;egard to the contract for the —.
Tenders .]f..or the construction of the

—. 1798

IMAGE(S)—
Question 7¢ discovery, of Buddhist
—— at Negapatam. 768,

IMPERTAL BANK OF INDIA—

Question ze  allotment of certain
shares of the Reserve Bank to the
employees of the —. 417,

See also under ‘‘Bank(s)”.

IMPERIAL ‘COUNCIL - OF AGRL-
CULTURAL RESEARCH—
Election of a Member to the —
and its Governing Body. 548-49.
Motion ‘re election of -4 member to sit

on the —— and its Governing
Body: 142 - k 3
Question 7e— T
Outlay on the —— 31011
Private houses rented for the Office
of the —— and the Reforms

Office in Simla. 1186-87.

IMPERIAL SERVICE OFFICER—
Question 7e engairy into the conduct
of an == 860; 976,978,

IMPERSONATION—

Question 7e alleged —— and mal-
practices employed in elections to
the legislatures and “ocal bodies
695-86.

IMPORT(S)—
Question re—

Application of a system of control
over —— by the Japanese Trade
Couneil. 691»9‘%). 4 i

Countries with banned or restric
ed —— from India.. 1215, 528-

jorts and
= Jgodiﬁes. 1882.

_ of certain com-
Fall in exports and ﬁé_ 2

—— from ‘India banned by

Increase in . th
- India. 4%25 e
Indian exports and —
trade p%siﬁqu. 601-02.
Prohibition-in_Ttaly of the —— of
goods from India and of Indian
insurance companies from caITy:
ing on business. 1868-69. . . -
Prohibition of certain —— from
 Persia  and - Afghanistan _into
certain. pants -of India. 53536.
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IMPORT(S)—contd. INCOME:-TAX—contd.
Question re—contd. Question re—contd,

Prohibitive Duty on Clove —— and ‘Collection of from nidhis and
Protection  against  Indefinite funds in Madras. 1306.
Moratoriums by Indians in Enquiry into the system of levying
Zanzibar. 980. —. 971

Protective duty on —— of dairy Exemption = of disability pensions
products. 1159, from' the 2 1027

Publication of daily lists of exports Tixation of the time for the issue
and —— by Customs Houses of demand notices of 2
529-31. irievances of ‘the staff in

Restriction of —— into India.~ 15 Bihar and Orissa. 856:58.

105 Income ‘deryved from small ——

Restrictions  of Indian into and ‘expenditure incurred’ in its
&u&ania. Ttaly and  Germany. collection in Sind. 24.

assessments re-opened in Sind.
Restrictions on- the —— of Tndian 2
goods into Ttaly. 10-11.
Result of the imposition of an

cases in Sind called for review
by the Commissioner of

duty on broken rice and prohibi- Bombay. 202.
tion of —— of rice from  Siam, — by Tea - Conipanies in
Indo-China, &ec. 792.93. 1)|l(l\l\ India owning tea gardens
Value of —— from, and exports in the Tripnra State. 1780-81. i
to, the United Kingdom. 160-61. Ovarhauling of: the —— system of
Tndia. 162-63. ;
IMPORT DUTY—= Production of hooks and registers
Fen by assessees . in Sind and
QﬂEsmn o fixation of minimum and maxi-
ect of the fixation of —— on mum time limit for the payment
hroken rice. 536-38, of =~ 1:25:96;
Tmposition of a prohibitive —— on Regulation of —— assessment in
- Zanzibar cloves. Bihar and Orissa. 850.
See also under “Duty(ies)"”. Statement of cases laid before
the court- of the Judicial Com
#MPORT TRADE— missioner in Sind. 292,
Question re export and —— between
India and Ceylon. 972.73. INCOME-TAKX.. ACT—
See ““TIndian —— under *‘Act(s)”.

IMPORTED GOODS—
See “Goods™. INCOME-TAX ASSESSEE(S)—
Se, ““Assessee(s)”.

st e INCOMETAX. ASSISTANT COM-
Amount c’tgdlted to Railway Reve- I\TQI“SGS;;(Z;\*?_(S) e
nues e s, = 5 -
P.i“ dt:z]n rFui?ie eti"tf‘:zgmi Appeals decided by the — in
S > Sind. 29192,
and disbursements of the Staff Feansters of —" 540
Benefit Fund of each Railway. SRS 5
626-30. =
Assessment of —— of small —— INCOME-TAX CASES— e
tax payers in Sind. 23.24 Qnuestion re withdrawal of the juris-
—— and expenditure’ of  State diction of the Tncome-tax Officer
Railways. 1883.87. of Patna from the of the
—— and expenditure of the New Shahabad District. 1783,
Delhi  Municipal Committee. c
1102-03. INCOME-TAX COMMISSIONER(S)
—— derived from small — tax OF—
and expenditure incurred in its Question re—
collection in Sind. 24. Income-tax cases in Sind called for
review by the ., Bombay.
INCOME-TAX— ; . 202.
Question re— Report  called for by the — |
-Assessment of incomes of small —— Bihar and Orissa, in appeal cases, ¢
payers in Sind. 24, 855-56.
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INCOME-TAX - COMMISSIONER(S) INDIA—contd. 2
OF—contd. Question re—contd.
Question ro—contd. Transfers back to —— of Indians

See  also In-

come-tax'’.

“Commissioner(s) of

INCOME-TAX DEPARTMENT—

Question e reorganisation  of the
superior staff of the in Bengal.
70-71.

INCOME-TAX ENQUIRY = COM-

MITTEE—

Question 7¢ Members of the —.

Se¢. nlso under “Committee(s)”".

INCOME-TAX OFFICE(S)—
Question re absence of wmtmg accom-

modation for assessees m in
thar und Onssn

1\( OME-T AX OFFICER(S)—

anmu re—,
in. Bengal. 70
Transfer of cases from one —— to

another in the . Bombay Presi-
dency. 5

. Withd I of the jurisdi o
the of Patna from the in-
come-

x cases of the Shahabad
1783,

e
particular station
in Bihar und

time

Orissa.

iNCOBfE-1‘AX RULE(S}—

Question 7. depreciation
“nder the —— 43031

allowed

INCOME-TAX SYSTEM—
Question 72 enquiry into the —— in
India. 1689-90.

INCREMENT(S)—

Question.,. re

Moradabad
Railway.

to  staff  in _ the
Division, East Indian
1635-36.

INDTA—
Question 7e—
Effect, of the Ottawa Agreement on
—— and the Dominions. 970.
‘Enquiry 'into the ‘financial velations
hetween —— and Burma.  968.
Esxnort and imoort. trads hetween
—— and Ceylon. 972-73.
“Extarned or  exiled persons not
allowed to return to ——.
83,

serving in All-India. Services and
cadres in- Burma.  1181-82.
“INDIA SPEAKS"—
Question re—
Exhibition of the ﬁl.ms =—-— and

“Bengali’. 1400-01.

Propaganda  against Ind]a through
films  Tike" “Bengali® and — — in
Earope and America. 1027-29.

INDIA STORE DEPARTMENT—
Question " re  abolition of the ——
London. 40142, 959,

£

INDIAN (S)—

Motion for adjournment. ¢ interests

of — concerned in Zanzibar. 433-
34, 639.

Quuuon re—

Abolition of the &-u:.tmg franchise
enjoyed by —— in Fiji. 609.
Administrative  staff appointments
held by in the ——— Medical
Service. 1174-75.

Alleged conditions applied on cer-
tain it Abyssinia. 1414,
Appointment of an as the
Chairman  of the Bombay Port
Trust. 967-68

“Appointment of an-—— in place of
the late Mr. A C. Chatterjee, a
Meniber” of * the Information Sec-
tion of the Keague of Nations
Secretariati 52324,

Appointment of —— as Chairman
of Pory Trusts in Tndia. 1694-96.
Appointment of —— as: teachers in

England: 52223,
Appointment - of non:
bationary Assistant
veyors in the C:
Trust. -
~Benefit of pbm: “relief to the —_
__in_ Natal. "427-28
Condition of ——in Fiji. 1602-03.
Consignment | of ' goods for ——
shipping.

as Pro-
River Sur-
cu'&a Port

import. through Empire
'980-82.
Dafamatory passages kbout
G enﬁ]%led

publication - “aneun‘

Dlﬁerencss hetween Eurupeaq and
embers of the Tndian
" Medical * Service ‘in fhe matter
of pzwment of ra.ilwuv fares.
786.

Direct. representation o on the
« Fiji ‘Central -Legislature. 427.
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INDIAN(S)—contd. INDIAN(S)—concld.
Question re—contd. Question re—contd.
Disabilities of ——  residents in Position of —— in Fiji. 526.
Singapore: ‘408, Position . of —— in  Kenya and
Disabilities ~of —— in  Zanzibar. Zanzibar. 1289-91.
969, 1050. Position of —— in Zanzibar. 306-
Discrimination against —— Military 10, 1404-05.
Sub-Aksistant Surgeons. 1599, Positions of —— in Zanzibar with
Discrimination against. —— by the regard to the clove ordinances,
90. 593-94.

Kenys Government. 689-90. =

Dissatisfaction among, —— in Fiji
due to the proposed change in
‘the system of representation in
Municipalities and the Legislative
Council, 847-48.

Distinction in the payment of rail-
way fare by an —— Major and
a British Captain. 305.

Education of —— in_broadcasting
technique. 1093.

Enquiry into the allegations of dis-
crimination  between and
Europeans in the matter of wescue
and salvage operations in Quetta

2.

Expansion in the Royal Indian
Marine and  facilities  for the
*training oft ——

Grievances of ——— domiciled in
South. Africa, 781-83. :
Higher offices held by —— in the

Government of India Secretariat.
603-04.

Inadequacy of \ —— employed in
the offices of the League of
Nations. 523 5

—— victims - ~of  South  African
floods. 1299
—— and Britishers  with = King’s

lommission in the Tndian Army.
221.

_— and Europeans in the Women
Medical Service. 1177-79.

Anglo-Indians and  Europeans
serving in Port Trusts in TIndia.
490.

—— employed in_ and India’s con-
tribution towards, the League of
Nations. 1029:30.

-+ Ruropeans.and -Anglo-Indians
in the various Port Trusts. 1890-

— in Cochin China, Java; Ceylon
and Singapore.  969. -

TInterests of overseas. 1080-8L

Legitimate rights of —— in Ceylon.
973. ;

Nomination of —— to the Board of
Film Censors in India. 1794,
‘Non-appointment of an —— as Pre-

sident of the Tariff Board. 980.
_Plight of —— in regard to the
clove trade in Zanzibar. 410-11.

S=BILL—

Prehibitive duty on clove imports
and . protection against indefinite

moratoriums demanded by —— in
Zanzibar. = 980,

Protection of ~—— from air raids
703-04.

Protection of —— in Abyssinia.
044, 1047, 1383-84, 1595-96.
Recruitment of —— in the Caleutta
Port  Trust.

Registration. of properties of ——
in Abyssinia. 1413-14.

Return of wage earners from
Abyssinia. ¥

Rights of in Zanzibar. 598-99.

Safeguarding of the interests of
—— in Kenya. 501-93.
Safeguarding . of the interests of
—— in Zanzibar, 846,

Safety. of —— in Abyssinia  60.

Sir George Sehuster’s opinion about
the hombing of - 1

Transfers back fo Tn. —
serving in All-Tndia S ces andge
cadres, in . Burma. - 1181-82

Uniforms supplied to —— assistant
station masters on the East Indian
Railway. 2

Walk-out by the Members of
the Kenya Legislative Council
1049-50.

INDIAN ARMY—
See  “Army(ies)”.

TNDTAN  ARMY  (AMENDMENT)

See “Bill(s)”.

INDIAN ARMY VETERINARY
CORPS—
See  “Veterinary Corps”.

INDIAN ASSOCIATION(S)—
See **Association(s)’’.

I;\IDIA!N BORDER  TERRITORY-
‘ISIEP.S :‘_Territur_v(ies)”.

INDIAN  BROADGASTING :SHE-

VICE—
See “Broadcasting Service. -~
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INDIAN BUSINESS COMMUNITY—
See “Business Community".
ANDIAN COFFEE CESS BILL—
See “Bill(s)"".
INDIAN COMPANY LAW—
See ““Company Law’’,
ANDIAN COMPANIES ACT—
See ““Ack(s)”.
ANDIAN CRIMINAL LAW AMEND-
MENT (REPEAL) BD.i—
.See. “Bill(s)"’.
INDIAN CURRENCY—
See *‘Currency’’.

INDIAN DECK PASSENGERS CON-
FERENCE—

See “Conference(s)”.
INDIAN DELEGATION—
Question re report of the —— to the
Teague of Nations. 1160-61.
INDTAN  EXPORT(S)—
See “Export(s)”.
ANDIAN FINANCE—

~ Question re paragraph in the —
entitled ‘Clive Street Gossip. 1299-
1300.

INDIAN GUARD(S)—
See “‘Guard(s)”.
INDIAN TMPORTS—
See ““Tmport(s)”.
INDIAN INCOME-TAX ACT—
See ““Act(s)”.
INDTAN INSTITUTES—
See “Institute(s)” .
INDIAN TINSURANCE COMPANY-
(IES)—

See ““Insurance Company(ies)”.

INDIAN INSURANCE LAW—
See ‘‘Insurance Law”.

INDIAN LAC RESEARCH COM-
MITTEE—

See “‘Committee(s)’’.

INDTAN LEGISLATURE—
See ““Legislature(s)*

INDIAN MARINE—

See “‘Royal 2
INDIAN MEDICAL COUNCIL
ACT— s g1

See ' ““Act(s)”"..

INDIAN MEDICAL DEPART-
MENT—

Question re—

Promotions in the ——. 1588.

Racial discrimination in the recruit-
ment of ~Assistant . Surgeons in
the” —— —1176-T7;

INDIAN MEDICAL SERVICE——

ive - staff .Lppomtmem-
held by = Indians in the

Differences betwéen ~ European and
Indian Members of the in
the matter of payment of railway
tares.

INDIAN . MILITARY . COLLEGE—
See ““Military College”".

MILTTARY - SERVICE

FINDTAN
FAMILY PENSION FUND—

Question re ——.  421.23

INDIAN MINES (AMENDMENT)
BILL—

Sec “Bill(s)"".
INDIAN MOTOR
(AMENDMENT) BILL—

See “Bill(s)". ¥
INDIAN MUSEU
Sep “Mumsui-n"

VEHICLES

INDIAN N. ATUBALIZATTON
(AMENDMENT) BILL—

See “Bill(s)”.

INDIAN OFFICER(S)—
See “Officer(s)™"

INDIAN ORDNANCE _FACTORY-
(IES)—
tion 7 manufncm of guns in
N for the mse of the Tndian
Army. 1687-88.

R TN
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INDIAN PASSENGER(S)—
See *‘Passenger(s)’.

INDIAN PORT TRUST(S)—
See “‘Port Trust{s)”:
INDIAN POSTS AND TELEGRAPHS
DEPARTMENT—
See ““Posts and Telegraphs Depart-
ment’.

INDIAN  PRESS  (EMERGENCY
POWERS) ACT—

Nee: “Act(s)™

INDIAN PRODUCT(S)—
Sec “Product(s)"’.

INDIAN RAILWAY(S)—

Sec “Railway(s)”

INDIAN RAILWAY CONFERENCE
ASSOCIATION—

See ““Association(s)’".

INDIAN REFRESHMENT
ROOM(S)—

See “Refreshment Room(s)’.

INDIAN RESEARCH FUND—

Question re selection of candidates for
the ——. 1180-81.

INDIAN SEAMAN(MEN)—
See “‘Seaman(men)”,

INDIAN SERICULTURAL INDUS-
TR

See "Bericnlturai “Industry”.

INDIAN SETTLER(S)—

Question 7e formation of coffee pools
in Kenya with a view to drive out
the ——

~ See also under “Settler(s)”.

INDIAN SOLDIERS— -
See “Soldier(s)”.

INDIAN STAFF—
Question 7e communal composition of
Lhe — in the office of the ngh
Commissioner for India.
VN also under “‘Staff”’.

INDIAN STATE(S)—
See “‘State(s)’’.

INDIAN 'STORES DEPARTMENT--
Demand for Hxcess Grant. 1939,
Question re—

Puarchase of certain articles by the
lmec:tm of Contracts threugh
e

Stores - Hor
through the

Rnilwnys purchased
171 .
INDIiAN STUDENT(S\—
See ““Student(s)’
INDIAN SUBJECTS—

See “Sabject(s)"’

INDIAN TARIFI (AMENDMENT)
BI

LL—

See ©Bill(s)™.
INDJAN TARIFE BOARD—

See “Tariff Board”

INDIAN TEA CESS (AMENDMENT)
BILL—

Sec. “Bill(s)".

INDIAN TEA CESS COMMITTEE—
Seg “‘Tea Cess Committee’’,

INDIAN TEA LICENSING COM-
MITTEE— .
See *‘Committee(s}”,

INDIAN TRADE(S)—

See “Trade(s)’.

INDIAN TRADE

SIONERS—

See ‘Trade Comumissioner(s)'’.

COMMIS-

INDIAN TRADER(S)—
See “Trader(s)?.

INDIANISATION—
Question re—

Demand for —— of Indian Port.
Trusts. 1083-84.

—— of services in Port Trusts in
India. 490-91.

—— of the Government of India
Secretariat. - 694-95,

—— of the Indian Army Vetermary
Corps. 1051,

—_— of the posts of Chmrmen of
the Pory Trasts in India. 841-42.

INDO-BRITISH'
MENT—

Question re ——. 187273,

TRADE ~“AGREE-
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INDO-BURMAN TRADE AGREE-
MENT—
See *“I'rade Agreement(s)".

INDO-CHINA—
Question re—

Result of the imposition of an
import duty on broken rice and
prohibition of imports of rice
from Siam, —, ete. 792-93.

Rice, broken-rice and paddy im-
ported into India from Siam and
——.  1164-65.

Rice, broken-rice and paddy im-
ported into India from Siam,
Indo-China and Rangoon. 1183-85.

INDO-JAPANESE PACT—*

Question re statement of the Japanese
Ambassador in  Bombay ahbout the
1696.

INDUSTRTAL EMPLOYEE(S)—
See “Employee(s)”".

INDUSTRIAL
BUREAU—

Question re nemination of members to
the T

RESEARCH

INDUSTRIAL WAGE(S)—
See “Wage(s)”.

INDUSTRY(TES)—
Question re—
Applications for protection of —.
401-02.
Delay in the publication . of the
TReport of the Tariff Board on the
W Glass —. 78485,
Organisation of sugar ——,  612-13.
Proposal to establish a swadeshi

automobile in India. 613.
Protection {o the cocoanut —— in
India.

Report of the Tarifi Board on the
Woollen ——. 1081-82.

Tarifi Board enquiry into the
textile 1055-57.

INDUSTRIES CONFERENCE—
* Question 7e¢ representatives to the
1798.

INFERTOR CADRE(S)—
See “Cadre(s)”.
INFERIOR SERVANT(S)—

Question 7e free passes for the —
on State Railways. 1767-69.

INFORMATION—
Question 7e testing of the —— sup-
plied by Police informers. 1899.

INFORMATION SECTION—
Question re¢ appointment of an lndian
in  place ot the late Mr, A. C.
Chatierjee, & Member of the
of the League of Nations Secre-
tariat,  523-24. BTk

INQUIRY (IES)—

Special financial —— General policy
(1iscussed under Demands for sup-
plementary grants). 1857, 1924-36.

INSOLVENCY (AMENDMENT)
BILL— ledd
See “‘Provincial —* under ““Bill{s)”.

INSPECTION CARRIAGE(S)—
Question 7¢ saloons and —— on each
Railway. 977,

INSPECTOR(S)—
Juestion r7e— ; e
Appointment of apprentice perma
lel}ent. way Pun the Eastern
Pengal Railway. 114,
Appointment of inexperienced crew
= on the FEastern Bengal
Railway. 106, Ay e e
Filling up of the posts of trans-
portation and train cqntrol-
Jers on the East Indian Railway.
89,

Foel on the Great Indian
Peninsula Railway. 1796 .
Loco: on the Great Indian

Peninsula Railway. 1796:97.
Permanent Way on the North
Western Railway. 975-76.
Posts of Transportation sanc-
tioned by the East Indian Rail-

way. 44. i 2
Question of placing the Safety ——
directly nnder the Government, of
Trdia, 1712-13. t e
Seniority of subordinates oﬁmhng
in the transporfation ——§ grade
on the Fast Indian Railway. 3.
Transnortation, Commercial  an
Trafic —— on, the Great Tndian
Peninsula  Railway- -96.

INSTTTUTE(S)—

uestion 72— “ g -
QComp\ﬂsorv contributions from the

North Western Railway employees
to Tndian ——-
Fatahlishment of
and _ human

1685-86.

n — for animal
nutrition Researck.
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INSTITUTION(S)— :
Question ¢ technical —— in India.
61-62.

INSTRUCTION—

Question 76 —— regarding passports.
19075 :
INSURANCE—

Question 7¢ growth and development

of indigenous —— business. 1167-
69.

INSURANCE COMPANY(IES)—

- Question 7¢— |
Foreign and Indian —— doing busi-
o mess in India, 1714-15,
Prohibition in Italy of the import

of goods from India and of
Indian —— from carrying on
business.  1868-69.

See also under “Company(ies)’”.

INSURANCE LAW—

Question 7e reform of the TIndian
INSURANCE SOCTETTES—
Qléeg;bg)& re_Provident —— in Sind.

INTEREST(S)—
Question re—
allowed in caloulating commu-
tation value of pensions. 625.
allowed- “on - provideat - fund
deposits of railway servants. 624,
Money- invested in’ the building of
quarters in- Simla and Delhi and
— paid on such debts. 1800,
Payment of == on security amount
% dev'i'ncted “from the pay of the
Railway  employees.” 1387.

INTEREST - ON- MISCELLANEOUS
OBLIGATIONS.. - o

Demind for Excess Grant, 1930,

IZ}ITEPWIEDTATE CLASS—
Que: 2 :

and ‘third cla;
at — Sitamarhi
1188 89,

Non-iseue  of  week-end —— and
thivd class tickets on the Great
gsdmnr Peninsula Railway. 1788-

5 waiting  rooms
Tailway station.

INTERNAL MARKET(S)
Question 7,. scheme fon the

mentiof the' ety T SO

INTERNATTIONAL LABOUR. CON-
FERENCE—
Question re cost. of Tndia’s delegation

to the and  the League of
Nations. 399.

Resolution(s) e ratification of the
Draft Convention of the —— con-
cerning  employment ~ of = women
during night. 149.57.

INTERVIEW(S)-— it

Question 7e for  promotion of

“B” made guards on the East

Indian Railway. 1634.
INVITATION CARD(S)—
See “*Card(s)”:

IRISH FREE STATE—
Question re—
Negotiations for a trade agreement
with the ——. 414-15,
Negotiations for frade agreements
with the ——, Canada and Ttaly.
785,

IRON" MATERIAL(S)—
Question re¢ purchase of —— and
steel materials by Indian F
== o

iSA BROTHERS
Question re— :
cence granted to -— for opening
Muslim - Refreshment - Rooms on
stations on the East Indian Rail-
way. ~ 1770-71.
Passes  giyen  to and  Kapoor
and Company by the East Tndian
Railway administration. - 1772.

TSTIMRART ARBA(S)=

Question re- produce -of the land of
the ——— of Sathana, Ajmar-Merwara.
108.

ISWAR SARAN, MUNSHI—
Question (Sapplementary) re Indians
and Britishers with King's Commis-

sion-in the TIndian’ Army.

ISSUE PRICE—

See “Price”.

ITALO-ABYRSINTAN DISPUTE—
Question re 205-07.
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ITALY— JAMALPUR—
Question re— Question re—

Negotiations for Trade Agreements Appointments of the time spired

with the Irish Free State, Canada
and ——. 785,

Prohibition in" —— of thv import
of goods from India and of Indian
insuranc: i
on lusiness.  1868-69.

Regulation of the barter

of xmpon—
ed gucds against exports in —.

1688-1700.

Restrictions of Indian imports into
Roumania, —— and . Germany.
6

Restlulmm on the import of Indian
zo0ds into ——.  10-

“Trade  negotiations between the
United Kinedom and —— and
India. = 604-05.

“Tade treaties with —— and

},. Roumania. 957,

J

JATL(S)—
Question re—

Affairs in the Cellular —, Anda-
mans, under the present Superin-
tendent.  1591.95,

Books for prisoners in the Cellular

damms* S
nts by priso in the
Cellular —, \ndamans against the
treatment ~ of Dr. Todd. 1588-
89,
Facilities for playing games out-
side the — compounds allowed to
)\ State Prisoners. -93.

Hirdships of prisoners in the Cel-
lular — _Awdamans. 1410-12.

chspnpms subscribed for the
prisoners  in  the Cellular  —,
Andamans. 1590-91

Provision of facilities for out-door
games in the «Cellular —; la-
mans. 1591,

. Refusal of peymission to Mr. Mohan

P Lal Saksena to visit the Cellular

— at Port Blair. 761-64.

Scale’  of  diet given to - certain
prisoners m the Cellular —,
Andamans. 1587,

State Prisoners in the Central Pro

{7 vinces —, -1291-92.

State Prisoners in the Damoh Sub-
35 in the Central Provinces: 1393-

Supply of morning tea to prisoners in
the Cellular —, Andamans. 1595.

apprentices ‘of the = 'l‘echmu\l
School to posts under the Chief
Mechanical "~ Engineér and _Chief
Electrical Engineer, East ' Indian
Railway. -05.
Zz-apprentices of — Technical
School, East. Indian Railway. 111, :

JAMES, MR. F. E.—

Application of = standing order 46
requiring two clear days’ notlw for
an i t toa
Ay, President in connection with un
amendment of — on the payment of
Wages Bill. 1004,

Criminal Law Amendment Bill—
Motion to consider.  572-73, 583,

644, 747, 808, 825-35.

Election’ of — to the Standing Finauce
Committee. 639,

Motion for adjournment re intevests of
Indians concerned in Zanzibay.

PAYMEXT OF WAGES BILL— ‘:
Motion to consider. 1004-06, 1007,
1010.

Question re Indian Military Service
Family Pension Fund. -23.
Question- (Supply) re—
Appointment  of a- Board of non-
official visitors to the Andamans.
610.

Committee for the Classification of
Railway Goods.

Export: and import trade  between
Tndia and Ceylon. 972-73,

Overhauling of  the Income-tax
system of India. 162. - p Yy

Persomnel and other  details of the
Délimitation Commission,  688.

JAPANESE AMBASSADOR—
See. “Amhns:adm(s)” =
JAPANESE TRADE COUNCIL—
Question 7¢ application of a ayxt
‘control  over lmpmts 'by b
691-92.
JATAVA COMMUNITY—
Question re caste name of —. 1873-74

JAVA— s
tion re Indlrms in Cohcm China,
Ques uz,naylou and Singapore. 9§9.

JAYANAGAR—
uestion. r¢ reconstiuction . of -certain
Qbmlgt.s between Madhubani - and
— on the eug'xl and Notth We~tem
Railway. 118-19.
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JEHANGIR, SIR COWASJI— -
Indian Coffee Cess Bill—

Mot (s e mioa

0 and
o refer to Select Committee. 1668.
Indian  Criminal  Law Amendment
(Repeal) Bill—

Cosgsideratiou of Clause 2. 1761-

PAYMENT OF WAGES BILL—
Motion fo consider. 1008.

Point of order raised by — as to
whether the motion 7e the Criminal
Law Amendment Bill discussed and
decided upon previously in the same
Session and the motion 7e the
Indian Criminal = Law Amendment
(Repeal) Bill do not raise sub-
stantially an identical question. 1124,
25, 1132-34.

Question (Supplementary) re—
Allegations of looting, etc., against

the soldiers at  Quetta after the
earthquale.  1087.

Power i the aerial of the Delhi
Broadeasting Station.  1093.
Resolution 7e Quetta Barthquake, 1347-
48, 1357-60.
JHANSI DIVISION—

Question re drivers in the — of the
Great Indian Peninsula  Railway.
1300-02.

JIRGA (S)—

Question re constitutional character of
“the Shahi and other — in Baluchis-
tan. 8

JOB ANALYSIS—
Question 7e Institution of the system
of — in the Posts and Telegraphs
Department. 298.

JOGENDRA SINGH, SIRDAR—
Criminal Law Amendment Bill—

Motion to consider. 667-69.
Question re—
Bania shops in _ the Market Bazar,

Kasauli. 974-75.
FExamination in Leave Rules held by
the East TIndian  Railway author-

ities. 180798
JOGNAR— 3
Question re want of a bridge at the
“yailway crossing mnear the Agra

Cantonment. Station on the Agra —
Road. 1638.

JOHI—

Question re construction of a railway
Tine between — in_the Dadu_district
and other places in Sind. 88.

Joint Standing Machinery—

See ‘“Machinery(ies)™.

JOSHI, MR. N. M.—
Code of Civil Procedure (Amendment)

ill—
(Amendment of Section 51)—
Motion to refer to Select = Com-
mittee —. 994-95.

Criminal Law Amendment Bill—
Motion to consider. 883-88.

Indian Coffee Cess Bill—
Motions to consider, to circulate and’
go 6(}x:-sefer to Select Commiftee. 1651,

Indian  Criminal Taw Amendment
(Repeal) Bill—
Motion to consider. 1117, 1133.
In%i%{x Motor Vehicles (Amendment)
ill—
Motions to consider and to refer to:
Select.  Committee. 1206-07.
Payment of Wages Bill—

Motion to consider. 1006-09.
Question re—
Action taken -on the Resolutions

adopted at the Conference of the
East Indian Railway Employees’
Association. 543,

Box Khalagiez for European . and
Anglo-Tndian Drivers on State Rail-

RS AeE o el
mployment of persons belongi to
tl?e untouchable é’lasseé‘*iif"élmfne-
partments under the Governmentg
of India. 1767

Enguiry regarding the ‘working of
the Children  (Pledging of Labour)
Act: 5.

Factories employing fifty persons or
more but not using power:

Tactories - using  power  bubt not
coming under the Factories Act.
1706-07.

Filling up of the posts of transporta-
tion inspectors and train controllers
on the East Indian Railway.

Free passes for the inferior servants
on State Railways. 1767-69. 3

Tnerease in the rate of pension paid

to the ipferior  Gdvernment
servants. 1706.

Tegislation for the collection of
statistics as recommended by - the.
Royal Commission  on Labour.
1708.

Non-grant of house allowance 10
certain rtelieving clerks on  the
East Indian Railway. 106.

Provision of creches in  factories.

1706. > : 2
Provision of electric fans in Third
Class Carriages. 1709.
Publications distributed - free to the
Members of the Central —. 1713
Question of placing the safety
Tnspectors directly under the Gow
ernment of India. 5

- = —
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JOSHI, MR. N. M.—contd.

Question lt'—r(mtd

Q,uesuou of placing the Superior of
Railway LrR)our directly under the
Government, of India. 1712

Regulation of work in hazardous or
dangerous occupations and trades.
1768-70.

Separate restaurant cars for  the
use of Third Class Passengers.
1709-10.

Trains on different Railways not
gmgsnng Third Class Carriages.
1T

Question (Supply.) 7

Application of Fund-nmenf.al Rules
to the Indian Railways Confer-
ence Association staff. 197,

Census of the unemployed persons in
British India.

Drivers in the Jhansi Division of
the Great Indian Peninsula Rail-
way. 1301-02.

Fees demanded by the Civil Surgeon,
gIew Delhi, during hospital hours.

98,

Manufacture of Locomotive Boilers
and Locomotives in India. 1703.
Non-observance of certain holidays in
the office of the Indian Railways

Conference Association, Delhi. 181.
Performance of marriages by the
people of Sind in the Khairpur
State to evade prosecutions under
the Child Marriage Restraint Act.

!‘ ~*osiﬁ¢na§lndmnm.hnmlsae§tledm
Zanzibar. 1231-33.

Position of Indians in Zanzibar. 309.

Ratification of the Draft Convention

of the International Labour Con-

ference concerning employment, of

women - durinj ht.
} 3 Revision of t,heg M%lxmmm

Minimum charges on the Imlmn
Railways. - 406

JOURNAL(S)—

Question re  inclusion _of certain

details in the — issued .té{ the
Director of Contracts. 288

JUBBULPORE—

§  Motion for adjowrnment re—
ck of discipline in certain soldiers

Rxotmg oi Bnmh soldiers stationed
Questmu Te—
Allegations against British soldiers
stationed at — 795-96.
Arrest and  conviction

of four
ns daily, found velling

16.
Hours of duty of ticket collectors on
the — Railway Station. 1787-83.

JUBBULPORE AND CHHATTISGARH
DIVISIONS (DIVORCE PROCEED-
INGS VALIDATION) BILT—

See. “Bill(s)”.

JUBILEE CELEBRATION(S)—

Question 7e amount raised in India b;
sguhscriplions for the - Silver —. ¢
7.

JUBILEE FUND—

Question re newspaper articles on the
Quetta Earthquake relief and - 'the

Silver — against which action was
taken, 1907-24.
JUDIC I\L COMMISSIONER—
Q re stat b ol tax
cases laid before the court of the —
in Sind.

JUDICTAL SERVICE—
See ““Service(s)”.

JUNCTION STATION(S)—

Question 7¢ placing of complaint books
in guards’ carriages and at —.
864-65.

JUTE—

Question re export duty on raw —.
202-03.

K
KAITHU—

Queshon re ‘B and “C’’ class qunrtets
in —, Simla. 1620-21.
KATAT STATE—
Question 7¢ tervitories of —.

KALKA SIMLA RAILWAY—
See “Railway(s)”. E A

303-04.

KANDURI FESTIVAL——
Question re hardship ~ caused to pil-
grims_attending the —, Nagore, by
the Customs Officers, Sannaman-
galam Chowki. 1088.

KAPOOR AND (}OM?
Question 76—

Licence granted
u Refreshm
stations on the East
Railway. 1771-72.
Passes g-xven to Isa Brothers
— by the East Indian leway ad-
ministration. 1772.
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KARACHI—
Question  re—

Alleged monopoly of non-Sindhis in
the — General Post Office. . 305.
Water supply of the city of —. 1600.

KAROL BAGH—

Question re refusal by the Nazul Offi-
cer, Delhi, to accept money from the

residents of Naiwala, —. 1616-17.
KASAULI—
Question re bania shops in the market
bazar, —. 974-75.

KASHMIR, HIS HIGHNESS THE
‘MAHARAJA OF—

Question re use of the Army = Landing
Grounds at Agra and Ahmedabad by
— and Prince Midwani. = 771

KATHIAWAR PORT(S)—

Question re negotiations
Gackwar of
1623.

with _the
aroda in respeet of —.

KATHIAWAR STATE(S)—
Question 70—

Agreement with the — about
Customs.  961-62.

Collection of Customs 1evenue by
the Government of Indn in — and

other States. 1273-7

Customs Questions relatmg to the —
and Maritime —. 863.

Smuggling  of sugar into British
India from —. 1274-76.

KATPADI—

Question re train service  between
Gudur and — and Dharmavaram on
the Madras and Southern Mahratta
Railway. 702-C3.

KENYA—
Question 76—

Formation of coffee pools in — with
& view to drive out the Indian

. settlers, 962.
;:Pomf.mn “of Indian
1085.

business com-

munity in —.
Position of Indians in — and Zanzi-
bar. 1289-91.
Safeguarding. of the interests  of
Indians in —. 591-93.
- Walk-out by the Indian Members of

: téss —_ gislative Council. 1048-

KENYA GOVERNMENT__

ion  against
Indmns by the —.  689-90.

KEYMAN(EN)—
Queﬁlmu re enhancement of the Beat
of the — on the East Indian Rail-
way. 171-72,
KHAIRPUR—

Question re performance of marriages
by the people of Sind in the —
State to evade prosecutions under

the Child Marnage Restraint- Act.

KHALASY (IES)—
Question 7e box — for European and
Anglo-Indian Drivers on State Rail-
“av*

KHAN SAHIB, DR.—

Motion for adjournment re bombing
of women and children in the Trans-
Frontier wvillages by the Indian
Avmy (Aiv Force).  377-80, 385, 395

Question re Government’s poliey with
vegard to. the tribes on the North-
West. ‘Frontier. — 533.

Question  (Supplementary) 7e—
“Amount raised in India by subscrip-

tions for the Silver Jubilee Cele-
brations:. 207
:airticle in the dmrite Bazar Palrike
~_about-the Fagir of Alina
Externed: or exiled persons
allowed to return to Indii. "’?a
s policy with regard tos
J the  North-West

Lifting of ban from: the' Khudai
Khidmatgar ‘and “other Congress
organizations in the North-West
Frontier Provinee.. 1627-28.

Movement: for separation of ceértain
Indian border = tervitories from
other parts of Hindustan. 1610.

Position in the North-West Fronher
Province.  1718-20,

Racial diserimination in the re(‘rulb»
ment of Assistant Strgeons in the
Indian Medical Department. 1177.

Tribal vendetta ou thp North-West
Frontier. 590-9.

kHA\DSABI SUGA.R. WORKS-—
See “Sugar Works”

KHARE, DR. N. B.—
a Marriage Validation Bill—
Motion for leave to introduce.
1967.

- Factorres (Amendme\\t) Bill—
Motion “to consider, 1211,
Questlol Te—
ylic of  certain Bamgmphs-
og- the 'Sg:xta Railway Open Line
_Code, Volume II, ‘on State Rail-
Lways.

#
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XHARE, DR. N.
Question re—contd.

B.—contd.

Applicability of Finance Depart-
ment Circular  No. F.-78-XI-Ex.-
1-31, to the staff of State-
mmmgml Railways. 111-12.

Class of employees ~ on State-
managed Ralways who are paid
Presidency  Allowance,  881-82

Consolidated allowance of the ticket
checking staff on the Hast Indian
Railway. 121-23.

Duties and responsibilities of the
crew system in the Howrah and

Lucknow Divisions, East Indian
“Railway. 120,
Facilities for Delhi University
students for ~ admission - to an
BEngineering College. 1787,

Grant of  certificates to guards by
the District Medical Officer of the
Moradabad Division, East Indian
Railway.  1634-35.

Increments to staff in the Morada-
bad Division, East Indian Rail-
way.  1635-36.

Promotion and iseniority = of the
travelling ticket inspectors of the

ccount and - Audit  Department

transferred : to- . the Traffic.De-
partment of the East: Indian Rail-

way. 1.

Promotion and seniority of the
travelling ticket inspectors on
the East Indian Railway. 123-24.

Promotion and seniority ~of travel-
ling ticket examiners and travel-

ling m ket inspectors of the
Aceot and Audif. - Department
tran 1 to the Operating

Department of the North Western
and- Bast Indian Railways. 124.
Promotion of Indian goards on the
Great Indian Peninsula: Railway.

82-83.

Recruiyment- to- the training: reserve
Women's Medical Service, 1786.

Refusal  of  admission to. Indian
students in. England ‘to a swmx-
ming  pool. . 1785.

Removal of travelling ticket collect‘
ors irom: the ‘catégory of tran
{traffic) or runnming staff on
certain railways. 120

- Question ( Snpplemeutn re—

dia by sub-
Silver Jubxlee

Amount " raised
scriptions for thv
QCelebrations. 2987,

Countries ‘with ‘banned ‘or restricted
imports -from " India.

Negohatmns with, the princes m
regard to the coming Federation.
“20.

- Racial dmumnn-xhou in_the recruit-
ment of Assistant Surgeons in the
Indian Medical Depuﬁment 11'77.

KHARE, DR. N. B.—concld.
Question (Supplementary) ‘re—cont.l.
Selection of candidates for the
Indian Research Fund. 1181.
State Prisoners in the Damoh Sub-
1335 in' the QCentral Provinces.

KHATRANO—

Question e position of “the Political
Agency in the territories of Yob
and — in Baluchistan.

KHATRI(S)—

Question re recruitment of Sikh — in

the Indian Army. 1097
KHEWRA—

Question re:— Salt  Mine Settlement.
..28-34

KHUDAT KHIDMATGAR—

Question e lifting of ban from the —
mand other Congress organizations in
t North-West Frontier Province.

COMMISSION (8)—
n(s)’.
KING'S COMMISSIONED: RANKS—
Question 'y¢  vacancies in the “— and
Viceroy’s ™t Commissioned ~ ‘Ranks.

See Commissio;

KISHENGANJ—
Question ye wagons filled with pigs
booked for —.  1191-92.
KOT LAKHPAT—
Question e - refresher
37-38.

4

course at —.

KOTAH:—

Easefyl

LABLL(S)—-— -
Question 7e. nnn»exutence of — on
coolies indicating luggage fare at

“the Agm Fort leway ammn, 1025.

LABOUBP—

Qut-styon re question of pladne the
~visor of . Railway — directly
» the Goyernment of India.
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LABOUR CONFERENCE— P
Question 7e cost of India’s delegaticn

LALCHAND NAVALRAI, MR.—

to the - International — and the
* League of Nations. 389.

LAC. RESEARCH COMMITTEE
Question 7¢—
Personnel of the Indian —. 84
Research conducted under the —.
1308-00.

LADIES WAITING ROOM(S)—
See “Waiting Room(s)’".

LAHIRI CHAUDHURY, MR. D. K—

Question re—

Certain information in  respect of
the Bombay, Calcutta and Madras
General Post Offices.

Confirmation of certain mechanical
ex-apprentices under the  Chief
Mechanical Engineer, East Indian
Railway. 111

Ez-apprentices of Jamalpur Techni-
cal School, East Tndian Railway.
11,

Post. and telezraph offices main-
tained for military purposes. 116.

Staff employed  in Bombay,
Calcutta and Madras = General
Fost Offices. 230.

Successful mechanical ex-apprentices
of the Lillooah workshops, East
Indian Railway. 110

Time test for correspondence work
in first class Head Fost Offices.
228,

LAHORE_—
Motion for adjournment re—

Destruction of the Shahidgunje
Mosque at —. - 232.

Firing by the military at — over
the Shahidgunj dispute. 3

Question re—

Action ‘taken by the Executive
Officer of the — Cantonment
under, Section 25 of the Canton-
ments Act. 220,

Allegations against, the President of
the — Cantonment Board. 220.

Appointment  of  Chairman  of
various Sub-Committees of the
— Cantonment Board. 221,

Attendance of members ab the
meetings of the — Cantonment
Board. 221.

Presiding over the meetings of the
— Cantonment Board by Vice-
Px.esuiem, 221.

of the d mem-
lé\g;s of the — Cantonment Board,

Resolutions  passed or rejecteq in
the — Cantonment Board. 221.

Appointment of — to the Committee
on Fetitions; 128.
Central  Provinces . Courts (Bup-
plementary) Bill—
Motion to consider. 1063-64.
Cinematograph (Amendment) Bill
Motions to consider and to refer to
Select, Committee. 247-49, 252,

Criminal Law Amendment Bill—

Motion to cousider. 559,

Crimmal Law Amendment Bill (As
recommended)—

Motion for leave to introduce. 1059,
1060.

Expressions of regret on the deaths
of bir Basil Biackett, Sir Deva
Prasad Saryadhikary, Lala Fakir
Chand and Haji Abdulla Haji
Qasim. 6-7.

Indian Motor: Vehicles (Amendment)

Bill—

Mgtion to  consider. 1070-72.
Motions to consider and to refer
to  Select Committee. 1198,
1200, 1206
Motion for adjournment re despatch
of troops from British India to
Addis Abbaba ((Abyssina). 269.
Question 7¢—

Alleged disappearance of certain
persons after the earthquake at ““
Lguum 713-14.

hostile attitude of the

tion. towards Irade Unions. 290
9L,

Alleged = impersonation = and  mai-
practices employed in elections to
the legislatures and local bodies.

5-96.

Alteration in the date of birth of
literate staff on the North Western
Railway. 71-72.

Amendment of section 61 of the
Indian Tncome-tax Act. 22-23.
Amendment of the Indian Medical

Council Act. 686-97.
Appeals decided by the Assistant
t

in
Smd 291-92.
Assessment  of incomes of small
izzcome-tax payers in Sind. 23

Casualties during the earthquake
at Quetta and vyalue of the pro-
perty lost. 714-15.

Children secured after the earth-
quake at Quetta. 714,

Circulation of counterfeit coins in
India. 38-40. \

Em;hquake at. Quetta in 1931 707-
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LALCHAND
contd.
Question re—concld.

Excavation work at Quetta after
the earthquake. —711-13.

Fees ‘demanded by the Civil @ Sur-
geon, New Delhi, during hospital
hours. 697-99.

Fixation of the time for the issue
of demand notices of inccme-tax.
201

NAVALRAI, . MR.—

Inclusion of cerlain details in the
journal issued by the Director of
Contracts. 288-89.

Income derived from small jncome-
tax and expenditure incurred in

i n Sind. 24,

ements  re-opened

Income-tax as
in Sind. 291

Income-tax cases in Siud called for
review by the Commissioner of
Income-tax, Bombay, 292.

Indian Army cadets and efmmmg
of the list of martial classes. £

Khewra Salt Mine Settlement: & 28-
34

Lup.;ing of postal cash certificates.

Modification in the Cardwell sys-
tem. 3

Movement for separation of certain
Indian border territories  from
other parts of Hindustan  1609-

Performance of marriages by the
people of Sind in the Khairpor
State to evade prosecutions under
the Child Marriage Restraint
Act. 26-28. -

Production .of books ang registors
by income-tax assessees in Sind

* . and fixation of minimum = and
maximum time limit for the pay-
ment,_of income-tax. 25-26.

Provident Tnsurance Societies in
Sind. 289-90.

Furchase of certain arhcles bv the
Director tof Contracts through
;}; Indian = Stores: Department.

Re-building of Quetta. 717,
3 Re%ent earthquake at Quetta. 708-

Ren:mtment from within Divisional
Cnrcles on State Railways, = 287-

Befuv;l] of admission  to Indian
students in Encland to a Swim-
ming Pool. 1596,

Relief to the families of the public
servants killed in the FEarthquake

‘ at Quetta. 963-64.

Salvage of property at Quetta after
the earthquake.  715-16.

LALCHA\D

contd.

Question 7e—concld.
Statement of income-tax cases laid
before the Court of the Judicial
Commissioner in Sind i
Transfer of cases from one income-
tax  officer to another in the
Bombay Presidency. 26.
v, S

NAVALRAIL , MR.—

in the group
on the North Western Railway.
102-03.

Question (Supplementary) re—
Abolition of the India = Store
Department in. London. 969.
Allegations of looting, ete., against

the soldiers at Quetta after the
earthquake, 1087,
Alleged compulsion for overtime
© work in tue Government of India
Press, New Delhi. 1038.
Allowances given to Military Sub-
sistant. Surgeons on transfer.
1589.

Amendment of the Indian  Com-
panies Act. 410

Amonnt, earned. by State Railways
by sale of  application  forms.
1775.

Amount sanctioned to conduct the
case of Mr. Doran, late Stafi
Superintendent of the Dinapur
Division.

Appointment of an Indian as the
Chairman of the Bombay Port
Trust. 968.

Band at the Cormaught Flace, New
Delhi. 110102

Bill in connection with the Federal
Railway Authority and setting up
_of Provincial Public Service Com-
_missions. 780.

Bringing of idle sentinel conches
from certain railways _vtg, the
Kalka Simla Railway. 1864.

Compositors,  bii

~ butors disc from the Gov-

Press, Calcutta.

ernment of Indi;
1607-08 A
Condition of potato growers = in
Sind. 8.
Construction  of a railway line
between Johi in the district

and other places -
Countries with banned or restricted
imports from India.  528.
Distress of Quetta merchants. 1906.
Education of Indians in broad-
casting technique. 1093.
Facilities for the education of the
children of the Indian and Euro
pean staff of the Indian Railways.
1387.

rs. and  distii-
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LALCHAND
contd.
Question (Supply.) re—contd.

Financial adyustment for the crea-
tion ‘of - the: new Provinces of
Orissa and Sind. 600.

Fixation of prices of articles of
food  for ‘sale at ralway stations.
1775,

Gelman - Government’s offer with
regard to the contract for the
Howrah Bridge. 1804.

Gold exported from India since
Englaud - went off the gold
standard. 597, 598.

House rent charged from the officers
and staff of “{be  (fovermment of
“India iy Delhi.

Indian  Trade — Commissioners in

ssforeign. conntries, - 1080;

Indianisation  of services in  Port
Trusts in India. 491

- Intermediate: and third - class ‘wait-
ing rooms:at - Sitamarhi - railway
station. 11

Introduction o£ Reforma in: the pro-
vinces. 1162,

NAVALRAI,  MR.—

- Latrines in third class catmages on

the -Bengal and  North Westen
Railway. 1199, 1181,

Loss sustained by the peasants in
the Quetta earthquake. 958.
Mints" at’ Calcutta and Bombay.
407,

_ Monopoly of supplying _ petroleum
products in the Madras Fres:-
dency held by the Burma Oil
Company, 522,

~ Muslims appo'nteq as Sugar Inspec-
tors. 858-59.

Negotiations with the princes in

< regu.rd to; the commg ede:ntiou

el and repotts ete., of the
Tarif Board. 874-81.
Preparations. in India for a war.
.. 602

~_Prices charged at:- the Railway
book-stalls of  Messts. A H
Wheeler and Company. -1307-08.
Pronosed. diversion by the Madras
Government of tha: grant from
Petrol Fund towards rural re-
construction. -1855: -
-~ “Provision of Electric Fau.s in
.. - Third Class Carriages. 1708
" Publications distributeqd free.to the
-~ Members of the Central Leg:sla—
tore.  1714.
Purchase of articles required by the
Military Department. 159, 160.
_Railway ‘earnings. 1293
Rg»b,\nldmz of . Qnetta 1085,
ition of Homoeopathy as a
State medical seience. 1873

LALCHAND
coneld.
Question (Supply.) re—concld,

cruitment  in the  subordinate
postal service. - 1033,
Recxmtmenb of the qualified = sons
and dependants of the postal em-
ployees in the Bengal and Assam
Postal ' Circle. 1034.
Reform of ‘the Indian Insurance
Law. 1293,
Refusal ~of  permission to visit
Quetta for Earthquake = Relief
Work. 780.
Report on - the Indian

i Law. 1295-96.

| Schemes for  Rural Development

‘received = from the Provincial
Governments. 513,
Repealing and  Amending Bill—

NAVALRAI, MR.—

Company

Motion to consider. 1209-10.
Resolution 7¢ Quclh Eathquake. 1317,
1 1324-28, ‘1331
! LAL.TEE. MR, HUSENBHAI
! ABDULLABHAT—
Oath of Office. 731.
__Resolution 7¢ position of Indian
i nationals ~ settled in~  Zanzibar.
= 121821, 1233,
L LAND(S)—nnainnd

Quesdun ye—
Bill stion

pc‘\muh from

p]o[lm[l(a liable’ “to be
attached for  the payment of
debts. 959-60. 4

Cultivators -affected by acquisition of
— for the Fusa Instituie in
Delhi:~ 854-55.

Lease " oft — between” Delhi and
<Shahdara-to Mr. Waugh. 853-54.

Lease-iold — in New Delhi 1103-
04.

I"wment of the rent of — by lease
holders in Delhi. 1111

LANDING GROUND(8)—

Question re use of the Army — ab
_Agra .and Ahmedabad by - His
Hnghness the Mahraja of Kashmit |

~and_Prince Midwani, 771, -

TATRINE(Sj—
Question. 76 — in.third class carriags
on the. Bengal -and: Nerth \’Sesr«m
Railway. 1180-91.

LAVATORY (TES)—

. Quesuun re — «im the  third. clas
carriages on_the Bengal and. North
‘Western_and' the Bombay, . Barods
ang ‘Central Tndia Railways. 8L

= p—
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LAW(S)—

Motion for Adjournment 7p Govern-

. ment  Circular prohibiting  the
Congress ~ Assembly Party Com-

mittee to enquire into and report
mpon the administration of the re-
pressive — in Bengal. 985,

Question 7¢ — mscrnhng the liberty
of the Press.

LAW MEMBER—

Question e publicity given) to: the
part-delivered speech of the — on
Mr. B. Das’s Indian Criminal Law
Amendment  (Repeal) Bill.  850.

LEACH MR. F,
Consideration

B.—

of the Report of the
Tribunal “on  Financial = Settlement
between India and  Burma after
separation.. = 1950-64

Oath of Office. 1.

LEAGUE, OF NATIONS—
o Question re—

Appointment of
of the date Mz,

an Indian in place
A. €. Chatterjee,

a-Member of  the Information
Sectiom-of the. = Secretariat. 5.3
24,

Contributions made to the —. 1777

C dia’s - delegation to the
Intematmmﬂ Labour Conierence
and the — 398

Inadequacy of Indians employed ‘in
offices of the —. 523

India’s membershup - of- the League
of Nations, 1778-79.

Indians employed in, and I.ndms

contribution towards, ' the —,
028.30.
Reduction in India’s  contribution

to. tha —. 311-15,

Report of the Indlau Delegnhon to
the —. 11606

~ Resignation” by rertam coun of
theu menibership of the —. ~ 1778

Selection’ of Aelegites to the session

of the — 1030-31
LEASE_
Question re — of land between Delhi
.. and Shahdara. to ,Mr. Waungh, 853-

S DA %

LEASE HOLD LAND—
See “Land(s)”- i

DIASEHOLDER(S)

Question re payment of the remt of
land by — in Delhi: ‘1111

LEAVE—
Question re—
Refusal of — to the railway Stafi
of the Moradabad vamon 621
Relief of the staff gmnted — in the
Kotah district of = the Bombay,
Baroda and Central India Rail-
way. . 115;

LEAVE RESERVE— =
Question re — for each category of
of employment on State Railways.
540-41.

LEAVE RULE(S)--

Question 7 pxamination in — held by
the East Indian. Railway authorities
1897 98.

See. algo . nudel Rnle(s)

MR. D J N-—-

Oath ‘of Office. 2.
LEGISLATION—

Question re — for the. collection of
statistics o commended by the
Royal Cor on on Labour. 1108.

LEGTSLATIVE -ASSEMBLY—

Motion for- Adjournment re Govern-

ment  Circular  prohibiting  the

Congress — Party Committee o
enquire into and.- report upon {be
administration of {he repressive
laws m Bengal = 985
Question 7e—
Appointment of a Committee hy the

Congress. Farty in the — fo en-
quire info anvl Teport _npon Lhc
the of Repressive

Taws in Bengal. 84840,
Candidates for — election who lost
their securities. 544-47.
_Speech delivered o tha Counmcil of
S(a.te and the — kv His .Eweﬂam-
~ the Viceroy. 101325

LEGTSLATIVE ASSEM:BLY CHAM
B

7 ul
Motion: - foresh adjonrnm
accotistics of the — in Sim 434.

LEGTSTATIVE ‘ASSEMBI.
DRERATES 2
anahon 7o suooly. pﬂ—ﬁs‘m
v Advisory Committees. - 1197

LEGTSTLATIVE COUNCIL—

Question re— A AT
_ Dissatisfaction amongz Indians io
F‘gldnem(hepmpoasddungem

““the system of re

spresentation
I Municipalities and the — 847'
48.
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LEGISLATIVE COUNCIL—contd.
Question re—concld.

Exclusion of the Chittagong Hill
Tracts from the General Cons-
tituency for “election  to  the
Bengal —. 1704,

Walk-out by the Tndian Members
of the Kenya —. 1049-50,

LEGISLATURE(S)—

Circular regarding Governor General’s
Address to the Members of the
Indian —. ©€86.

Question re—

Acts passed by Provincial — to
relieve the Lurden of Agricultural
Indebtedness. 960-61.

Alleged  impersnation  and mal-
practices employed in elections to
the — and llocal hodies. 695-96.

Publications distributed free to the
Members 6f the Central —. 1713-
14.

Rent charged from Members of the

TIndian — for quarters in Summer
Hill, Simla. 1619-20.

LEGITIMATE RIGHT(S)—

Question 7 — of Indians in Céylon
973, -
LETTER(S)—
Question 7¢ Censor Centres for censor-
ing the — of State Prisoners and

Detenus. 1395-96.

LEVEL CROSSING(S)—
Question re—

Closing of — on the Madras and
Southern ~ Mahratta Railway
Ingtween Arkanam and Amtattur.

1 z

Employment of a watchman on the
Shedrah Lakin Road — of the
Madras and Southern Mahratta
Railway. 84,

LIABILITY(IES)—
Question re allocation of assets and —
hetween the New Orissa Provinco
and the Government of Madras.

783 .

LIBRARY (IES)—
Q%ezs{,ion 7 establishment of rural —

LICENCE(S)—
- Question 70—

— granted to Tsa  Brothers for
opening  Muslim = Refreshment,
Rooms on stutions on the Kast
Indian Railway. 1770-7i.

LICENSE(S)—contd.
Question re—zoncld.

— granted to Kapoor and Company
for opening Hindu Refreshment
Rooms on stations ou the East
Indian Railway. 1771-72.

LIEN—
Question 7¢ — on a lower type of
quarter of the Government of India
Staff.  1623.

LIGHTING ARRANGEMENT(S)—
Question re —— at stations of the
Bengal and North  Western' Rail-
way. 1241

LILLOOAH—

Question 1e—
Appointments ~ of successful exz-
.mpu-ntwns of the East Indian

Railway Workshop, —, in-other
\Vm tshops.  163-64.
Appointments of the time-expired

apprentices of — Workshops
under  ‘the Chief = Mechanical
Engineer, East Indian Railways
103

Successful  mechanical  ex-apnre
tices of the — workshops,
Tndian Railway. 110.

LIMBDI STATE— -2
Question re question of granting-
jurisdiction of Barwala villages to
the: —. 60.

LINESMAN(EN)—
Question 7e demotion of electrical
— and wiremen on the East Indian

Railway.  166-68.

LINSEED—
Que,sh(m 7e consumption of TIndian
— in Great Britain. 606-07.

LISTED POST(S\--

. Questicn re delay- in the announce-
ment of the appointments to the
— _of  the United Frovinces
Judicial Service by the Publie
Service Commission. 1398:99.

LISTER, MR. T.—
Oath of Office. 2.

LLOYD, MR. A. H.—

Consideration of the report of ihe
Tribunal on financial settlement
between India and Burma after
the separation. 1581.

Motion 7e election of a member to
¥he Standing Finance Committes

5. 22T
Oath of Office. 1.




INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 79

LOAN(Sj—
Question re—
Issue price of the latest Rupee -—.
1630.

Provincial —. 1052, :
Raising of new —. 613-14.

LOCAL BODIES—

Question 7o alleged 1mue\somhon
and’ malpractices employed in elec-
tions to the legislatures and —.
695-96.

LOCAL GOVERNMENT((S\—
Question 7o subjects of Indian States
against  whom proceedings  have
been taken = by — under the
Foreigners’ Act. 117.

T.0CO. TNSPECTOR(S)—
See ““Inspector(s)’’.

TOCOMOTIVE(S)—
Question re—

Eaquipment of the Ajmer Railway
Workshops with additional plant
and machinery for the manufac-
ture of —. 976.

— manuvfactured in the Ajmer Rail-
way Workshops. 976-77.

— on Class T Railways. 47-49.

Manufacture of — Boilers, and —
in Tndia. 1702-04.

Mannfacture of — hoilers in rail-

~ wav workshops. 624,

Report on the amestion of the
mannfacture of — in  raillway
workshons in TIndia. 631.

Serap. value  on  condemned —.
coachine . and  wagon stock on
each railway. 49,

o Resolntion e manufacture of — re-
aunirements ~ in State  Railway

Workshops.  348-77.

LOCOMOTTVE ASSTSTANT RUN-
NING SHFED TOREMEN_—
See *‘Running Shed Foremen?.

LOCOMOTTVE BOILER(S)—
See “Boiler(s)”.

LONDON——
Question  re—
Abolition

of the Tndia Store

Department, —. 40-42. 969.

Denntation in — of Mr. E. O.
Mieville, Private Secretary to
His F‘tcenencv the Viceroy, to
examine the workine of tha
Cahinet Secretariat. 1058-59.

Establishment of a — Dranch of
the Reserve Bank of India. 411-
12.

LOOTING—
Question re allegations of —, ete.,
agninst the soldiers at Quetta uher
the earthquake.

LOSS(ES)—

Question 70—

— caused to Covernment in the
Quetta Earthquake 5197

— in tribal areas in Baluchistan
due to earthquake. 515-16

— sustained by the pe1=.mts in the
Quetta Earthquake. 8.

— to civil population in

Quetta.

LUGGAGE—
Question 7e weight of — of third
class passengers. 954.

LUGGAGE ALLOWANCE—
See “‘Allowance(s)”’.

LU(‘GAGF TARE(S)_.
we(s)”.

See

LUHATHAHA—
Question 7e construction of new rail-

way  stations ‘at — and " Durma.
1626.
LUCENOW—

Question re—

Duties and responsibilities of the
crew svstem in the Howrah and
— Divisions, East Indian Rail-
way. 121.

Seniority lists of ticket collectors
and travelling ticket examiners.
in the Moradabad and — Divi-
sions.

M

MACHINERY (TES)—
Question 7e—

Constitution of a Joint Standmg —
on  Railways. 626.

Equipment of the Ajmer Railway
ka:hopn with additional plant
and — for the manufacture of
locomotives.

MACLACHLAN, MR. D.—
Oath of office. 1.

MADDAKHEL—
Question 7 murder of Khan Saheb
Zangi Khan of —, North-West.

Frontier. 607.
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MADHUBANI—
Question re reconstruction of = certain
bridges between — and Jayanagar
on -the Ben; allgand North Western

Railway. 8-
MADRAS—
Question re—
Certain information in respect of the
Bombay, - Calcutta and — Gen-

eral Post Offices. 229.

Collection of Income-tax from nidhis
- and funds in —. 1306.

Construction of a - railway ne
between Tirapati and —. 703

Contemplated vetrenchment in the
— Dead Letter Office. 209.

Hindu, Buddhist and Munhammadan
monuments in_the Southern Cir-
cle, —. T64-67.

Periodical * transfer of - -the = Super-
vising Officials in the — Customs

House, .. 620.
Programme fox rural uplift in —.
1667-68.
Retrenchment in the — Dead Letter
Office.  224-25.
‘Salt_trade of —. 524.95. Y
I Calcutt:

and — General Post Offices, 230.
“TPechnical qualifications  of  the

Superintendent of = Archaeology,

Southern Circle, —. 768-70.

"'MADRAS AND QO[THER\ MAH-

RATTA RAILW

“See ‘Ra!lway(_s)
MADRAS  CITY “HINDU  TEMPLES

BILL—

See ;‘Bill(s) it

ADRAS . GOVERNMENT—
Question re—
Dispute between the \{vsote Gov-
ernment and the — 7e¢ Canvery
wqtex\ 1085.

the production and

in the — 69091,

ies working under the mono-

—poly system of manufacturing
salt in the —. 525.

MADRAS PRESIDENCY-—contd.
Question re—econtd.
Grant for the development of the
handloom g\vmvmg industry ‘to the
Monnsoly of supplymg etrolenm
products in the — the
Burma 0il Company. 52122y
Proposal to construet a = funicular
railway from ' Tirupati to Tiru-
malai - Hills in the —. 703.
Reopening of ‘salt works in certain
places in the —. 527

MAHAPATRAT MR. SITAKANTAL-
Quiestion ye—

Posting of certain Income-tax oﬂi-
eials - at a. particular station for a
long time in Bibar and  Orissa.
869-70.

Technical institutions in- India. 61-62
MATL SORTER(S)—
See ““Sorter(s)”.

MAIL TRAIN(SZ—
See’ “Train(s)”:

MAINTENANCE—

Question 7e cost of repair und — in-
curred on rolling stock on railways.
6

MATTRA, 1 mm'r - r;axénm.i
KANTA_ -
Cincma aph (Ameéndment) Bill—

Motion. LL consider and to refer to
Select Committee. 249,

Criminal Taw_ Amendment Bill—

Motion to consider. 549.

Election of — o' the Standing Com-

mittee for Roads. 434

Tndian Cofiee Cess Bill—

Motions £6 consider, to circulate and
to refey fo Select Committee, 1641,
1642, 1643.

Tudian ~ Criminal Law

(Ren”'l) Bill—

Amendment

allowance for  third
s pa:\-«ngen from Ceylon to
1164,

of prisoners in the Cellular
Jail. Andamans. 1580,

|
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MAITRA PANDIT LAKSHMI
- KANTA—contd.
Question (Supplty.) re—contd
Complaints by ~ prisoners in the
Cellular Jail. Andamans, against
the treatment of Dr. Todd. 1588,
1589.

Construction of the Dacca-Aricha
- Railway. 1163,
Countries with banned or restricted
imports from India. 14, 2
Definitions to be followed by the
Board of Film Censors in India.
1784,

Detachment of British. Troops sta-
fioned in_certain Bikrampur vil-
lages in Dacea. 177, 178.
Disposal of the discarded articles of
s the army. 5.
Distress -of Quetta merchants, 1906.
Exhibition of the  films *‘India
Speaks™ and ‘‘Bengali’. 1401.
Facilities for the education of the
children.  of “the - Indian and
European staff of the Indian Rail-
ways. 1386, 1387. -
‘German *Government’s  offer  with
vegard to the contract for the
Howrah Bridge. 1804.
Hardships of prisoners in the Cel-
lulayp Jail, Andamans. 1411, 1412.
Tndian - Army cadets and reframing
of the list of martial classes. 21.
Introduction of Reforms in  the
provinces. 1162. g
produced in India. 1602,

.F» 5 Movement for separation of certain

Indian  border = territories from
other parts of Hindustan. 1610.

N subseribed for the
i Cellular  Jail,

Andamans. 1590, :
Non-issue of week-end - intermediate
and - third - class - tickets on the
Great Indian - Peninsula rRailway.
1789,

Nou-ghservance  of- certain holidays
in' the office of the Indian Railwavs
C e sciation, Dethi. 181
0 nd steel maters:
Railways. 970. - -

i scales
174

her of classes
1160

vinces. 1380 1391

State Prisoners in the Central Pro-
vinces Jails. 1392 >

State Prisoners in the Damoh Sub-
Jaik in the  Central = Provinces.
1395.

by the Rail

PANDIT LAKSHMI
—concld. LRy
Question (Supplty.) re—econld.

Supply of morning | tea ‘to the
prisoners  in the  Cellular Jail
Andamans. 1595,

Tesh'ni’ of the information supplied
by Police  informers. 1899,

Vending  contracts  on the Fast

. Indian Railway. 186, 187.
MAIL TRAIN(S)— 7
Question re—

Third class carriages on — on the
Madras and  Southern Mahratta
Railway. 851.52,

MAJOR—
Question 7+ distinction in the payment
of rai are by an Indian — and

@ British” Captain. 305,

.\IALAKAND AGENCY—
Question r& wound received by Mr. L.

W. B. Héquesf,. Political Agent in

the —, :
)I.I\VLA VIYA,  PANDIT
A8

KRISHNA
Criminal Law Améndment Bill—
Motion to consider. 562-77, 585,

653, 655, 830, 922,
Indian Coffee Cess Bill—

Motions to consider, to circulate and
to refer to- Select = Committee,
1671.

Motion for adjournment pe—

Bombing of women and children in
the Trans-Frontier villages by the
irigdixm Army’ (Air Force). ™ 384-

5

D«-s];u_tch of troops from  British
India to Addis  Abbaba (Abys-
sinia).  269-71,

Oath of office. 1. .
Question (Supplementary) re—
fosdied dnct: the

case of Mr. Doran, Ilate Staff

Superintendent  of the -Dinapur

\DI\'isiou. 169, 170.
-Appointment of a Commitiee by t.e

Cangress Party =

iory Railway Authority
Governmest of India Act

P . e 3
B:{nﬁ@;m_ 705. St
usal  of permission  to visit
Quetts for Earthquake  Relief
Work. 790. STy
Resolution 72 manufactare of loco.
motive ~ requirements in State

Railway Workshops. 363-64, 366.

=
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MALAYA— § i
Question 7 preference for Indian rice
in British — and Ceylon and for

Indian paddy in the United King-
dom. 1157-68.

MALPRACTICE SS )— X
Question re alleged impersonation and
~ — employed in elections = to the

legislatures and local hodies. 695-
96.

MANAGEMENT(S)-—
Question re transfer of the — of the
Company-managed Railways. 631.

MANAGER(S)—
Question 7e number of Muslims and
non-Muslims employed as Assistant

— and heads of branches in the
Government of India Presses and in
the Central Publication Branch. 108.

MANGAL SINGH, SARDAR—

Motion for adjournment re despatch of
troops from British India to Addis
Abbaba (Abyssinia). 267-68.

Quf\stiun e

and P i in
certain . Divisions  of the East
Indian Railway. 541-42.
Enquiry into the conduct of a
Tmperial Service Officer. 860.
Question (Supplementary) re—
Cadets of the Indian Military Col-
lege, Dehra Dun. 1888.
Indian Trade Commissioners in
foreign countries. - 1079.

MANUFACTURE—
Question 7e—

Bquipment of the Ajmer Railway
Workshops  with additional plant
and machinery for the — of loco-
motives. B

— of Guns in Indian Ordnance
Factories for the use of the
Indian Army. 1687-88.

— of locomotive hoilers and loco-
motives in India. 1702-04.

— of locomotive hoilers in - Rail-

. way Workshops. 1637.

—_ of petrol from coal in India.
1600-01.

MAI\TFACTUBEE(S%—
Question re  disabilities suffered by
mateh — in British India. 539-40.

MARITIME STATE(S)—
Question 7

MATCH MANUFACTURER(S)—

MARKET BAZAR—
(Question 7¢ bania shops in the —,
Kasauli. - 974-75.

MARKETING—
Question re—

Grants made to provinces for the
improvement in the conditions of
the cultivation and — of sugar-
cane. 1266-68.

— of  agricultural  produce  im
foreign countries. 957,

MARKETING ORDINANCE(S)—
See “Ovdinance(s)”.

MARRIAGE (S)—
Question re—

Grant of concession rates of postage
on printed — invitation cards. 35.
Performance of — by the people
of Sind in the Khairpur State to
evade prosecutions under the
Z(‘hild Marriage Restraint  Act.

MARRTAGE RESTRAINT (AMEND-
MENT) BILL—
See ““Child —” under “Bill(s)".

MARRIAGE VATLIDATION BILL—
Arya —"" under ‘‘Bill(s)”.

MARRIAGE VALIDITY BILL—
See “Hindu — under “Bill(s)”.

MARTTAL CLASS(ES)—
Question re Indian Army cadets and
veframing of ‘the list of —. 21.

MASANI, MR.—
Question 7¢ cancellation of the pass-
port of — of Bombay. 860-62, 1384
85, 1402, 1407, 1697.

MASWOOD AHMAD, MR. M.—
Question 7¢  transfers of  Assistant
Clommissioners of Income-tax. 540.

Question re disabilities suffered by —
in British India. 539-40.

MECHANIC(S)—
Question 7¢ certain benefits for mistries
and — of the Posts*and Telegraphs
Department. 883,

MECHANICAT, DEPARTMENT—
Question 7e racial discrimination it

e cus questions relating the matter of promotions in the —
to the Kathiawar and —. 963. éa7f the East Indian Railway. 1276
M&“‘KET(S]'—'}, for the devel
uestion: re scheme for the develop- MECHANICAL ENGINEER(S)—
et of Hhie Sathdal =1, Ser Bngmect(s) (5)
z S
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MECHANICAL ENGINEERING
BRANCH—
See “‘Engineering Branch(es)’.
MECHANISATION—
Question r¢ — of British and Indian
army. 284-85.

MEDICAL COUNCIL—
Question 7e election to the All-India

— 73-

MEDICAL COUNCIL ACT—
Sec “Indian —"’ under *‘Act(s)”.

MEDICAL OFFICER(S)—

Question 7e grant of " certificates to
guards by the District — of the
Moradabad Division, Hast Indian
Railway. 1634-35.

MEDICAL SCIENCE—
Question 7e¢  recognition of Homoeo-
pathy as a State —. 1873.

MEERUT—
Question r¢ Hapur Remount Depot_at
Babugarh in the — Division. 232.

MEETING (S)—
Question re—
Attendance of members at the —
of the Lahore Cantonment Board.

221,
- Presldmg over the — of the Lahore
¥ ('ﬂntonglgelnt Board by Vice-Presi-
dent

MEMBER (S)—

Circular regading Governor General’s
address to the ‘— of the Indian
Legislature. 936.

Election of — to the Select Commit-

8 fee on  Amendments to Standing
Orders. 1012

Question 7e—

Basis of rent for —’ quarters. 1801.

— of the Income-tax Enquiry Com-
mittee. 980.
Nomination of — ‘to the Industrial

MENON, MR. K. P. §.—
Question re report of — on the effect

of the Marketing Ordinances on
Indian  Settlers  in East Africa.
81,

MERCHANT(8)—

Questmn re distress of Quetta —. 1906-

‘\IESSAGE(S)—-

— from H. E. the Governor General
recommending the passage of the
g‘,éirginal Law ~ Amendment BilL

5

— from the Council of State re refer-
ence of the Madras ~ City Hindu
I‘Beoygplm Bill to Joint Comumittee.
1806.

METER. RENT—
Question re electric — charged in New
Delhi. 1109-11.

MEYERS' PUMP(S)—
See “Pamp(s)*’.

VI, PRINCE—
use of th

Army Landing

Agra and Ahmedabad by
ilis (lem{'&s the ~ Maharaja of
Kashmir and —.

MIEVILLE, MR. E:i @<=
Question re deputation in London of
——. Private Secvetary to His Excel-
le the Viceroy. to examine the
\\ukap of the Cabinet Secretaviat.
1058-5

MILEAGE ALLOW A\('E—
Sea “Allowance(s)".
Motion for, adjournment re firing by

the — at I{:‘Imre over the Shahid
gunj dispute. | 343.

4-.

\I]LI TARY—
Quemun rpe—

Alowances jiven: t ub-Assist-
ant, Su&'geogxx on: tmnsfer 1598-99.
(1EseRsD Indian  —

Research Bureau. 1797-98.
Publications distvibuted free to the
of the Central  Tegislature.
1713.14.
Rent charged from — of the Indian

Legislature for quarters in Som-

mer Hill, Simla. 1619-20.

MEMBERSHIP—
Question re—

Tndia’s — of the Lcague of Nations.
1778-79.

Resignation by uextam countries of |

their — of the League of Nations.
1779-80.

Sub-Assistant %urgeons 1599

MILITARY ADMINISTR A'I’TO\~

Question re transfer of the and

—— of Gilgit to the CGovernment of
!udm 96263, 652—35._ &

\ITLI’IAR\ AUTHOBITLE.. s
Question e buildings of 1u§tm-mr.!

: xmpmhmae occupled by, the —
1309. 2

MILITARY COLLEGE——

estion re cadets of the Indian —
Q“I)ehm Dun. 1887-88.
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MILITARY DEPARTMENT -
Question re
vequired. by the —. 159-60.

MILITARY OFFICER(S)—
See “Officer(s)””.

MILITARY SERVICE
PENSION FUND—

See “Indian —".

MILLIGAN, MR. J..H.—
Indian Coffee Cess Bill—
Motions to consider, to
and to refer to Select Committee.
1656, 1658-59, 1660.

MINE(S)—
Question 7e Khewra Salt —  Settle-
ment.  28-34.

MINGALADON—
Question re position of Muslims in

the Aerodromes at —, Akyab and

Chittagong. 1380.

MINT(S)—

Question re — at Calcutta and Bom-
bay. 406-07.

MISCELLANEOUS—
Demand for Excess Grant, 1939-40.

Demand for supplementary grant.
1841-57, 1924-38.

MISTRIES—

Question 7e certain benefits for —
and mechanics of the Posts  and
Telegraphs Department. ~ 883.

MITCHELL, THE HONOURABLE

MR. D. G.—

Factories (Amendment) Bill—
Motion for leave to- introduce. 157.
Motion to consider. 1210-11,
Motion to pass. 1211.

Indian Motor Vehicles

==

(Amendment)

Motiws to consider and to vefer to
Select. Committee. 1207.
Motion re— e
Election of a member for Standing
Advisory Committee for the Indian
Posts and Telegraphs Department.
642.

Election of a member to serve on
g}%sé Standing Committee for Roads.
Oath of office. 1.
Payment of Wages Bill—

Select Committee.

Presentation of the Rggurt of the
143, i

purchase of articles |

FAMILY

circulate

MITGHELLY THFE HONOURABLE

MR. D. G.—contd.

Payruent of Wages Bill—contd.
Motion to consider. 1000-03, 1004,

1008, 1003, 1010: /i
.. Resolution re—

Ratification of the: Draft Convention
of the International Labour Con-
ference congerming employment of
women duving night. 149.50, 152,
156-57.

Statement (laid on the table) 7e cases
in_which the lowest tenders have
not béen’. accepted by the High
Commissionér for  India’in purchas-
g stores for the Government of
India. 640-41.

Statement. (laid on the table) showing
the objects: on iwhich the Petrol
Tax, Fund, was expended during
1934-35. 136.

Statement re postponement of the

Payment of Wages Bill. 1075-76.
MO SIR  HORMUSII PERO-
5

‘onsideration of the Report of the

Tribunal on Financial  Settlement

between India _ and Burma after
on.- - 1957-59.

Q (Supplementary) 7e  Indian

Commissioners  in - foreign

countries. 1080.
Resolution re Quetta Earthquake. 1316-
18!

MOLASSFS—
Question re
1601-02.

produced in India

MONEY/(S)—
Question, r7e—

— sont out of India and — spent in
England by the Government of
India. 17,

Befusal by the Nazul Officer, Delhi,
1o accepb from the residents of
Naiwala, Karol Bagh. 1616-17.

MONO MACHINE(S)—

- Question 7e indent for two — for the
Bast Indian Railway = Press at
Calcutta.  1604.

MONOPOLY SYSTEM—

Question re factories working under
the — of manufacturing salt in the
Madras Presidency.

MONTHILY  ALLOWANCE—
See ““Allowance(s)”.
MONUMENT(S)—
Qu:sti‘on i

Q, 1

int in
charge of —. 3302.
Hindu, Buddhist and Muhammadan
—- in_the Southern Circle, Mad-
ras. 764-67.
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MOODY-WARD SYSTEM—
Question 7e absorption of the perma-
nent staff in the — on the East

Indian’ Railway. 223,

MORADABAD-—
Question re —
Free quarters for the commercial
staff at certain stations in the
~— Division. 3
Racial discrimination in {he supply
of uniforms- and  occupation of
quarters, ete., in the —- Division,
East Indian R”ll\\dy T6-77.
Refusal of lesve to  the = railway
Staff of the — Division. = 621.

Seniority lists of “ticket ' collectors
and tm\clhmr ticket examiners in
the '~ and " Lucknow  Divisions.
106.

MORADABAD. DIVISION—
Question 7e—

Grant af. certificates to gunards by

the District Medical Officer of

the — REast Indian Railway.
1634-35.
Increments to staff in the — Hast
Indian Railway 1635-26.
Representation from certain drivers

of the — Wast Indian Railway.
848.

MORATORIUM (8)—
Question se prohibitive duty on clove
imports and p)utuuun '1g.unst
o indefinite — demanded by Indians
‘in Zanzibar. 980.

MORGAN, MR. G.—

Criminal Law Amendment Bill—
Motion to consider. 553:55, 1556,
Election of — o the - Select Com-

mittee on the amendment of Stand-
wo ing Orders. 1112
 Expressions of regret on the deaths of
Sir Basil Blackett, Sir Deva Prasad
Sarvadhikary, Lala Fakir Chand and
Haji Abdulla Haji Qasim. 5.
Nomination of — fo the Penal of
Chairmen, 128,
Question (Supply) 7e State Pnsonarn
in_ bad heaﬁ 1397,
Resolutmn re Quetta Earthqunke 1328-

MORNING TEA—
See “Tea’.

‘MOSLEM PERSONAL

SH'\Rfﬁ&(T; APPLICATION BILL—
ee Y

MOSQUE(S)—
Motion for adjournment re destruction
gézf.he Shahidgunje — at  Lahore.

MOTION (8)—
e

Election of a member for Standmg
Advisory Committee  for the
Tudian: Posts and Telegraphs De-
partment, = 642,

Election -of a member to serve on
tl:_;-s Standing Committee for Roads.
b

Klection of a member to sit on the
Imperial ~ Council of Agricultural
Research and its Govemmg Body.

Election of a member to the Stand-
ing Finance Committee. 237,
Election of one Muslim member to
sit: on the Standing Committee
on Pilgrimage. to the Hedjaz. 137.

MOTION FOR ADJOURNMENT —
See **Adjournment’’.

MOTOR ~ BUS(ES)—
See “Bus(es)’".

MOTOR TRANSPORT—
Question re permits for — between
Dek Dun railway station and
Mussoorie.  9-10,

MOTOR VEHICLE(S)— ’
See “Tndian —  (Amendment) Bill”
under “Bill(s)".

MOTOR VEHICLES (AMENDMENT)
BILL e
See “Indian —” under “Bill(s)’".

MOVE—
Question 7e — of the offices of the
Army Headquarters to Delhi during
winter, 278-80.

MUDALIAR, MR. C‘ N‘ MUTHU-
RANGA— :
Election of — to the Select Committee

on the amendment of Standing
Orders, 1112, -

Motion for leave to amend Standing
rders. 1011

Question re— >

Accommodatxon for officers  and
stafi in New Delhi and Simla.
1185, e
Appointment of an Indian in
place of the late Mr. A. C.
Chatterjee, a Member  of the
Information Section of the League
of Nations Secretariat. 523-24.

Appointment of Indians as teachers
in England. 52223,

A

cha.rge “of monuments 2 1302.

~Closing of level crossings on  the
Madras and _Southern Mahratta
Railway between Arkanum and
Amtattur. 231,

a2
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MUDALIAR, MR. C. N. MUTHU-
RANGA—contd.
Question re—contd.

Concession of collecting or making
salt in certain’ talugs of the
Madras Presidency.  525-26.

Confirmation of a foreign expert in
the Archmological ~ Department.
770-71.

Countries with banned or restricted
imports from India. 528-29.

Discovery of Buddhist images at
Nogapatam. 768.

Discovery 'of paintings at certain
temples at - Conjesvaram  an
Tanjore. 767-68.

Distribution of funds to the va.rio&s

Archmological - Cireles. 1302
Fstablishment of rural libravies.

Factories working under the mono-
poly  system of manufacturing
sali in the Madras Presidency.

525.
Hindu, Buddhist and Muhammadan
ts in the S T

in. the th Cir-
cle, Madvas. T764-67.

Inadequacy of Indians emﬂ)éoyed in
the offices _of the TLeague of
Nations. 523.

Monopoly of supplying petrolenm
products in the Madras Presidency
hield by the Burma Oil Company.
521-22.

Office of the Civil Aviation in
India. 1187.

Officers in Archmological =~ Survey.
5

-28.

Officers in the Archezological Survey
with qualifications in architec-
ture and archmology. 1187.

Position of Tndians in Fiji. * 526.

‘ivate houses rented for the Office

of the Imperial Council of Agri-

cultural Research and the Reforms

Office .in Simla. 1186.

“Publicity officers \Bgrkil\g on State

Railways. -02. q .
Reopening, of salt works in certain
places in the Madras Presidency.

1

Results of excavations at Nagar-
junakondy inthe Guntur  Dis-
“tvict. 76869, :

rehment. in' the Madras Dead

% n-rice ands paddy im-
ported into  India from  Siam.
Tndo-China end Rangoon. 1183,

S2-iyygs: :
“ Sult trade of Madvas. | 524-25.
e

Seats i1 hird class carriages on
the Souf diar Railway.

Paking out of Tndia some import-
ant Ar logical funds,  1304-05

Techiical  qualifications  of _the
Saperintendent  of Archmology.
Sonthern Circle, Madras. 768-70.

MUDALIAR, MR. C. N.
RANGA—conci

" Conumnunal

MUTHU-

Question re—coneld.

Water basin arrangement in some
of the bath rooms of second class
compartments on the Madras. and
gguthern Mahratta Railway. 1305-

Question (Supplel'neutary) r6—
Effect of the fixation of import duty

on ‘broken rice,

Election to the All-India. Medical
Couneil. 1174,

Result of the imposition”  of an
import duty on broken vice and
prohibition of  imports of rice
from Siam, Indo-China, etc. 792.

Rice, broken-rice and paddy import-
ed into India from Siam and
Tndo-China. 1165.

M (QIH A MMATY AHMAD KAZMI,
QeRbon e
Applicability of certain aragraphs

of ‘the State Railway Open Line
(ode, Volume II, on State Rail
ways.

Applicability of old scales of pay to:
the travelling ticket checking
staff on the Kast Indian and North
Western Railways. 190203,

ge of the nature of an all

el by the Agent of a St

1901

ane
Rail

tlapur Remount, Depot. at Babu-

garh in the Meerut Diyision. 232.

Mileage “or running allowance paid
to the staff on- State Railways
1902.

Pay of Travelling Ticket Inspectors,

 étc., on the East Indian Railway.
1904:05.

Permits for motor transport between
Dehra Dun railway  station and
Mussoorie.  9-1¢

Recommendations of the Hides Cess:
Committee.

Transfers of British Officers in the
Remount Department. 15. |

Travelling Ticket Examiners classed |
as traffic train staff. 1900-QL.

Y.

MUHAMMAD NAUMAN, MR.—

Question re— 5
composition  of mon-
zetted staff recraited in  the
9vernmcnt of India Offices. 211
19:
Communal coniposition of the Tndian
 staff in the -office of the. High
Commissioner for India.
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MUNICIPAL COMMITTEE (8)—
Questicn re— <
Amount._given to the Sadar Bazar
— from the Cash Balance in the
Cantonment Fund, Ambala. 209.
Apgoiutment of the President of
the New Delhi —. 1106-08.
Bn&get of the New Delhi —. 1105-

Income and expenditure of the New
Delhi —. 1102-03.

Sale of electricity by the New
Delhi — to the Delhi  Electric
Supply Company. 286-87

MUNICIPAL LIMIT(S)—
Question 76—
Facilities and comforts for Govern-
ment servants living outside the —
in Simla. 1611-13.

. MUNICIPALITY (TES)—
Question re— .
Dissatisfaction among Indians in

Fiji due to the proposed change
in the system of representation in
~— and the Legislative Council.
847-48.

System of nominations to the —
in  Fiji. 1052-53.

MURDER(S)— :
Question 7¢ — of Khan Saheb Zangi

. Khan of Maddakhel, North-West
" Frontier. 607.

MURTUZA SAHIB
MAULVI SYED—
Motion for adjournment ré bombing

of women and  children. in the
T'rans-Frontier villages hg the

. Indian Army (Air Force). . 395.

Question r¢ produce of the . land of
the Istimrari area, of Sathana,
Ajmer-Merwara. 108. .

BAHADUR,

MUSEUM-—

Question re officers and servants of
the Trustees of  the dian —,
Clalcutta. 1182-83. ?

. MUSLIM(S)—

Motion re election of one — member
to sit on the Standing Committee
on Pilgrimage to the Hedjaz. 137.

‘Question re— =

Hindn, Buddhist and — monuments
in the Southern Circle, Madras.
764-67.

Increase in -the proportion of —
candidates ‘on the waiting list of
inferior cadre in the Agra Post
Office. _ 632

" B58.50.

as Sugar Insp

MUSLIM(8)—contd.
Question re—contd.
— in - certain ' categories ~on the

P e 7

P! 2
and heads of branches in  the

_ Clovernment of India Presses and
in the Central  Publication
Branch. 108.

Percentage fixed for — on  the
Assam Bengal Railway. 859-60.

Position of — in the Aerodromes
at Mingaladon, Akyab and
Chittagong. 1280.

Iglgorth ‘Western ilway. 1268-
Number of — and . mone —
oy :

Preponderance of —  Extra-Depart-
mzeum! Sub-Postmasters in Agra.
637,

Recruitment of ~—  as  Sugar

Tnspectors.  859.

Recruitment of — in  the En%ineer-
in%’ Deépartment of State Railways.
860.

MUSLIM EMPLOYEE(S)—

See “Employee(s)”.

MUSLIM REFRESHMENT ROOMS—
See “Refreshment Rooms’’.

MUSLIM  UNIVERSITY (AMEND-
MENT) BILL—
See ““Aligarh — under “Bill(s)".

MUSSOORIE—
Question s¢ perniits for ‘motor trans
port between Dehra Dun railway
station and —. 9-10.

MUTTRA— 2
Question 7e want of direct train con-
xg;létiun between — and Allahabad.

MUZAFFARPORE—
* Question re ozpen.iﬁg of booking office
at —. 1242,

MYSORE GOVERNMENT— ..
Question 7e dispute between the —
and the Government of Madras re
Cauvery waters. 1

NAGAHJUNAKONDA—
Question re results of excayations at
—.in the Guntur District. . 768-69.

NAGORE— s f d

Question 7¢ hardship caused to pil-

grims attending the Kanduri festival,

—, by the Customs Officers, Sanna-
mangalam Chowki. 1088
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NATHATI—
Question 7¢ case of Mr. K. Ci Das,
an. Assistant Station Master: at —,
‘Eastern’ Bengal Railway.  193-94.

NAIWALA—

fion 7e  rofusal by the Nazul
, Delbi} to accept money from
the residents of —, ~Karol Bagh.
1616-17.

NATAL—
Question 7e benefit of poor rehef to
the Indians in-—. 7-28.

NATAL INDIAN 'CONGRESS—
Question "7~ protest by the South
African and — against certain sec-
tions of the Natal Rural Dealers’
Licensing Law Amendment  Ordi-
nance. 1296-97.

NATAL RURAL DEALERS' LICEN-
SING LAW AMENDMENT | ORDI-
NANCE—

See “Ordinance(s)’’.

NATIONAL(Sj=
Resolution 7e¢  position of Indian
— seftled in Zanzibar. '1211-40"

NAVIGATION—
Question re treaty of commerce . and
— between - Great Britain and

Zanzibar, 346.

NAZUL OFFICER—
Question re refusal by the —, Delhi,
to accept money from the residents
of Naiwala, Karel Bagh. 1616-17.

NEGAPATAM—
Quesmon re discovery ' of ' Buddhist
images at —. 768:

NEGOTIATION(S)—
~ Question re—

— dor Trade Agreemenfs with the
Irvish Free State, Canada  and
Ttaly. 785.

— with the Gaekwar of Baroda in
respect of Kathiawar ports. 1623.

— with the princes in regard to the
coming Federation. 20-21.

' — with the Shamozai tribe on tha
' North-West  Frontier for a
friendly agreement. 604.

Trade — between the United King-

~dom and Ibaly Ind)a.. 604 05.

N"EW CONS ~ITU'110N-— ¥
“Conshtntibn" =

NEW DELHI—
Question re—
Accommodation for officers and ‘staff
'}132—— dnd Simla. 1093-94, 1185-

Alleﬁ'ed compulsion for * overtime

in the Government of India §
Press, —. 1038-39. F
Appointment of the President of

the — "Municipal Committee. E
1106-08.

Assessed rent of “B” and “C” type
unorthodox quarters in —. 2,

Band nt{.’ the Contiaught” Place, —,

Budget of the  — Municipal! Com-
mittee.  1105-06.

Certain' subordinates of the Central
Public* Works® 'Départment, —.

cation of the employees of

reading branch of the Coverns

ment of India Press, —. - 1038.

Construction of more quarters  for
the ‘employees ‘of the Government
of India-Press, —. 1037,

Difierent plmclples for ‘allotment of
Government  quarters ini — and
Simla, 1619,

Differential treatment in ‘the allot-
ment of Government quarters in —
and Simla.  1617-18, = . ¢

Electric - meter rent charged

1100

E\vmuhon of Mushm employees of"‘
the Government of India = Press,
—— from working overtime  on.
Fridays. 1039.

Fecs demaaded by the Civil Sur-
geon, —, during hospital hours.
697-99.

Incomesand expenditure of the —
Municipal Committee. 1102-03.

Lease-hold land in —. " 1103-04.

Money invested in the building of
quarters  in  Simla and — and
interest paid on such debts. 1800.

Permission  to Government em-
ployees with colloge-going children
to vetain their quarters in — on
payment of rent on a 10 per cent,
vent basis. 1622-25.

Residential accommodation for Gov-
ernment. servants in — and Simla.
1610-11.

Return on the total capital cost of
. . 413414,

Rules“gc‘;verning the allotment of
quarters to the employees of the
(1037861'1111161“: of India Press, —
038.

- le o,f elect jcity by the — Munici-
A' ¥1 y ythe Delhi_Elec-
mc Supply Company 286-87.
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NEW DELHI—contd:

Question re—contd.
Want of  smoke-chimneys in tne
BDuftary. type ‘quarters of’ the

Guygrnment of TIndia I Press,” —,
3 30,
}f‘ Water meter rent realised from
} Government - servants «dn.— ‘and
< Simla.  1614-16. {
NEWS—
Question 7e official watch over — and

editorial comments in newspapers
relating to the Quetta earthquake
disaster.  1045-46.

NEWSPAPER(R)—
Question re—

on taken against — under . the
Indian Press (Eniergency Powers)
Act, 1931.  316-42
Allegatmm against _certain  people
in the veports published in cer-
tain — about Quetta after the
earthquake.,  1888-89.
Deémand and forfeiture of securities
of —. 1626-27.
— articles on the Quetta Harth-
' quake relief and the Silver Jubilee
Tund against which —action was
taken. 1907-24.
— punished for adversely comment-
5 ing on Government's pn]l(‘\ in
b 1405.06.

Quetta.

e Snbicahedstor the in

the Cellular  Jail, Andamans.
590-91.

15!
Official ‘watcl over news and - edi-
torial ‘comments in —— relating ‘o

the Quetta earthquake disaster.
1045-46.
i Presses and — punished: in eonnec-
e tion - with articles on the Silyer
] Jubilee - Fund_ or . the Quetta
: Barthquake Relief. 878-79.

NIDHIS—

Question #e collection = of income-tax
fvom —--and- funds in - Madras.
1306.

N.L(;HL' VISION TEST(S)—

. Question 72 _employees failing ic — on
the. North  Western Railway ~ 1100-
01

See also “Vision Test".

NILGIRIS—
Question re combine for wmkmg the
“gold mines in the —. 706-07.

NIXON, MR. J. C.—
Cous eration - of the Ieport of the
’l‘nbunnl on financial - settlement

Y sepd.mhon. 1548-62, 1576.
Oath of office. 1379, . i )

NOMINATED \IE\lBLR(S\—
Question  »e resignation of the — of
the Lahore Cantonment Board. 221.

NOMINATION(S)=—
Question re system of — to the muni-
clpalmes in Fiji. 1052-53,

\0\‘ GAZETTED SERV. ANT(S)
See “Servant(s)”: 3%

NON- (11\7FTTED STAFF—
ec ‘‘Stafi(s)’

NON-INDIAN(S)—

Se¢ “Indian(s)".

NON-MUSLIM(S)—
See ““Muslim(s)**.

NON-SINDHI(S)—
See “Sindhi(s)’:

NORTH-WEST FRONTIER—
Question re—

Covernment's policy with regard to
the tribies on the —. 532-34, 1688-
89.

Murder of Khan Saheb Zangi Khan

of Maddakhel, —. -607.

Negotintions with the ~ Shamozai
tribe on the — for a friendly
agreement, 604,

Position on the —.  207-08.

Tribal vendetta on the —. 58991

Troah]e6aosn the Durand Line on the

NORTH-WEST  FRONTIER: ‘PRO-
VINGE— =

Queshon ro— g =

Lifting of ban from. . the Khudai

Khidmatgar and . other Congress

mg'nnmhons m ] -28.

2 r,Poslhon in

WEB%E
Sﬁm%iaﬁway(s)"

NOTE(S)—: o
See “(‘\lrrencv

NOTIFIED AREA COMA“ITTEE——
Question e Delh\ Civil Stat —
278, . 2

I ~ - between India and. Bm'm:\ after the
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o

OATH OF OFFICE—
Acheson, Mr. J. G. 1.
Ayyar, Diwan Bahadur

Krishna. . 1.
Badrul Hasan, Maulvi. 809,
Bajpai, The Honourable Sir

Shankar. -  1379.
Bhat, Mr. M. D. 4
Blackwell, Mr. J, H. 1.
Bower, Mr. E. H. M, 1.
Boyle, Mr. J. D. 657.
Chapman-Mortimer, My, T. 1.
Chundel, Mr.N. C. 169

eai, Mr. 8. P. 2.

R iV

Girja

Husenbhai

s {
Laljes, Mr.

Abduallabhai.

o2

yd, Mre Ao H. 3
MacLachlan, Mr. D. 1.
Malaviya, Pandit K. K. 1.
l{m:hen The Honourable Mr. D. G.

\hxou. Hy J. C.

wen, 2.
Yamir l . Mr. Muhammad, 1.
Zairallah Kh.m. The Honourable Sir
Muhammad. 1.
OFFICER(S)—
Question re—
Accommodation for — and staff in
New Delhi and Simla. 1093-94,

1185-86.
Acting Military — as Presidents of
the Lahore Cantonment Board.
1.

22,
Burmans employed as — in. certain

- Departments and  Services in
‘Burma. 80.
Complamt; against ‘the — on 8.8.
‘“Rahmani’’.
Cost incarred by ‘the Government
of India in the “transport of
British troops and —. 402-03.

Enquiry into ‘the conduct of an Im-
perial Service —  978.

Indian _and European — workin,
H I“imnce Department.” 1

95"

Inguiry into the conduct of an Im-
perial Service —.

Number of excess — and sabordi-
nates on State Railways. 423-24.

— and servants of the Trustees of

the Indian Museum, Calcutta.
1182-83.
— in Atrh.nologu.al vau‘ 52728,
— in the Snrvey
with - qﬂallﬁmtxonx in  architec-
iure and archmlogy. ‘118'1.

OFFICER(S)—contd.
Question re—contd.

Personal allowance given to the — of
the office of the Indian Railways
Conference Association. 194

Terms offered: for the - transfer of
British Service — to the Indian
Army. - 793,

Transfers of British. — in ‘the Re-
mount Departinent. ' 15.

OFFICER ON SPECIAL DUTY—
Question 7¢ —%in the Reforms Office.
1077-78.

OFFICIAL(S)—
Question re—
Allegations against some Railway —
at. Tundla. 92, 1172.
Extra Departmental Postal —. 198.
Periodical transfer of the Supervis-
ing — in the Madras Customs
House. 620,

OI. CAKE(S)—
Question re fall in the export of oil
and — from India to Great Britain.
1385-86.

OLD DELHI—
See “Delhi”.

ONE RUPEB NOTE(S)— _

Question 74 issue of —. 1792-93

LINE CODE—
tion e applicability  of
paragraphs of the State Railway —,
Volume IT, on State Railways. 548
1803.

certain

OPENING(S)—
Question 72 provision of additional —
in the embankment from Fenchu-
ganj fo Sylhet Bazar.

OPERATING DEPARTMENT—

Question ‘re promotion and  seniority
of travelling ticket examiners ' and
travelling _ ticket inspectors of the
Accounts and ~Audit = Department
transferred to the — of the North
“”:s(cru and East Indian Railways.
12

ORDINANCE(S)—
Question re—

Positions of Indians in Zanzibar
the clove —.

with regard to
503-94 :

Protest by the South African and
'Natal Endnan Congress  against
certain  sections tg the = Natal

f Rural ~ Dealers'  Licensing Ln.w
Amendment 1296-97.

f
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ORDINANCES-—contd.
Question re—contd.
Report of Mr. K. P. S. Menon on
the effect of ‘the Mar ng — on
jg{iian Settlers in: Bast  Africa.

ORDN CE FACTORY (1ES)—
See ‘“‘Kactory(ies) .

ORGANISATION(S)—
Question 7¢—

Lifting of ban from  the Khudai
Khidmatgar and other Congress
—in. the hoxtlx West, Frontier
Province. 16!

Refusal of puxmmmu to publicc —
to proceed to ()mu.x for . earth-
quake Relief work.  611-12,

ORISSA—

Question 7e—
Allocation -of assets and | bilities
between the
the Government
Financial adj
tion of the

and Sind.

Proy
589-600,

ORTHODOX QUARTER(S)—
See “Quartéi(s)”.

OTTAWA AGB.LJ.AML\ T—
effect of the — on India
and the Dominions. 970,

OTTAWA TRADE AGREEMENT—
Question r¢
Ropuxl on the working of the —

Resu of the
Results of the —.

1046,
603, 1082.83.

“Report on the z of the scheme
of preferences ing from = the
—. 807

OUDH—

" Question 7é terms of the — Bv:quest
administered by His Ma]esty
Consulate at Baghdad. 646

OUDH AND  ROHILKUND ' RATL-

WAY—

- See “Railway(s)”.

OUT-DOOR GAME(S)—

O\YERBRIDGE(S)—
See “Bridge(s)”.

OVERTINB—
Question re—
Alleged compulsion for. — work: in
the Government of India Press,

New Delhi. 1038-39.

Exemption of Muslim employee& of
the Government of India = Press,
New Delhi from working — on
Fridays. 1039.

OWEN, MR, L&
Oath of Office. 2.

s
PACE(S)— ?
Question r¢  Bombay-Lancashire —.
1872.
PADD
Qu n ré—
Increase in the import dutles on —

and food stuffs imported from
India into Ceylon. 18-19.

Higher import duty on foreign —
in the United Kingdom. 1053-55.

Preference for Indian  rice  in
British Malaya and Ceylon and
for Indian — in the United
Kingdom.  1157-58.

Rice, “broken-rice and — imported
into India from Siam and Indo-
China, 1164-65.

Rxce, broken-rice and — zmported

i Indo-

83-85.

Chmz and Rango n.

PAINTING(S)— :
Question re discovery of — ab certain
temples  at Con]eevamm anda_T

jore. 767—58.

PALIWAL PA.NDIT SBI KRIBHNA
DUTTA— 3
Motion' for Ad)onrnment re Govurn

ment Circular [)rnluhxhng the Con-

gress A bly Party C
to enquire into and report upon the
tion of the re;mmve

uestion re provision of facilities for
*— in the Cellular Jail, Andamans.
1591.

OUTPUT—

Question 7e — Lapucxty of the Tata-
nagar - Railway « Workshops  and
other workshops for manufacture of

under frames,

' carriage and wagon
6240 B

Allegations Agamnt some’ raxlwsy
oﬁscamlx at Tundla. ' 92, 1172
Allegations against the D:uimnl
Superintendent, Allahabad. 224
B grade Controllers promoted to
relieving. guﬂ-\‘dshlp ~on_the East
Indian Railway. - g
Cancellation of the paasport ;i Mr.
Masani of Bombay 1384-85.
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PALIWAL, PANDIT 8RI KRISHNA
DUTTA—contd.

Question re—contd.

Caste name of Jatava community.
1873-74.

Consignment of goods for Indian
import' through Empire shipping.
980-982.

* Difference’ in the scales of pay of
the goods elerk and booking
clerk.” '621-22.

Double disability war pension cases.
1027.

Exemption of disability = pensions
from the income-tax. /8

Experience required for running
Express and Mail Trains on the
East Indian Railway. 1633.

Externed or exiled persons not al-
lowed to return to India. 982-83.

Facilities for the education of the
children of = the Indian  and
European staff of the Indian
Railways. 1386-8

Fall in the export uf oil and  oil
~¢akes from India to  Great
Britain.  1385-86.

Free quarters for the  commercial
staff at certain stations in _ the
_ Moradabad Division. 621.

Grievances of the staff  on  the
Bombay, Baroda and = Central
India Railway. ' 620-21.

Hearing of appeals by the Division-
al Superintendent of Allahabad
Division, East Indian Railway.

Inconvenience to passengers at

Raja-ki-Mandi railway station in
,Agxa 1026.

Interview for promotion of ‘B’
Grade Guards on the East  In-
dian Railway. 3

Meml of the I tax En-
quiry Committee. 980.

Newspaper articles on the Quetta
HBarthquake relief and the Silver
Jubilee: Fund  against = which
action was taken. 1907-24.

Non-appointment of an Indian as

lent of the Tariff  Board.

',t,euce of labels on  coolies
cating luggage fare at ' the
Agra Fort Railway station. 1026.
Payment of interest on security
- amount deducted from the pay
‘of the Railway employees, 1387.
Posmou the Indian trade in
istan. - 1379,

‘wspapels  punished
h articles ‘on the
Fund the

PALIWAL, PANDIT SRI KRISHNA
DUTTA—concld.
Question re—concld.

Prices charged at the Railway book-
stalls of Messrs. A. H. Wheeler
and Company. 1306-08.

Prohibitive duty on clove imports
and protection against ‘indefinite
moratoriums demanded by In-
dians in Zanzibar. 980.

Promotion of certain Controllers on
the Hast Indian Railway to re-
lieving guardships. 1634,

Promotion to the Relieving Guard-
ship on the East Indian Railway.
16

Proteéetion of Indians in Abyssinia.
1383-84.

Provision of an assistant surgeon
in the railway hospital at Tund-
la.  92-93

Racial d mination in the Kast
Indian Railway  Hospital = ab
Tundla. 984-85.

Recognition of Homeopathy as a
State medical science. 1873.

Refusal of leave fo the  railway
staff of the Moradabad Division.

Vendors at the Tundla railway
station. 1172,

Want of a bridge at the —railway

g near the Agra ("mmnﬁ

ment station on the Agra-Jognar
Road. 1026-27, 1638.

Want of direct train . connection
between Muttra and Allababad.

PANEL—
Nomination of the — of Chairmen. ¥
128.
PANT, PANDIT GOVIND  BAL-
LABH—
Appointment of — to the Committee

on Petitions.

° Consideration of the Report of . the
Tribgnal on  Financial - Settlement
hetween India and  Burma  after
separation. - 1947-54.

Criminal. Law Amendment Bill—"
Motion to consider.  753-60, 797~
809, 812, 823, 913, 925, 926.
Demand for ~upp1emenmry grant in
respect of—
*“Miscellaneous™.  1855- 53 19344 i

Andian Cri 1.1 Law
(Repeal) Bill—
Consideration of Clause 2. 1760,
1764-65. 3

Motion: for adjournment 2e—
Tnterests ‘of Indians concerned in
{ Zanzibar. 433-34. 639. e
“Refusal of grant: of protection to

the Glass Industry. 343-44, 347.

B
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PANT, PANDIT GOVIND BALLABH
—contd,
Nomination .of — “fo the Panel of

Chairmen. 128.

Point of order as to whether there can
- be a discussion on the principle of
a- Bill upon a consideration of a
clause affer the principle and real
object of the Bill has already been
discussed  threadbare . upon  the
motion for consideration and when
no amendment has been moved or
even given notice of. 1760, 1764-65.
Question 7e—

Acquisition of the Rohilkund Kum-
aon Railway. ' 1889.

Allegations against certain  people
in the reports published in certain
newspapers about Quetta after
the earthquake. 1888-89.

Army lent for producing the film
“*Soldiers Three'’. 1886,

Average ‘salary; emoluments - and
expenses on the education of the
children of #British: and  Indian
soldiers. 1889-80.

Cadets of the Indian Military Col-
lege, Dehra Dun. 1887-88.

Damage to crops by the recent frost.
8 2

Difference in the customs and ex-
cise revenue. 1883.
losion in digi Colliery. in

#Egp Dhanbad. 1893— ;

Exports and lmuorts of - certain
commodities, 1882

Income and.expenditure of  State
Railways. 883-87.

Indians, Europeans . and Anglo—
Indians in the  various = Port
Trasts. - 1890:94,

Khandsari sugar. works. in the
Rohilkand Division  subjected to

. .excise. duty.

Personnel and xcpmts etc.. of the
Tariff Board. 1874-81,

Reference of the question  of the
Indian textile industry to  the
Tariff Board. 1881-82. Srgaver

Vacancies -in _the ng':. and
Viceroy’s Gommissioned  Ranks.
1887.

Resolution 7¢—
Position of Indian nationals. settled
.~ in_Zanzibar. 121115, - 1216-18,
1223, '1237-39, 1240.
Quetta Earthquake. 1373-76.
PAPER— ¥ ;
Question re classification oft —. 1798.

PARMA NAND, BHAT—
Criminal Law Amendment Bill—
M;iiz:m to consider. 667, 668, 912,

PARMA NAND; BHAI—contd.” =
Questmn Te— i v

Duties of number-takers ' on the
North Western  Railway. '"89-90.

Electricians on the North Westem
Railway. ' 91,

Increase in the proportion of Musllm

' candidates on' the waiting list of
inferior cadre in t!m Agm Poat
Office.  637. 2

Number ‘takers on”  the North
Western Railway.  90-91.

Preponderance of Muslim * Extra-
Departmental Sub-Postmasters in
Agra. 637,

Promotion of a clerk of the routine
division to the second division in
the Departments of the Govern-
ment of India. 114,

Right of appeal to the High Oom't
against the  decisions * of - the

Jommissioners of Income-tax. 45.
rain examiners on  the . North
Western Railway. 90.

Cancellation of certain gallery — by
M. President. ' 1414.

Free — 'fcw the inferior servants on®
State Railways. 1767-69.

~ given'to ~ Isa  Brothers  ~and
‘Kapoor and Company by

Fast Indian Railway administra-
tion. 1772,

PASSAGE(S)—

Question re rehate 'allowed by the
leading shipping companies for/ —
to Europe for railway servants.
6224.: :

PASSE\GER(S)— )
Question: re—.
odation al.lowad ’to a deck
Coastal ;

Bmgage free allowance
class — fqun Ceylon to!
1163 64.

Mndms and
Railway:
Grievances

;maqgl to Indmn =

of K

z RLOT
compartments.
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PASSENGER(S)—contd.
Question re—contd.
nconvenience to  — at Raja-ki-
Mandi railway station in_ Agra.
1026,

Luggage allowance. given to. third
.class —""952.53

Separate restanrant cars for the
use of third class —. 1708-12.

Unwholesome food supplied to —
on the Bengal and North West-
ern Railway. 9-00.

Welght of luggage of ‘third class —.
954.

PASSENGER STEAMER(S)—
See *‘Steamer(s)’-

PASSPORT(S)—
uestion 7e—
Cancellation of the — . of = Mr.
Masani .of Bombay. 860-62; 1384-
85, 1402, 1407, 1697.
Inshuctxons regarding —. . 1407,

PATDI DURBAR—

Question 7¢ ceding of jurisdiction over

Certain villages in Viramgaon to the
— s

PATNA—
Question re—
Rest available to the ticket checking
staff at Gaya, — and Dinapore.

88.

Withdrawal of the jurisdiction of
the Income-tax Officer of -— from
the income-tax cases of the Shah-
abad  District. 1783

PAY—
Question 7e—
Applicability of old scales of ==

PAY—contd.
Question re—contd.
— of Travelling Ticket Inspectors,
ete., on the East Indian Railway.
904-05.

Payment of interest on = security
amount deducted from the — of
the Railway employees. 1387.

Rates of — and ‘other pnvﬂeges of

ain nppuntu,e~ of State Rail-

Ways.

Reduction of — of graduates  in
Clommerce in the Posts and Tele-
graphs Department. = 638-30.

PAYMENT OF WAGES BILL—
See 'Bill{s)%

PEAS \\'I‘IS)—~
Que:

mption portion of
the ds owned by— from the
properties liable to be - attached
for-the-payment of debts.: :959-60.

Loss sustained by the — in  the
Quetta Earthquake. 958.

PEASANTS 'INSTITUTE—
Qnestmn re vefusal to grant comces-
slon tickets to the students of the
Andhra 866.

AT

Double  disability war' == < cases.
1027,

Eligibility of telephone ‘operators to
— 1888, £

Exemption of disability — from the

income-tax. 1027,
Increa:e in — of lower-paid postal
1697-98.

the travelling t.mket

stafi on the East - Indian ana

North ~Western Railways. 1902
03.

Diﬁ;irence in the scales of — of the
goods clerk and booking ~  clerk.
621-22.

Different grades of — for the super-
vising staff in the East - Indian
Railway Workshops. 164.

" Different limit t of — for allotment
of orthodox and  unorthodox
quarters in Simla. 1621-22.

Fixation of the initial — of staff in
~the East Indian Railway Press.

1605-06.

. Non-revision of the — of the Indian
. Railways Conference Association
- staff. 195-86.
— of certain Ral.lway Staff. 1720
of the staff in the office of the

Increa‘;e in the rate of — paid to
the inferior Government Servants.
1706.

. Interest “allowed ~in ‘calcalating
comimutdtion value of —. 625.

PENSION FUND—
Question re Indian’ Military Service

Family —. 421-23.

PERCENTAGE(S)—
Question re — fixed for Muslims on
the Assam Bengal B,n.ilw&y. 859-
60. - =

PERMANENT SERVICE— %
See “Service(s)’.

PERMANENT = WAY
TOR(S)—

“See ““Inspector(s)”.

' INSPEC-
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PERMIT(S)— PIG(S)—
Question 7¢ — for motor  transport Question re wagons filled  with = —

between Dehra Dun railway station
and Mussoorie. 9-10.

PERSIA—
Question re prohibition of certain im-
ports from — and Afgh:mxstan into
certain parts of India. 535-36

PERSON(S)— :

Question 7e externed or exiled — not

allowed to return to India. 982-83.
PERSONAL ALLOWANCES—

See ““Allowance(s)”.

PERSONAL EFFECT(S}—

Question 7e imposition of duties on
— carried by  passengers  from
Ceylon to India. 1169-72.

PERSONNEL—
Dzn for Excess Grant in respect

penditure on Retrenched —
chargul to Capital”. 1641
Demand for Excess Grant in respect
of *“Expenditure on Retrenched —
charged to Revenue™. 1940.
Question re—
— and other details of the Delimit-
ation Committee. 687-89.
— :md reports, etc., of the Tariff

l. 1874-81.
L "i‘iﬁf’thé‘&din Lac Research Com-

k
v

mittee.

Retrenched and xet;uned — in the
Railway Rates Adyisory Com-
mittee.  1042-43,

PETITION(S), COMMITTEE ON—
See “Committee(s)”’.
B,
PETROL—
Question r¢ manufacture of — from
coal in Tndia. 1600-01.

PETROL EUND—
Question re—

Proposed diversion by the Madras
Government, of the grant from the
— towards raral reconstruction.
1865.

Utilisation of the — for the deve-
lopment of roads. 1866-67.

PETROL TAX FUND—
Seé *“Fund(s)”,

PETROLEUM— :
Question’ re_ monopoly ‘of supplying —
products in the Madras Presidency
held by the Burma Oil ~ Company.
521-22.

booked for Kishenganj. 1191-92.
PILGRIM(S)—
Question re—
Grievances of the — to the Hedjaz.

Hardslnp caused to — attending the
Kanduri festival, Nagore, by the

Customs Oﬂicers, Sannamangalam
‘Chowki.

PILGRIMAGE TO THE HEDJAZ—
Election of a Member to the Standing
Committee on —, 434,

PLANT—
Question 7¢ equipment of the ' Ajmer
Railway Workshops with additional

— and machinery for the

manu-
facture of locomotives. 976,
PLANTERS® CIATION—
Question re Assam Valley —. 066-67

PLATFORM(S)—
Question re—
Absence of overbridges and = raised
— on tht Burdwan-Howrah sec-
tion of the East Indian R:ulway.
204-05.

Bringing. in of trains nean the —
at cerfain stations on the Madras
and Southern Mahratta Railway.

293

Covered. and raised — for import-
ant stations on the Assam Bengal
Railway.

Offers for sinking or conshm:hn
wells ‘or Myer's pumps on rallway
— or within railway compounds.
118.

— at certain stations on Lhe Madras

- and Southern
m

POINT(S) oﬁ‘ ORDER—
— as to whether there can 2 s
cussion on the principle of a Bill
upon a consideration of a clai
after the principle and the
object of the Bill has already beem

given notms of | (Ru.lmg to he given
afterwards). 1760-66,
— raised 'by Mr S, Sat{amurh as to

can malm a serious personal charge
'against another: Honunmble ‘Mem-
ber. 1733. ¥
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POINT(S) OF ORDER—contd.

— raised by My, S, Satyamurti as to
whether 1t is right on the part of
any Honourable Member to char-
acterize any Resolution of the Honse
as unreasonable, 02.

— raised by M. 'S. Satyamurti as to
whether there has not beén a breach
of ‘privilege of the House inasmuch
as ‘the contents of a Bill ( the
Criminal Law Amendment  Bill)
were communicatéd to' a section of
the Press before the motion for
‘leaveiito fntroduce if was made in
the House.: 144:47.

— raised by Sir Cowasji Jehangir as
to whether the motion re the Crim-
inal Law Amendment Bill discussed
and: decided - upon previouslyin the
same Session and. the motion 7
the Indian Criminal Law Amend-
ment. (Repeal) Bill do-- not raise
substantially an identical question.
1124-25, 1132-36,

— raised by the Honom'a\)le o Sir
Muhammad Zafrullah Khan as to
whether comments made by Hon-
ourable Members should forni part
of the printed record of questions
and answers.. +1693;

— raised by the Honourable Sir
Nripendra Sircar ds to whether an
Honourable Member can move a
motion for - adjournment giving
mnotice of it after the Leader of his
party has withdrawn the notice of
the motion which he sent previous-
1y, 1311-13: :

POLICE FORCE—
Question re—

Emp‘oyees of the — and Baluchis-
“tan Civil Service killed in  the
emﬁhqu&ke 1270-71. £

— in the Criminal . Tnvestigation
Department in the Centrally Ad-
ministered Areas. 106-07.

POLICE INFORMER(S)—
Question re_testing of the informa-
tion. supphed hy =

POLICY—
Question re— 2

Govemmenb’s Ezaiti
munism. - 9 X

. Government’s — thh _regar rto the
Tribes on the North West Fron-
tier. 1688:89.

POLITICAL AGENT—
- Question r¢ wound tecmvgd by M.
L. W.-B. H: Best;, —Vm tha Mala-

kand Agency. 534.

POLITICAL AGE\*CY
.- Question ze position of the — in the
territo of Yob and Khatrano in
Baluchistan. - 304,

POLITICAL OFFENDER(S)—
Question, e Becretary of State’s . con-
ception of — of ‘the Civ il Disobed-
ience class and bomb-throwers. 852.

POLITICAL PRISONER(S)—
See .“‘Prisoner(s)’.

POLITICAL PROPAGANDA—
Breadeasting | should be made . avail-
able for — under reasonable condi-
tion. (Discussed under ‘‘Demands
zf;‘w Supplementary Grants™). 1823-
0.

POOL(S)—
Questi
Formation of coffee — in  Kenya
with a view to drive out  the
Indian Settlers, = 962,
Refusal of admission | to  Indian
students in Bngland to a swim-
ming —. 1596,

re—

POOR RELIEF—
Question re benefit _of — to the
Indians in Natal. 427-28.

PORT(8)—
Question 7e ne rotm!mm with _ th
Gaekwar of Baroda in_ respect of
Kathiawar —. ;1623

PORT BLAIR—

Question re rvefusal of permlsslon to
Mr. Mohan ILal Saksena to ' wisib
the Cellular Jail-at —, 689-702,
761-64.

PORT TRUST(S)—
Question re—

Appointment of an Indian as the
Chairman of the  Bombay = —.
967-68.

Appointment of Indians as Chair-
men of — in India. ' 1694-96.

Appointment of non-Indians . as
Probationary  Assistant River
Surveyors in the Calcutta —.
488-89.

Appointment. of one Mr. Hogan as
a Yard Master in the Traffic De-
partment of the Calcutta —.
480-88.

Demand .for Indianisation of  In-
dian —. 1083-84,

Indianisation of services in — in
India. 490-91.
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PORT TRUST(S)—contd.
Question re—contd.
Indianisation of the posts of Ch.m-
men of the — iu dIndia. '841-42.
Indians, Anglo-Indians and Europ-

eaus, serving in — in India. = 490,
1890-94.

Recruitment of Indians . in @ the
Calcutta —. 488,

Recruitment, of probationers in the

Traffic. Department of the Calcutta
3 —. 431-33, 479-80.
i

PORT TRUST ACT—
See  “Bombay — under: “‘Act(s)”.

POST OFFICE(S)—
Question re—
Alleged monopoly of non-Sindhis in
the Karachi Cenéral —  305.
Certain ‘information in uanecc of
the Bombay; Caleutta and Madras
General —. /229,
Inadequacy of selection grade Posts
i in the Caleutta General —. 199.
Increase in the proportion of
lim candidates on the ° waiting
list‘of inferior cadre in the Agra
637.

— and Telegraph Offices in the
Chota Nagpur Division. « 231.
— and telegraph offices ‘maintained

¢ purposes,

Selection grade appointments in the

w —and. the Rallvmy Mail  Ser-
.01223.

Selection gmde posts aholished or
converted into time-scale appoint-
ments in the — and the Railway
Mail Service: 222:23,

Stafi employed in Bombay, = Cal-
cutta, and Madvas G—enera] —
230.

gm Supervisors and clerks in the
Amherst_Street — Calcutta. 201-
02.

Time test for correspondence work
’ in first class Head —. 228

POSTAGE(S)—

Question 7e grant of concesslon rates
of — on printed marviage invita-
tion cards. 2

POSTAL CASH CERTIFIC

See “Cash Cel‘tiﬁcatc(s)”.

S —

POSTAL CIRCLE(S)—
Question re—

Recruitment of the qualified sons
and dependants of the postal em-
ployees in the Bengal and Assam
— 1034,

1 Selection grade posts in certain —.
99-201.

e

POSTAL DEPARTMENT—- )
Quegtion 7e position of the. Indian
employees of the — in Burma after
the separation. 1402-03.

POSTAL E‘\IPLOYEE(S)—
See ““Employee(s):

POSTAL OFFICIAL(S)——
See “‘Official(s)””.

POSTAL SERVICE(S)-—
See. “Servies(s)"’.

POSTAL UNION(S)—
See “Union(s)”’,

POSTS AND TELEGR APHS, AC-
(6] NT GENERAL OF—

S Accountant General, Posts and
Telegraphs™.

POSTS AND TELEGRAPHS = DE-

PARTMENT—

Election of a \femhel to the Stanchng
Adyisory Committee for the In-
dian —. 883,

Motion 7¢—

Election of a member for Standing
Advisory Committee for the In:
i 2.

Certain benefits for mistries and
mechanics of the —. 883,

Contemplated creation of a post of
_\sslstanb Director of Posts . and
N b

the — 35-36,
Institution of the system of  job
analysis in the —.  298.
Reduction - of pay of graduates in
Commerce in the —. 638-38.

POSTS  AND TELEGRAPHS,
DIRECTOR(S) OF— 3
See ‘““Director(s) of Posts and Tele-
graphs’.
POSTMASTER(S)—
Question re— =
. Preponderance - of M shm Extra-
Depmmentnl Sub- — in

'R ibility of a

for the work done by his 5xmb-

ordinate vlerks.. 1781,
POTATO(ES)—

Question re

in Sind. 8.
POWER—

Question re— = v

Factories employing fifty - persons

or more but not uwsing —.& 1707-

growers

Factories: using ~— but not, ‘coming
under the Factories Act. 1706-07.

e
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*POWER-ALCOHOL"—
Question re article in the Sind  0b-
server entitled *“—". 1 "

PREFERENCE(S)—

Question re — for Indian  rice in
British Malaya and Ceylon and for
Indian paddy in the United King-
dom. 1157-58.

PREFERMENT(S)—
Question re claims for promotions and
— of Assamese soldiers. 965-66.

PREPARATION(S)—
Question re — in India for a  war.

PRESIDENCY ALLOWANCE—
See *‘Allowance(s)”.

PRESIDENT(S)—

Motion for adjournment re appoint-
ment of an Kuropean businessman
as the — of the Indian = Tariff
Board.  796.

Question re—

Acting Military Officers as — of
fé!éti Lahore Cantonment  Board.

Allegations against the — of the
Lahore Cantonment Boar 220
Appointment of the — of the New
Delhi ~ Municipal Committee.

1106-08.

Non-gppointment as
— of the I

Presiding over the meetings of the
Lahore Cantonment Board by
ice: = TRZ1

PRESIDENT, MR. (I'HE HONOUR-
ABLE SIR ABDUR RAHIM)—
A certain reply, which was ordered
~ to be expunged, restored on the
1

record by —. 5
A question not in a proper forni dis-
allowed by —. 1410.

An Honourable Member permitted by
— to put his supplementary ques-
tions on the following day. 702.

Application of Standing:order 46 re-
quiring two clear .days  motice for
an amendment ' toa -Bill suspended
by — in connection with an amend-
ment of Mr. James on -the Pay-
ment of Wages Bill. 1004.

Asking of supplementary questions_on
a subsequent day permitted by —.

Cancellation of cevtain gallery passes
by —. - 14145 =

Circular regarding Governor General's
Address to the Members of the In-

T “dian Legislature. 986.

PRESIDENT, MR. (THE HONOUR-
ABLE SIR ABDUR RAHIM)—contd.
Expressions of regret on the deaths

of Sir Basil Blackett, S'r Deva
Prasad Sarvadhikary, Lala  Fakir
Chand and Haji ~ Abdulla  Haji
Qasim. 7-8.

Observation by — not to discuss per- §

sonalities. 2

Remarks by — on the point of order
as to whether there can be a discus-
sion on the principle of a Bill upon
a consideration of a clause after the
principle and the real object of the
Bill has already been = discussed
threadbare upon the motion for con- |
sideration and when no amendment |
has been moved or  even - given
notice of (Ruling to be given after-
wards). 1761, 1762, 1763, 1766.

Remarks by — that an Honourable
Member must not repeat himself or
refer to what has already been said
by other speakers. He must con-
form to the Rules and  Standing |
Orders.  1720. y

Remarks by —  that Honourable
Members must not make insinua-
tions or reflections while  putting
supplementary questions, and that
questions must be confined to ob-

. taining information. = 1718.

Remarks by — that no Honourable
Member of the House is allowed to
make a personal  cha a *
another Homnourable M o

Remarks by that veflections and

isms in supplementary  ques-
tions are contrary to ~ Rules and

Standing Orders. « 1168,

Remarks by — that ‘he Honourable
Member for Government an charge
of a motion ought to be present in
the House when there is u discussion

it 7. X

won .

Remarks by — that words like
“‘deliberate lies”’ cannot be allowed
to be_used. 1729,

Significance of a token Demand ex-
plained by —. 1830, 1sar.

Time limit fixed for debate by~ —
1566

PRESS(ES)—
stion re—

Qu
A 1 compulsion for  overtime
work in the Government of India
—, New Delhi. 103339,
Appoitment of the :eictives of ve:
tived ‘employees in ine  Govern-
ment of India —. -~ 160800,

Clas tion of the employees of
the veading branch of the Govern:
ment of India —, New: Delhi
10
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| ’\ PRESS(ES)—conid. PRICE(S)—
Question re—contd. Question 7e— . -
g 3 3 Fixation of — of articles of food
‘ Classification . of the staffi of the for sale at railway stations. 1772-
Reading Branch of the Govern- 5. 2% 3 B
ment of India —. 1596-97. High: — of articles charged by an

Commiunal composition of the Indus-
trial Employees of thc - Govern-
ment, of India —, Calcatia. 1383

Compositors, - binders: and  distribu-
tors discharged from the Govern-

Army contractor at Rawalpindi.
1898- }

Tssue — of the latest Rﬂp(‘:e Ll;a.;l.
1630.

Prevertion of the export 'of 'silver

ment of India — Calcutta 1607- and a vise in its -~ 705-06.
08, - : — charged at the Railway hook-
Construction of more quarters for stalls of Messrs. A" H. | YWhoelér

the employees of the Government | ; X any., +1306-08; .

of India — New Delhi, 1087, e Al
Exemption of Muslim employees of PRINCE(S)—

the Government of Indin —, New
1ngv"lhi. from working oveitime on of - thbt Goveta >

Question 7e—
Amend of
idays. 1039 India Bill in the House of Com-

T
Fixation of the initial pav of staff e ST e

in the Kast Indian Raiiway — | ?:;:,-;;g:.rdué%g,th S

1605-06. 2 < Negotiations with the — i regard
Grievances of the Compositors — in to the coming Federation. - 20:21.

the Government of Iraia — 2

Calcutta. 1382 PRINCIPLE(S)—

Grievances of the employ-es of the Question 7e different — for allotment

E:JW*I;(I""‘ ‘1“6‘6]3.53"5:“'" Bengal of Government quariers in  New
Irievances of the industrial  em- DelhfaaaaBinlatizioi.
ployees of the Government  of 5
India —, Calcutta. 1380.82. P%I&(S>L§Ell(cs)—

t r two M ont £ uestion re— ;
Indent for two Mono macn'nes for Books Hfon < in s Oallalay: Jail,
- Andamans. 158890,
“Censor Centres for censoring - the

letters of State — and Datenus.
1395-96.

ure of duties discharged by the

> readers and copyhelders in ~ the Certain particulavs <in  connection
Government of India —.  1606:07. with State — at present: confined
Number of Muslims and non-Mus- in India. 231
lims  ‘employed  as s ant, Comp]amts by — in the  Cellular
Manager and heads of brunches in Jail, Andamans, against the
the Government of India — and

tment of Dr. Todd.  1588-89.

litics for playing games = out-

side the jail compounds allowed
to State —. .1392.93.

Grant of general ammesty to poli-
tical — before the  introduction
of mew -constitution,  1407.

in the Central Pultication
Branch. 108.

~— and newspapers punished in con-
nection with articles on the Silver
Jubilee Fund or the Quetta |

\ Earthquake Relief. 978-79. Hardships of — in the Cellular
Rules governing the allotment  of Jail, Andamans.  1410-12.
quarters to the employees of the Newspapers subscribed ‘for the —
1 Government of India —, New in the Cellular Jail, Andamans.
] Delhi.  1038. 1590-91.
Want  of smoke-chimneys in the ~— convicted in connection with the
Duftary type quarters of the Gov- Civil Disobedience Movement not
ernment of India —, New Delhi. yet released.  1407.
1038. Scale of diet given to certain — in
Works Committee in the Govern- the Cellular  Jail; * Andamans.
ment of India —, Calcutta. 1382- 1587. # !
83. State — in bad health. 1307-98.
State — “in different * provinces.
PRESS (EMERGENCY POWERS) 1388-91. g
ACT— State — in the Central  Provinces
See “Indian —'' under “*Aci(s)”. Jails. 1391-92.
H
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PRISONER(S)—contd.
Question re-—canm’
State — in the Damoh Sub-Jail in
the Central ' Provinces. 1393-95.
Supply of morning tea to — in the
Cellular Jail, Andamans. = 1595.

PRIVATE HOUSE(S)—
Sée ““House(s)".

PRIVATE SECRETARY(IES)—
See ‘‘Secretary(ies)”’.

PRIVILEGE(S)—
Question 7¢ rates of pay and other —
of certain apprentices of State Rail-
ways.

PROBATIONARY
RIVER SURVEYORS—
See “‘River Surveyors’’.

ASSISTANT

PROBATIONER(S)—
"Question re recruitment of — in the
Traffic Department of the Calcutta
Port, Trust. 451-33, 479-80.

PROCLAIMED LAND—:
Question re Futham Commission Re-
port on the occupation of coloured
ggrhons of — in Transvaal. 1686-

PRODUCT(S)—
Question 7e—

Alleged “discrimination against In-
dian — by British concerns in
India. 161-62.

Protective duty on import of dairy

1158.

PROHIBITION—
Question 7¢ — of Women from work-
ing underground. 1686-87.

PROMOTION(S)—
" Question re—
Claims for — and preferments of
Assamese soldiers. 965-66.
Interview for — of - “B”  grade
guards on the East Indian Rail-
way.

— and semomtv of travelhng tick st
examiners and travelling ticket
inspectors- of the Accounts and
Audit Department transferved - to
the Operating Department of the
North Western and East Indian
Railways. 124,

— and senforityr of the  travelling
ticket inspectors of the . Account
and Audit Department transferred
to the: Traffic Department: of the
East Indian Railway. 1210

PROMOTION (S)—econtd.
Question re—contd. ¥
— and seniority of the travelling
ticket “inspectors on the  Hast
Indian Railway. 123-24.

— in'the Indian Medical Depart-
ment, 1508.

—of certain Controllers on the East
Indian  Railway  to = relieving
guardships: 1634,

— of Indian guards on the Great
Indian Penintula Railway. 82-
83, 84-85.

— of old travelling ticket eéxamin-
ers on the Norfh Western Rail-
way. T7-78.

— of typists to the clerical cadre
23 the HEast Indian Railway. 46-

— to administrative grades on the
East Tndian Railway. 1864, 1899-
1900.

— to the posts  in headquarters:
offices of the Transportation and
Commercial Departments.  233-34

— to the relieving guardship on
the East TIndian Railway. 1633.

Tests imposed on the ticket check-
ing staff on the East Indian Rail-

way at the time of —. 106.
PROPAGANDA(S)— =S
Question re — against’ India throughe
films like “B and “‘Indi
> in e ;xud America.

PROPERTY (IES)—
Question re—

Bill 7e exemption of a portion of
the lands owned peasants
from the — liable to be attached
for the Payment of Debts. 958-
60.

Casualties during the earthquake ab:
Quetta and value of the — lost.
714-15

Distribution of — to their owners im
Quetta. 775-76.

Salvage of — at Quetta after the
earthgquake. 715-16.

PROSECUTION (S)—

Question r¢ performance of marriages
by the people of Sind in the Khair-
pur State to evade — under the
Child Marriage Restraint Act, 26—
2

PROTECTION—
Motion i for adjournment 7e
of grant of — to the Glass

try. 34347

refusal
Indus-

- —
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PROTECTION—contd.

Question 7e—
Applications for — of industries.
401-02.

Prohibitive duty on clove imports
and — against indefinite morator-
iums demanded by Indians in
Zanzibar. 980,

PROTECTIVE, DUTY—
See. “Duty(ies)”.

PROTEST(S)—
Question re — by the South African
and  Natal Tndian Congress against
certain sections of the Natal Rural
Dealers’ Licensing  Law — Amend-
ment Ordinance,  1286-97.

PROVIDENT FUND(S)—

Question re—

Amount _credited - to . - Railway
Revenues  under fines, forfeiture
of — etc.,rand income and  dis-

bursements of the Staff Benefit
Fund of each Railway. 626-30.

Contribution by the East = Indian
R:Lilway Permanent Staff to the

6.
Im.e est allowed: on — deposits of
railway servants. 624.

anunv into' the Financial Resonrces
of the — ‘on ‘the eve of the New
5 1690-91.
S98. Tntroduction’ of reforms in the —.
1161-62.

PROVIN(,IAL FINANCE(S)—
_See. “Finance(s)”.

PROVINCIAL GOVERNMENT(S)—
Motion for adjournment 7re allocation
of certain. resourcés between = the
C;ntral and —, '1194-97, 1221, 1310-
13.
Question re schemes for Rural Deve-
lg{)‘l;neut. received: from - ther —. 492-

PROVINCTAL I SOLVENCY
(AMENDMENT) BIL

See “Bill(s)’".

PROVINCIAL LOAN(S)—
See ““Loan(s)”.

PROVINCIAL PUBLIC SERVICE

COMMISSION (8)—
See ‘Public Service Commigsion(s)”.
PROVINCIAL SMALL CAUSE
COURTS (AMENDMENT)  BILL—
See “Bill{s)”.
PUBLIC—
Question re possibility of giving warn-
ings to the — about impending
carthquakes, 611.

PUBLIC ACCOUNTS COMMITTEE—
Consideration of the Report of the —.
1969-70.
Presentation of the report of the —.
1415-1547,

PUBLIC SERVICE(S)——
See “‘Service(s).

PUBLIC SERVICE
SION(S)—
Question re—

Bill in connection with the Federal
Railway Authority and setting up
of Provincial —. 780-81.

Delay in the announcement of the
appointments to the Listed Posts
of the United Provinces Judicial
Service by the —. 1398-99.

PUBLIC SERVANT(S)— 5
Question 7e relief to the families of
the — killed in. the Earthquake
at Quetta. 963-64.

PUBLIC WORKS BRANCH—
Question 7e¢ Government quarters in
Sunln occupied by the staff of the
1618.

COMMIS-

PUBLIC. WORKS DEPARTMENT—
Question 7e—
Certain subordinates of
- —, New Delhi s
Communal compo: of inferior
establishment of the Central —
including Central India and Raj-
puhna, “at the end of £1934 2

(¢
and non-technical men employed
00.

in the Central —.
Contractors. in’ the Central

Qupeumﬂndmg Engineer . of
Central —. 110405,

PUBLICATION(S)—
Question re—

PDefamatory passages “about Indians
in a — entitled “Souvenir Pro-
gramme 6F  Malayati”| Celebra-
tions™. 1401-02.

H 2
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PU BLICATION/(S)—contd.
Question re—contd.
— distributed free to thé Members
of the Central Legislature. 1713-
4.

PUBLICITY OFFICER(S)—
Question 7¢ — working on State Rail-
ways. 100-02.

PUMP(S)—

Question 7¢ offers for sinking or con-
structing wells or Myer's — on
railway  platforms or within railway
compounds. 118,

PUNJAB—
Question 7¢ scheme for the utilisation
of the grant for rural development
in the —. -1050-51.

PUNJAB SAHUKARA ACT—
See. “‘Act(s)”.

PURCHASE(S)—
. Question re—
— of iron and steel materials by
Tndian Railways. 970.
— of stores made ahbroad. 412-13.

P URI—
re 3|

QUARTER(S)—contd.

Question re—contd.
Allotment,  of Summer Hill ——,

imla.  1861-62

Assessed rent of “B” and “C' type
unorthodox —— in New Delhi.
1622,

=SB and * class

Simla. 1620-21.

of allotment of Government
in Simla. 1619,

Basis of rent for Members’

in Kaithu,

Construction of more for the
cmployees of the Government of
India Press, New Delhi. 1037.

Different 1imit of pay for allotment
of orthodox and unorthodox ——

in " Simla, 1621-22.
Difierent principles for allotment of
Government —— in New Delhi

and Simla. 1619,

Differential treatment in the allot-
ment of Government in New
Delhi and Simla. 1617-18.

Free for the commercial staff
at cerfain stations in the Morada-
bad Division. 621,

Government, in Simla occupied
by the staff of the Public Works

of
under section 28 of the Income-tax
Act in Cuttack, — and Balasore
Circles.  120.

PUSA INSTITUTE—
Question 7e cultivators affected by
acquisition of land for the — in
Delhi.  854-55,

Q

QASIM, HAJI ABDULLA HAJI—
Expressions of vegret on the deaths
of r Basil  Blackett, Sir Deva
Prasad Sdnadlnk.nv Lala Fakir
Chand and -

QUALIFTCATION (S)—
Questlon re—

under  Go (in-

Lludmg Railways) requiring out-

standing technical —— to serve
as heads. 109-10,

Technical of the Superinfend-
ent of Archeology, Southern

Circle, Madras. 769-70.
QUARTER{S)—
Question 7e—
Accommod-mcn in “B” type —
in Simla. 1850
Allotment of - Governmenf, —— in
Simla, 1801-03.

Branch. 1618.

H. nt. drawn by
persons shaving Government ——
in Simlal 1618 i

Lien on a lower type of — of ihe“.
Government of Tndia staff. 1623, ‘

Maximum assessed rent for Govern-
ment in Simla. 1800,

Money invested in the building, of

in Simlaand Delhi and in-

paid on such debts. 1800.

on fo Government employees
college-going _ children  to
retain their in New Delhi on
payment of rent on a 10 per cent.
rent hasis.  1622.23.

Racial discrimination in the supply
of uniforms and occupation of
——. ete;, in  the Moradabad
Division.  Hast' Indian Railway.
76-77.

Rent charged from Members of the
Indian  Tesislature  for'—— in
Summer Hill  Simla. 161920,

Renf collected from the officers and
staff of the Government of India
in Delhi and cost of maintenance,
ete., of 5 63.

Rules’ for allotment of CGovernment
—— in Simla. 1620.

Rules governing the allotment of
—— to the emnloyees of the
Government of Indiy Press. New |
Delhi. 1038.




INDEX 10 LEGISLATIVE ASSEMBLY DEBATHS. 108°
QUARTER(S)—contd. : QUETTA—contd.
Question re—contd. Question re—eontd.

Enquiry into the allegations of dis-

Shs"i:il‘fe lé’lfa.ﬁ""”""““*“‘ e s criminations between Indians and
Want  of smoke-chimneys in the f.:'éo']i:?\im fas ““?‘ter of jrescue
Duftary type of the Govern- 6D orl g 2
ment of India Press, New Delhi. Excavation work at —— 1ﬂ‘,‘ the
1038, | cuthquike. 7113, ¢ ;
i s sustained by the peasants in
3 QUESTION (8)— the —— Rarthquake, 15358
E An Honourable Member permitted by Losses caused to Government in the
Mr. President to put his supple- Barthquake. 514,
mentary on the following day. Losses to  ciyil pupulation ind——
702 515.
A —— not in proper form disailowed Newspaper - arficles: on  the —-
by Mry. President. 1410. Barthquake relief and the Silver
st : z colit: Jubilee Fund against which actio
Question 7e customs —— relating to s which”action
the Kathiawar and Maritime States. was, taken. 1907-24.
: o6z Newspapers punished for adversely
: co;nmenung on . Government's
QUESTION(S), SUPPLEMBENTARY— Ofcial - Wataliu vt aeesoad
Asking of on a subsequent day editorial comments in  newspapers
permitted by Mr, President. 761 velating to the earthquake
disaster. 1045-46,
QUETTA— Presses and newspapers punished in

connection with articles on the
Silver Jubilee Fund or the —
Earthquake Relief. 978-79.

of Congressmen from

Motion for adjourament re—

Refusal of permission to Mahatma
Gandhi and Babu  Rajendra
Prasad to enter into the earth-

2

quake area of ——-. 125. 127. Plo]nlntmn of relief. parties in ——
Question re— and. Baluchistan after the earth-
ons  against certain people quake. 775,
in the report “published in certain Ro -building of —. 515, 717, 1084-
newspapers about —— after the 85. =50 '
earthquake. 1888-89. Recent, earthquake at ——. 708-10.
Allegations of looting, etc., against Refusal of permission to certain
the soldiers at —— after the persons to enter for affording
earthquake, 1085:87. relief to the earthquake sufferers.
Alleged  disappearance  of certain Refqul Z;ﬂ permission to pnblic

orcanisations to proceed to T

persons afler the earvthqnake at
713-14, for earthquake relief work. 611-
12. -

Applications from’ Mahatma Gandhi

and Babu Rajendra Prasad for Rettiaal of L
_pel ’-!!1 i ISty ——
i L):;:u:,:mn to ex]x};)othe earthqunke trics fm_g Farthquake Relief Work.
Casualties d“l""‘g the earthquake Regulation issued in respect of the
e Earthquake disaster. 1057-58.
‘asualtigsiin the ——“Fapthqunke; Relief to the families of the public
(J;\:;]tles a3 tpe g servants killed in the Earthguake
Casualties in the Suburbs of at —. 963-64.
515. Salvage of property at —— after
Certain facilities provided in —— the earthquake. 715-16.
after the earthquake. 516. . =i ; 5 %
Children seculed‘I after the earth- Resq]]ntlon £ i o
quake at ——. 714, 3
Damage by earthquake and rebuild- QUININE—
ing of ——. 793-95; Question re—
Diktress of —— merchants.  1905-06. Increase in the guantity and valie
Distribution “of properties to their of sold. -27.
owners in —. 775-76. Production of and “cinchona.
Earthquake at —— in 1931. 707-08. 636.
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IINE o e RAILWAY(S)—contd.
Question re—contd. Question re—contd.

Sale of ——- 871-8L

Sale of surplus stock of ——. 1088-
o1.

RACTAL DISCRIMINATION—
Quesuon re—

— in the HEast Indian Railway
Hospital, Tundla. 85.

—— in the matter of promotions in
the Mechanical Department of the
East Indian Railway. 1276 87.

in the recruitment of Assmtant
Surgeons in the Indian Medical
Department. 1176-717.

—— in the supply of uniforms and
occupation of quarters, etc., in
the Moradabad Division, Tast
Indian Railway. 76-T7

— on the North Western Rail-
way. « 1098-1100.

“RAHMANI", S.8.—
Question ¢ complaints against the
officers on —. TTT.

RAILWAY (S)—*
Assam Bengal—
Question re—
Covered and raised platforms for
important  stations on the —.
632

Percentage fixed for Muslims on the
—. 859-60.
Bengal and North Western—
Question 7e—
Absence of fencing on certain sec-
tions of the —. . 1190.
., Latrines in third class carriages on
: 1190-91.

(- e

Lavatories _in- the third _class
carriages on the and the
Bomb-’w Baroda and Central

India Railways. 8L
Tighting arrancements at stations of
the — 1241,
TReconstruction of certain  bridges
between Madhubani and Jayanagar
n the ——. 11819,
-Supply of ‘water at stations of the
—. 124142

Unwholesome . food sunplled to
pass;.nﬂe-rs on the —— 1183-80.
Bengal Nagp
Qneshon Te gnevzmce; of the passen-
gers at Ghutku Station on the ——.

Bombay Baroda -md Central India—
Question re—
Grievances of the stnﬁ on the —.
620

Layatories in the  chird = class
carriages on the Bengal and North
Western and —. 81,

Relief of the staff granted leave in
the Kotah district of the —.
115,

Staff to implement the Hours of Em.

ployment  Regulations on  the
Madras and Sounthern Mahratta
and the —. 631,

Burma—

Question 7e contracts for the supply
of ballast stones to the 115.

Calcutta Chord—

Question re—
Opening of the —— for regular
train traffic. 203-04.

Willingdon Bridge of the ——. 203,
1309.

Company-managed—
Question re transfer of the manage-

ment of the —. 631

Dacea-Aricha—
Question. 7e construction of the —-.

1162-63.

East Indian—
Question re—

Absence of ladies waiting rooms on
stations on the Burdwan-Howrah .
Section of the 277,

Absence of overbridges and raised
platforms on the Rurdwan-Howrah
Section of the —. 204.05.

Absorption of the permanent staff
in the Moody-Ward System on
the 223,

Acceleration

of the suburban ser-
vices on the —— and Eastern
Bengal Railways. 1032,

Action taken on the resolutions
adopted af the Conference of the
—— Employees’ Association. 543.

Allegations against the coniractors
of coolies on the 63.

Alleged h
Administration
Unions. 26091,

Amalgamation  of
Eastern Bengal

stile attitude of the
towards Trade

the —— and -
Railways. - 1201-

Applicability of old scales of pay
to the travelling. ticket checking
staff  on. the —— ‘and  North
Western Railways. 1902-03.

Appointment, of apprentices un the
——.  165:66.

Appointments - of successful ex-ap-
prentices of the —— Workshop,
Lillooah, in -other Workshops.
1633-34.
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RAILWAY (S)—contd.

East Indian—contd.

Question re—contd.
Appointments of time-expired ap-
prentices of Jamalpur Technical
School to posts under the Chief
Mechanical Engineer and Chief
Electrical Engineer, —. 103-05.
: Appointments of the time.expired
} appreuuces of Lillooah Workshops
under the Chief Mechanical Engi-

neer, —. 103,
Authority giving contracts to the
contractors at stations of the —.

T

SR or;x-nde Controllers promoted to
relieving guardship on the —.
1633-34.

Certain particulars regarding ——
employees.  8L.
\Confirmation of certain mechanical
‘ ex-apprentices. under the Chief
: Mechanical - Engineer, ——. 111
Consolidated allowance of the ticket
shecking staff on the 2123,
Contracts for tha supply of coolies
| on the 63,
Contribution ln the —— Permanent
Staff to the Provident Fund. 46.
Dealing of appeals against discharge
on the —. 42
Demotion of certain drivers on the
76.

Demohon of elactrical linesmen and
) en on the 66
. on and su sessions m cer-
tain Dwmons o?eéxe —_— 3
flerent cadres of the eutablmh»

Di;
ment of the . 82
Different grades of pay for the
supervising stafi in the —- 164,
Duties _and. respensibilities of the

h system in the Howrah and
e Lucknow Divisions,
“Putie:

of the Deputy '\Hént (Gell-
3.

i7 4.
Tnion at Dinapore. 88.
: Enhancement of the beat of the
keymen on the 71-72.
Examination in-Leave Rules held by
the - auihonhex. 185’198
Fxa in establi: duties
d by the Superintendents and

pa
Agsistant \npermtendenfs Staff,
on the —.

Ex-apprentices cf Jamalpur Techni-
cal Schoal, .

Experience gain required fer running
Express and Mail Trains on- the
——. 1633,

Facilities given fo the New Vending
Contractors ~ at Railway- Stations
on the —. 192

Filling up of posts of transportation

T mspectors and train controllers on
“the —. 89.

RAILWAY (S)—contd. 2880
East Indian—contd. IhC
Question re—contd. iaik

Filling up of relieving vacancies on
the —.. 88.

Fixation of the initial pay of staff
in the —— Press. 1605-06.

Faod- smf;zo sold by vendors on the

Grant of certificates to wguards by
the District Medical Officer of t.lm
Moradabad = Division, ——  1634-
35.

Grievances of employees of the —
and  Bastern Bengal = Railway
Press. 1603-04.

Grievances of ~ Travelling Tickeb
Examiners on the , 17-

He.xung of appeals by the Divisional
Superintendent of Allahabad Divi-
sion, 548,

House rent allowance of travelling
ticket examiners on the ——,

Increments to staff in the Moradabad

1635-36.

Division, ——

Indent for two mono muachines for
the Press at Calcutta, 1604,

Intervie for promotion of “B"
grade guards on the

Licence granted to Tsa Brothers for
opening ~ Muslim  Refreshment
Rooms on stations on the —-—.
1770-71.

Licence granted to Kupoor and
Company for opening Hindu Re-
freshment Rooms on stations on
the —.

Mileage alluwance paid to the old
lravelhnp; ticket inspecictz on the

Monthlﬁ nllowance paid to the
travel mg ticket inspectors on the

Non-gri mb ‘of house allowance to
certain relieving clerks on -the
06.

1

Notifisation of ﬂw rules regalatin %

: ﬁu‘ discharge and dismissal of

State  Railway non-gazetted ser-
vanis -io  the —— employu!-
4243

Passes given to Isa Brothers and
Kapoor and Company by the —
adminisiration. . 1772,

Pay of Travelling Ticket. Inxpseﬁorl,
etc., on the ——

Posting  of Assistant angeons to
Hospitals on the —. 86.

Posts of Transportation Impectom
sanctioned by the —.

Procedure followed in ﬁllmg up of
vacancies in the Electrical Depart-
ment; of the ——. = 638, 1310.
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RAILWAY (S)—contd.
East Tndian—contd.
Question re—contd.

Promotion . and seniorvity = of  the
travelling ticket examiners and
travelling ticket. inspectors of the
Accounts  and Aundit Department
tvansferred to the Operating De-
partment of the North Western
and: ——. 124,

Promotion © and. ‘seniority of the
travelling tickef: inspectors of the
Account and Audit Department
transferred. to the Traffic Depart-
ment of the -——. 121,

Promotion and *seniovity of the
travelling. ficket inspectors on the

123.24.

Promotion  of
masters onthe 5

Promotion: of  certain Controller:
the —— to relieving ~nq|d\h
1634.

Promotion of typists to the clerical
eadre on the ——. 46-47.

Promotion-fo the relieving gnard-
ship on the — 1633.

-Promotions to administrative grades

- on the —. 1861,1899.1900.

" Ragial discrimination. in: the ——
Hospital at Tundle. 984-85

Ragial discriminabion in the matter
of . promotions in the Mechanical
Department. of the 276-87.

Racial discrimination in the supplv
of - umiforms and occupation of

., ete., in the Moradabad
76-7.

assistanl  station
87,

on

- Recovery. of house-rent from Ticket
Collectors on the 548,
Representation from certain drivers
of the Moradabad Division, —
848. =
Representation of the stafi in the
electrical Department of the ——
_ the Welfare Committee. 638.
‘Seniority list of travelling tickeb
examiners and ticket collectors on
the 108.
Seniority of subordinates officiating
in the transportation mqpecfurs
grade on the ——. 93.

. Service conditions of the — em-
ployees. 45,
s Sta;ff classified as intermittent on
the — 8687,
Sub-letting of vending contracts on
the ——  190-91.

+ Successful mechanicai ex-apprentices
of the Lillooah Workshops.

110.
Tests imposed on the ticket checkmi
staff on the —— at the time

9 “ipromotion. 106,
“*Pransfer of control of the Railway
Schaol * of Transportation, Chan-
_ dausi, to the Agent, —. 82.

RATLWAY(S)—contd.
East Indian—contd.
Question re—contd.

Treating - of Locomotive  Assistant
Running Shed Foremen as conti-
nuons workers on the

Treatinent of Indian staff in the

Hospital at Tundla. 86,
Uniforms supplied to Tndian assist-
ant station masters on the —.

Vending  contracts on  the —.
-87.

Working = hours' of station masters

on certain stations on the

Eastern Bengal—
Question re—
Acceleration of the subwihan ser-
vices on the East Indian and ——.
1032.

Amalgamation
and —— 12

‘\ppmurnmn of prengice perma-
nent way inspectors on the's——
114,

of the Easf Tndiam
-92.

Appoinfment of inexperienced” crew
inspectors” on' the ——. 1

Case of Mr! K. C. Da

station master at

U'('[\M- T
ing the d\schnnged 'f:ckct. ‘C
ing Staff on the ——. 17475,

Filling up of the posts of Sub-)
sional Officers on the —.  182.83;

07,

Girievances of the employeées of the
Easg Tndian and —— Press.
1603-04.

Non-fillivg up of vacancies in the
Engineering ~ Department of the

183.

Rm‘ummpnb of temporary Assistant
Executive Engineers on the ——.
182.

Great Tndian’ Peninsula—
Question re—
Drivers in the Jhansi Division of
“the ——. 1300-02.
Fuel Tuspectms on the ——. 1796.
Toco. Inspeéctors on the ——. 1796-
7.
Non-issue of week-end intermediate:
and third class tickets on the
1788-89.
_I’romotmn of Indian guards on the

Ro-emplnyment *of

“Station Mastérs on: the ——, = 1796,

Transportation, ~ Commercial  and

_Traffic Inspectors on the ——. = 1795
% 2

strikers.

Vacancies in - the Engineering  De-
pertment  of ‘the —. -39,
163
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RAILWAY (8S)—contd:
Kalka Simla—
Question 7e hringing of idle sentinel
coaches flmm certain railways fo the

Mndr'lq and " Sotithern” Mahratta—

ging in of trains neur ‘the plat-
forms_ at: tul.un stations” on the

Census of -third class pﬂaenz"ﬂ on
the ——.  868-69

Closing -~ of level- crossings on the

between ~ Arkanam  ‘and
Amtattur. 231,

Employment of & watehman on tlm
Shedrah Lakin Road Level Oross
ing‘of the ——. 84.

Platforms .ut certain stations on the

Staff - to lmp]emeut the  Hours of
Employment = Regulations on the

and the Bombay, Baroda and
Central Tndia Raxlw'n\: 631.

Third class carriages on mail trains

on the Railway: ~ 951-52;

in  service between Gudur and

Katpadi- and Dharmavaram on the

702-03.

Water basin arrangement in some of
the bath tooms of second dlass
compartments on the —— ~1305-

" machines. (on ' the ——
953-54.
th Western—
estion re—

Alteration in the date of birth of
literate staff on the —, 71.72.
Applicability of old scales of pay
to the travellmg ticket checkmg
staff on the East Tndian and —.

-03,

(nmpulsory contributions from the
—— employees  to Tndian Insti-
tutes. 1098.

Duties of number-takers on the ——.

Electricians on the ——. 91

Employees failing in nicht vision
tests on the 1100-01.

Tgnoring of the claims of old {ravel-
ling ticket examiners on the ——.

Muslims in_certain categories on the

——. 126869,

Non-maintenance of the strength of
the old {ravelline ticket examiners
on the i

Number takers on the ——. 90.91,

Option to elect new leava rules. to
the staff on the = B8,

Permanent  Way Inspectors. on the

975.76:

RAILWAY (S)—contd: FARSIER

NORTH WHESTERN—contd.
Question re—contd.

Promotion and seniority” of ‘travel-
ling ticket ‘examiners ‘and ‘travel-
ling ticket inspectors of the
Accounts and Audit Department
transferred to the Operating De-
partment of the — z\ud En
Indian Railways. X

Piomotion of old travelling ticket
examiners on the ——. 77-78.

Racial discrimination on the
00.

Reckoning of seniority on the ——,

1097-98.

Seniority [list of ‘assistant *station-

masters on the

Staff arvea 'councils iormed on the
71.

Train examiners on the -—— 00,
Vacancies in the commercial group-
on the —— 102-03,

Oudh and Rohilkund—
Question re mileage allowance of train
despatch elerks, © ete.. on the old
—= 81

Question re—

Amount credited to R‘nl“'w Reve-
nues under fines, forfeiture of
Provident Fund, etc., and income
and disbursements . of the St-aﬂ
Benefig Fund. of each ——. ©

Bringing  of idle sentinel conches
from  certain —— to the Kalka
Simla Railway.  1863-64.

‘Constitution of a Joint Standing
Machinery: on —. 626,

Cost of repair and mainfenance in-
curred on rolling stock on ——.
623-24. :

Facilities for the education of the
children of the Indian and Euro-
pean Qt.lff of the Tndian —.

Motor buses run by the —— 62
Persons  discharged 6%‘ dxscxplmat’s’

grounds on
Positions ander Glovernment (includ-

ing ) requiring  outstanding
technical uunhﬁcatmns to. serve as
heads. 109-10

Proposal - to mnstruct a funicular
—— drom  Tirupati ta Tirmmalai
Mills in the Madras Presidency.
703

Purchase of iron-and steel materials
by Indian —. 970.
Puorchase of scales by ﬂm — 17

74.
Reduction in the number of classes
on Indmn —. 115950,
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RAILWAY (S)—contd.
Question re—contd

Removal of travelling ticket collec-
tors from the category of traia
(traffic) or running staff on certain

Renewal of “Wagons on Indian

Revision and classification of woods
transported on . 1601.92,
Revision of the maximum = and
minimum charges on the TIndian

405

‘Saloons and Taspection Carriages on
each ——. 97T.

Scrap value on condemned locome-
tives, coaching and wagon stock
on ecach railway. 49.

Stores for purchased throngh
the Indian Stores Dept. 1700-
02

Trains on different —— not carrying
third class carriages. 1708-09.
Wagon  requirements - +f Tndian

Wagor;s ve-conditioned on  Indian

“Rohilkund and Kumaon—

Question 7e acquisition of the ——
1389: 2 - :

Btate—
Question 7e—
Additional  appointments and re-
trenched ‘employees on' ——. 625
26.

Amount earned by —— by sale of
application forms, i
Applicability of certain “paragraphs

of the State Railway Open Tine
Code, Volume II on —— 548,
1903.

* Applicability of Finance Tepartment
* “Cirenlar No. P78 XI-Ex. /31, {¢
the staff of — 11112
Appointment of Employment Gfficers
on ——. 637-38, 163738.
Box Khalasies for European and
Anglo-Indian ' Drivers on ——

'Chan.ge of the mature of an allow-
ance by ths Agent of a —.

=~ Olass'of employees on —— wwho are
paid Presidency = allowance. 881-

82.
‘Constitation and  wo;
‘committees on ——. 63.
Depreciation fund rules of . 48,
~_ Free passes for the inferior servants
on ——. 1767-69. 2
Tncome and expenditure of ——.
1883-87.

ing of stafi

Teave reserve for each categéry of
employment on —. 540-41.

RATLWAY (S)—concld.
State—contd.
Question re—contd.
ileage or running gllowance paid
to the staffi on —. 1902.

Non-adoption of short time method
of spreading work in — Work-
shop. 83.

Notification of the rules regulating
the discharge and dismissa] of —
non-gazetted servents to the Hast
Indian Railway employees. 42-43.

Number of excess officers and sub-

ordinates on —. 423-24.
Publicity = officers  working on —.
100-02.

Rates of pay and other privileges
of certain apprentices of —. 3

Recruitment, from within Divisional
Circles on —. 287-86. 3

Recruitment of Muslims in the Engi-
neering Department of —. 860.

Re-employment of retrenched staff on
—. 63-64.

Resolution - re  manufacture of loco-
motive requirements in — Work-
shops. - 348-77.

South Indian—
Question re seats in' the third class

carriages on the —. 115,

RATLWAY ~ADVISORY COM-
MITTEE— HEh 2

Question re supply of the L

Assembly Debates to —.

RAILWAY AUTHORITY—
Question 7e—
Bill in_ connection with the Federal
— and setting up of Provincial
Public Service Commissicn. 780-
81

Incl;xsjon of provisions for a Statu-
tory — in the Government of
Tndia Act. 310.

RATLWAY BOARD—
Question re purchase of articles requir-
ed by the — 160

RAILWAY BOOK-STALL(S)—
Ser  ““Book-Stall{s)”’.

RATLWAY BUDGET—
“See ““‘Budget Railway".

RATLWAY COMPOUND(S}—
_See. “Compound(s)’’.

RATLWAY CONCESSION TICKETS—
See “Ticket(s)’”

RAILWAY CONFERENCE ASSOCIA- |
TION: 7

See ““Associstion(s)".
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RAILWAY CROSSING—
Question re want of a bridge at the
— mear the Agra Cantonment Station
on the Agra-Jognar Road. 1026-27,
1

RAILWAY EARNINGS—
Question re—
Fall in — 1047-48.

RAILWAY EMPLOYEE(S)—
See “Employee(s)".

RAILWAY FARE—
Question re distinction in the payment
of — by an Indian Msjor and a
g British Captain. 305.
See also “Fare(s)”.

" RAILWAY GOODS—
See “Goods”.

RAILWAY HOSPITAL(S)—
See “‘Hospital(s)"”.

RATLWAY LABOUR_—
See “Labour”,

RAILWAY LINE(S)—
Question re—
Construction. of a — between Johi
the Dadu district and other

between Tiru-

pati and Madras 703.
Pr nnu;ed — from Sylhet to Chhatak

Qu ve\tlcm rE=
Selection grade appointments in the
Post Offices and the — 223,
Belection grade posts abolished or
converted into time-seale appoint-
ments in the Post Offices and the

) —. 22295,

RAILWAY OFFICIAL(S—
See ““Official(s)”. 2

i RATLWAY MATL SERVICE—

RATLWAY PLATFORM(S}—
See *‘Platform(s)”.

RATLWAY RATE(S)—
Question 7e special
crops. 1158-53.

— for  special

RATLWAY RATES ADVISORY COM-
MITTEE—
See “Committee(s)'”-

RAILWAY REVENUE(S)—
See ‘Revenue(s)’.

RAILWAY SCHOOL(S)_ o
See **School(s)”.

RAILWAY SERVANT(S)—

Question re rebate allowed . by the
leading shipping = companies for
passage to Europe for —. 622-23.

See also “Servant(s)’’.

RAILWAY SERVICE(S)—
Question 7¢ Hindus and the —. 1799-
1800.

RATLWAY STAFF(S)_
See “‘Stafi(s)”.

RAILWAY STATION(S)—
Question re—
Constraction of new — at Luhathaha
and Dumra. 1
Fixation of prices of arhcles of food
for sale at — 1772-75.
Licensed coolies on —. 1794.95.
Lighting arrangements at — of the
Bengal and North Western Rail-
1241.
Supply of water at — of the Benoal
and North Western Railway. 1241-
42

Sce also ““Station(s)".

RATLWAY STRIKER(S)—
See “‘Striker(s)”’.

RATLWAY UNION(S)—
See “Union(s]”.

RATLWAY WORKSHOP(S}—
Question 76—
Manufacture of !oeomohv
inie=e

Vbdilars

1637
* Output capacity of the Tatamgu =
an,:i‘1 “other workshops for manu-
facture of carriage
under-frames. 624,
Sce also "Workshop(s)”

and wagon

jon- 0o t0 passe
Bt mﬂway stabon in Agm 1026.

RAJAH, RAO BAHADUR M. C.—
Removal of Civic Disabilities Bill—.
Motion for leave to introduce. 1967.
Question re recrui‘ment of de
c};sses in the Central services.
¢

RAJAN; DR, T 8. 8.—
Question: re—
Bombay-Lancashire Pact:  1872.
Indo-British Trade Agreement. 1872-

73.
Re-imposition of excise duty on
cotton. 1871-72.
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RAJAN, DR. T. 8. Si—contd.

Question re—contd.

Selection of  candidates for  the

_ - Indian Research Fund. 1180.

° Transfers back to India of Indians
serving in’ All-India Services and
cadres in Burma, 1181,

Question (supplementary) 4

Circulation of counterfeit coins in
India. 39;

Countries with banned or restricted
imports from India. 3

Effect of the fixation of import duty
on broken rice.

Excavation work at QneHa after the
earthquake. T712.

Tmprovement in third class carriages
-on railways in India.

Tncrease in  the import —duties on
paddy and food stufis = imported
irom India  into (m'lon. 19:

. Performance of  marri
people of Sind in the Khairpur
State to evade prosecutions under
the Child Marriage Restraint Act.

" Report and recommendations of the
cocoanut industry committee. 972,
Result of the imposition of an import
duty on broken vice and prohibi-
tion of imports of rice from Siam,
Tndo-China etc. 792

RAJENDRA PRASAD BABU—

Motion for adjournment re refusal of
permission to' Mahatma Gandhi and
— to enter into the earthquake area
of Quetta. 125 127.

Question ¢ applications from Mahatma
Gandh; and — for petmls;mn to

- enter the earthquake areéa in Quetta.
1040.

RAJPUTANA_

Question re communal composition of
inferiop establishment of the Central
Public. Works Department, includ-
ing Central Tndia and —, at the end
of 1934 113,

M.R P -S. KUMARASWAMI—
s 7e Quetta Earthquoke. 1313-

RANGA, PROF. N. G.—
Code of Civil Procedure (Amendment)
Bill—(Amendment of section 51)—
Motion to- refer to Select Com-
=77 mittee. 987-93; L5

~Criminal Law Amendment: Bill—
Motion to consider. 819 822 885,
887, 918.

RANGA, PROF. N. G.—contd.

Demand for supplementary grang in
respect of —

“Expenditure on the developmens
of Broadcasting met from the
fund”’. 1836-37.

“Expenditure on the development
of Civil Aviation met from the
fund’’. 1814-15.

*“Miscellaneous’™. 1851-54.

Indian Coffee Cess Bill—
Motiong to consider. to circulate and

to refer to Select Committee, 1673.

Indian Criminal,  Law: Amendment
(Repeal). Bill—

Motion to consider. 1146.

Motion for adjournment re bombing
of women and children in the Trans-
Frontier wlhgaq by the Indian Army
(Air 389, 390, 391

Motion 7e elv(tmn of two members for
the Central Advisory Board of Edu-
cation. 139-40.

Payment of Wages Bill—

Motion to consider. 1004.
Question re—

tures relieve  the burden of

Agricultural Indebtedness. 960-61.
Bill r¢ exemption of & portion of the

lands owned' by = peassnts: from

nt of debts.

Cancellation of the passport of Mr.
Masani of Bombay. 860:62.

Census of third class passengers on
the Madras and Southern Mah-
ratta Railway. - 868-69.

Claims over the waters of the Tunga-
bhadra river. 960.

Contemplated = retrenchment in the
Madras Dead Tetter Office. .

Development of the Rural Credif
Department of the Reserve Bank
of India. 867-68.

Examination  for

recruitment of

typists and routing grader clerks: in:

the Government of India Offices.
1775-76.

Government’s policv towards  Com=

munism. 9! %
Grant for the r]exelnpment of the
handloom weaving industry to the
Madras Presidency. 958-59:
Tmprovement in third class carriages
on railways in India. 863-64.

- Iundians and  Europeans in .  the
‘Women Medical Service. 1179.
Inferior quality of food served in
the Vizagapatam Indian Refresh-
ment Room. 865-66, 2
Intermediate and third class waiting
rooms at Sitamarhi = railway sta-

tion. 1188, 1189.

doit Provintiali Tevishs

liable to be attached
959600

AR,
—
T, "
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RANGA, PROF. N. G.—contd.

Question 7e—contd.

Loss sustained by the peasants in
the Quetta Earthquake. 1
Luggage allowance given to third

class passengers. 952-53.

Marketing of agricultural produce
in Foreign countries. 957.

Offers for sinking or constructing
wells or Myer’s pumps on railway
pla/forms or within railway com-
pounds, 118, .

Placing of  complaint ~hooks in
gnards’ carviages and at Junctions
Stations. 864-65,

Protection to the Indian Sericultural
Industry. = 862-63.

Refusal to grant concession tickets
to the studentg of Peasants
Institute  Andhra.

Third class carrisges on mail trains
on the Madras and Southern Mah-
ratta’ Railway. 951-52.

Trade treaties  with Ttaly and
Roumania. 957.
Weighing machines
and Southern

953-54.

Weight. of luggage of third class
passengers. 954,

Question (supplementary} re—
Accommmlnt-nn for officers and staff
"'I and Simla. 1186.
Cellular. Jail, Anda-
_present Superin-

on the
ratta

“tendent.

A\l]er,rﬂ(ions Ballavdas
I

one

l!.mrh\ lRQ

Alleged discrimination against Indian
products by British concerns in
India. 162.

Alleged impersonation  and mal-
practices employed  in elections to

the Tegislatures and Jocal hodies.

695,

Amount  sanctioned to conduct the
case ‘of Mr.
Superintendent of
Division, 171

Application of o system of cont ol
over imports by the Japaneze
Trade Council. 692, z

Applications for protection of indus-
tries. 402.--

Appointment of a Board of non-
official wvisitors to the Andamans.
610 611.

Appointment. of a Committee Ly the
Conzress Party in the Assembly
to enquire into and report upon
the administration of Repressive
Laws in Bengal.

the Dinapur

Doran, late staff <

RANGA, PROF. N. Gi—contd. -,

Qumshun (buppfuuent.u\) TL— ant(f

Appointment of .an_Indisn in ‘place

of the late Mr, A .C. Chatterjee,

a Member of, the Information

on of the l.eague of, Nations
23.

atariat.

chks for prisoners in the: Cellular
Jail Andamans. 1580,

Cancellation of * the. P«ssnnn of Mr.
‘Masan - of Bombay, . 1384, 1385.

Censor Centres for censoring letters
of State Prisoners.and Defenus.
1396.

(enmq of - the unemployed persons
in British India. 775,

Circulation: of counterfeit coins in
India. 39, 40

Combine fop rking the gold mines
in the Nilgivis. 706:.

(e for the classifica
Railway ‘Goods. 608.

Compilation of statistics for agri-
cultural and - industrial <+ wages.

ion of

Compulsory contributions  from  the
North Western Railway employees
to Tndian Institote. 1098

Constitution of a permanent Tariff
Board. 844.

Countries restricting the: freq  flow
of gold. 1410:

Conntries with banned or restricted
imports from India. 147529,

Cultivators  affected by 1cqm=mon
of land for the Pusa Institute in
Delhi. 854:
ecrease in the Indian exports to
certain countries.

Deficit in the Railway Bndget,

Demand .and forfeitura of sedﬁ.mtxei
of newspapers. 1626-27.

Disabilities - of Tadian ‘residents in

Singapore. 408.

Disabilities allﬁ“led by match manu-

faclmers in Bmtvs - 539-40.

Earthquake at Quetta in 1951 708.

Effect of the fixation of impert duty
on broken rice, 538.

Enquiry into the production and
trade of rice in the Madras Presi-
dency. 69091, :

Enquiry recarding the working of
the Ch'ldren (Pledging of Lnl»onr)
Act. 1706.

Tstablishment of a Londor
:{2 the Reserve Bank

Branch
India.

Establishment of rural libravies. 524,
Excise duty on steel. 791,
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RANGA, PROF. N. G.—contd.
Question (Supplementary) re—contd.

Facilities for playing games outside

“the jail compounds  allowed to
State Prisoners. 1383,

Factories employing fifty persons or
more but not using power. 1707,
1708.

Factories using power but not com-
ing under the Factories Act. 1707.

Fall in railway earnings:. 1048.

Free passes for the inferior servants
on State Railways. 1768.

Gold exported from India since
England went off the Gold Stand-
ard. 2

Grievances ‘of Indians domiciled in
South Africa. 783.

Hindu, Buddhist and Muhammadan
monuments in the Sonthern Circle,
Madras. 767

Tnconvenience caused to Indian pas-
sengers by~ soldiers -and.sepoys
travelling in third class. z

Increase in the  British imports
into India.. 424.

Increase: in the -~ import -duties on
paddy and food stuffs imported
from India into Ceylon. 18, 18.

Tmposition of duties on personal
effccts carried by passengers fiom
Ceylon to India. 1171 1172,

India’s. membership of the League
of Nations. 1779.

Indian Trade Commissioners in
foreion countries. 1079, 1790-91.

Tnstructions  regatding  passports.
1407.

Yease of lond between Delhi and
Shahdara to Mr. Waugh. 854,
Monopoly. of supplying petroleum
products in the Madras Presidency
‘held by the Burma Oi]' Company.

521-22 it

Negotiations for a trade arreement
“with the Irish Free State. 415
Negotiations for Trade Agreements
with the Trish-Free Stote, Conada

and Ttaly. 785.

Nomination of Indians to the Poard
of Film Censors in India. 1794.
Nomination .~ of members. to the
Tndustrial Research Burean. 1797.
Outlay on- the Imperial Couneil of

Agricultural Research.
Performance of marriages by the
_people of Sind in the * Khairpur

State to evode prosecations under
t!ée Child Marriage Restraint Act.

28,

- Personnel and other: defails of the

Delimitation Commission:
Platforms at certain stations on the

Madras ‘and Southern Mahrafta

Railway. 203.

RANGA, PROF. N. G.—contd: 1
Question (Supplementary) = ré—ecantd.

Private houses rented for certain
offices of the Government of India
in Simla. 1095.

Private houses rented for the Office
of the Imperial ‘Council of Agri-
cultural Research and the Reforms
Office in Simlu.

i n of women from working
onnd. 1687,
Protection of Indians from air raids,

Provision of  creches in. factories.
1706.

Publicity given to the part-delivered
speech of | the Law -Member on
Mr. B: Das’s Indian Criminal
g,sx(x’w Amendment - (Repeal) Bill.

Purchase of ‘articles vequired by the
Military Department.
6 bf scoles by the Railways.

174.
Question - of placing .~ the Safety
Inspecior directly: under the Gov- -
“ernment, of India. 1713,
Railway concession tickets issued to
students -866.
Railway earnings. 1298, 1299.
Raising of new loans. 614.
Rate-war between the British Indian
Steam Navigation Company and
A 1 Steam Nav! 3

ations: of the Hilion-
Currency Commission,

519.

Recnlation of the barter of imported
goods against exports. in Italy,. |
1700.. 4

Re-imposition of - excise duoty on

co'ton, 1871
Re-opening of salt. works in certain
plzr-res in the Madras: Presidency.
5217.

Report and recommendations of the .
cocoanut industry committee. 972

- Report on. the Co-operative Move-
ment in India submitted by Mr
M. L. Darling. -

Report on - the working . of the
Ottawa Trade Agreement. 1292
Resignation by certain countries of
their memberehin of the T.eague
of Nations. 1779, 2
Resclutions. passed at the Indian
Deck Passengers Conference held
ot Vizacapatam. 779, 780
Restrictions on the import of Indian
goods into Italy. ¢
Results of excavations at Nagarjuna-
konda in the Guntur - District.
769.

Revision of exchange —. 520.

—
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RANGA PROF N.-G- —condl(
ry) 1d.
Revision of R'ul\\ny .[‘auﬁ 1667.
Rice, broken-vice and paddy import-
ed into India from Siam snd Indo-

China., 1165.
Sch for the develoj of the
internal -markets. 1112
- Schemes for Rural = Development

received from the Provincial Gov-
ernments. 513, :
Schemes for Rural
Work. 778.
Separate restaurant cars for the use
of Third Class Passengers. 1711.
State Prisonerg in bad health, 1398,
State Prisoners in the Central Pro-
vinces Jails. 1392.
State Prisoners in the Damoh Sub-
E e Jail ipn the Central Provinces.
1394, 1395,
Sub-letting of vending contracts on
the East Indian Railway. 191
Supply of water at stations of the
Bengal and North Western Rail
way. 1242,
MTaking out of Tndia some important
Archzological finds. 1305.
Train service between Gudur and
Katpadi and Dharmavaram on the
Madvag and  Sonthern Mohratta
Railway. 703,
. problem, 851
“conditions of Provi-
' dent Insurance Societies in the
Madras Presidency 230,
Enwholesome food supplied to pas-
sengers on the Bengal and North
B Western Railway. 1189, 1190.
Value of imports from, and exports
. to, the United Kingodm." 161.

Development

Resolution re—
Position of Indion nationals settled
in Zanzibar. 1234-37.
Ratification of the Draft Cons
of the International Labour 'Cd
ference concerning employment of
women during night. 155:56.

RANGOON—
Question re—
Resolutions passed at the meeting
of the — Postal Union. 1403.
Rice, broken-rice and paddy import-
? ed into Indiaz from Siam, Indo-
\ China and —. 118385,

RANGOON DEVELOPMENT TRUST

Question e demolition of ‘o, - Hindu
temple by the —. 1869-71.

MR v S LA avpsenmas 1t e A il

RATE-WAR—
Question re—
~ between the British Indian-
Steam Navigation Company and
the Agarwal  Steam \av1gatmn
Company. 594-96, 61617
_4&)‘ the coasting trade of TIndia.

RATIO—
Question re revision of the exchange
520.

RAU, MR: P, Ri—
Res-»lntmn re mo.uui.xdme of Toco-
motive requirements in State Rail-
way Workshops. 356 357.

RAWALPINDI—
Question re— J
Consideration ~ of the = claims of
guards of the — Division who
failed in the night vision test.
73-75.
High pricés of articles charged by
ng Army contractor at —. 1898-

RAXAUL—
Qu on r¢ absence of a third class
ing ‘room at — railway' station.

W3
1189.

READER(S)— %

Question 7¢ nature of duties discharged
by the — and copyholders in the
Government of India Presses.  1606-
07.

READING BRANCH—
Question 7e classification of hhe em-
ployees of the — of the Government
of TIndin Press, New Delhi. 1038,
1596-97.

1pplog:
Europe for mxlway servn
23.

RE-BUILDING—
Question re — of Quetta. 515 1084-
85. <

RECOMMENDATION(S)—
Question 76—

Governor CGeneral’s — with regard
to the supplementary  demands
under the General and = Railway
Budgets. 416-17. %

—_of the Drugs Enquiry Committes,
973-74.
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RBCOMMENDATION (8)—contd.
Question re—
__ of the Hides Cess Committee.

+.— of the. Hilton-Youny  Currency
Commission, 518-19. +
— of the State Railway Workshops
Committee. 58-60.
Report and — of the cocoanut irdus-
try committee. 972. i

RECRUITMENT—
Question re—

Racial - discrimination 'in ‘the == of
Assistant Surgeons in the Indian
Medicpl Department. 1176-77.

__ from within Divisiona} Circles on
State Railw 287-88.

__in the subordinate postal sevvice.
1032, 1034-35.

_=of qualified sons and dependants
of 'the postal - employees in the
Bengal and Assam® Postal Circle.

1034.

— of staff for the Reserve Bank of
India. 1628-29. :

— of temporayy Assistant Executive
Engineers on the Bastern Bengal
Railway. 182.

REFERENGE: TERMS OF—
See “Terms of Reference™.

REFORM (S)—
Question. 7¢ introduction of — in the
provinges,  1161-62.

REFORMS OFFICE—
Question re—
Officer on Special Dufy in the —.
1077-78.
Private houses rented for the Office
. of the Tmperial Council of Agri-
ctlfural Research ‘and the — in
Simla. 1186-87.

REFRESHER COURSE(S)—
Question re—

Degradation of persons who fai] to
pass the — of the Chandausi ond
Asansol railway schools;

— at Kot Lakhpat. 37-38.

REFRESHMENT ROOM(S)—-
“Question re— = 5 %
Tnferior quality of food served in
the Vizagapatam Indian —. 865-

Lice}xce granted to Tsa Brothers for
opening Muslim — on stafions on
the East Indian Railway. 1770-

71.

T.icence granted fo Kapoor and Com-
pany for opening Hindu — on
stations on the Hast Tndijan Rail-
way. 1771-72,

REFUND—
Question 7e rules for the — of missing
or losy currency mnotes. 1784-85.

REGIMENT(S)—
Question r¢ Baluehi — and soldiers
employed - during ‘the  Great War.
1269-70. ¥

REGISTER(S)—

Question re production of looks and
~— by income-tax assessees in Sind
‘and fixation of minimam and maxi-
mum time-limit for  the payment
af Jincome-tax. -26.

REGISTRATION—
Question 7¢ — of properties of Indians
in Abyssinia. 14137947 =588

REGULATION (S)—
Question 70—
red in vespect of the Quetta
theuake  disaster. 1057-58.
= the Darter of imported goods
against - exports -in. Italy. ;1699-

1700.

. Stafi to implement the Hours of
Employment X
and  Southern
Pombay B
India Railwi

RELATLVE({S)—
Question 7e appointment of the — of
retired employees in.the Government
of India Presses. . 1608.09.

RELIEF -~
Question re—

Presses and newspapers punished in
connection: with: ' avticles on the
Silver Jubilee Fund or the Quetta
Earthquake —. 978-79

“Refusal of permission to certain
persons to enter Quetts, for afford-
ing — to the earthquake sufferers.
704-05_ 707.

__ to the families of the public ser- = ‘

vants killed in the Earthquake ab
Quetta. 963-64.

RELIEF MEASURE(S)—
Question 7e earthquake — in Balu-
chistan.  776.

RELIEF PARTIES—
Question 7¢ prohibition of — in Quetta
and Baluchistan - after the esxth-
quake. T75. .
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RELIEF WORK(S)—
Question re—

Refusal of permission to public orga-
nisations to proceed to Quetta for
earthquake —. 611-12,

Refusal of permission to visit Quetta
for Earthquake —. 788-91.

RELIEVING CLERK(S)—
See ““Clerk(s)”.

RELIEVING GUARDSHIP—
See “‘Guardship’’.

RELIEVING VAGANCY(IES)—
See ‘“Vacancy(ies)”.

REMOUNT DEPARTMENT
Question re transfers of British Officers
in the —. .

REMOUNT DEPOT—
Question 7¢ Hapur — at Bahugarh in
X the Meernt Division. 232.

REMOVAL OF CIVIC DISABILITIES
BILL—

See “Bill(s).
RENT—

Question re—
Assessed — of ‘B’ and “C” type
unorthodox  quarters in = New
De'hi. 162!

s Basis

Maximum assessed — for Govern-
ment quarters in Simla. 1800.
Payment of the — of land by leage-
holders in Delhi. 1111,

Permission to Government, employees
with  college-going children to
retain their quarters in New Delhi
on payment of — on a 10 per cent,

basis. - 1622-23.

— chal ged from Members of the
Indian Legislature for gquarters in
Summer Hill, Simla. 1619-20.

" — for Members’ quarters.

e 2

— collected from’ the officers and .

staff of the Governmeat of Tndia
in Delhi and cost of maintenance,
etc., of quarters. 1863.

Water meter — realised from Gov-
ernment,  serveats in New Delhi
and Simla. 1614-16.

REPAIR(S)—
Question re—
Cost of — and maintenance incurred
gz rolling stock on railways. 623-

Hem‘:y — and cost of — in work-
shops per unit of rolling stock.
51-57.

REPEALING  AND = AMENDING
BILL—
See “Bill(s).

REPORT(S)—
Consideration of the — of the Public

Accounts Committee. 1969-70.

Consideration of the — of the Tri-
bunal on Financial Settlement be-
tween India and Burma after sepa-

ration. 1548-86, 1942-67,

Presentation of the — of the Public

Accounts Committee. 1415-1547.

Question re—

Delay in the publication of the —
of the Tariff Board on the Glass
Industry. 85.

Feetham Commission — over the
occupation of coloured persons of
proclaimed land in  Transvaal.
6

Personnel and —. ete., of the Tariff
Board. 1874-81.

— and  recommendations  of the
cocoanut industry committee. 972,

— of Mr. K. P. S5. Menon on the
effect of the Marketing Ordinances
on Indian Settlers in East Africa.

781.
— of the Assam Flood  Enquiry
Committee.

— of the Burma Tribunal on the
Financial Adjustment. 1777.

— of the Indian Delegation to the
League of Nations. 1160-61.

— of the Tariffi Board on Protec-
tion to the glass industry. 1288-89.

— of the Tarifi Board on the Wool-
len Industry. 1081-82.

— on the Co-operative Movement in
India  submitted by Mr. M. L.
Darling. 491-82.

— on the Indian Company Law.
1295-96.

— on the question of the manu-
facture of locomotives in railway
workshops in India.

— on_the working of the Ottawa
Trade Agreement. 1292-93

— on the working of the scheme of
preferences resulﬁng from the
Ottawa Trade Agreement (laid on
the table). 1807

REPRESENTATION(S)—
Question 7e—

Direct — of Indians on the Fiji
Central Legislature. 427.

— from cerfain _ drivers of the
Moradabad Division, BEast Indian
Railway. 848.

— of Buddhists in the Archmolo-
gical Department. 1705.
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REPRESENTATION((S)—contd.
Question re—
— of Buddhists in Government
services. 1704-05,
— of the staff in the Electrical De-
partment of the East Indian Rail-
:;‘{;‘By in the Welfare Committee.

REPRESENTATIVE(S)—
Question re — to the Industries Con-
ference. 1798.

REPRESSIVE LAW(S)—

- Question re appointment of a Com-
mittee by the Congress Party in the
Assembly to enquire into and report
upon the administration of — in
Bengal. 848-48.

See also “Law(s)”.

REPRESSIVE LEGISLATION—
Question 7e Indisn and  European
- Associations consulted about the
extension of —. 605.

SCUE OPERATIONS—

- Question re enquiry into the allega-

tions of discriminations  between
Indians and Europeans in the matter

of — and salvage — in Quetta. -
1632 x :

168566,
Progress of suzar — in India. 1055,
— “conducted under the Lac Cess
Committee. 1303-09

RESERVATION—
Question re — of a cerfain percentage
in Government service for the
Assamese. 162324,

RESERVE BANK OF INDIA
Question re—
Allotment of certain shares uf the
— to the emplovees of the Tmpe-
rial Bank of India. 417 E
Communal compesition of the siaff
3

RESIDENT(S)—

Question 7e refusal by the Nazul
Officer, Delhi, to accept money from
the — of Naiwala, XKarol Bagh.
1616-17.

RESIDENTIAL ACCOMMODATION—
See ““Accommodstion”,

countries of their
of the League of
Nations.  1779-80. i
— of the nominated members of the
Lahore Cantonment Board. 221.

RESOLUTION(S)—
Question re—

Action taken on the — adopted at
the Conference of the East Indiam
Railway Employees’ Association.
543,

— passed at the Tndian Deck Pas-
sengers Conference held at Viza-
gapatam. —

— passed at the meeting of the
Rangoon Postal Union. 1403,

— passed or rejected in the Lahore

of the International Labour Con-
ference concernine employment of
women during night. 14857
Reduction of import duty on carbom §
blocks.  997-1000.

RESPONSIBILITY(IES)—

Question re duties and — of the crew
svstem in the Howrah and Lucknow
Divisions. East Indian  Railway.
120.

f x i
RESOURCE(S)— :
Motion for adjournment re allocation
of certain — between the Central
and Provincial Governmenis. 1194
7. 1921, 151013 #
Question re enquiry inic the Fiman-
cial — of the Provioces c= the eve
of the New C;.n:ﬁw.”lm
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RESTRICTION (8)—
Question re—
=g unpon,, into India. 15-17.
— on the import of Indian goods
into Italy. 10-11,

RESULT(S)—

Question re—
Delay in the declaration of — of
Accountants’ Degree

Examination. 1804.06.
— of the Ottawa Trade Agreement.
1 5

RETIREMENT—
= Question re compulsory — of persons
2 who haye completed 25 years of their
permanent service. 1597,

RETRENCHED EMPLOYEE(S)——
See “Employee(s)”’.

RETRENCHED PERSONNEL(S)—
See ‘‘Personnel(s)”.

RETRENCHED STAFF(S)—
See *‘Stafi(s)”.

RETRENCHMENT(S)—
Question 7e
t

m\ UE(S)—
Q

uestion 7e—
Amount _ credited to Railway —

dent Fund etc., and income and
disbursements of the Si Benefit
Fund of each Railwa; 6-30.
Difference in the customs excise
1883.

REVISION—
Question re — and  classifieation of
transported onm  railways.

goods
1681-92.

under fines, forfeiture of Provi-

RICE—contd.

Question re— 3
Enquiry into the production and
trade of — in the Madras Presi-

dency. 690-91.

Preference for Indian — in British
iya and Ceylon and for Indian
paddy in Gbe United Kingdom.

- 115758, ’-
Resalt of the imposition of an im-
port doty on broken — and pro-
hibition of imports of _ from

Sizm, Indo-China, etc. 792-83.
—, broken- — and paddy imported
into India from Siam_  Indo-China
and Rangoon. 1164-65 1183-85.

RIVER SURVEYOR(S)—
Question 7¢ appointment of non-
Indians as Probationary Assistant
— in the Calcutta Port Trust. 488-
89.

ROAD(S)—
Election of a Member to the Standing
ittee for — 434

Mot re election of s member to
serve op the Standing Commitiee
for —. 136.

Question 76—

Constroction of — in Assam. 964-
85,

Empk of a walchman on the
Shedrah Lakin — Level Crossing
of the - Madras and . Souathern
Malhratis Railway. 24

Utilisation of the Pctml Fond for

development of —. 186667,

a bda at the railway

near Agra Canton-

station on the Agra-Jognar

—. 1026-27, 1638.

ROHILKUND—
~ Question

Want

ROHILKUND AND KUMAON mm-’
WAY—
See “Railway(s)”.

ROLLING STOCK——
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ROUMANIA—-canM
Question re—
Restrictions of Indian imports into
—, Italy and Germany. 602-93.
Trade treaties with = Italy and —.
957.

ROUTINE DIVISION—

Question re¢ promotion of a clerk of
the — to the second division in the
Departments of the Government of
India. 114,

‘ROUTINE DIVISION CLERKS—
See “‘Clerk(s)”.

ROYAL COMMISSION ON LAEOUR—
Question 7e legislation for: the collec-
tion of statistics as recommended by

the —.. 1708.

ROYAL INDIAN MARINE—
Question re—
Expansion in the — and facilities
for the training of Indians. 404.
Sei;chon of “Duﬁerm" Cadets from

e —. 517

“RULE(S)—

Question 7e—
pplication of Funds 1550 5
the Indian Railways Conference

Association staff.

Depreciation fund — of State Rail-
ways. 49.

Non-observance of Fundamental —
in the Office of the Indian Railway
(‘onference Association.  Delhi.

181.

Notification of the — regulating the
discharge and dismissal of State
Railway non-gazetted servants to
the East Indian Railway em-
ployees. 42-43

Option to elect new leave — to the
staff on the North Western Rail-
way. 88.

— for allotment of Government
guarters in Simla. 1620.

— for the refund of missing or lost
currency notes. 1784-85.

— - governing - the allotment of
quarters to the employees of the
Government: of India Press, New
Delhi. 1038.

-RULING(S) BY MR. DEPUTY PRE-
SIDENT (MR. AKHIL, CHANDRA
DATTA)—

Personal Explanation—

An Honourable Member, who has
not at all spoken alresdy in the
~ debate, cannot; offer a — in reply fo

~  another’ Member’s speech he will
be entitled to make a speech. 668.

RULING(S) BY MR. PRESIDENT
(THE HONOURABLE SIR ABDUR
RAHIM)—

Bill(s)—
The motion re the Criminal Law
A d Bill di d and
decided upon previonsly in the
same Session and the motion re
the Indian Criminal Law Amend-
ment (Repeal) Bill do not raise
substantially an identical question,
136.

1136.
Demand(s) for Supplementary Grant(s)—
Broad questions of policy and gene-
ral principles cannot be discussed
1825, 1826, 1830,
1831, 1837.

Questions -of principle, cannot  be
discussed on a ——. > i
Miscellaneous—

An Honourable Member is perfectly |

entitled, if he is attacked, to
defend himself. If it is found
necessary to point out that an
Honourable Member, who made
the charge, made it recklessly or
without evidence or without any
reference to facts, he is entitled
to point that out. 1733, 1734.

G on the foreign policy or on
the foreign powers cannot be made.
263, 264, 265, 270, 271,

Honourable
to make
Courts.

Honourable Members should noi repeai
what has already been said. If the
matter has been debated in connee-
tion with the Bill under discussion,
or with another Bill, it makes no
difference. 1720,

Incidents in_Indian tes should nob
be referred to. 655.

Tt is not the proper

reflections on the High

parliamentary

behaviour to be constantly inter-
rapting.

Occupants of the Official Box should
not cheer.

There has been no breach of privilege
by the Criminal Law  Amendment
Bill having been communicated fo
a section of the Press before the
motion for leave to introduce it was
made in the House. 147.

When the leader of a party sends
notice of an adjournment motion
and subsequently withdraws it with-
out giving any proper explanation
for doing so another Honourable
Member of the same party cannot
move the motion notice of which
was sent subsequently. 1313.

Members are not allowed 1
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RULING(S) BY MR. PRESIDENT
THE HONOURABLE SIR ABDUR
AHIM)—contd.

Motion(s) for Adjournment—

On —, matters involving 1egn!lahon
cannot be discussed.

Question(s)—

A big question of policy cannot be
answered by — and answers; it
can more appropriately be discuss-
ed on the budget. 5

An Honourable ~ Member is * not
required to give information, but
he should put his —, 290,

If the answers to — given in the
Conncil of State have been already
published and made aval]nble to
Honourable Members there is no
reason why they should be repeat-
ed in the Legislative Assembly

p again. 1300.

Questions and Answers—

Any comment or criticisms, made
after a question has been answered
cannot be treated as part of the
proceedings and such = comments
should mot be emhodied in the
published proceedings. . 1694,

There coan be no reflection made by
any Honourable Member on any
Resolution passed by the Honse.

1703.

LLOWANCE—
P

NG SHED FOREMEN_
e tr of Lo

motive

continuous workers
Indian Rallway. 542,

BI'\\I\ STAFF(S)—
R.Sce “‘Staff(s)”.

RUPEE(S)—
Questmn 7~ effect of the rise in the
price of silver on the — 1039.

RUPEE LOAN—

‘ RUPEE PAPER—
V Question re conversion of India Ster-
ling Paper and —. 5.

RURAT, CREDIT DEPARTMENT—
Question 7e development of the — of
the Reserve Bank of India. 867-68.

RURAL DEVELOPMENT —
Quesnon re—
for the ilisation of the
grant for — in ‘the Punjab. 1050-
51,

RURAL DEVELOPMBNT—contd.
Question 7e— R
Schemes for — received 'from the
é’zovmem} Governments. 492-

Schemes for — Work. 777-78.

RURAL LIBRARY (IES) _
See’ “‘Library(ies)”.

RURAL RECONSTRUCTION—
Question 7¢ proposed diversion by the
Madras  Government of the grant
from the Petrol Fund towards —.
1865.

RURAL UPLIFT
Question re—
Distribution of the grang for —.
1408-09. "
Prgggramme for — in Madras. 1867

S

SADAR BAZAR—

Question r¢ amount given to the —
Municipal Committee from
the Cash Balance in the Canton-
ment Fund, Ambala. 209.

SAFETY INSPECI'OR(S)—
See  “‘Inspector(s)

SAHUKARA ACT—
See “Punjab’ — under “Act(s)”.

SAKSENA, MR. MOHAN LAL—
Criminal ‘La

w  Amendment Bill—
Motion to ider. 436, 550, 816,
832,
i imi Law Amendment
(Repeal) Bill—

Motion to consider. 1138.
Consids zhm.of C]me 2. 1760.

Juestion Te— S

Affairs in the Cellular Jail, Anda-
mans, under the present
Supermteuden; 1591 92, 1595 by

the Congress Party in tha
Assembly to enquire into_ and
report upon the ndminmtrahon of
Represslve Laws in Bengal.

4.

Books! for prisoners in the Cellular
Jail, Andamans.

©Cancellation of  the pnsspm-t of

Mr. Masani of Bombay. 1407.

Certain  * particulars in’ connection:

! with State Prisoners at present

confined in India. 231.
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SAKtSENA, MR. MOHAN LAL—
contd.
Question re—

Comzplaints by prigoners in the
Oeltular Jail, Andamans, ~against

_the treatment of Dr. Todd. fEBB

Countries restricting the free flow of
gold. 1

Degradation of persons who fail to
pass the Refresher Courses of
the Chandausi _and Asansol rail-
way schools.  76.

Demotion of certain drivers on the
East Indian Railway. 76.

Dissatisfaction among Indians  in
Fiji due to the proposed change in
the system of representation in
Municipalities  and “the Legis-
lative Council. 847-48.

Distribution of the grant. for rural
uplift. 1408-09.

Gold exported from India = since
England  went off the Gold
Standard.  1409.

Grant of general amnesty to poli-
tical prisoners before the introduc-
tion of new constitution. 1407.

Hardships of  prisoners in the
Cellular Jail, Andamans. 1410-12.

ition of ohibitive import

& PrO
“duty on Zanzibar. cloves. 846.
InsZB;ctious regarding  passports.
1407.

Introduction of the ballot system of
voting. 1409. :

Laws restricting the liberty of the

s. 1406

T . .

Lifting of ban from the Khudai
Khidmatgar and other Congress
organizations in the North-West
Frontier Province. - - 1627-28.

Newspapers punished for adversely
commenting ~ on Government's
policy in Quetta. - 1405-06.

Newspapers subscribed  for the
prisoners in the - Cellular Jail,
Andamans. 5

Prisoners convicted in connection with
the Civil Disobedience Movement
not. yet released. 1407,

Promotions to administrative grades
on the East Indian Railway.
1899-1900. 2

Protection of Indians in Abyssinia.
1595-86.

Provision of facilities for out-door
games in_the Cellular Jail, Anda-
anans. 1591,

Publicity given to the part-deli-
vered speech of the Law Member
on Mr. B. Das’s Indian Criminal
{;gx;» Amendment  (Repeal) Bill.

Racial discrimination in the supply
of uniforms and _occupation of
quarters, etc., in the Moradabad
Division, East ilway.
76-77. s

SAKSENA, ' MR. MOHAN LAL—
concld.
Question re—

Refusal of permission to — to_visit
the Cellular Jail at Port Blair.
699-702, 761-64.

Representation from certain drivers
of the Moradabad Division, East
Tndian Railway. 848.

Return of Mr. Subhash Chandra
Bose to India. 1408.

Safeguarding of the interests of
Indians in Zanzibar.  846.

Scale of diet  given  to certain |
prisoners in the Cellular . Jail,
Andamans. 1587,

Supply of morning tea to prisoners
in_the Cellular Jail, Andamans.
1586. 1

Treavy of commerce and navigation
“betweer. Great Britain and Zanzi-
bar. 846.

Unemployment. problem.  850-52.

Question (Supplementary) 7re—
Amount rased n  lIndia by sub-

scriptions for the Silver gubilee
Celebrations. 297.
Countries with banned or restricted
‘imports from India. 5
Detachment of British troops sta-
tioned in certain Bikrampur vil-
lages in Dacca. 177, 178, 179.
Position of Indians in Zanzibar.

Refusal of permission to — ‘to.
visit the Cellular Jail at Purté__
. T64.

State Prisoners in the Central Pro-

vinces Jails.  1392. i

Resolution 7¢ position of Indian 4
nationals settled in = Zanzibar.
1228-31.

SALARY (IES)—

Question re—

Average — emoluments and ex-
penses on the education of the
children of British and Indian
soldiers. 1889-90.

i of the Indian Railways Con-
ference Association Staff. 196-

SALOON(S)—
Question r¢ — and Inspection
Carriages on each Railway. 977.
SALT—

Question re-—

Concession of collecting or making
— in  certain  talugs of the
Madras Presidency. 525-26.

Factories  working under the
monopoly system of manufactur-
E'é% — 1n the Madras Presidency.
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SALT—contd.
Question re—
Non-reduction of the excise duty on

— manufactured from sea-water.
294.95.

BALT (ADDITTIONAT.
DUTY) ACT—
See “Act(s)’.

IMPORT

SALT ADDITIONAL IMPORT DUTY
(EXTENDING) BILL—
See “Bill(s)”.

SALT MINES(S)—
See ““Mine(s)"".

SALT TRADE—
Question 7e — of Madras. '524-25.

SALT WORKS—
Question re reopening of — in certain
gé:’;ces in the Madras Presidency.

SALVAGE—
Question re — of property at
Quetta after the earthquake. 715-16.

SALVAGE OPERATION(S)—
Question re enquiry into the allega-
tions of discriminations  between
Indians and Europeans in the
ter. of rescue and — in Quetta.

SANCTION(S)—

Question r¢  refusal of — by the
Governor General for the introduc-
tion of a Bill to amend the Bombay
Port. Trust ‘Act. 42527

SANNAMANGALAM CHOWKI—

_ Question 7e hardship = caused to pil-
grims attending the Kanduri festi-
val, i\ﬁ;ggre, by the Customs Officers,

SANT SINGH, SARDAR—

Code of Criminal Procedure (Amend-
ment) Bill—

Presentation of the report of the
Select Committee. ?

Criminal Law Amendment Bill—

Motion to consider. 434-36, 657-67,
671, 815, 818.

Expressions of regret on the deaths
of Sir Basil Blackett, Sir Deva Prasad
Savvadhikary, Lala Fakir Chand
and Haji Abdulla Haji Qasim. 5.

Indian Criminal Law Amendment
(Repeal) Bill—

Motion to consider. 1140, 1728,
1729.

Motion for adjournment re despatch
of troops from  British India to
Addis Abbaba (Abyssinia). 269.

SANT SINGH, SARDAR—contd.
Question 7e—

Abolition  of the India Store De-
partment, London. 40-42.

Accommodation for officers and
lstaﬁ in New Delhi and Simla.

Alleged  discrimination against
Indian products by British con-
cerns in India. 161-6LZ.

: o i ;i

Py of a

expert i England for India.
1091-92,

Appointment. of apprentice perma-
nent way  inspectors on  the
Eastern Bengal Railway. 114,

Appointment of the President of the
New Delhi Municipal Committee.
1106-08. :

Band at the Connaught Place, New
Delhi. 1101-02,

Budget. of- the New Delhi Municipal
Committee.  1105-06.

Compulsory contributions from the
North Western Railway employees
to Indian Institutes. 1098.

Contractors in the Central Public
Works Department. 1108-09,

Education of Indians in broadcasting
technique. 1093,

Electric meter rent charged in New
Delhi, 11089-11,

Employees failing in _night vision
tests on the North Western Rail-
way. -1100-01.

Holidays in the Government of India
Secretariat. 1624-26.

Income and expenditure of the New
Delhi Municipal Committee. 1102-

03,

TIndian Broadcasting Seryice. 1092-83.
Inquiry into the conduct of an
%nperial Service Officer. 975
Lease-hold land in New Delhi. 1103-

04
Office  of the Civil Aviation in
India. 096.
Overhauling of the Tncome-tax
- system of India.  162-63. L
Payment of the rent of land by
lease-holders i Delhi, 1111,
Permanent Way Inspectors on the
North Western Railway. 975-76.
Power in the aerial of the Dethi
Broadcasting Station. 1083 =
Private houses rented for certain
offices of the Government of India
in Simla. - 1085. £
Purchase of articles required by the
Military Department. -60.
Purchase of articles required by the
Railway Board. 5
Racial discrimination on the North
‘Western Railway. 1098-1100.
Reskoning of seniority on the North
Western Railway. 1097-98.
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SANT SINGH, SARDAR—concld.
Question re—

Recruitment of Sikh Khatris in the
Indian Army. 1097.

Refusil of permission to certain
persons to enter Quetta for afford-
ing relief to the  earthquake
sufferers. 707,

Sub-divisional officers and Assiztant
Garrison Engineers in the electri-
cal and mechanical engineering
branch in the Army. 1035-36.

Saperintending Engineer of the Cen-
t{a] Public orks Depnrtmant

1

04-05.
Value of imports and
exports to, the Umted ngdom

160-61.
Question (Supplementary) re—
Article in the Sind Observer entitled
“Power-Alcohol’’. 1294.
Distress_of Quetta merchants. 1906.
State Prisoners in defferent pro-
vinces.  1390-
Resolution 7e mannfacture of loco-
motive recll(uu'ements in State Rail-
way Wm' shops.

SARDAR(S)—
Question re allowances paid to the
tribal — of Baluchistan. 298-303.
SARMA, MR. R. 8.—
Criminal Law Amendment Bill—
Motion to consider.  648-53.
Question  (Supplementary) re—
Contributions made to the League of
N&hons 1778.

SARVADHIKARY, SIR DEVA
PRASAD—

Exx§ essions of regret on the deaths of
e Blackett, — Lala
Haji Abd:

Fakir
and ulla,  Haji
Qasxm 2-8. =
SATHANA—
Question 7e produce of the land of the
Istimrari area = of —  Ajmer-
Merwara. 108

SATYAMURTI, MR. S.—

Consideration of  the Beporb of the
Ps;ﬂalm Accounts Committee. 1969,
197

Consideration ~ of the ' report of the
Tribunal on  financial = settlement
bétween India and Burma after the
separation: 1569, 1585, 1943.

Criminal Law Amendment Bill—
Motion to consider. 447, 443-68, 473,

474, 553. 558, 559, 551, 809, &I0,
814 815, 816, 817, 818 820, 821,
823, 894, 825, 828, 832
34, 819, 920, 921, ©23, ‘924,

SATYAMURTI, MR. S.—contd.
Criminal Law  Amendment Bill (As
recommended)—

Motion for leave to introduce: 1059.

Demand for supplementary grant in
respect of—

“‘Expenditure on the development of
Broadcasting met from the fund.”
1823, 1824, 1825, 1826-30, 1840.

Expenditure on the development . of
Civil Aviation met from the fund”’.
1818-21, 1822.

”Miscellmwous 1841-47, 1857, 1924-
33, 1935, 1936, 1937, 1938,

Election of Members to the Select Com-
mittee on amendments to Stunding

Orders. 1012.

Indian Coffee Cess Bill—

Motions to consider, to ecirculate and
L%Glzx!m to Select’ Committee. 1655,
1662.

Indian Criminal Law Amendment
(Repeal) Bill—
Motion to  consider. 1119, 1136,

1137, 1142, 1143, 1144, 1145 1146
1147 1732 1735 1734
Consideration of Clause 2.

Motion for adjournment re—

Bombing of women and children in
the Trans-Frontier villages by the.

1764.

Indian Army (Air Force). 386,

387.
4 of troops from British
to Addis Abbaba

(Abyssinia). 265.

Lack of discipline in certain soldiers
at Jubbulpore. 232-34.

Prohibition of the convener of the

Congress Assembly Party Commit-

. tee re detenus to enter into certain
places in Bengal. 128.

Refusal of permission to Mahatma
Gandhi and Babu Rajendra Prasad
to enter into the earthquake area of
Quetta. 127.

Rioting  of British soldiers
at Jubbulpore. 126-27.
Point of order as to whether there can

be a discussion on the principle of &

Bill upon a consideration of a clause

after the principle and the real object

of the Bll¥ has already been disc

threadbare upon the motion for con-
sideration and when no  amendment
has moved or  even given

notice of. 1764.

Foint of order raised . by — as to
whether an Honourable Member can
make - a serious personal  charze
against another Honourable Member.

21733,

stationed

-

-~
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SATYAMURTE, MR. S.—contd:

Point of order raised by — as to
whether there has not been a breach
of privilege of the House inasmuch as
the contents of a Bill (ie., the
Criminal Law Amendment Bill) were
communicated to a section of the
Press before the motion for leave to
introduce it was made in the House.
144-47.

Question re—

Abolition of the existin% franchise
enjoyed by Indians in Fiji. 609.
Accommodation allowed to  a deck
passenger in the Coastal Passen-

er Steamers. 778-79.

Administrative staft appoint-
ments held by Indians in the
Indian Medical Service. 1174,
1176.

Agreement - with  the Kathiawar
States about Customs. 961-62:

Allegations of looting, etc., against
the soldiers at Quetta after the
earthquake. = 1085:87.

Allocation of assets and  liabilities
between the New Orissa Province
and the Government of Madras.

783.

Allotment of certain shares of the
Reserve Bank to the employees of
the Imperial Bank of India. 417.

Amalgamation of _ the East Indian
and  Eastern, Bengal Railways.

*Amendment of the Indian Com-
panies Act.  409-10.

Amendments of the Government of

India Bill in the House of Com-
mons regarding the Princes and
the Federation. 689.

Application of a system of control
g over imports by the Japanese
| BN Trade Council. 691-92.

e Applications for  protection of

industries, - 401-02.

Appointment of a * Board of non-
official visitors to the Andamans.

609-11. -
Appointment _of Delimitation. Com-
mittees. 617 ST

Appointment  of Tndisns a8 Chair-
men of Port Trusts in India. 1694,
1695, 1696.

Article entitled ““The Civil Service
Bomb"” in the  Amrifa = Bazar
Patrika. 608-08.

Article in- the- Amrita Bazar Patrika
about: the Faqir of Alingar. 534-
35.

Article in the Sind Observer entitled
“Power-Alcohol™”. 1283-95.

“B” Grade Controllers promoied to
relieving guardship on the East
Indian Railway. 1633-34.

SATYAMURTI, MR. S.—contd.
Question re— Pt
Bill in connection with the Federal
Railway Authority and setting up-
of Provincial Public Service Com-
missions,  780-81.
Cancellation of the Passport of Mr.
Masani of Bombay.  1697.
Committee for the classification of
Railway Goods.  607-08.
Clonstituti ¥ Tariff

of a p
Board. 84244,

Consumption of ‘Indian linseed in
Great Britain.  606-07.

Contract for the construction of the
New Howrah Bridge. 1631-32
Conversion of India Sterling Paper

and Rupee Paper. 1285,

(fost incurred by the Government of
India in the ‘transport of British
troops and officers. = 402-03.

Cost of India’s delegation to the
International Labour Conference
and the League of Nations. 399.

Creation of an additional post of
Secretary in the Finance Depart

. 817-18.

questions -~ relating to the

Kathiawar and Maritime States.

Damage by earthquake and rebuild-
ing of Quetta. 7983-95.

Defamatory passages about -Indians
in a publication entitled ‘‘Souvenir
Programme of Malayan  Celebra-
tions™. 615-16. e

Delay in the declaration of results of
Registered  Accountants’ Degree
Examination. 1804-06.

Delay in the - publication "of the-
Report of the Tariffi Board on
the Glass Industry. 784-85.

Demand and forfeiture of securities’

“of mewspapers. 1626-27.

Demand for Indianisation of Indian-
Port Trusts. 1083-84.

Denutation in London of Mr. E. C.
Mieville, - Privat 2

Differences between European and
Tndian Members of the Indian
Medical Service in the matter of
rayment of railway fares, 786.

Digabilities of Indian' residents in-
Singapore.  408.

Disabilities of Indians in Zanzibar.
1050,

Disabilities suffered by match manu-
factorers in British India. 538-40,

Diserimination against Indians by
the Kenya Government. 689-90.

Dispute between the Mysore Gov-
lseigu'nem. and the Government of
Madras re Cauvery waters. 1083.
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SATYAMURTY!, MR. S.—contd. SATYAMURTI, MR. 8.=contd

_ Question re—

Effect of the fixation of import duty
on broken rice. 536-38.

Election to the All-India Medical
Council. 1173, 1174.

Enquiry into Central and Provincial

inances. ~ 1715-16, 1717, 1718.
Enquiry into the allegations of
iscriminations between  Indians
and Europeans in the matter of
rescue and salvage operations in
Quetta. 1632.

“Enquiry into the Financial Resources
of the Provinces on the eve of the
New Constitution. 1690, 1691.

Enquiry  into.  the  Income-tax
system in India. 1689-90.

Enquiry into the production and
trade of rice in the Madras Presi-
dency. 690-91.

Establishment. of a German auto-
mobile factory in Bombay. 600.
Establishment of a London Branch
of the Reserve Bank of India.

411-12.

Retablict of an Institute for
Animal and Human Nutrition Re-
“search. 1685, 1686.

Excise duty on steel. 791-92.

‘Expansion  in the Royal Indian
Marine  aund facilities  for the

ining of Indians. 404. :

Experience required for
Express and Mail Trains on the
East Indian Railway. 1633
Facilities asked for from
ment by mTlBﬂ Automobile Fac

Fall in railway earnings. 104788

Fectham CM”; —;i nfr’;m"k on t._ef
occupation of ﬁ‘ DS O
696. : =
1 =

“Financial adjustment for the crea-
tion of the new Provinces of Orissa
and Sind. 599-600.

Formation of cofiee pools in Kenya
with a view to drive out the
Indian settlers. 962.

‘Gold exported from India since
England went off the Gold Stand-
ard.  596-98.

‘Government’s policy with regard to
the tribes on the North-West
Frontier. 532-34, 1688, 1689.

“Governor General’s hreeomm];nndatium
with regard to the supplementary
demands under the General and
Railway Bud, 416-17.

Grievances of Indians domiciled in
South Africa. 781-83.

Hardshi; w;(useg to fpil,gmn.s 1;tiemt
ing # anduri festival, Nagore,
{;gthe Customs Officers, Snnggm-

angalam Chowki. 1088

Question re—

Higher import duty on foreign
paddy in the United Kingdom.
053-55.

Higher offices held by Indians in
e Government of India Secre-

tariat. 603-04.
Imposition of duties on. personal

effects carried by passengers from .

Ceylon to India. 1169-70, 1171
Inclusion of provisions for a Statn-
tory Railway Authority in the
Government of India Act.  310.
Inconvenience caused to ian pas-
sengers on account of European
soldiers travelling in ordina
second ¢ compartments. 69?

94,

Indian and European Associations
consulted about the extension of
Tepressive legislation. ~ 6056.

Indian and European Officers work-
ing in the Finance Department.
1692. 3

Indian exports and imports and
India’s trade position. = 601-02.
Indian Trade mmissioners in
foreign countries.  1078-80.

Indian victims of South African
floods.  1299.

of the Gov of

India Secretariat. 694-95.

Interview for promotion of *“B”
grade guards on the East Indian
Railway. 1634,

Tssue price of the latest Rupee
Loan. 1630.

Italo-Abyssinian dispute.  205-07.

Mannfacture of Aeroplanes in India.

.\Ialltx‘faéturc of guns in Indian
Ordnance Factories for the use of
the Indian Army. 1687, 1688.

Manufacture of Locomotive Boilers ;
and Tocomotives in India. 1702,

1703, 1704.
Mints at Calcutta and Bombay.

406-07.
Murder of Khan Saheb Zangi Khan
of Maddakhel, North-West Front-
Negotiations for a irade agreement
with Camdfa 415];?.
Negotiations for a trade agreement
evgr?:h the Irish Free %(a:e. 414-15.
Nepotaati =

for the
Trade Agreement. 418-20.
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BSATYAMURTIE, MR. 8.—conid.
Question 7e—
Negotlatlons for Trade Agreements
with the In;% Free State, Canada

nnd taly.

with the Shi i tribe
on the North-West Frontier for
a friendly agreement.

New type of aeroplane for opera-
tion mn India. -45.

Officer on  Special Daut; in the

forms Office. i7§.

Offizial watch over news and edi-
torial comments in newspapers
relating to the Quetta earthquake
disaster. 5-46.

Organisation of sugar ‘industry. 612-

Ont]ay on the Imperial Council of
Agricultural Research.  310-1L.
Paragraph in the /Indian Finance
entitled:  ““Clive - Street Gossip’.

1299-1300 :
Passage of German aeroplanes over
India. 407-08
Personnel and other details of the
Delimitation. Committee. 89.
Personnel of the Indian Lac Re
search Committee.  84.
Plight_of Indians in regard to the
clove trade in Zanzibar. 410-11.
Position in the North-West Frontier
Province. 1718.
Position of Indian
muonity in Kenya.

150203
West Frontier.
of Indians i Zanzibar

n the Norih.

e vxdu “regard to the clove ordinanc-

- es.b 503-94, =

ossi giving warnings to

the mlrz abcut impending earth-
11.

quakes

Preparations in India for a war. 602.

Prevarations in Tndia for a ‘war in
Eurépe.

Prevention of Cong-ressmen from
visiting Quetta. 845,

Progress of sugar research in India.
1055

Prohibition of certain imports from
Persia and Aighanistan into certain
paris of India.

Prohibition of Women from warlnng
underground. ~ 1686,

Promotion of certain Contmllers on
the East Indian Railway o
ing guardships. 1634.

Promotion to the relieving guardshi
on the East Indian Railway. 1633.

SATYAMURTI, MR. S.—contd. K%

Question re—

Proposal to estnbhsh a swldealu
. automobile industry in India. 613.
Pm&(’-]uon of Indians in  Abyssinia.

Protection of the interests of Indiam
traders in, Abyssinia. - 1291

Protest by the South African and
Na.tal dian Congress,
- certain sections of the hﬂnl
Dealers’ Licensing Law Amendment
Ordinance. . 1286-97.

Provincial Loans, 1052.

Purchase of stores made abroad. 412-
13.

Racial discrimination in the recruit-
ment of Assistant Surgeons im
the Indnn Medical Department.

R 1x1176 1297-99.

Railway ea;mngs

Raising of new loans. 613-14.

Rate-war between the British Indian
Steam anﬁmtmn Company and

the Agarwal Steam Nnvxgahon
Company.  594-96, 616-17,

Rate war in . the coasting trade of
India. 400-01.

Re-building of Quetta.  1084-85.

Reduction in India's. contribution te

the League .of Nations. _311-15.

Reform oi the Indian Insurance

La 1293.

Refi of permission to public or-
ganisations o gﬁﬂ io

fu:mu.gu&e -od:.)m-

‘Befnsaloxpanngm v-thdb
for Earthquake RBelief Work. 783-

“Renewal of the Trade Ttea&y with
l‘lu-key 1048.

Afr : =
Report of the Tariff Board on nro-
é:;chou to the glass industry. 1288-

Report of the Tariff Board on the
Woollen Industry.  1081-82.

Report on the Indian Company Law.
129596,

Report on the working of the Ottaws
fo Agreement. 1282.83.

Resolutions passed at the Indian
Deck Passengers Confercnce held
at Vizagapatam. 778-80.

Resolutions passed at the meeting of
theuRangoou Postal Union. 1403.
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SATYAMURTI, MR. S.—contd.

Question re—

Restrictions of Indian imports into
R&ugg&ma, Italy and Germany.

Result of the imposition of an
import duty on broken rice and
prohibition of imports of rice
ggom Siam; Indo-China, ete. 792-

Results of the Ottawa Trade Agree-
ment. 693, 1046, 1082-83.

Return on the total capital cost of
New Delhi. 413-14.

Return on the total capital cost of
Sukkur Barrage. 414.

Revision and C%B,ssxﬁcutlon of goods
firﬁzgésported on Railways. 16981,

Revision of the Maximum and mini-
mum charges on the Indian Rail-
ways. 405-06.

Rigzhts of Indians in Zanzibar. 598-

Rise in the price of silver. 614-15.

Safeguarding of the interests of
Indians in Kenya, 591-93,

Sale of surplus stock of quinine.

Scheme for the utilisation of the
grant, for rural development in the
Punjab. 1050-5L.

Schemes for  Rural Development
Work. 777-78.

begg}s;na of British troops to India.

Slnppmi companies engaged in the
trade of India and Burma.

er Gcorge Schuster’s opinion about
the bombing of Indians. 45.
Statement of “the Japanese Amhassa-
dor in Bombay about the Indo-
Japanese Pact.

Stores  for Railways purchased
through the Indian Stores De-
partment. 1700, 1701-02.

Subjects of Iminn States'  against
whom proceedings have been taken
by Local Governments under the
Foreigners’ Act.  117.

Suggestion 7e imposition of a-pro-
duty on Zanzibar cloves

Sysf.em of nominations to the muni-
cipalities in Fiji. ~ 1052-53;

Tariff ~ Board enguiry
textile industry. 1055-57.

Terms  offered’ for the transfer of
British Service  Officers to the
Indian Army. .

 Trode  negotiation between the
TUnited Kingdom and Italy and
India. 604-05.

Trade  negotiations

countries. 1046.

into « the

~with other

SATYAMURTI, MR. S.—contd.

Question re—

Transfer of the Civil and Military
Administration of Gilgit to the
Government  of India. 962-63,
1632-33.

Transfers from the British Services
to the Indiap Army.

Treaty between the Sultan ‘of Zan-
zibar and Great Britain,

Tribal vendetta on the North-West
Frontier. 589-91.

Trouble on the Durand Line on the
North-West: Frontier.  605.

Visit of the Honourable the Com-
merce Member to Cochin, 1403-

04.

‘Walk-out by the Indian Members
of the Kenya Legislative Council.
1049-50.

Wound received by Mr. L, W. B.
H. Best, Political "Agent," in the
Malakand Agency. 534,

Question (supplementary) re—

Abolition of the India Store Depart-
meng. London. 40, 41.

Action taken against — newspapers
under the Indian Press (Emer-
gency Powers) Act, 1931. 342.

Affairs in the Cellular Jail, Anda-
mans, under the present Superin-
tendent. 1593, 1594, 1585,
Allegations against Bnhsh

oned : ubbulpore.
discrimination

6.

against
Indian products by British con-
cerns in India, 161 162.

Amount sanctioned to conduct the
case of Mr. Doran late Staff

All

Superintendent of the = Dinapur
i 170,

70.
P ns from Mahatma Gandhi
and Babu Rajendra Prasad for
permission to enter the earthquaka
area in Quetta. 1040.
of a broadcas'ing

Trust.
Appointment ‘of an Indian in place .

of the late Mr. A. C. Chatterjee,
a Member of the Information
Section of the League of Nations
Secretariat. 524.

Appointment of one Mr. Hogan a8
a Yard Master in the Traffic De-
partment of the Calcutta Porb
Trust. 487.

Baggage  free allowance for = third
class passengers from Ceylon to
India. 1163-64.

BumbayLancsshlre Pact. 1872.

British troops in India. 284.
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SATYAMURTI, MR. S.—contd.
Question (Supplementary) 7e

Cancellation of the passport of Mr.
Masani of Bombay. 861, 1384.

Certain  particulars in connection
with State Prisoners at present
confined in India. 231

‘Collection of Customs revenue by
the Government of India in
Kathiswar and other States. 1274.

Commission of Enquiry to settle the

urma-Yunnan Frontier.

‘Consignment of goods for Indian
import through Empire shipping.
981, .

Countries with banned or restricted
imports from India. 4.

Deficit in the Railway Bndg(‘ 429.

Detachment of British troops sta-
tioned in certain Bikrampur vil-
lages in Dacca, 177 17

Drivers in the Jhansi Division of the
Great Indian Peninsula Railway.
1301.

Effect of the Ottawa Agreement on
India and the' Dominions. 970.
Employment of Indian seamen on

British ships. . 532.

‘Expenditure on the inaugnration of
the New Constitution and the De-
limitation Committee. 1792.

Externed or exiled persons not
allowed to return to India. 983.

export of oil and oil
"Iiﬁlm to Grest Britain

1385, 1586
German  Government’s offer with
regard to the contract for the

Howrah Bridge. 1804.
Government's pollcv towards Com-
munism.
Growth and developmeni of indi-
geneous insurance business. 1168

69,

Tmporis from Tndia banned by
Roumania.

Indian Broadcasting Service. 1092-
93. =

Indinnisation. of services in Port
Trusts in India. 49081

Indo-British Trade Agreement. 1872-
73.

Instructions regarding  passports
1407.

Introduction of Reforms in the pro-
vinces. 1162

Lifting of ban from the Khudai
Khidmatgar and other Congress
organizations in the North-West
Frontier Province. 1627-28

Manufacture of petrol from conl in
India. 5

Negotiations with the Geekwar of
Baroda in respect of Kathiawar
ports.

SATYAMURTI, MR. S.—contd.
Question (Supplementary) re—
Negotiations with the princes in
léegard to the coming Federation.
0.

Newspapers punished for adversely
comment]ug on  Government’s
policy in Quetta. 1406.

Newspapers subscribed for the pri-
soners in the Cellular Jail, Anda-
mans. 1591,

Position of the Indisn trade im
Chinese Turkistan. 1379

Postal Mails sent by road motors
between Kalka and Simla. 1864,

Preference for Indian rice in British
Malaya and Ceylon and for Indian
paddy in the United Kingdom.
1158.

Programme  for rura]l uplift in
Madras. 1867,

Prohibition in Ttaly of the import
of goods from India and of

Indian insurance companies from

carrying on husiness. 1869.
Propaganda agai India through

films like ‘Bengali' ‘and ‘India

speaks’ in Europe and America.
102

Prnposnd diversion by the Madras
Jovernment of the grant from the
Petrol Fund towards rura]. Te-
construction. 1865.
Protection to the Indian Sermu“mrnl
TIndustry.
Pubhcuy ngen to the part-delivered
speech of the Law Member on Mr.
B. Das’s Indian Crimingl Law

Purcha: eel 1
by Indian Railways. 970.

Racial discrimina‘ion in the East
Indian Railway Hospital at
Tundla. 984.

Refusal of sanction by the Governor
Genml for introduction

of a
smcnd the Bombay Purl
M Act. :

Re-imposition of excise duty on
cotton. 1871-72.

Resignation by certain countries of

their membership of the Lesgue of
Nations. 1779-80.

Restriction of imports into India
17.

Restrictions on the import of Indian
goods into Italy.

Schemes  for Rural - Development
received from the Provincial Gov-
ernments. 513.

Selection of candidates for the
Indian- Research  Fund. 1180,
1181
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SATYAMURTI, MR. S.—concld.
Question (Supplementary) re—
Selection of delegates to the session
of the League of Nations. 1030,
1031. g
Smuggling of sugar
Tndia  from Kathiswar

into British
States.

State Prisoners in bad health. 1397,

State Prisoners in the Damoh Sub-
Jail in the Central Provinces.
1394, 1395. 2

Pransfers back to India of Indians
cerving in All-India Services and
cadres in Burma. 11

Resolution re— = g

Manufacture of locomotive require-
ments in State Railway ‘Work-
shops. 361, 362, 370, 371, 372.

Quetta Earthquake. 1355.

SAVING(S) BANK(S)—
See “Bank(s)”.

SCALE(S)—
Question 7e purchase of — by the
Railways. 175-T4.

SCALES OF PAY—
See “Pay’.

BCHOOL(S)—
Question re— . a
Appointments of the time-expired
apprentices of the Jamalpur Tech-
nical — to posts under the Chief
Mechanical Engineer and Chief
Plectrical Engineer, East Indian
Railway. 2 -
Degradation of persons who fail to
pass the Refresher Courses of ths
Chandousi and Asansol railway —.
6 :

76.

Ex-apprentices of Jamalpur Tech-
nical —, East Indian Railway.
111,

Transfer of control of the Railway
— of Transportation, Chandansi,
to the Agent, Hast Indian Rail-
way.

SCHUSTER SIR GEORGE—
Question re —'s opinion about the
bombing of Indians. 1044-45.

SCOTT, MR. J. RAMSAY_ =
Tlection of — to the Standing Advi-
sory Committee for the Tndian Posts
and Telegraphs Department. 3.

SCRAP VALUE—
Question 76 — on d d loco-

~ motives, coaching and wagon stock
on each railway.

SEAMAN (MEN)—
Question r¢ employment of Indian —
on DBritish ships. 531-32,

SEAT(S)—
Question re — in the third class cax-
;\lzgos on the South Indian Railway.

SEA-WATER—
Question re non-reduction of the excise
duty on salt manufactured from —

SECOND CLASS—
Question re—

Inconyenience caused to Indian pas-
sengers on account of European
soldiers travelling in ordinary —
compartments. 693-94.

Woater basin arrangement in some
of the bath-rooms of — compart:
ments on the Madras and Southern
Mahratta Railway. 1305-06.

SECOND DIVISION—

Question 7e promotion of a clerk o
the routine division to the — in
the Departments of the Government
of India. 114.

SECRETARIAT(S)— S

Question re—

Deputation in London of Mr, E. i

Mieville, Private Secretary to H:
Excellency the Viceroy, to examirne
the working of the. Cabinet —.
1058-59.

Higher offices held by Indians in
the Government of India —.
603-04.

Holidays in the
India —. 1624-26.

TIndianisation of the Government of
India —. 694-95.

Government of

SECRETARY (TES)—

Question re—
Creation of an additional post of —

ig the Finance Department. 417- |
18.

Denutation in London of Mr. E. C
Mieville Private — to His Excel-
lency the Viceroy, to examine the
working of the Cabinet Secre-
tariat. 1058-59.

SECRETARY OF STATE—

Question 7 —'s conception of political
offenders of the Civil Dischedience
class and -bomb-throwers. 852.

SECRETARY OF STATE FOR INDIA
IN COUNCIL—

Agreement between  the — and the

Reserve Bank of India. 13235

——
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SECURITY (IES)—
Question re—
didates For Lagislabive A bly
election who lost their —. 544-57.
Demand and forfeiture of — of

newspapers. 1626-27.
Fidelity — of Insurance Compamies,
224,

Payment, of interest on — amount
deducted from the pay of the
Railway employees, 1387,

Savings Bank Accounts and Govern
ment — held in custody of the
Accountant  General, Posts and
Telegraphs. 198.

SELECT COMMITTEE—

" Election of Members to the — on
amendments to Standing Orders.
1012.

.  SELECTION(S)—
tion 7e — of didates for the
Indian Research Fund. 1180-81.

SELECTION
MENT(S)—
Question 7e — in the Post Offices and

the Railway Mail Service. 223.

GRADE  APPOINT-

roof — in the Calcutta

Post Office. 199.

abolished or converted into time-

scale appointments in the Pos:
Offices and the Railway Mail Ser-
vice. 222-23

— in_certain Postal Circles. 199-
201,

S USENTORITY

Question re—
Promotion and — of the travelling
ticket inspectors of the Account

1 Fast Indian Railway. 121.
Promotion and — of the travelling

‘ ticket inspectors on  the East
Indian Railway. 123-24.

Promotion and — of travelling
ticket examiners and travelling
ticket inspectors of the Accounts
and Audit Depariment transferred
to the Operating Department of
the North- Western and  East
Indian Railways. 124.

Reckoning of — on the North
‘Western Railway. 1097-98,

— of subordinstes officiating in the
transportation inspector’s  grade
on the East Indian Railway. 93.

and Audit Department, transferred
to the Traffic Department of the

SENIORITY LIST(S)—
Question re— Y

— of assistant station masters on
the North Western Railway. 88.

— of ticket collectors and travelling
ticket examiners in the Moradsbad
and Luknow Divisions. 106.

— of travelling tickef examiners and
ticket collectors on the East Indian-
Railway. 108.

SENTINEL COACH(ES)—
Question 7e bringing of idle — from
certain railways to the Kalka Simla
Railway. 1863-64.

SEPARATION—
Question re movement for — of cer-
tain Indian border territories from-
other parts of Hindustan. 1609-10.

SERICULTURAL INDUSTRY_
Question re protection to the Indian
—. 862-63.

SERVANT(S)—
Question re—
Interest allowed on provident fund
deposits of railway —. 624.
Notification of the rules regulating
the discharge and  dismissal of
State Railway non-gazetted — to-
the Hast Indian Railway om-
ployees. 42-43.
Officers and — of the Trustees of
the Tndian Museum, Calcntta.
1182-83.

SERVICE(S)—
Question re—

Acceleration of the suburban — oa-
the East Indian and Eastern
Bengal Railways. 1032.

Burmans employed as Officers in-
certain  Departments and — in-
Burma, it 2

- Compulsory  retivement of persons-
who have completed 25 years of:
thely permanent —. £

Delay in the announcement of the-
appointments to the Listed posts
of the United Provinces Judicial:
— by the Public Service Com-
mission. 1388-99. .

Departments of public — directly
under the administration of the
Government, of India.” 109

Recrui in the hordi:
postal —. 1032, 1034-35.

Reservation of a certain percentage
in’ Government — for the Assam-
ese. 1623-24.

Transfers from the British — to the
Indian Army. .'617. %
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SERVICE CONDITION(S)— 3
Question re — of the East Indian
Railway employees. 45.

-SETTLEMENT(S)—

Question 7¢ Khewra Salt Mine —.
28-34.

SETTLER(S)—

Question re report of Mr. K. P. S.
Menon on the effect of the Market-
ing Ordinances on Tndian — in East
Africa. T8l

SHAHABAD DISTRICT—

Ques.ion 7€ withdrawal of the juris-
diction of the Income-tax Officer of
Patna from the income-tax cases of
the —. 1783.

:SHAHDARA—
Question e lease of land  between
Delhi and — to Mr. Waugh. 853-54.

‘SHAHI JIRGA—
Question 7e constitutional character of
the — and other Jirgas in Balu-

chistan. 304-05.
_SHAHIDGUNJE—
Motion for adiournment re—
Destruction of the — Mosque at

Tahore.
Firing by the military at T.ahore
over the — dispute. 343.

‘SHAM LAL MR.—
Indian  Criminal Taw Amendment:

(Repeal) Bill—

Motion to consider: 1118-32, 1727,
1728, 1731, 1732, 1733, 1734, 1737.

~Question 76—

Allowances given to Military Sub-
Assistant ~ Surgeons on tromsfer.
1598-99.

Amount given to the Sadar Bazar
Municipal  Committee from the
Cash Balance in the (Cantonment
TFund, Ambala. 209.

~Contract for selling sweets and other
eatables at the Ambola Railway
Station. 1782.

Control over the Agra canal. 37.

Discrimination against Indian Mili-
tary Sub-Assistant Surgeons. 1599

Promotions in the Indian Medical
Department. 1598.

Refresher course at Kob Takhpat.
37-38.

Responsibility of & supervising post-
master for the work done by his
subordinate clerks.

“SHAMOZAI TRIBE—
See ‘“Tribe(s)”.

SHARE(S)—
Question 7e allotment of certain — of
the Reserve Bank to the employees
of the Imperial Bank of India. 417.

SHAUKAT ALI, MAULANA—
Aligarh Muslim University (Amend-
ment) Bill—
Motion to consider. 254.
Consideration of clause 2. 255-58,
259, 260 261.
Motion to pass. 262, 27L.
Criminal Law Amendment Bill—
Motion to consider. 886-901,
Indian Criminal Low  Amendment
(Repeal) Bill—
‘Motion to consider. 1738-43.
Motion for adjournment 7e_despatch of
troops from British India to Addis
Abbaba (Abyssinia). 263, 267.
Question (supplementary) re—
Molasses produced in India. 1602.
Suggestion 7e imposition of a pro-
hibitive duty on Zanzibar cloves.
421,
Resolution 7e - position  of  Indian
nationals settled in Zanzibar. ' 1225-
26.

SHED FOREMEN
Question 7e treating of Loconiotive
Assistant Runni nbinuous
orkers on the E Tndian Railway
\"221‘ ers on il namar st w \z'

SHEDRAH LAKIN ROAD—
See “Road(s)”.

SHEODASS DAGA, SETH—
Question re grievances of the passen-
gers at _ Ghutku Station on the
Bengal Nagpur Railway. 2
SHER MUHAMMAD KHAN, CAP:
TAIN SARDAR—
Question (supplementoxy) 76— :
Tndian Army cadets and reframing
of the list of martial classes. 2L
Tndian  Military Service Family
Pension Fund. 423. :
Resolution re manufacture of loco:
motive requirements in State Rail:
way Workshops. 359.

SHIP(S)—
Question e employment  of Tndisn
seamen on British —. 531-32.

SHIPPING COMPANIES -
Question re — engaged in the coastal
trade of India and Burma. 1907.
See also “‘Company (ies)’".
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SHOP(S)— g
Question re Bania — in the Market
Bazar, Kasauli. 974-75.

SHORT TIME METHOD—

Question re non-sdoption of — of
spreading work, - in State Railway
Workshops. 83.
SIAM— -

Question 7e—

Result of the  imposition of an
import duty on  broken-rice and
prohibition of imports  of rice
from —. Indo-China, etc. 732-93.

Rice, broken-rice and paddy import
ed into India from — and Indo-
China. 1164-65.

Rice, broken-rice and paddy import
ed into India from — Indo-China
and Rangoon. 1183-85.

i,

SIDDIQUE ALI KHAN
SAHIB NAWAB—
Question re—

Communal  composition of inferior
establishment of the: Central Pub-
lic Works Department including
Central India and Rajputana, at
the end of 1934. 113.

Vacancies in the Engineering De

tof the Great . Indian
ay. 634-35, 1637.

KHAN,

SIKH(S)—
Question re recruitment of — Khatris

in the Indian Army. 1097.

SILVER—

Question et Hatialis

%« Effect of the rise in the price of —
on the rupee. 1039.

Prevention of the export of “— and

a_rise in its price. 705-06.

} Reduction in the price of == and

{ increase in the balance of !

in favour of India.  36-37.

=

Rise in the price of —. 614-15,
Sale of —. 1036-37.
Sale of — by the Government of

India. 1043-44.

SILVER JUBILEE CELEBRATION(S)
',_See “Jubilee Celebration(s)’”.

SILVER JUBILEE FUND—
Question re presées and - mewspapers
punished in connection with axticles
1l on the — or the Quetta Earthquake
Relief.  978-79.
See also “Jubilee Fund™.

ade

SIMLA—
Question 76—+ e
chommodation for officers and staff

in New Delhi and -—. 109394,
1185-86. <

Accommodation in  “B”.  type
quarters in —. 9.

‘Accoustics %f_ hé"As‘é,thlyj 58
: 4 ;

m —. g c
_ Allotment of Goyernment quarters
 fn —. 1801-03.

Allotment of Summer Hill quarters

—. 1861-62.

“B” and “C” ‘class  quorters in
Kaithu, —. 1620-2L.

Basis of allotment of * Government
quarters in —. 1619. 4

Different limit of pay for allotment
of  orthodox and  unorthodox
anarters in —. 1621-22.

Different principles for allotment of
Government  quarters: in = New
Delhi and —. 1618

Differential treatment in the .llob
ment of CGiovernment quarters in
New Delhi and —. 1617-18.

Facilities and comforts for Govern-
ment, servants ‘living outside lg'le

municipal limits in' —. *1611-

Free ance by - rail betw
Summer Hill and — and-allow-
ances of Army Headquarters staff.
1859:61.

(overnment ouarters in — occupied
hy the staff of the Public Works
Branch. 1618. acigp ettt I

Housereng’ allowsnce drawn by

persons sharing Government quai-
ters in —. 1618
Maximum assessed
quarters in
invested i

rent for Govern-
_the huilding of
}nd Delhi and
it paid on such debts. 1800
Private houses rented for certain
offices of the Giovernment of India
in —. 1095 :
Private houses rented for the Office
of the Tmperial Couneil of Agri-
cuiltural Research »nd the Reforms
Officeldn —. ~1186:87 et
Rent charged from Me ihers of the
Tndian Lerislature fo —quarfers in
. Snminer Hill -—; - 1619-20. 2
Residential accommodation for Gov-
ernment  servants in New
and —. 1610-11. s
Rules for allotment of Government
quarters in —. 1620. £
Shortage of Government quarters in
1613-14.

: 2
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SIMLA—contd.

Question re—
Water meter rent realised from Gov-
ernment - servants in New Delhi

and —. 1614-16.
SIND—
Question re—
Appeals  decided by the Assistant

Commissioner of Income-tax in —.

201-92.

Arrangements for
ministration of —.

Aasessment, of incomes of small
income-tax payers in —. 24.

Barrage Canals in —. 127273

Condition of potato growers in —.
8.

the future ad-
1273,

‘Construction of a railway line be-
tween Johi in the Dadu district
and other places in —. 8.

Financial adjustment between — and
Bombay. 1271-72.

Financial adjustment for the creation
of the New Province of Orissa.
and —, 589-600.

Income derived from small income-
tax and expenditure incurred in
its collection in —. 24.

Income-tax assessments re-opened in
—51 201,

Income-tax cases in — called for
review by the Commissioner of
Income-tax, Bombay. %

Performance of - marriages by the
people of — in the Khairpur Sta‘e
to evade prosecutions under the
Child Marriage R&stmint Act.

26-28.
Production of books a.nd Tegisters
by income-tax assessees in = and

fixation of minimum and maxi-
mum time-limig for the payment
of income-tax. 25:26.
Provident Tnsurance Societies in —.
‘Statement. of income-tax cases laid
- hefore the Court of the Judicial
Commissioner in —.

SIND OBSERVER—
Question re article in the — enfitled
““Power-Alcokiol”,  1293.95.

SINDHI(S)——
tion re alleged poly of non-
— in the Karachi General Post
Office. 305.

SINGAPORE—
Question re—
Disabilities of Indian residents in
408

China,
969.

Indians in Cochin Java,
Ceylon and —.

SINGH, MR. RAM NARAYAN—

Question re— :
Absence of waiting accommodation
for assessees in Income-tax Offices

in Bihar and Orissa. 856.
Applications made under section 30
;f the Indian Tncome-tax Act.
19.

Grievances of the Income-tax staff
in Bihar and Orissa.

Grievances of travelling ticket exa-
miners on the Enst Indian Rail-
way. 117-18; 231,

Tmposition of pennltlm under section
28 of the Income-fax Act in
Cuttock, Puri and Balasore
Circles. 120,

Post and Telegraph Offices in O.he‘

Chota Nagpur Divigion. 231.
7 Hegulmon of Tncome-tax assessment
in Bihar and Orissa. 856.
Report called for by the Commis-
- sioner of ‘Income-tax, Bihar and
Orissa, in appeal cases. 855-56.
Question (supplementary) re— :
Tifting of ban from the Khudal
Khidms r and other Congre
organizat in the North-West
Frontier Province. 1627-28.

SINHA, - MR. ANUGRAH NARA-

Question 76—
Eligibility of telephone operators to
pension.  1898.

T of Mr. Gokuld son
of Padarath Das,; by the Govern-
ment of Fiji. 1782-83.

Rules for the refund of missing or
lost currency notes.” 85.

Withdrasval .of the jurisdiction of
the  Income-tax Officer of Patna
from the income-tax cases of the
Shahabad District. 1783.

SINHA, MR. SATYA NARAYAN—
Question re—

Absorption of the permanent staff in
the Moody-Ward System on the
East Indian Railway. 223.

Allegations ageinst British soldiers
stationed at Jubbulpore. 7985-96.

Reconstruction of certain ' bridges
between Madhubani and Jayanagar
on the Bengal and North Western
Railway. 118-19:
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SIRCAR, THE HONOURABLE SIR
NRIPENDRA—

Central Provinces Courts (Supple-
mentary) Bill.
= Motion for leave to introduce. 642.
Motion to consider. 1063, 1064.
Motion to pass. 1064.
Code of Civil Procedure - (Second
Amendment) Bill—
Presentation of the report of the
Select Committee. 1197,
Consideration of the Report of th-
Public Accounts Committee. 1970.
Criminal Law Amendment Bill—
: - Motion to consider. 450, 454, 674,
679, 683, 734, 735, T36, 740, 743,

906-26.
Demand for supplementary grant in
respect of ‘‘Miscellaneous'. = 1842.

1843, 1847, 1848-49.

Election of — to the Select Committee
on the amendment of Standing
Orders. 1112,

Expressions of regret on the deaths of
Sir Basil Blackett, Sir Deva Prasad
Barvadhikary, Tala Fakir Chand and
Haji Abdully Haji Qasim. 2-3 7.

Indian Criminal Law Amendment
{Repeal) Bill—

Motion to consider. 1113-18.
Consideration of clause 2. 1760.
1761, 1763-64.
i Velgcles

(Axrnendment)

Motion consider. 1073
Jubbu'pore and Chhattisgarh Divisions
(Divorce - Proceedings =~ Validation)
Bill—
Motion. for leave to introduce. 1062,
Mo'ions to consider and to refer
to Select Committee. 1678, 1679,
1681, 1683.
Consideration of clanses. 1807.
Motion to pass. - 1808.
Motion for adjournment re—
Alloeation of certain resources be-
tween the Ccnﬂ'ﬂo;ﬁx—d Provincial
~_ Governments. 10-11.
-’Bb?h%nmz’ﬁ-of women and children in
the Trans-Frontier villages bv the
Tndian Army (Air Force). 380.
Despatch of troovs from British
Tndia to Addis Abbaba (Abys-
sinia). 264-65.
Interests of = Indians concerned
in Zanzibar, 433 639.
Lack of discipline in certain soldiers
a¢ Jubbu'pore. 234-36.
Prohibition of the convener of the
Congress ‘Assembly Party Com-
mittee 7e detenus to enter into
certain places in Bengal. 128.
Riotine of British soldiers s‘ationed
at Jubbulpore. 125 126, 127.

SIRCAR, THE HONOURABLE SIR

NRIPENDRA—contd.

Motion for leave to amend  Stand-
ing Orders. 1011.

Poinb of order as to whether there
can be a discussion on  the prin-
ciple of a Bill upon a consider-
ation of a clause after the principle
and the real object of the Bill has
already heen discussed threadbare
upon ‘the motion for consideration
and when no amendment has been
moved or even given notice of.
1761, 1763:64.

Point of order raised by Sir Cowasji
Jehangir as to whether the motion
re the Criminal Law Amendment
Bill discussed and  decided  upon
previously in the same Session and
the. motion re the Indian Criminal
Law Amendment (Repeal) Bill do
not raise substantially an identical
question.  1135-36. $

Point of order raised by — as to
whether an = Honourable  Member
can move a motion for adjournment
giving notice of it after the Leader
of his party has withdrawn the
notice of the motion which he sent
previously. 1311-13.

Provincial Insolvency  (Amendment)
Bill—

Motion for leave to . introduce.
147-48.

~ Motion to consider. 1067, 1068-69.
Motion to pass. 1069.
Provincial - Small ~ Cause  Courts
(Amendment) Bill—
Motion for leave to introduce. 148.
Motion to consider. 1064-65.
Motion to pass: 1065. -
Repealing and Amending Bill—
Mation for leave to introduce.
148-49.
Mation to consider.  1208-09; 1210.
Motion to pass. 1210, =
Statement of business by —. 157,
" 555-56, 993, 1412, 1684,

SITAMARHI— : x
Question re intermediate and ‘bhu'd
class  waiting rooms at — railway

station. 1188-89.

SMALL CAUSH COURT(S)—
See ““Court(s)”: :

SMOKE-CHIMNEY (8)—
See ‘‘Chimney(s)’

SOLDIER(S)—
Motion for adjournment re—
Tack of discipline in certain — at
~ Jubbulpove.  232-36. 7
Rioting of British — .statipned at
Jubbulpore. - 125-27.

12
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SOLDIER(S)—
Question re—
Allegations against British —
% stationed at Jubbulpore. ' 795-

Allegations of looting, ete:, against
the — at: Quetta after the earth-
quake. 1085-87.

Average salary;  émoluments = and
expenses on the education of the
children ‘of British and  Indian
—. 1889-90.

Baluchi Regiments and — employed
during the Great War. 1269-70.

Claims for promotions and prefer-
ggents of Assamese soldiers. = 965-

Inconvenience caused to Indian
passengers on account of  Euro-
pean’ — travelling " in ' ordinary

second class compartments. ' 693-
9.

“SOLDIERS THREE —

SPECIAL DUTY—
Question re Officer on — in tha Re-
forms Office. 1077-78.

SPECIAL FINANCIAL INQUIRY—
See. {‘Inquiry (ies)”.

SPECIAL TARIFF BOARD—
See “Tarift Board”’.

SPEECH(ES)—
Question re—
Publicity  given ‘to the part-deli-
vered — of the Law Member on
Mr. B. Das’s Indian  Criminal
égmow Amendment  (Repeal)  Bill.

— delivered to the Council of State
and the Legislative Assembly  hy
2H5i§ “Excellency the Viceroy. 1013

SRI PRAKASA; MR.—
Cinematograph (Amendment) Bill—

Question re army lent for p
the film —. 1896.

SOM, MR. SURYYA KUMAR—
Criminal Law Amendment Bill—
Motion to consider. 477.
Question re— A ol O
.. Recruitment in . the _subordinate
nostal service. 1032-34.
Recruitment of the qualified sons
and dependents of the postal em-
ployees in the Bengal and Assam
Postal Circle. ~ 1034,

SORTER(S)—
Question re Mail — in East Bengal
and ‘Assam.  635-36.

SOUTH AFRICA— ;
Question re grievances of « Indians
domiciled in —. 781-83. R

SOUTH AFRICAN AND NATAL

INDIAN CONGRESS—

Question re protest by the — against
certain sections of the Natal Rural
Dealers’ Licensing = Law . Amend-
ment Ordinance. 1296-97.

SOUTH AFRICAN FLOODS—
See “Flood(s)”.

SOUTH INDIAN RAILWAY—
See “Railway(s)?.

“QOUVENIR ~ PROGRAMME  OF
MALAYAN CELEBRATIONS’—
‘Question e  defamatory  passages
about Indians in a publication en-
titled —. 615-16, 1401-02..

niem.) Bill (Amendment of ~ sectin

51)—

Motion to  refer to . Select  Com-

mittee. | 272-75;

“Consideration ~of the Report of the
Tribunal on Financial Settlement
between - India- and Burma after

s ration. 1964.

hal Law Amendment Bill—

Motion to consider. 451, 459, 724,
729, 747, 834, 891.

TFactories (Amendment) Bill—

Motion: to consider. = 72

Indian Criminal Taw

(Repeal) Bill—
Motion to consider. 1138.
Indian Motor Vehicles (Amendment)

Amendment

ill—

Motions to consider and to refer to
Select Committes. 1206, 1072-75.

Jubbulpore and ~ Chhattisgarh  Divi-
sions  (Divorce Proceedings ™ Vali-
dation) Bill—

Motions to ‘consider dnd to vefer to
Select Comimittee, - 1679-80, 1681,
1682-83. £

Consideration of the Titlo and’ the
Preamble. 3

Question 76—
Contract - for
other eatables” at — the
Railway. Station. 1782.
_ Examination held at Chandausi for
the selection of candidates ~for

_ Assistant Station Masters’ Course

selling = sweets and
Ambala

543. -

Facilities for playing games outside
the jail compounds allowed to.
State Prisoners.  1932-83.

d Moti ider and:to referitos .
Selecti - Committee, 241-44." =
Code of; - Civil .-Procedure (Amend-

.
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SRI PRAKASA, MR,—contd.
Question re—

Hours of duty of ticket collectors
on the Jubbulpore Railway Sta-
tion. 1787-88.

Lavatories in the  third . class
carriages on the Bengal and
North Western and the Bombay,
Baroda and Central India Rail-

ways. 8L

N Y8 of < e SR
and third s tickets on  the
Great Indian Railway.
1788-89.

Refusal of permission to Mr. Mohan
Lal Saksena to visit the Cellular
g:il at Port Blair. 699-702, 761-

Responsibility ~ of "a supervising
postmaster for the work done by
his subordinate clerks. 1781

State Prisoners in different ~pro-
vinces. 1388-91.

State Prisoners in the Central Pro-
vinces Jail. 1391-92.

State Prisoners in the Damoh Sub-
Jail in the  Central Provinees.
1393-95.

Question {Supplementary) re—

Cancellation of the passport of

Mr. Masani of Bombay. 1384,

385,

oficit, in  the Railway  Budget.

STAFF(8)—contd.
Question re—
Administrative — appointments held
by Indians in the Indian Medical

Service. 1174-76. 3

Alteration in the date of birth of
literate — on the North Western
Railway.  T1-72.

_Applicability of Finance Depart-
~ment Circular No. F.-78-XI-Ex.
‘1-31, to the — of Statc-managed
Railways. 111-12,

Application of Fundamental Rules
to the Indian Railways Confer-
ences Association —. -~ 197,

Classification of the — of the Read-
ing Branch of the Government of
India Presses. 1596-97.

Communal  composition  of non-
gazetted — recruited in the Gov-
ernment of India Offices, 211-19.

Communal composition of the — of
the Reserve Bank of India. 1597.

Conzolidated allowance of the ticket
checking — on the East Indian
Railway. « 121-23.

Contribution by the = East Indian
Railway Permanent — to  the
Provident Fund. 46.

Different _grades  of pay for the
supervising — in the East Indian
Railway Workshops. . 164.

Differential treatment in  re-em-
ploying the discharged  Ticket
“Checking — on the Eastern Ben-
gal Railway. 174-75.

Examinati in establishment

e en
stationed in
viilages in Dacca. 177-78.

Direct representation’ of Indians
on the Fiji Central Legislature.
4217, S

Excavation work at Quetta after the
Earthquake. - 712-713.

Bxhibition of the films “‘India
Speaks” and ‘‘Bengali”. 1401

Indian Army cadets and reframing
of the list of martial classes. 21.

Negotiations with the princes in re-
gard to the coming Federation.

Return of Mr. Subhash Chandra
Bose to India. 1408.

Separate restanrant cars for the use
of Third Class Passengers. 1711

State  Prisoners in bad health.
1397.

STAFF(S)—

Question re—

Absorption of the permanent — in
the Moody-Ward System on the
East Indian Railway. 3

Accommodation for officers and —
in New Delhi and Simla. 1093
94, 1185-86.

duties passed by the Superinten-
dents and Assistant  Superinten-
dents —, on the Rast Indian
Railway. 43.

Facilities for the education of the
children of the Indian and Buro-
pean — of the Indian Railways.
1386-67. -

TFixation of the initial pay of — in
the East Indian Railway Press.
1605-06. i

Free quarters for the commercial —
at certain stations in the Morada-
bad Division. 621 ;.

Government quarters in Simla occu-
pied by the — of the Public
‘Works Branch. 1618.

Grant of certain facilities to the
Indian  Railways  Conference
Association —.  196. 7

Girievances of the — of the Indian
Railways Conference Association,
Delhi 3 HRAS

Grievances of the — on the'Bomba.y,
Baroda and Central India Rail-
way. 620-21. -

Increments to — in the Moradabad
Division, Bast Indian Railway.
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STAFE(S)—contd.
Question re—
Lien on a lower type of quarter of
the  Government of India —.
1623,

Method for  the redvess of grie-
vances of the railway —. 92

Non-Grant of tiansfer concessions
to the — of the Indian Railways
Conference Association. 195.

Non-revision of the pay of the In-
dian Railways Conference Asso-
ciation —. * 195-96.

Option to elect new leave rules to
the — an the North Western Rail-

way.

Pay of certain Railway —. 172

Pay of the — in the office of the
Indian Railways Conference
Association.  193-94.
Recruitment of — for the Reserve
Bank of India. 1628-29.

R ployment of retrenched — on

State Railways. 63-64.

Refusal of leave to the railway —
of the Moradabad Division. = 621.

Relief of the — granted leave in the
Kotah district of the Bombay,
Baroda and Central Indian Rail-
way.. 115,

Removal of travelling hcket collec-
tors from the category of train
(traffic) or running — on certain

railways.  120.

Reorganisation of the superior — of
the Income-tax = Department in

Bengal.  70-71.
Representation  of the — in the
Electrical Department of the

East Indian Railway in the Wel-
fare Committee. 638.

Rest available to the ticket check-

__ ing — at Gaya, Patna and Dina-
pore. 3

Salaries of the

Indian  Railways
(‘onterence 196-

‘Association —.

— cl.Lss)ﬁed as_intermittent on the
East Indian Railway. 86-87.

— employed -in Bombay, Calcutta
and Madras General Post Offices.
230.

— of the office of the Indian Rail-
ways  Conference Association,
Delhi.  194.

— of the offices of the Director of

Wagons Interchange and  Indian
Railways Conference  Association
transferred to Delhi. 179-80.

— to implement the Hours of Em-
ployment Regulations on  the
o 7 Madras: and Southern . Mahratta
X and the Bombay, Baroda and Cen- |

tral India Railways, 631

STAFF(S)—contd,
Question re—
Tests imposed on the ticket check-
ing — on the Fast Indian Railway
at the time of promotion. 106,
Treatment of Indian — in the East
Indian  Railway Hospital at
Tundla. 86.

STAFF AREA COUNGQCIL(S)=
See “Council(s)".

STAFF BENEFIT FUND(S)—
See “Fund(s)”.

STAFF COMMITTEE(S)—
See “Committee(s)”.

STAFFE SUPERIATE\DE\T(S]-—
See  “‘SBuperintendent(s)’’.

STANDING ADVISORY COM-

MITTEE—

Election of a Member to the — for
the Indian Posts and Telegraphs
Department. 883.

See also “‘Committee(s)’”:

STANDING COMMITTEE—

Questm}x 7e. . constitution of a — on

s rice,  1157.

STANDING ~ COMMITTEE  FOR

ROADS—

Election of a Member to the —.
434.

Motion 7e election of a member to
serve ou the —. 6.

STANDING COMMITTEE ON PIL-
GRIMAGE TO THE HEDJAZ—
Election of a Member to the —. 434,

Mohon re election of one Muslim
member fo &it on the —. 137.
STANDING FINANCE COM-

MITEE—
Election of a member to the —. 639.

Motion 7e election of a member to the
237.

STANDING MACHINERY—
See “Machinery(ies)’.

STANDING ORDER(S)—
Electmn of Members bg the Select

on the a t' of —.
1012 1112.
Motion for leave to amend —.
1011-12.

STAPLE COTTON—
Question re promotion of long staple
and middle — in India: 295-96.
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STATE(S)—
Question re—

Collection of Customs revenue by
the Government of India in
Kathiawar and other —. 1273.74.

Subjects of Indian — against whom
proceedings have been taken by
Local  Governments under the
Foreigners' Act. 117.

STATE PRISONER(S)—
See “Prisoner(s)”,

STATE RATLWAY (S)—

See ‘‘Railway(s)”,
STATE RAILWAY OPEN LINE
CODE—

Question re a;
paragraphs
on State Rail

licability of certain
he —, Volume  II,
s. 548, 1903.

STATE RAILWAY WORKSHOPS
COMMITTEE—
See “‘Committee(s)”.

STATE-MANAGED RAILWAY(S)—
See ** 2

ailway(s)”.

STATEMENT(S)—

Question 7¢ — of the Japanese Am-
bassador in - Bombay about the
Indo-Japanese Pact. 6.

(laid on the table) rf— .
in which the lowest _tenders

e {sgc‘spfqd by the

High Commissioner for India in
purchasing stores for the Govern-
ment of India. 640-41. *

— (laid on the table) showing the ob-
jects on which the Petrol Tax Fund
was expended during 1934-35. 136.

— re postponement of the Payment of
Wages Bill. 1075-76.

STATEMENT OF BUSINESS—
—— by the Honourable Sir Nripendra
Sircar. 157, 555-56, 993, - 1412,
1684.

Question re—

Allegations  against one Ballavdas
Issardas, vending contractor  for
Railway — from  Howrah to
Bandel.  187-89.

Contractors at Railway — in the
Dinapore and Howrah Division.
220.

Covered and raised platforms for
important — on the Assam Ben-
gal Railway. 632.

Facilities given to the New Vend-
ing Contractors at Railway — on
the East Indian Railway. 192.

STATION (S)—contd.
Question re—

Free quarters for ‘the commercial
staff at certain — in the Morada-
bad Division. 621.

G)ée;m;{ces of the passengers = at

utku — on the Bengal Nagpur
Railway. 634, o ok
" Setting up of Committees to watch
the fluctuations in the prices of
articles of food and purity of
them on Railway —. 191,

Want of “a bridge at the railway
crossing near the Agra Cantonment
—_on ‘the Agra-Jognar Road.

1638;

Working hours of station  masters
on certain — on the East Indian
Railway. 87.

-—
STATION MASTER(S)—
Question 7e—

Case of Mr. K. C. Das, an assistant
aihati, Eastern Bengal
93-94.

n held at Chandausi for
on of candidates  for

A nt. —' . Course. 543,
Promotion  of assistant — on the

East Indian Railway. #
Seniority lists of assistant — on the

North Western Railway. 88.
—;on the Great Indian = Peninsula
__Railway. 1796.

- Uniforms supplied to Indian assist-
ant — on the East Indian Rail-
way. 88.

Working  hours of — on  certain
stations on the East Indian Rail-
way. 87,

STATISTICS—
Question re—
Compilation of — for agricultural
and industrial wages. 519-20.
Legislation for the collection of —
as recommended by the Royal
Commiission on Labour. 1708.

STATUTORY RAILWAY AUTHO-
RITY—

Question re inclusion of provisions for

a — in the Government of India
Act.  310.
STEAMER(S)—

Question re accommodation allowed to
a deck passenger in the Coastal
Passenger —. 778-79.

STEEL— S
Question re excise duty on —, 791-92.

STEEL MATERTAL(S)—

Question 7e purchase of iron and —
by Indian Railways. 970
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STERLING PAPER— >
Question r¢ conversion of India — and

Rupee Paper. 1285.

STORE(S)—
Question re—
Purchase of — made abroad.
=18
— for Railways purchased through
the Indian — Department. 1700-

412-

02.
Temporary clerks in the office of
the Controller of Telegraph —,
. Alipore. 1166-67.
Statement (laid on the table) 7e—
Cases in which the lowest tenders
have not ~been accepted by the
High Commissioner for India in
purchasing — for the Government
of India. 640-41.

STRIKER(S)—

Question re re-employment of Great

Indian Peninsula Railway — 91,
208.

STUDENT(S)—
Question re—

Facilities for Delhi University —

for admission to an Engineeri

College.  1787. 3

Railway concession tickets issued to
866.

Refusal of admission to Indian —
in England to a swimming pool.
1402, 1596, 1785.

Refusal to grant concession tickets
to the — of the Peasants Insti-
tute, Andhra.

SUB-ASSISTANT SURGEON(S)—
See ““Assistant Surgeon(s)”’.

SUB-COMMITTEE(S)—

See “‘Committee(s)’”.

SUB-DIVISIONAL OFFICER(S)—

_Question re—

Filling up of the Posts of — on the
Pastern Bengal Railway. 18283,
1907.

—and Assistant Garrison Engineers
in the electrical and mechanical
engineering branch in the Army.
1035-36.

SUB-JAIL(S)—

See “Jail(s)”.

SUBJECT(S)—

Question re—

‘Li of exchange applied to In-

dian — in Abyssinia. 1413,
Plight of Indian — in Abyssinia.

1412-13.

° — of Indian States against whom
proceedings have been taken by
Local. Governments under  the
Foreigners’ Act. 117

SUBORDINATE(S)—
Question re—
Certain — of the Central = Public
ggrks Department, New = Delhi.

Number of excess officers and — on
State Railways. 423-24.

Seniority of — officiating in the
transportation - inspector’s: grade
on the East Indian Railway. 93.

SUB-POSTMASTER(S)—
See “‘Postmaster(s)”.

SUBSCRIPTION (S)—
Question re amount raised in India by

— for the Silver Jubilee Celebra-
tions. 296-97.
SUBURB(S)—
Question 7e casualfies in the — of
Quetta. 515.
SUBURBAN SERVICE(S)—
See “‘Service(s)".
SUGAR—
Question re smuggling of — into
British India from Kathiawar
States. 1274-76.

SUGAR FACTORY(TES)—
See “Factory(ies)’” ==

SUGAR IND
See “‘Industry

USTRY—
(ies)”.

SUGAR INSPECTOR(S)—
Question re—
Mauslims appointed as —.
Recruitment of Muslims

858-50.

a8 —,

SUGAR RESEARCH(ES)—
See ““Research(es)”".

SUGAR WORKS—
Question r¢ Khandsari — in the Rohil-
kund Division subjected to excise
duty. 94-99.

SUGAR-CANE—

Question 7e grants made fo provinces
for the improvement in the condi-
tions of the cultivation and market-
ing of —. ~1266-68.

SUKKUR BARRAGE—
Question e return on the total capital
cost of —. 414,

SULTAN OF ZANZIBAR—
See ‘“‘Zanzibar, Sultan of’’.
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SUMMER, HILL—

Question 7e—
Allotment
1861-62.

Free conveyance by rail between —

and Simla and allowances: of Army

Headquar staff,  1859-61.
Rent charged from Members of the
Indian Leglslatme for quarters in

,Sxmla 20

of — quarters,  Simla.

SUPERI‘\‘TEN’DENT(S)—
Question re—
Affairs in the Cellular Jail,” Anda-

ggnns, under the present —. 1591-
A]legnhons agmnst the  Divisional

—, Allahabad. 224,

Amount sanctioned to conduct the
case of Mr. Doran, late staff — of
the Dinapur Division. 169-71.

Examinations in  establishment
duties passed by the — and
Assistant —, Staff, on the FEast
Indian Railway. 43,

Technical qualifications of the — of
Archzology, Southern Circle,
Madras.  769-70.

SUPERINTENDING ENGINEER—
Question re—
— of the Central Public Works De-
partment. 1104-05.

~* BUPERSESSTON(S -
Question 7e demotions and — in cer-
tain Divisions of the East Indian
Railway. 541-42.

SUPFRVISH\G OFFICIAL(S)—
See “Official(s)".

SUPERVISING STAFF—
. See *‘Stafi(s)”.

SUPERVISOR(S)—

uestion 7e—

Q'LJ
ve u'ectly under the
* ‘Government of India. 1712
— and clerks in the Amherst Street
Post Office, Calcuita. 201-02.

SLPPLEMENTA.BY DEMAND(S)—
Question e Governor General’s recom-
mendations with regard to the —
under the General :md Railway
Budgets.  416-17.

SUPPLEME\"I‘ARY QUESTIONS—
An Honourable Member permitted by
the Honourable Mr. President to
. put his — on the following day.
702.
See also  “‘Question(s),
tary"’. .

Supplemen-

SURPLUS STOCK—
Question re sale of — of quinine,
1088-91.

SWADESHI—
Question 72 proposal to establish a —
automobile industry in India, 613,

SWEET(8)— 5 :
Question 7e contract for gellmﬁa— a.nd
other eatables at the Am
way Station. 1782,

SWIMMING POOL(S)—
Question 7e retusal of admission to
Indian students in England to a —.
1402, 1596, 1785.

SYLHET—
Question re—
Proposed railway line from — to
Chhatak. 631-32.
Re-transfer of — to Bengal. 971.

SYLHET BAZAR—
Question e provision of additional
openings in the embankmem. from

Fenchuganj to —.

4
ZALOOE)

of
or makmg salt in certain — of the
Madras Presidency. 525-26,

TA\ J ORE—

qs s at

cartam femplea at Conjeevaram and
T67-68.

TARIFF BOARD—
Moticn for deoum.meut S
Ap of an

busi-
‘Tessman as ﬂm Prendsnf. of the
Indian 795,

Question re—

Appointment of a Special — 1192~
94, s

C ituti a pe —
842-44.

Delay iu the publication of the Re-
port of the — on the Glass In-
dustry.

Non-appointment “of an Indian as
President of the —. 980,
Persormel and reports, etc, of the
874-81.

Reference of the question of the
Indian textile industry to the —.
1881-82. z

Report of the — on protection to
the glass industry. 1288-89.
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TARIFF BOARD—contd.
Question re—

Report of the — on the Woollen
Industry. 1081-82.

— enquiry into the textile indus-
try.  1055-57.

TATA RATLWAY WORKSHOP(S)—
See ““Workshop(s)*”’.

TATANAGAR—

Question 7e outpuf capacity of the —
Railway  Workshops and  other
workshops _ for . manufacture of
é%f‘mage and wagon under-frames.

TEA—
Question re supply of morning — to
prisoners in the Cellular Jail,
Andamans... 1595.

TEA CESS COMMITTEE— >
Question re employees of the Indian
—. 1243-66.

TEA COMPANIES—
Question z¢ income-tax paid by — in
British India owning tea gardens in
the Tripura State. 1780-81.

TEA GARDEN(S)—
Question 7e income-tax paid by Tea
Companies in British India owning
—'in the Tripura State. 1780-81.

TEA LICENSING COMMITTEE—
Question re Indian —. 78,

TEACHER(S)—
Juestion re appointment of Indians ¢s
in England. 522-23.

TECHNICAL INSTITUTIONS—
See “Instrtution(s)™.

TECHNICAL QUALIFICATION{S)—
See “Qualification(s)”.

TECHNICAL SOHOOL(S)—
See. ““School(s)”.

TELEGRAPH OFFICE(S)—
Question re—
Post and — in the Chota
Divisions. * 231.
Post and — maintained for military
purposes. 116,

Nagpur

TELEGRAPH STORES—
Question re temporary elerks in the
office of the Controller of —, Alipore.
1166-67.

TELEGRAPH STOREYARD—
Question 7¢ mnon-confirmation of cer-
tain clerks in the offices of the —,
Alipore, Calcutta. 540.

TELEPHONE LINE(S)—
Question 7e connection of
with a trunk —.

Chittoor

THLEPHONE OPERATOR(S)—
Queasgtgon re eligibility of — to pension.
1898.

TEMPLE(S)—
Question re—

Demolition of a Hindu — by the
Rangoon Development  Trust.
1869-71.

Discovery of paintings at certain —
at  Conjeevaram and Tanjore.
767-68.

TEMPORARY CLERK(S)—
See “‘Clerk(s)”.

TENDER(S)—
Question re—
— for construction of the Howrah
Bridge. 1798-99.
— for wagons for 1935-36. 1040-42.
Statement (laid on the table) re cases
in which the lowest — have not been
accepted by the High Commissioner
for India in purchasing stores for the
Government of India. 640-41.

TERM(S)—
Question r¢ — offered for the transfer
of British = Service Officers to
Indian Army. 793.

TERMS OF REFERENCE—
Question 7e — of the Income-tax en-
quiry committee. 1031-32.

TERRITORY (1ES)—

Question re movement for separation of
corfain Indian horder — from other
parts of Ilindustan. 1608-10.

TERRORIST MOVEMENT—
Question ¢ a.nnua] cost of employment
of troops in Bengal to suppress the
210.

TEXTILE ENQUIRY(TES)—
Question ze Tariff Board — into the
textile industry. 1055-57.

TEXTILE INDUSTRY—

7e reference of the question
Indian — to- the Tariff
Board. 1881-82.
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THEIN MAUNG, DR.—
Question 7e—

Exclasion of the Chittagong Hil
Tracts from the General Constitu-
ency for election to- the Bengal
Legislative Council. 1704,

Representation of Buddhists in
Archwological Department.  1705.

Representation of Buddhists in
Government Services. 1704,

THEIN MAUNG, U— 5
Consideration of the report of the

Tribunal on financial settlement het-

ween India  and Burma after th:

sqpamﬁon. 1573-75.

Indiar Coffee Cess Bill

Consideration of clause 3.

Question re—

Burmans employed as Officers in
certain Departments and Services
in Burma. 78-80.

Contracts for the supply of ballast
igosncs to the Burma Railways.

1674-75.

15.

Question (Supplementary) re represen-
tatives to the Industries Conference.
1798

THIRD CLASS—
Question re—

Baggage free

allowance for —
sylon to India.

ensus of — passengers on the
Madras and  Southern Mahratta
Railway. 868-69.

Improvement —in — carriages on

railways in India. 863-64.
Latrines in — carriages on the Ben-
al and North Western Railway.

190-91.
Luggage Allowance given to —
passengers.  952-53.

Non-issue of week-end intermediate
and — tickets on the Great Indian
Peninsula Railway. . 1788-89.

Provision of electric fans in —
“carriages. i

Separate restaurant cars for the use
of — passengers. 1709-12.

— carriages on mail trains on the
Madras and Southern Mahratta
Railway. 951-52.

Trains on different Railways
carrying — carriages. 1708-09.

Weight of Iuggage of — passen-
gers. 954,

not

THIRD CLASS WAITING ROOM(S)—
Question re—
Absence of a — at Raxaul railway
station. 1189.
Intermediate and — at. Sitamarhi
railway station. 1188-89.

TICKET(S)—
Question 7e—
Arrest and conviction of four persons
daily, found travelling without —,
at Jubbulpore. 115 %
el b g 3

Non-issue o d intermediat
and third = class — on the Great
égdinn Peninsula Railway. 1768-

Railway concession — issued  to:
students. 5

Refusal to grant concession — to-

of the Peasants

866.

the students
Institute, Andhra.

TICKET COLLECTOR(S)—
Question 7e—
Hours of duty of — on the Jubbul-
pore Railway Station. 1787-88.
Recovery of house-rent from — on:
the East Indian Railway. 548.

Removal of travelling — from the-
category of train (traffic) or run-
ning staff on  certain = railways

120.
Seniority list
examine
Indian Railw 108.
Seniority lists — and travelling
ticket examiners in the Morada-
bad and Lucknow Divisions. 106,

of travelling ticket
nd — on the East

TICKET CHECKING STAFF—
Question re applicability of old scales
of pay to the travelling — on the
Fast Indian and North Western
Railways. 1902-03.
See also “Staff(s)”.

TICKET EXAMINER(S)—
Question re— .
Grievances of travelling — on the
g]aast Indian Railway. 117-18, 231,
2.

House rent allowance of travelling
— on the ndian  Railway.

915 i g
‘Ignoring of the claims of old travel-
ling — on the North Western
Railway. 77.
Non-maintenance of the stren%izb of
the old travelling — on the North
Western Railway. 2
Non-supply of winter uniforms to
travelling — and inspectors in the
Howrah Division. 87
Promotion and seniority of travelling
— and travelling ticket inspectors
of the Accounts and Audit De-
artment transferred to the Operat-
Department of the North

in
Wgestem and East Indian Rail-
ways. 4. b

Promotion of old travelling — on:

%o North Western Railway. 77~
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TICKET EXAMINER(S)—contd.
Question 7¢—

Seniority  list of travelling — and
ticket collectors on the East Indian
Railway. 108. i

Seniority lists of ticket collectors
and travelling — in the Moradabad
and Lucknow Divisions. 106.

Travelling — classed as traffic train
staff. - 1900-01.

TICKET INSPECTOR(S)—
Question re—

Mileage allowance paid to the old
travelling — on the East Indian
Railway. 92.

Monthly allowance paid to the
travelling — on the East Tadian
Railway. 173,

Non-supply of winter uniforms to
trayelling ticket examiners and —
in the Howrah Division. 87.

Pay of Travelling —, ete., on the
East Indian Railway. 1904-05.

Promotion ‘and seniority of the
travelling  ticket examiners and
travelling — of the Accounts and
Audit Department transferred to
the Operating Department of the
North Western and East Indian

_Railways. 124. - 3

Promotion  and seniority of the
travelling — of the Accounts and
Audit Department transferred to
the Traffic Department of the
East Indian Railway. 121.

Promotion and senlority of the
travelling — on the Bast Indian
Railway. 123-24.

TIME LIMIT—
Question 7e prodaction of ‘books and
g o 3

reg in
Sind and ixlxabion’of minimum and
maximum — for the payment of in-
come-tax. 25-26.

— fixed for debate by Mr. President.
1566.

TIME-SCALE APPOINTMENT(S)—
Question- 7e selection grade posts
abolished or converted into — in the
Post. Offices and the Railwag Mail
Service. 222-23. - '

TIME TEST— Z
Q ion re — for work
iz%s the first class Head Post Offices.

a

‘TIPPERA— :
Motion for adjournment re prohibition
of Mr. Mohan Lal Saksena from
entering into the district of —. 125.

TIRUMALAT HILLS— = 1
Question re proposal to construct a
funicular railway from Tirupati  to
— in the Madras Presidency. . 703.
TIRUPATI—
Question 7e— 1

Construction of a railway line bet-
ween — and Madras. 703.

Proposal to construct a funicular
railway  from — to Tirumalai
Higls in the Madras Presidency.
703.

TODD, DR.— : :
Question re complaints by prisoners in

the  Cellular * Jail, Andamans,
against the treatment of —, 1588-
89,

TOKEN DEMAND(S)— = & |

See “Demand(s), Token’’,

TOLTENHAM, MR. ix. R, E.—

Cantonments (Amendment) Bill—
Presentation of the Report of the

Select Committee. 1720.
Motion to circulate as reported by l
the Select Committee. 1809-10.

Indian Army (Amendment) Bill—
Motion for leave to introduce. 148.
Motion: to consiaer. 1065-66.
Motion to pass. 1066.

Motion: for adjournment re— .
Bombing of w n and. children ingsse.

the Trans-Frontier villages by the =5
Indian Army (Air Force). -380-83,
97

Despatch of troops from  British
India to Addis Abbaba (Aby-
ssinia). 266-67, 269.

Resolution 7¢ Quetta Earthquake.
1318-21, 1325, 1360.

TRADE(S)—
Question 7e— >
Export and import — between India
and Ceylon. T3, &
Indian exports and imports” and
India’s — position. ~ 601-02.
Position of the Indian — in Chinese
Turkistan. 1379.

Regulation of work in hazardous or
dangerous  occupations and —.
1769-70.

TRADE AGREEMENT(S)—
Report on the working of the scheme
of preferences resulting from the
Ottawa —. 1807,
Question re—
Indo-British —. 1872-73.
Negotiations: for a — with Canada.
415-16. e
Negotiations for a — with the Irish
Free State. 414-15. 3
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TRADB AGREEMENT(S)—corltd
Question re—
Negolmhone for the Indo-Burman
—. 418-20.
Report on the working of  the
Ottawa —. 1202-93.
ts of the Ottawa —.  693,1046;
108" 83.
See also ‘“‘Agreement(s)’’.

TRADE, BALANCE OE—

Qnenhon re reduction in the price of
silver and increase in the — in
favour of India. ' 36-37.

«See also "Balanca of Trade”.

TRADE COMMISSIONERS—

Question re Indian — in foreign coun-

tries. 1078-80, 1783-91.

TRADE COUNCIL—
Question re- apphcauan of a syntem of
contm] over |mport.s by the Japanese

o 01

TRADE NEGOTTATION(S)—
Question 7e with' Tother countries.
1046.
See also ““Negotiation(s) .

TRADE TREATY(IES)—
See “Treaty(ies)”.

ostile attitude of
the East an ﬂwav Administra-
tion towards —. 200-

TRADER(S)—
Qaestion ze pmtcchon of the interests
of In(])an — in sinia.

TRAFFIC—
Question re opening nf the Calentta
Clord Railway:for regular train —.
203-04.-

TRAFFIC DEPARTMENT—
Question re—
~“Appointinent of one Mr. Hugan as
a Yard Master in the — of the
Calcatta Port Trust. 480-88.
Promotion and seniority of the
travelling ticket inspectors of the
Account and Audit Department
transferred to the — of the East
Indian Railway. = 121:
Recruitment of probationers in = the

— of the Calcutta Port Trust.

431-33, 479-80.

TRAFFIC INSPECTOR(S)—
See “‘Inspector(s)”.

TRAFFIC TRAIN STAFF—
See “Train Stafi”

TRAIN(S)—
Question re—
Bringing in of — near the platforms
at, certain stations on the Madras
and Southern Mahratta Railway.

203-94,
Expenenco required  for runnihg
Ex.prm n%w:iml — on the East
’fhud class

g 1
the . - Madras : a.nd Southem
Mahratta Railway. 951-52,
— on different railways ot carrying
Third Class carriages. 1708-09.

TRAIN CONNECTION(S)—
Question 7¢-want of direct. — between:
Muttra and AHahﬂbad 622.
Zotes
'I‘RAI’N ('ONTROLLER(S)—
See “Controller(s)”’.

TRAIN DESPATCH CLERK(S)—
See “Clerk(s)”,

TRAIN EXAMINER(S)—
Question re — on the North Western
Railway. = 90.

TRAIN SERVICE—

Question 7e — between  Gudur and
Katpadi and Dharmavaram on the
Madras and Southern  Mahratta
Railway. 702-03

TRAIN STAFF—
Question r¢ Travelling Ticket Examin—
ers classed as traffic — 1900-0L

TRAIN TRAFFIC—
See “Traffic”.

TRAIN (TR \FFIC) STATE—
: s)"

See: “‘Stafi;

TRATNT.NG RESER =
‘Question: 7e  recruitment: to the —
‘Women’s Medical Service. 1786.
TRANSFER(S)—

Question re— >
iven to Military 1%ub-

Allowances
Assistant Surgeons - on —.
99 : s

Periodical — of the  Supervising
Ofﬁcmls m t]le Madms Customs
Hous

Re- — of Sylhef. to Bengnl

Terms offered for the — of

_ Service Oﬂicers to the Tndian

— bsci to Ind!a of Indums servmg
~_in All-India Servlm and  cadres
in Burma. 1181-82.
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“TRANSFER(S)—contd.
Question re—

— from the British Services to the
Indian Army. 617.

— of Assistant Commissioners of
Tncome-tax. E

—of British Officers in the Remount
Department.

—"of cases from one income-tax
officer to another in the Bombay
Presideney. 25,

__ of the civil and military adminis-
tration of Gilgit to the Govern-
ment of India. 1632-33.

TRANSFER CONCESSION(S)—
See “Concession(s)”’

TRANSFBR TO THE FUND FOR RE-
CONSTRUCTION OF EARTH-
QUAKE DAMAGE—

‘Demand for Biscess Grant, 1940:

TRANS-FRONTIER—

Motion for adjournment 7e bombing of
women and children in_~ the —
villages by the Indian Army (Air
Force). 348, 377-98.

“FTRANSPORT—
Question e cost incurred by the Gov-
ernment ‘of India, in . the — of
British troops and officers. - 402-03.
TRANSPORTATION DEPART-
MENT—
Question re promotions
headquarters  offices

to the posts in
of the — and

Commercial Departments. 233-34.
TRANSPORTATION INSPEC-
TOR(S)—

See ““Inspector(s)”.

“TRANSVAAL— : i
Question 7¢ Feetham Commission Re-

port on the occupation of w}mu:ed
f Proclaimed Land in —

N
TRAVELLING = TICKET BXAMIN-
E:“is:‘ ‘;‘icket Examiner(s)”.
TRAVELLING TICKET INSPEC-

TOR(8)— :
See “Ticket TInspector(s)'’:

"TRE_ATY(IES)~
Question re— 2
Renewal of the Trade — with Tur-
key. 9. .
Trade — with Ttaly and Roumania.

g51. :
__ hetween the Sultat of Zanzibar

and ‘Great Britain. 28.
__ of commerce and navigation bet-
ween Giveat Britain and Zanzibar.

846.

TI&IB.’\L AREA(S)—
uestion re losses in — in Baluchi
due to earthquake, '51315{? i

TRIBAL SARDAR(S)—
See “‘Sardar(s)”’.

TRIBAL VENDETTA—
See “Vendetta™.

TRIBE(S)—
Question re—

Government’s policy with regard to
the — on ‘the North-West Fron-
_tier. 532-34, 1688:89.

Negotiations with the Shamozai —
on the North-West Frontier for a
friendly agreement. 604.

TRIBUNAL(S)— ¥
Consideration of the report of the —
on financial ~ settlement,.  between™!
India and Burma after the separa-
tion. - 1548-86, 1942-67.
Question re report of the Burma —
on the Financial Adjustment. 1777.

TRIPURA STATE—
Question 7e income-tax paid by Tea
Companies in British India owning
tea gardens in the —. 1780-81.

TROOP(S)—

Motion for adjournment 7e—

Despatch of — from British Tndia to

Addis Abbaba (Abyssinia). - 236-
37, 26371
Despatch of — to Abyssinia. 343.
Question re—

Annual cost of employment.
Bengal to suppress the
movement. 210,

British — in India. 280-84.

Cost incurred by the Goverament of
Indiain the transport of British —
“and officers. 402-03.

PDetachment of British — stationed
in certain Bikrampur villages in
Dacca.  176-79.

Sending of British —to India. 539.

TRUNK TELEPHONE LINE(S)—
Ses ““Telephone Line(s)".

TRURTEE(S)—
Question 7¢- officers and servants _of
the — of the Indian Museum, Cal-
cutta. . 1182-83, i

TUNDLA—
Question re—
Allecations against. some
officials at — 92, 1172,
Provision of an assistant surgeon
in the Tailway hospital at —. 92-
93.

Railway ‘
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TUNDLA—contd.

Question re—

. Racial discrimination in the East
Indian ~ Railway Hospital at —.
984-35.

Treatment of Indian staff in  the
East Indian Railway Hospital at
86,

V';;iol's at the — rmilwily station.

TUNGABHADRA RIVER—
Question re claims over the waters of
the —.  960.

TURKEY—
Question 7e renewal of the Trade
Treaty with —, 1049,

TYPIST(S)—
Question re—
Iixamination for recr [GEe-—
and routine grade clerks in the
Govérnment  of India Offices.
1775-76. :
Promotion of — to the clerical
cadre on the Fast Indian Railway.
46-47.

U

UMAR ALY SHAH, MR.—

e cel inates of
e Cen Public Works Dep:
ment, New Delhi. " 120.
UNDERFRAME(S)—

Question re—

Capacity of the Tata Railway
$ Workshops to manufacture car-
riage and wagon —. i

Equipment of railway workshops
for manufacturing ~ carriage and
wagon —. 50-51.
1w Output - capacity “ofthe P s
Railw. ‘Workshops and  other
workshops for manufacture  of
carriage and- wagony— = 624,

| UNDERGROUND—
Question 7e prohibition of Women
from working —, 1686-87.

UNEMPLOYED PERSON(S)—
Question re census of the — in British
India. 774-75.

“UNEMPLOYMENT PROBLEM —
Question 7e: —. 850-52.

| UNTFORM(S)—
Question re—

Non-supply of winter — to travel-
ling  ticket examiners  and
inspectors in the Howrah Divi-

i sion. 87.

contd.

UNIFORM(S)
Question 7e—
Racial discrimination in the supply
of — and occupation of quarters,
etc., in  the Moradabad Divi-
sion, East Indian Railway. 76-
7.

— s-uPplied to Indian  assistant
station masters on the East Indian
Railway. 88. :

UNION(8)—
Question re—
East Indian Railway — at Dina-
B po]re.. 88. B o 4
esolutions pass at the m
of the Rangoon Postal -—%

UNITED KINGDOM—

Quﬁsti}(‘m re— L 'f -
igher import duty on ‘foreign
gaddy in the —.° 1053-55.

Preference for Indian rice  in
British Malaya and Ceylon and
l’%r Indian paddy in the —, 1157-

Trade negotiation between the —
and Ttaly and India. 604-05,
seNalue of ~ imports from, and' ex-

ports to, the —. 160-61.

UNITED PROVINCES—

Question 7e delay in the announce-
ment. of the appointments to the
Listed posts of the — Judicial

+ Service by the Public Servica Com-
mission. 1398-99.

UNIVERSITY (IES)—
Question re—

Establishment of a ~— at Gauhati.
633-34.

Facilities for Delhi — students for
admission to an Engineering Col-
lege. 1787,

See also  ““Aligarh ~ Maslims = —

{Amendment)” under *Bill(s)’”.

UNORTHODOX QUARTER(S)—

See “Quarter(s)”.

UNTOUCHABLE CLASS(ES)—
Question 7¢ employment  of TSODS
belonging to the — in the Depart-
ments under the Government  of
India: 17670007

VACANCY (IES)—
Question re— =
Filling up of relieving — on the
_East Indian Railway. 88
Non-filling ~ up  of — in the
Engincering ~ Department of the
Eastern Bengal Railway. 183,
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VACA\‘CY(IFS)—conM VARMA, MR. B. B.—contd. A ' -
ingsnol:i re——f o i - Qléestion rée— e S
rocedure followed in filling ap o eniority- lists of ist: i
. — in the Electrical Department masters on ghe asl\?:)sraixtws:::;::

of the East Indxan Rall_way. 638, Railway.

SEes i s Staff classlﬁed. as’ intermittent on
roup on the |[° ‘the East . Railway.  86-87.
Northh W}g.stem Rm]wa}g 102 03. Supply of the Tepi gislative Assembly
— in the’ Engineerin epartment ebates  to R-u'l B
of the Great Ind;gnn Peninsula ('gn’mutwu 1191. e,
R'ul“;’;lv 1234-35, 16:'517 = Su]);plydlof water at stations of the
— in the ing's an iceroy’s en, and North Westi Rail-
Commissioned Ranks. 1887. H w:vtyg 1241-42. S =
T 2o 1 Treatin of Lccomotrve Assistant
VARMA, MR. B. B— Rmmfzng Shed Foremen as
Question re— i continuous workers on the East
- Absence -of ‘a third : class |waiting Indian  Railway. 542.
Toom at Raxaul mﬂwxy s&aﬁnﬂ. : Treatment of Indian . staff in the
1189. o East Indian Railway Hosplt,al at
Absence of fencing on certain sec- |' . Mundla. 86

tions . of, the Bengal and North

Western' Railway. 1190. nt station masterst
Construction. of new railway: sta- Indian Raxl\m\- 88.
tions . at Luhathnh’a and £ Unwholesome ~ food  supplied to
1626. $ passengers on the Bengal and
Drivers in the Jhansx Division of North  Western Railway.
of ths Great Indxan Peninsula Wagons_filled thh }2;235 booked for
! i 3 - Kishenganj.

Working honrs nf station masters
on certain stations on the KEast
Indian leway

Fﬂlmg up of rehsvmg vacancies on VENDETTA

the East Indian Railway. 88, Question 7 a J

Fotermediate and third class waiting ‘West Frontier. ;
yooms - at: Sitamarhi- railway sta- ~=
tion. 1188. VENDING CONTRAGE(S)— ;

Latrines in third class carriages on See “‘Contract(s)’’. !

the Bengal and North Wes&ern

Railway. 119081 VENDING cow;a);xcron(m— : :

Lxghtmg arrangements ab stahons See “Contractor(s
of the Bengal and North Western 3
Railway. VENDOR(S)—

1241

n of short time method Question re— ;
work in Ra Food-stuff sold by —E?n the East d

~Indian -Railway.

¢ -Howrah Divi-

7.
of booking office at

pening ~
Muzaffarpere. 1242, 7 Ax-m\' —J 1031. !

Periodical transfer of the Supervis- 1
ing  Officials_ in: the Madra.s Cus- VICE-PRESIDENT(S)—

~_  toms House. 620.
Posting of Asslstant Sargeons to
Hospitals on the East TIndian

See * 'Pre,sldent(s) 24

Railway. 86. 3 VICEROY HIS EXCELLENCY ’EIDE—
Promotion of assistant  station Question re—
mastexs on the East Indian Rail- Aerop]'me formerly"m “the use of
87. ¥
Rehef ‘of the staff granted leave, in De utahon ‘n_Tondon of Mr.,E
the Kotah district of the Bom- . Mieville, Private - Secretary
bay, Baroda. and Central India __. to examine the workmg oE
* Railway. = 115 ihe - Cabineb: Secretariat. . 1058-59.
Rest available to the ticket check- Speech delivered to the Council of
" jng staffi at  Gaya, Paina and Sta(.e and the Leglslst:ve Assem-
Dinapore. 88. bly by — 1013-25
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VICEROY'S COMMISSIONED
| RANKS— - WAGE(S)— :
65 re vacancies in the King's Qum:&ov) re compilation of statisties
~and —. 1887. for ngncu]tura{’ and  industrial —.
VICTIM(S)—
Quesh’én)ru Indian —  of South WAGE EARNER(S)—
African floods: 1299, Qlﬁhon 7e reltm of Indian — from
5 xg: i Abyssi
VILLAGE(S)—
Motion £OI? adj; 0 nin; h?lt'i e bomb;xl:xg Wé&agtﬂgs);
of women an children in —
trans-frontier — by the Indian Renew;al of — on Indian Railways.
Sy e o R Tenders for — for 103536, 1040
VIR&MGAON— — filled w1th pigs  booked for
Question 7e ceding of jurisdiction Kishenganj. 119192,
over certain villages in — to the e le—condmoned on Indian rail-
Patdi, Durbar. 61, 2 51 x .
"WISION TEST(S)— —— = 2
_Question i .
Consideration of the claims of WAGON STOCK—
guards of the Rawalpindi Divi- Question 7e scrap value on condemn-
sion who failed in the night —. edﬁgomatlulotnes, réonchmg and — on
73-75. each. railway. 5
anlovees failing ~in might — on
the North W, csteru Bmlwny 1100- WAGON UNDER- FRA\IE(S)
~ e See” “Under-frame(s)”.
V|
VISITOR(S)— “%OGI?I%%_INTERCHAI\GE DH{EC—
- Question 7e appointment of a  Board .

of non-official — to the Andamans
09

G MMOD:
\’ISS&NH MR. MATHUKADA “Accommodatxou"
Cousideration of the report. of the

oo financial  settlement WAITING LIST(S)
n India and Burma after the Questxon re increase
75-81 ushim

-

ﬁam_

* Absenice of ladies - on
the Burdwan-Howrah Sedfﬁm

the East Indian Railway. 27~'i.

Intermediate and third class, — a

Remmmendatlons of the * Drugs 4
Sitamarhi railway station. 1188-
89.

Enquiry  Committee. 973.74.

VIZAGAPATAM WALK. OUT(S)e
“Question re— Question 7+ by~ the “Indian Me:
- Inferior lity of food served in s e ;
the — ‘}nd:an Refreshment Room. %ir:ne?]f ﬂi&g Kenyn Legislative. f
\‘T%;%ﬁm passed at the Indian
Deck Paseongops, Conference -held ngegg;,e_ : :
T 33' = 779-80. Ba]ulmhxedR:gxmenmh ag soldlem 1&.113
R s plo; the Great —
VOTING— smis QG200

Question re mtmdnctmn of the ballot Prenaratwns in India for a —, 532,
system of —. 1469, 602.
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WAL PENSION(S)—
See ‘‘Pension(s)”.

WARNING(S)—
Question re possibility of giving —
to the public abuui. -impending

earthquakes. 611.

WATCHMAN (EN)—

Question 7e employment of a — on
the Shedrah Lakin Road Level
Crossing of ‘the Madras and South-
ern Mahratta Railway. 84,

WATER(S)—
Question re—
Claims over the — of the Tnngs.-
bhadra river. 960.
Supnly of — at stations of the
Bengal and North Western Rail-
way. 1241-42.

WATER BASIN—

T8 — arrangi in some
of the bath rooms of second class
compartments on the Madras and
‘Southern Mahratta Railway. 1305:06.

WATER METER—
Question 7e — rent realised  from
Government servants in New Delhi
and Simla. 1614-16.

WATER SUPPLY——
Question re—

Of the city of Karachi. 1600.
WAUGH, MR.—
Question 7e lease of land between
Delhi and Shahdara to —. 853-54.

-WEEK-END TT(‘KET(S)——-
See “kaet.(s)

WEIGHING MACHINE(S)—
Question 7e — on the Madras and
ggnthem Mahratta Railway. 853-

WEIGHT—
Question 7e — of lucrage of third
class passengers. 4.

WELFARE COMMITTEE—
See “Committee(s)”.

WELL(S)—
Question 7e offers for sinking or con-
structing — or Myer’s pumps on

railway platforms or
way compounds, 118.

WHEELER __AND COMPANY MES-
SERS. A. H—

Question 7¢ prices charged ‘at the

Railway bock ta]ls oi — 08.

within  rail-

WILLINGDON BRIDGE—
Question re. — of the Calcutta Lhord‘
Railway. 1309.
See also under ‘“Bridge(s)”.

IREMAN(EN)—

Queshun re ‘demotion: of eléctrical’
Ii 'méis5 on the East Indian:
1 5

WOMAN (MEN)—
Motion for adjournment re bombing :
of — ‘and children in the frans-
frontier villages by the Indian Army

(Air Force). 348, 377-98.
Question re prohibition of —— from
workmg underground 1686-87. e

of the

L)
national Conference  con-
cerning employment of — during ‘
night.  149:57. ‘

WOMEN’S MEDICAL SERVICE—
Ouestion ro—
Indians and Europeans in the —.
1177-19.

to the ining’ ‘réserve

- — 1786,

e
ROPERTY

WOMEN'S RIGHT TO
BILL—
Sec *‘Hinda —"

under  “Eill(s)*

WOOLLEN INDUSTRY—
Question 7¢ report of the Tariff Board
on the —. -82. "

REGYLATION OF—d
g == in.. -hazardous _or
E-mfr%{: ocoupations and  trades:

1769-70.

VVORK

WORKER(8)— oo

Question e Luwmu(.i\e

‘t’rentmg olh

as continuous — on the East Indian

Railway.
WORKING EXPENSES—ADMINIS-
TRATIO

Demand for Excess Grant. 1941,

WORKING HOURE )—

Question re — of station m'lsters on

certain statins on the East Indian
Railway. 8T.

WORKS COMMITTEE._
See ‘‘Committee(s)”.
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WORKSHOP(8)—

Queshon Te—
A of ful  ex-
apprentices of ' the East Tndian
Railway —, Lillooah, in other —.
163-64.

Appointments of the time-expired
:),ppl(‘n{l'rrw of Lillopah — under
the Chief -Mechanical, Engmeer,
East,

_Indian Railway.

Capacity of the 'Tata Rallway —_
to manufacture carriage and wagon
underframes.  50.

Different grades  of pay for the
supervising stafi in the Fast
Indian Raz]waY' 164-66.

Equipment of rai w1y — for manu-
idcturmg carriage and  wagon
underframes. -51.

Equipment of the Ajmer Railway
— with additional plant... and
machinery for the manufacture of
locomotives. 976,

Heavy repair and cost of reparr in
— per unit of rolling stock. 51-
57.

Locomotives manufactured in the
Ajmer Railway —. 976-77.

Manufacture of " locomotives hmlus
in railway —. -~ 624, 1637,

Non-adoption of short time method
of spreading work in State Rail-
way —. 83.

0\1tnnt capacity of the Tatanagar

‘under-frames. 624, sy

Recommendations of the State
Railway — Committee. 58-60.

Report on the question of the manu-
facture of locomotives in railway
— in Tndia. 6u]

S £ 1

of the Lﬂluoah . East Indian
Railway. 110.

Resolution ze. _manufacture . of _loco-
motive requirements in State Rail-

way —." 348-77.

Y

YAKUB, SIR MUHAMMAD_—

\w&gﬂlh Mllﬂ]lm University ' (Amend-

Consxderatmn oft clause 2. 255, 256.
Motion "to ‘pass. 261-63.

Criminal Taw Amendment Bill—

Motion to consider. 654-57.

Indian Coffee Cess Bill—

Motions to  consider to circulate
igéi to refer to Select Committee.

YAKUB, SIR MUHAMMAD—contd.

Indian Criminal = Taw Amendment
(Repeal) Bill—
Consideration of Clause 2. 1765.
Point of order as to  whether there
can.be a discussion on the principle
of a Bill upon a consideration of a
‘clause after the principle and real
- object of the Bi | has already been
discnssed adbare  q
motion for consideration and when
no amendment has been moved or
even given mnotice of. 1765.
Question re—
Candidates for Legislative Assembly
election who lost their securities.
544-47.
(ump].uut: dg(.mst the officers on:
S.. “Rahmani”. 777.

Guevances of the pilgnms to  the
Hedjaz. 776-77.

Muslims 'mpomted as’ Sugar Inspec-
tors. - 858-59.

Recruitment: of - Muslims as Sugar
Inspectors. 859.

Resolution re Quetta Barthquake. 1357,
1366-69.

YAMIN KHAN, MR. MUHAMMAD—
Aligarh Muslim University  (Amend-
ment) Bill—
Motion to. consider. 255,
Consideration of clause 2. 258-50.
Criminal Law Amendment, Bill—
Motion to consider. 564, 582, 888-
96, 900, 938.
Oath of office. 1.
Resolution 7e position - of Indian
nationals settled in Zanzibar. 1226.

YARD MASTER—

Question 7e appointment of one M,
Hogan as a — in the Traffic De-
partment  of the Caleutta Port
Trust.  480-88,

YOB—
Question 7e position of the Political
Agency in the territories of — and
Khatrano in Baluchistan.

Z.

ZATRULLAH KHAN, THE HON-
OURABLE SIR MUHAMNLAD
Codo  of Civil Procedure (Amend-

mnnt) Bill (Amendment o _section
51)—

Motion to refer to Select Commit
tee. 273, 2
Criminal Taw Amendment Bill—
Motion to conslder 676, '809-25.
Indian Coffee Cess B:
,Mohon for Ieave to mtrcduca ]_197

to
and to reier to Select = Commit-
tee. 1638-42. 1648. 1649,
1651, 1657 1663, 167172, 1673.
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ZAFRULLAH KHAN, THE . HON.

SIR MUHAMMAD—contd.

Indian' Coffee Cess Bill—
Consideration of clause 3. 1675-76.
Consideration of clause 4. 1677.
Motion to pass. 1678 >

Indian ~ Crim Taw = Amend 6

ZANZIBAR—contd. 6
Question re—
Suggestion 7e imposition of a pro-
ibitive  duty on — cloves. 420
21, 1165-66.

Trenty of commerce and mavigation

(Repeal) Bﬂ]_
Consideration of Clause 2. 1765-66.

Motion for adjournment re refusal of
%mut of protection to the Glass
ndustry.  344-46.

Qath of office.” 1.

Point of "order as to whether there
can be a discussion on the principle
of 4 Bill upon a consideration of a
clause “after the principle and the
real object of the Bill has alveady
been discussed threadbare upon the
H]OtlDl] fﬂl LOHﬁ](lPldthl\ ﬂ“d Wheﬂ
no amendment has been moved or
even given notice of. 1765-66.

Point of order raiséd by the — as to
whether comments- made by the
Honourable = Members should form
part of the printed record of ques-
tions and ‘answess. 3.

Repfm't o!i1 the working of the scheme
of preferences ~ from  the

I Qttawa ' Trade ’\s;r m§1t (Taid - on
the ' table): 1807.

Resolution 7e—
Manufacture of locomotive require-

ments in State  Railway Work-

shops. 354," 355, ~ 364, 365-72,
, 375.

Quetta Barthquake. — 1369-73.
Reduction of import duty on car-
bon - blocks.  857-99, 1000.
ZANGI KHAN, KHAN SAHEB—
Question “7e murder of —— of Madda:
khel, North-West: Frontier.  607.

ZANZIBAR—

Motion for adjowrnment r¢ interest
of Indians conneme:} in —. 433-34,
639, : . s

Question re— i
Disabilities of Indians in —. 969,

1050.
Tmposition of ‘a prohibitive import
duty on — cloves.
Plight of Indians in regard to the
clove trade in —. 410-11.
‘Position:.of Indians in Kenya and
Position of Indians in —. 306-10,
1404-05. 8
Positions of Indians in —  with

uga)d to the clove ordinances.

593
Pro}nb\twe duty on_ clove 1mports

. .between (Great Britain and —.
846. Hida 2

Resolution ‘re position = of 'Indian

nationals settled in Zanzibar. 1211-

40.

ZANZIBAR, SULTAN OF-

Question 7e treaty between the —
and Great Britain, 228.

IIAUDD’I\ AHMAD, DR.—
n of the Report of the
ittee.  1969.

Te)

bunal on financial settlement

between India and = Burma aiter
the separation. 1550, 1666, 1581-
86, 1961,

plementary grant in

on the
Bmadcastmg
18,

development
met from the

on the development
met {xom lho

of - Civi
fund".

Election of
Board of

Motion for ad]uurument ve allocation
of certain resources between the
Central. and Provincial Govern-
ments. 1311,

Motion re election of two members
for the Central Advisory Board of
Education. ~ 140-41.

Question re—

Alle tions against the oontractms
“eoolies 0 %Fﬁﬁe o Fast Indian
Wi

65.
Amount earned by State Railways
by sale of application forms.
1775.

Authority giving contracts to  the =

contractors_at stations of the East
Indian Railway. 1772.

Contractors at Railwa
the Dinapore and
sion.  220.

Contracts for the supply of coohes
on the  East: Indian Railway.

Fixation: of prices of articles of food
ior sale at rmlway stations. 1772-

stations in
owrah Divi-

1d by vendop.-s on the

. an against Food-stuff
moratoriums demanded by Indians
in —,
ights of Indians in —. 59899, for o]

Rafeguarding of the interests of
Indians in —. 846.

ast Indian way.
ngence graqgw TIsa Brcthers

ing Muslim Refreshment
ooms on. stations on the Kast
?ndwu Rallws,y . 1770-" 71

V.

e

3
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ZIAUDDIN AHMAD, DR.—contd.
Question re—

Licence granted to Kapoor and
Company for opening Hindu Re-
freshment Rooms on stations on

st Indian Railway. 1771-

the Ea:
72

iR given to Isa Brothers and

© Kapoor and Company by the
East Indian Railway  administra-
tion. 1772,
Percentage fixed for
the Assam Bengal
60.

Muslims on
Railway. 859-

Profit and loss account of a sugar
factory.
Question (Supplementary) re—
Amalgamation of the East Indian

and Fastern Bengal Railw:
[ 1291-92. =
. Article  sin.. the Sind

entitled ‘“‘Power-Alcohol’ :
Collection of Customs revenue by
the Government of India in
Kathiawar and other States. 1274.
Contract for sellmg sweets and
other eatables at the Ambala
e I L
Distribution of funds to the various
Archmological Circles. 304
Employces of the po
Baluchistan Civil
in_ the e

force and
Service killed
1271.

Financial adjustment between Sind
and Bombay. 72,

Governments’ policy with regard to
the Tribes on ‘the North-West
Frontier. 1688, 1689.

Grants made to provinces for the
improvement in the conditions of
the cultivation and marketing of

- Sugar s <
Gr%@v&a es of the pilgrims to the
Hedjaz. 777.

ZIAUDDIN AHMAD, DR.—concld
Question (Supplty.) re—contd.
Intermediate and third class wait-
ing rooms at Sitamarhi railway
station. 1188.
Manufacture of petrol from coal in
India. 1601

Members of the New Delhi Munici-
pal Committee who are contractors
or servants of the Public Works
Department. 1108.

Molasses produced in India. 1602.

Muslims in certain categories on
télée North Western Railway. 1268

Personnel of the Indian Lac Re-
search Committee. 84. ;

at

, eell d Company.

Question of placing the >
Tnspector directly under the Gov-
ernment of Tndia. 1713,

Reduction in the number of classes
on Indian Railways. 1159, 1160.

Refusal of permission to Mr. Mohan
Lal Saksena to visit the Cellular

““Jail at- Port Blair. 761.

Report of the Indian Delegation to
the League of Nations. ~ 1161,
the

Trade

Report on
Ottawa
S '

the

se  of d

1710, 1711.

Superintending  Engineer
E‘eutml Public  Works
ment. 1105

Sugply of water at stations of the

engal and North Western Rail-

way. 42,

Resolution
1364-66.

of the
Depart-

e Quetta  Earthquake.

~ ZINDIYAH BEQUEST—
See “Bequest(s)’’.

X GIPD—112LAD—15-1-36—725
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